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[MADAM SPEAKER in the Chair]
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.. (orTE)
it due wEAaTS §AN : Aered], e & SfER B R WA & W gl ()
A& TR : T AT 341

.. (o)

MADAM SPEAKER: I will give you chance during the "Zero Hour’.

... (Interruptions)

e WG ¢ BH AP YA YR § WHI S| I§ 98 TUR AWl gl 984 & T A

T B, T IMMUDI THI SRR 1| Yol AR SN, MIdH! Ht F77 < | IfgRs N, Jorw g
S 3R] [T U1 | R YeR A AYD! T | 3T GeADI aegd |

U AT 341 2 YUY M - IR

it RS AER

... (Fagm)

2 Jorad [ aed  (FAgR) @ HEIS], M Bl 9 SATEl THR 2. (FaEE) W HEl
g f GATHM! BT AREV & B (FaET)
A HSISAT ¢ 8H MUDT ORI SfTeR d 797 & < |
NG i)
JEALT WEISAT : 3T R WS B TA? MY 3 A8 |
NG
3eTE WAGAT ¢ 3T Y YSR H 59 M dd 4 qred aATforg|
.. ()

N FAR@a g (WSS ) : 72T, g9 & SMUR W AREAV B 8 Fhdl 5 7... (FEH)



18.12.2012 13

11.04hrs
LAY FRISAT : IR AW il 31T qifery |

(Q. 341)
$it TR 9 ER : AEIGA, # oMU HiegH ¥ HAl St § A1 Ared g b R AN edhd
fraTT @ Tggay fifsa @ ared 27 39 <@ € f% T8 &1 Swe v 2007-08 H &
BT o7 3R 89 SN I g SMMATT BRAT TST AT| SHD q1 fhAMI 7 AT DD AT 8H
ANl BT 98 IS Ihdl & gl T AHR 7 USRI B wivl &) 3 2 1285 T W IH
ISl BY T T © 3R hal & fh I 9o B Sd 718l 1 3R fhar Sdle SATeT e

g A1 IS SA1eT 9T a1fey 3iR fhami &7 Samer 9 fear Sier a1fey, oiffhe 3R WRaR

I R FHH HI BT JAF PR @] 2] IFD! AN UG 37 B &, SIofdd DI AN SATGT 377
fdacd aM 1800 wFUAT BT AR | § HAT Sl A IS ST ATedT § [ I 1285 W4d W i
AT ST @M 87 Said SERvlid IRE UgR St 4 HEl ¢ [P aW AR e @Iy, Afbd S
AU €, a8 Pedl & 6 S, W gad & & =@l H HA S A S AT g B R
AP T 1285 WU I FQRY SR AT 771 2

THE MINISTER OF AGRICULTURE AND MINISTER OF FOOD
PROCESSING INDUSTRIES (SHRI SHARAD PAWAR): Madam, whatever

prices were there last year, the CACP has recommended that the same prices

should be made applicable this year also. They also have given the reasons for the

same.@%‘ﬁiéﬂﬁﬁéaﬂ (® WEl & oifd T BT R oxT & HuRid
fafies © ok o AT & S HHd 8, 39 BIEd § AT T B Bive 3% BiecdId <@q
& 15 frarl @1 14 wfoRrd @ B gl .. ()

A& WEISAT & MY G <Iforg | F=AT Sff BT TR Al GRT B QY| U D BIT?

... (cgagm)
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MADAM SPEAKER: Let him complete his reply. What is this? 377 §3 STyl
(Interruptions)

SHRI SHARAD PAWAR: Madam, these are reasons which have been given by

the CACP. The recommendation of the CACP was not accepted by us. We have

taken a decision that this is not a correct approach and we will not be able to give

proper price to the farmers and that is why, ultimately, the Government took a

decision to send the proposal back to the CACP and they should give a fresh

recommendation. ... (Interruptions)
e HRIGAT ¢ A FER bl GERI FaTel Io QIfory |

... (Fagm)

MADAM SPEAKER: Nothing else will go on record except what Shri Neeraj
Shekhar is saying.
(Interruptions)” ...

Mt RS AR ¢ AR sremer S, # R A SAn =g {6 A S Fed © $ e @
Y Y wrIEr B <@ 21 TR 1285 T Ui faaed AE w1 a @ A, a9 W FwEd 2 6
150 ¥W A &I Braer 8 el gl # T8 San b e Audfeaw @ Agdd 7 us
freprent ® b b b1 ot it wryer 1 RE §1 89 Al Sl <wd §, O [hArl @ a1 b
g, Al & dig e € 98 fHa dedl © 6 o 89 Al &1 aNd SI&l o & g,
Sl & M d¢ © SR SIvdl ® <M T 8 g €1 gAY WHR B Bedl § b B
fied ot A1 # 79 g R A §1 vl & 79 fhaw 9¢ §, SI9d & W b 9g 87
U U S H 3Nl ah HH T8l 9¢ Bl SR TS 3R fIPwdR T vie-vie M
JEI 3T BT fhaT Icurg Brar arm? AR, IR e ok uoe # a1 95 fram € afes &n
AR & F'1 IR uew 3R fIEr # ®re e € et 9 9| & ta-ar vas B 2
T BT WrIe BRN? 4 AN BEd © b 150 ¥Ud Ufd fdaea st Wt bl Braar gl
# e g 6 3R 100 e U o<l fhdT e &R @M § A SUH! el BIIal gaire
# & ST ArEdl § 6 IR @ | B & arR | F91 57 s 15 |el 3 9 d

[P STTHET PR b & I ARDR I8 A & [ 10 g AN 3R AHSAT DR

* Not recorded.
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IGD 918 fHAMI & IR H [T SAQ? S7S IR IS & fhare W sl -1 ol §l
...(cHaEM) TS &R BIg AU AUl A DIAT I &, AT 8aATS SIBTS & (ST DI DI Dls
HYAT AT A A FGT bl B, olfb [HAM DI GHT Hod T Bl qrd B8Rl A 7 59
ded # 919 Bl 7, 7 HEl iR 9 Bnit Bl w8 wfedl 4 @1 v faan 5 tw.dhens. wEn
T BIS T © offdhd fHAM & IR § S ad Hen? f6ae & 9@ 9% a1d T8 s8nfl, a9
b HB BN A T8l 8l § HA S F A1 A g 6 a1 S el © 6 1800 $UU RAAH
eI TE &1 81 A2y, 98 WHR Hd <7 IR-9R I8 T8l by b 1 AT I &1 5
A das PR : g9 H W TaEY, g 3 AT W 957 @wE 2

M IRE TR : I8 vy a9 &1 7@ 2, vy @ &1 2| D 99 I8 2 fF S diedd o)
RS &, a8 Rpweed 89 Ml 4 Taie el &I 2l ...(FagM) BRI 3ede I8 © &
Pl B sUY Sl dRg W oY Tl BT gl IS < § S <ed Hex 3Mh BEY © 3R
I U Sl S 2, 98 YaRSl 1.16 2dcAR gl 1.16 gacdR H I8 DA Sl Repde & & o1
& g, 1250 30T @I, 98 o b 9IS fHAE B R WA b 2527 I Fed § | SEA
Ugel i €T B B Gl ¢l § TP ISRV <1 gl g DI M B A BHA © R e
IAET 8 1.16 TIIR ¥, AU 2527 9 [HAMI Pl € $76HH 8l &l ... (FTgm)

2 gRIQd ARV ATG : 2257 BUY A AT Bl 82... (AdET)

2 IRE FAR: AT U8 BAN Y& q1d G Ao

A& WEIGAT: 37T Ygel HAT SI Pl fT I [ PR o Qforg |

... (agm)
Y IRE AR g9 ¥ 2527 UV 3R A W 5345 TUY AN CICA 1.16 TIIN TIIX B
Bl S o9 BN, d8 7872 BUY B (AIUM) TS Sl FHISC § IS YN @ gl 39d
e oo URAR @ TART B TE BR AT, $AfY AT BN Sfad e 7, 39 guR
B9 B AMATHAT 2l I 91 A AR 7 TeR B 21 I8 91d WhR P g Audd
P IT HE 2 & &9 Mua ReHSed TR & @ aRfRIfT # 78 € 9 gar am o

JAMITIHAT 2 ... (aem)
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SHRI R. DHRUVANARAYANA : Madam Speaker, the Minimum Support Price
given to coconut is very low. At present, the Government of India is giving
Rs.1400 per quintal for copra coconut. My request to the hon. Minister, through
you, Madam, is to kindly enhance the Minimum Support Price for coconut. It is
my humble request to the hon. Minister.... (Interruptions)

SHRI SHARAD PAWAR: For coconut, I require a separate notice.

MADAM SPEAKER: Yes. Next, Shri Dushyant Singh.

SHRI DUSHYANT SINGH : I would like to know from the hon. Minister of
Agriculture by when the CACP will revert back to the Ministry of Agriculture. I
come from Rajasthan. We have a big production of wheat in our State. Last year,
the farmers produced wheat in a large area but the price for wheat was not the
right price. Right now, the hon. Minister has said that about Rs.285 per quintal has
been given. Shri Neeraj ji has just mentioned that the prices of DAP, Urea and
Diesel have gone up. I must say that the power price is also going up. What is the
Government doing for the wheat producing farmers of the entire country? By
when will you revert back and tell the people of India that the CACP will give
better prices to the farmers?

SHRI SHARAD PAWAR: The CACP is a recommending body. The CACP’s
recommendation is not accepted.... (Interruptions) The CACP’s recommendation
was not accepted and we have requested them that they should give second
thought to it. They have submitted the fresh report. They have suggested another
Rs.40 as bonus with certain conditions. We have not taken a final view on this. I
honestly feel that this is not the sufficient price; this is not the remunerative price
where the farmers will able to resolve all their problems.

# RGOS ¢ e WElSdl, H YD WEAH W HEAG WA Sl S A
JT B S RS 1M 8, 99 MR IR AR o W& 81 8H ST id J 3 &1 il § 39
Ty et @ Rl o8 2 5 59 Sd & T w@m, o wem, i 7@ ek 98
e W e <@ 2l fastelt o & T I 2| fhue R ke @ A R IART BRAT B
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IAET 3T Al S @H B S8 T8l 2l Y beal W W WIS T8l o @ 3l I @S W@ T
3R Tl &1 W g 2l 9 favd R g1 v e fhaE B dr Al 93 <@ g
I 9¢ |l &, olftbd I X @ oY WIRel 76l & g WS 81 &1 g OB Sl A
I ©, 98 A1 I 7@l 7l 01 <@ B

AFEAT 31 Sf 9 59 91d Bl bR fhar © 5 1285 $uv & Hieddt 3 it Rare <
g, SO 98 AT e ¢l S99 g g W T @iy, Rife e v 9 dd o7 997 g,
I RN H SR qel Bl A qaw & HIR W 81 9 sl B % Bl

JfETe HBIGAT, § 37U ATEgH | AT HAT S A ST AR, MU 59 RABIRe §
JIR B DI I WIDHR DI 3| T S 91 DR &l FOR  BUY AT IFH 3P BT DI MU
PR & [IY B B, I§ I DI T X7 ... (FTEM)
# Torer R : sremen SN, Ui fdaca Mg Ua1 AT H 2400 IUY @A B B IS WA BT
g O1C BT g1 2] HY IP [ha U TRE A Jedl W, ST Sad JA S BT o

qIRQ? ... (ragr)

it IRE TaR: BT 3H WSRE &I S8l a® T 91d el s, AL.UAL . &1t Rved 2l

W IS B DR M6 Hecldee & 3MMBe fHal Al gl ... (agH) 39 Hie & R | S

ANCAG. BT T BRI 7 STHHIE &, sTD Ae0H 0 f[R8R § 717 IR B AH
HEIAYA B 9 Hel Ty §, BAAIG B 1232 IUY Bl B, ORI IR 7 724 &=

... ()

LAY WIGAT: RAT BT TAT? JATIDT AT DT HIbT |

it IRe qar: RATT 7 580 W R fHAT B NSRRI 7 666 BUNT 57HY fhaT Bl STR
ST 7 673 Y SHIY [HAT Tl STRIGUS F 349, I I o 1475 3R SABGT U 2 TH
U Uce UaRSl 716 ST & |aTdl A8 © 6 &R oy &1 AR o 8, Afehd o g9 Aeel
I W DA T B & dl N IS8l Bl PR 3P Phecldod B 8, 30 I odd )
BH T8l DR |qebdl... (AT)

3TeAE WRGAT: AT AIHT < I & A, 7 ST 1 || QA1 79 BRI M7 A @S § ? &

SMMYBT Glol BT T < < | 3T e |



MKG
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2 gFIQT ARV ATed : B9 fHa 8, Aoy a1 w 2. (FaEm)
3reTeT WEIGAT: 374 AU TH AT, MY IR-GR T &S 2 8 & v 3|

3t IRE AR UG I B DR A AT 2

2 gRTed ARV ATed : §ANI ARBR DI U1 &... (FTgT)

M IR T@R: b 2| AT DR Pl BH TICell TOR3ETS Tal PR Fhdl | A1 - S [
g, I8 1 9eT & 9 @ gl e § Sl AF AT €, 98 §9 Wed & A @ g
TR YR WRBR BT Hel Ig ¢ b fFam &1 e @d 399 SI1eT 1T g 3R gafelv 599
IR B DI AGLIDAT & ... ()

# gamea ARM AEE : 2100 W Mg B U 5 el g7 A @ 2. ([aEr)

it SErSter vl ; A9ieaT, Y W fIgR B WNARM J Sl ©, 98 o9 Bl HeNl 8, I8 ol
A BT A W Bl TE 9 @ ff Hd iR A @ ft S &1 AWer g1 o9 F we |
g, B ARPR IR-IR I WBR d a6 PRAT 8, TR 3MMIDT Jod T HIAT 8, G MMIDT ST

gl B "FE HA IR UAR W84 Bl gRIAiE oA dred & b S gl WeR @I, J
P < A1 &, oMU WeaTs WP § Al a1 Y G AR UG BT A, AN AN S b
e 7 g o, @ig, FleArd, AR iR S SHE B B 8, 99 dIol § SeRew g
TS 21 S fHam Tare o) ® 2, fRarh @1, W B ome wAr T A@med 21 oS & fa
ST URIA BT b BRAT ASd 6, (b (b el g1 @rel |

A& WA 39 T i |

2 SETEE T ¢ YD WEH W WRDR A Y8 WAl A (D T APR q AW D
3R Fageld HIfET gerex a1 3R g BT qHAT o T DR 1 [daR &l 8?7 90 dAleh
AT H g4l fHar & afafa 8 safay smu ye ddgela Mifen gargd| ALgdLdl. s e
T B F, wﬁ.w.@ﬁ.aﬁ@?ﬁaﬁaﬁémﬁélﬁéﬁaﬁw%‘gﬁél
B9 TP B 91 S AIEd © Bl A A Aeled 39 e &l gageld HIfe e
U TE B AR g 3R A, AT BT GALT Jou FaiRa w1 =@med 87 a9 & ded &8
W B T BOR BUAT UM fdaed 81 dor g &1 2500 A1 i fFaca 8|
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2 ¥RE YGKR : S8 T G B 914 8, G Bl DA Sd WAB DI HIAT 9T B 8, IAD
A T g G B AT DG B, &1 BHIY DI DG OB RbHSIT WA T Bl g,
T g el 377 gl .. (Fger)

2 ST T g BT W @ W 2l L (FaE)

N YRS TR : O P AT GAB DY H M 2 A A FAYET g, g8 & Hid ad A
g, Sy Jgl g AT IR B a1 gl T@ q@ g B HAd DI RHASIT B I ©, 9
T WHR T8 5| s 9qdd S @ sawddl Bl I8 fie ) @ g safog
WA BT &4 T8 JUISTel AT AT RaTgss Rebea At off|

SHRIMATI HARSIMRAT KAUR BADAL : Madam, the hon. Minister, in his
reply, said that the CACP has recommended the freezing of wheat MSP due to

several reasons. Now, one of the reasons that he listed was including excess
supply of wheat in the country. Is that the farmer’s fault if there has been excess
production? He says that another reason is buffer stock norms. Who is storing this
buffer stock and why? There are people dying of starvation. But the Government
is increasing its buffer stock. How is the farmer responsible for this? Another
reason is scarcity of scientific covered storage space. How is this the farmer’s fault
if the Government cannot create enough scientific storage space?

So, these are the reasons given for freezing the MSP. On top of that, he also
says that the Commission has recommended an increase of Rs. 40 per quintal
subject to liquidation of 15 million tonnes of wheat by April, 2013. Now, is the
farmer going to liquidate the stock or is the Government going to liquidate the
stock? For all the reasons cited by the CACP, the Government is supposed to take
action. Why should the farmer be made to suffer when his price is going up
regularly every year? They are saying that they are going to increase it by Rs. 40
per quintal. From the last time they calculated the MSP, the price of diesel has
gone up by Rs. 10 per litre, the price of potash has gone up 2 - times, the price of
urea has gone up by 80 per cent, the cost of labour has become double and we are

giving an increase of only Rs. 40 per quintal. If the babus sitting in the offices
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have to calculate the MSP of farmers, then what are we all doing over here? The
hon. Minister himself is a very tall leader of the farmers. He understands this
better. Why should he not give the farmer a better deal? He should tell the CACP
to change the price because an increase of only Rs. 40 per quintal is a joke for the
farmer.

Madam, last year I had asked the Minister as to on what basis they calculate
this price. I was told by the Minister that they calculate on the basis of the cost
incurred on human labour, bullock labour, machine labour and including the cost
of seeds, fertilizer, manure, irrigation charges and the lease paid on land. They
have calculated the lease paid on land as Rs. 17,945 per hectare which is
approximately Rs. 7,100 per acre. I come from the State of Punjab which is the
granary of our nation. Nowhere in our State can we get lease of land on Rs. 7,100
per acre. It starts from Rs. 14,000 per acre and can go up to even Rs. 50,000 per
acre. So, from which angle are these prices being calculated? They calculate this
without looking at the reality and a State-wise picture of what it is. They are
talking of farmers’ suicide, but they are, in a sense, encouraging the farmers to
commit suicide by not increasing the MSP to farmers. They are the ones who are
forcing the farmers to commit suicide.

So, why does the Government not take immediate action to give the excess
stock to the poor people without waiting for the Food Security Bill to come into
existence? Why do they not distribute the grain to poor people and create more
storage space so that the farmer can get his MSP? They should do it as early as
possible. How soon will they do it?

SHRI SHARAD PAWAR: Madam, the Government is not accepting the
arguments on the issues that have been communicated by the CACP, for instance
they say that there is an excess production. In fact, there is a Grow-More
Campaign from the Government. If the farmers are going to support this
campaign, they are going to work hard, they are going to improve productivity and

production and it is a service to nation. So, we are not accepting these
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recommendations and these reasons. Here the farmer is not responsible, rather
what he is doing is a good job and serving the nation.

Secondly, with regard to shortage of warehouses, here also the farmer is not
responsible.

Thirdly, with regard to the liquidation of stock, in fact, if the Food
Corporation of India has got surplus stock, it is their responsibility to liquidate it
as early as possible and to see that the godowns are free. So, these reasons which
have been communicated by CACP are not accepted and that is why we have
requested them to give a second thought to these issues.

Now, the CACP has recommended Rs.40 per quintal as a bonus with
certain conditions. In fact, that is also not acceptable and that is why it is the
desire of the Government to take a final view as early as possible because sowing
operation has already been started and the farmer should know what exact price he

will get. But our efforts will be to give him remunerative price.
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(Q. 342)
SHRI ASADUDDIN OWAISI : Madam Speaker, with the emergence of newer

and wide ranging forms of media, whether electronic, social, there is a greater
need than ever to ensure that the news and information, which flows to the
receiver, is unbiased in all aspects.

Madam, the part one of my first supplementary is, does the hon. Minister
agree with me that the Cable Television Network Regulation Act 1995, which
regulates the operation of cable television networks came into force, has some
lacunae that exist in these codes. The lacunae pertains to very important things
that it does not give guidelines on issues like paid news, unfair reporting, vendetta
reporting, etc.

I would like to ask the hon. Minister whether his Ministry or the
Government has any plans to review these codes, including specific provisions on
paid news and other unethical practices.

Part two of my first supplementary is that in the answer which has been
given to the august House, he talks about broadcast...

MADAM SPEAKER: You ask one question.

SHRI ASADUDDIN OWAISI : I am on my first supplementary, Madam.
MADAM SPEAKER: You ask your first question. Have you asked it?

SHRI ASADUDDIN OWAISI : Madam, I just wanted to ask the hon. Minister
that as far as the Statutory Independent Regulator or the Broadcasting Service
Regulation Bill is concerned, whether the Government has any plans to include a
statutory mechanism to look into violations of advertising and programme codes
by channels, including news channels and whether they will set up independent
regulator for looking into such complaints, especially, in the light of the recent
confrontation between an industrial house and Zee TV.

MADAM SPEAKER: Please ask your question.

SHRI ASADUDDIN OWAISI : Yes, Madam. A sting operation was done,

extortion had happened, money was demanded and all that. So, I am of the
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opinion that it is very important to have a statutory independent regulator. Does
the hon. Minister agree with me?

SHRI MANISH TEWARI: Madam Speaker, the hon. Member has raised certain
very important issues. But before I set out to answer the part (a) and part (b) of his
first supplementary, may I, with your permission, put this issue in a certain
perspective?

When we talk about regulating content, essentially what is that we are
referring to? We are referring to policing the remit, which Article 19 of the
Constitution lays down. Article 19 has given the Fundamental Right of Speech
and Expression to every individual. Article 19(2) caveats that right and allows the
Government to impose certain reasonable restrictions. Some parts of that caveat
are very easy to administer, but there are certain parts of that caveat where there is
an element of subjectivity which does emerge.

That is why the Parliament, in its wisdom when it enacted the Cable
Television Networks Act 1995, incorporated in the rules an advertisement code
and a content code. Over a period of time from 1995 till 2012 various efforts have
been made in order to refine and update that code; the Broadcasting Bill of 1997,
after that the Convergence Bill of 2001 and it did not see the light of the dEI

IEOM, when the UPA Government was formed, a Committee was set up
under the then Secretary, Mrs. Asha Swaroop, to see as to how the content and
advertising code could be updated. The Committee deliberated for three years and
in October 2008, it submitted a very comprehensive report.

After that, consultations were held with stakeholders, but unfortunately,
there was no consensus which emerged. But the Government did not let up. After
that a Task Force was constituted and between 2009 and 2010, that Task Force
also held a series of meetings with the stakeholders.

Now, what emerged as a process of that consultation was that the first two

tiers... (Interruptions) of the recommendations with regard to the self-regulatory
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structure have been accepted by the stakeholders and both in the news and in the
non-news sector, you have self-regulatory mechanism, which has been set up.

Insofar as the question of paid news is concerned, which the hon. Member
specifically referred to, there are wide ranging consultations which are taking
place. The Press Council of India is also involved in those consultations. The
Election Commission also has its own view. So, the Ministry continues to remain
engaged with this issue and we will try and see as to how the content code or the
advertising code, if required, can be suitably amended to see that we can
incorporate these aberrations also.

Insofar as the second part of the question is concerned, Madam Speaker,
with regard to whether there is a need for an independent regulator...
(Interruptions) ¥ Sar@ & < @1 §l...(UM) A BTG, JA <IfAT| I=IH & Farel o
g1... (cgaem)

Madam, Speaker, insofar as the independent regulator is concerned, I share
the concern of the hon. Member, but I must confess that there is no consensus with
regard to an independent regulator amongst the various stakeholders. They have
accepted the first two recommendations of the Asha Swaroop Committee. Self-
regulatory structures have been set up, but insofar as statutory regulation is
concerned, whether through a Broadcast Regulatory Authority of India or an
appellate structure, unfortunately, we have not been able to find a common ground
with the various stakeholders.

SHRI ASADUDDIN OWAISI : Madam Speaker, with your permission, I would
like to quote what Justice Katju has said in relation to the hon. Minister’s reply on
self-regulation:

“Self-regulation is no regulation and news organisations are private
bodies, whose activities have a large influence on the public and
they must also be answerable to the public.”

Now, let me ask this to the hon. Minister on the answer which he has given

to us. Does he condone or does he condemn what happened between hon.
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Member, Shri Naveen Jindal and Zee News case? He has talked about NBA; he
has stated that the NBA has formed Broadcasting Standards Authority. In the light
of this controversy, does the hon. Minister agree with me whether it is satisfied
with the Government’s checks and balances placed on the broadcasting authority
through self-regulation guidelines even though these voluntary authorities do not
have much powers with them?

The hon. Minister talked about Press Council and everything. The Press
Council of India, in 2010, has presented a report on paid news. They made
various recommendations, including creation of a single entity to regulate the print
as well as the electronic media and made paid news a punishable malpractice.
What is the opinion of the hon. Minister on this; whether his Government is
considering the option of creating a single independent media council that will
become the single designated authority to maintain and improve the standards of
newspapers so that these malpractices, unethical practices, including, paid
extortions come down?

Yesterday, in Gujarat, Election Commission has 126 cases of paid news
that have happened; the Election Commission will take care of that.E would
specifically ask you, Mr. hon. Minister, what is your opinion on self-regulation in
the light of Naveen Jindal and Zee News case, IBN’s fake string on teachers, and
also the 2010 Press Council in which they themselves have said that there is a
need to establish a single independent media council.... (Interruptions)

i FHouror gl * P AW B IiE eI F ... (Faem)

MADAM SPEAKER: This will not go in record.
(Interruptions)” ...

MADAM SPEAKER: Hon. Minister, address the Chair.
... (Interruptions)

SHRI MANISH TEWARI: My apologies, Madam Speaker.

* Not recorded.
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Madam Speaker, the hon. Member has asked a series of supplementary
questions which are contained in the overarching framework of his second
supplementary. Let me deal with them one by one. Insofar as the alleged episode
of incident between a private industrial house and a private broadcaster is
concerned, | entirely share his concern. It is something which is extremely
disturbing. But, as we speak, there is a criminal investigation process which is
playing itself about. A criminal investigation process should be allowed to reach
its logical culmination. I do not think it is fair on the part of the Government to
possibly second-guess the manner in which it unfolds. However, having said that,
I think it would be my duty to inform the House that when a complaint was
received in the Information and Broadcasting Ministry, we referred it to the News
Broadcasters Standards Authority which is headed by a former Chief Justice of the
Supreme Court of India. They in their wisdom must have applied their mind. To
the best of my information, they have got back to the Ministry saying that the
matter is sub judice. But, notwithstanding what the NBSA has done, we have a
concurrent mechanism called the Inter-Ministerial Committee.  That Inter-
Ministerial Committee has deferred to the self-regulatory mechanism over the last
two years because it is a belief and conviction that you require to give institutions
time in order to flourish and in order to find route. But where we find that there is
an aberration which has taken place, which does warrant our intervention, we have
never hesitated to intervene in the past. As we speak, there is a meeting of the
Inter Ministerial-Committee tomorrow. [ am sure that the Inter-Ministerial
Committee in its wisdom will apply itself to it.

Insofar as the other parts of your question are concerned, with regard to
paid news, I have already said that it is something which troubles us as much as it
troubles you. But we remain engaged with the Election Commission of India,
with the Press Council of India to try and find a common ground which can then
be translated into a legal formulation which then can be successfully administered.

It is because, the challenge as all of us understand in this is to find and determine
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that what constitutes or qualifies as paid news. Therefore, once we have answered
that fundamental question and put a legal formulation onto it, I think the rest of the
process will become easy.

SHRIMATI BIJOYA CHAKRAVARTY: Madam Speaker, it is seen that
advertisement code has not been strictly followed. That is why abnormality is
very much visible in the case of advertisements. So, my pointed question is this. |
would like to know whether the Government has got any regulatory process which
is strictly implemented in the case of the parties who are violating all the codes.
My next question is this.

MADAM SPEAKER: Why are you asking so many questions? Everybody is
asking so many questions.

SHRIMATI BIJOYA CHAKRAVARTY: Madam, it is a part of the same
question. It is not my second question. I would like to know whether the Minister
has got any specific information or data regarding blackmailing.

SHRI MANISH TEWARI: Madam, with your permission, may I inform the
august House that the Cable Television Network Rules, 1995 contain a specific
provision called Rule 7 which deals with the advertising code.y violation of the
advertising code is, in the first instance, dealt by the Advertising Standards
Council of India called ASCI. ASCI is an overarching body of the entire
advertising sector. If they, in their wisdom, suo motu detect the violation of the
code or if the Ministry detects the violation or if a specific complaint comes to us,
we make a reference to them. Then, they accordingly, in consonance with their
own code, which is not in conflict with the Government’s code, do take certain
actions in terms of asking the advertisements to be taken off the air or if it is in the
print, not to be repeated. But if the Government finds that the action is inadequate,
then as I earlier mentioned, under Section 20 of the Cable Television Networks
Regulation Act, we have an Inter-Ministerial Committee. That Inter-Ministerial
Committee then steps in and takes whatever action it deems to be appropriate.

Yes, we have been extremely cautious and circumspect when it comes to
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Government’s intervention because, as I earlier pointed out and I would most
humbly like to submit that when you are dealing with content, you are actually
trying to regulate the mandate of Article 19 of the Constitution. Eventually
whatever you do or you do not do, has to stand the test of the code. Therefore,
that is why, we in our wisdom thought that in the first instance, we allow the self-
regulatory mechanisms to take route. It is because, if there is a peer review, that
peer review would be the best way of doing it. But, if there is an aberration, then

the Government does step in.
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A B AT G H ol 3R U a9 & AR ot A1 I o, fedt fspd w)
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A, 8 3R & B T v fe@mn Srar 21 W e R € swa & T8 e 2
AR ARBR B AT TP ARAR B, T DA g el 82 MY It AR Fondt & ol
9gd SXd Bl MY R SXd 87 FT I a1 qAg? HAY Sfl, w4 oy fadt § 6 e ik
g A DIAY| T AT A I BISRIA Bl d HINY AT I & QY A1 39 FGT Bl
QY| b W U1 TFhR el B, Oy aeeers el 811 siffeie &EY SEaR 9T 3% Uh
el &l &0 € 3R ST e € fp it aRE @ Y o X Us Rl S ol R 49§,
SAD! DI Tkt T8l 2. (FAUH) 39 IR H 989 B Afey ... (FaEr)
LAY WA : 39 A9 R 89 A & oy a1y Aifew |

.. (erTE)
3ft IRE AGE : HBIGH], < JAE DI HIR W 2| BT & AT & g9 bl IJai foarn
EIRGRAMCEEIS))

# diors AR : FEIG], $H W Fd1 S5 o Alfey ... ([1aET)

2 7y @Rt ¢ I8 U 9gd © ddaTeid fAvy gl ... ()
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EIRIECIE N CECIG))
MADAM SPEAKER: Please do not do this.

... (Interruptions)
A&l HASAT : Ab ©, 3T Aifew ART fF 39 W ==t HrY S|

. ()
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AfhT S8l I SiedINeT &1 qald 8, ...(Fa9) §9 Joob H...(agT) 852 oo ol 852 H

H 400 9 IS B | B WIH] 3@ 90 W I THRAT F fFAR HA w5 WI S A
Vel fafo & d! T &1, Fom-Ther & AT & TRHR 7 et a& A1 § e
fen 2,...(xraemr) a1 Sl R qHY faar Sie? @ fhefl ave &1 Weied gien daR fhar
SQ? SiEl d@ 99 HRefA & ard 8 R S S9! R 7, a8 fiie Wifsa 9@ wan

STQ?... (AGET) IHHT S GRIRT &, AT I8 F91 [$hAT AN? g ggd A Farel §l S 1 4
®eEl fb 89 9Rd & |fagr # f&F gU gayd 85 & A1 IS U & 3R A9 30 f4des A
I TS, TR 39D iR faga =@t & forg IR 21 S off 99 o & grew 8, &x 39
U 3T S B9 & A1 dold @ oy IIR ... (qer)

$t ] TS ¢ 3eFE Weledl, S99 B Bl IR UlRGd a9 @1y l... (FagH)

el AEIEAT: S Bl
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(Q.343)

2 I W ATATA @ ATE HeEQ], < B YAD AN, (@gH) R T A v A
ST BT 2. (FGET) 519 Prs AR AU SALIDAT B WU AN WIS § Al a8
SUHIGRT BT A0 H el ¥ &R AR ' frel W @ wa] o € a1 ff a8 Sue @)
soft # wffea S 2. (eraum) Sue IR Teres aren Sared T8l e W fAerad
A T B W, AU 3 F qEM UG Bl TR SFId o & qoly Alqdroll & AMER W
31fereh Yo IR WM Al IR U 37U DI ST AT HEGHA BRall & SUHIGsi & f&al o =l
& U ...(agm) 1986 ¥ IUHIGT ARV AAFRH a1 TATL.. (FFEHE) IS a6 1993
#, fR 1991 # 3R fR 2002 # WA gaTll...(@UM) 5 Wad drave Al T Wt Suwrert
ST AT HEYH Bl 2 ... (FIET)

& HESAT : T RAT PR T 87

. ()

A HEIGAT ¢ AT T BRI 87 I o, T 79 HRY| T, T 7a HRY|
... (cFaEr)

MADAM SPEAKER: Let the House be in order, Shri Lalu ji.

... (Interruptions)

A e IS 2 JedeT HEled, 39 ... (F9HrE)

JeE ARIGAT : U 37T KT 1t B &7 AT a1t I8 &7 VT T Y fan?
... (cgagm)
St e TS ¢ O ... k.. (F@um)

MADAM SPEAKER: What is happening?
... (Interruptions)
MADAM SPEAKER: What is happening?

... (Interruptions)

* Not recorded
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Jeel WA : AT FIT B @ 37 R AMMUD AMRY fF &9 FaT Fog O g6 Wed goAm
ST | g9 T el 82 I8 9T Bl AT?
.. (eraE)
S IS I AFATA ¢ TE IR BT ITHAM 2. (FET)
MADAM SPEAKER: Nothing will go on record.

(Interruptions)” ... E
MADAM SPEAKER: Let the House be in order.

Laluji, please.
... (Interruptions)
MADAM SPEAEKR: What is this happening?
... (Interruptions)
MADAM SPEAKER: Please just stop.

... (Interruptions)

MADAM SPEAKER: Please. What is this happening?

... (Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) *...
MADAM SPEAKER: There is no politics involved here. I am sorry; Please do
not make it a political issue. 1 just requested him because I wanted to run the
House smoothly, Please do not make it a political issue to run down any Member.
W oy &R Wewy dgd AW € safey # 98 el g g, =Te ollel S 81 AT BIg SR Haw
Bl Fed g & oy g2 {6l &1 vt W) $o i U I &l

... (Tagm)

i A TG : 3P T

* Not recorded.
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e HEGA : Eb ¢ B a1 T8l 5l § by E g b AR forg At dew weta §1 7 woft
T8l g b #9 oR fhdt wR fewol &1 8 a1l S WR fhl yhR @1 ST 8l I8 A% foly
e B |

. ()
S IS I WEA ¢ IfeFE Sfl, gae] # U "emw | HAl S | Pl aedl g (B
RTet, Ta¥l, I WR UR IYHRITST S FhU & IR & f eb 5 a7 g3l ©| I8 o
T S A DM T8 DR @ ¢ A SYHIASH B JbRul H ARl T8 B | 39 9F &

Ui SUMTERITRT @1 BT HH Bl o Wl | T WHR F Hal N 39 Fdg § A1 BT 3
frar 87 39 dF &I b A D (o7 TRBR R HEH IoM S & 87 ... (ragm)

11.57hrs
At this stage Shri Jagdish Sharma, Shri Ramkishun, Shri Kalyan Banerjee and

some other hon. Members came and stood on the floor near the Table.

... (Fagm)
PROF. K.V. THOMAS: Madam, as the House is aware...... (Interruptions)
MADAM SPEAKER: What is this happening?

... (Interruptions)

$ft e R e gft  fram @) e 989 wwe 2. (Faum)

MADAM SPEAKER: Please do not do this.

... (Interruptions)
PROF. K.V. THOMAS: Madam, as the House already knows... (Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions)” ...

MADAM SPEAKER: The Question Hour is over.

* Not recorded.
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12.00 hrs

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, the House will take up Papers Laid on the Table.
... (Interruptions)
12.01 hrs
At this stage, Shri Jagdish Sharma, Shri Ramkishun, Shri Kalyan Banerjee and
some other hon. Members went back to their seats.

... (Interruptions)

THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): I beg to lay on
the Table a copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the Singareni Collieries
Company Limited, Khammam, for the year 2011-2012.

(2) Annual Report of the Singareni Collieries Company Limited, Khammam,
for the year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 8044/15/12]
THE MINISTER OF MINES (SHRI DINSHA PATEL): I beg to lay on the
Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

(a) (i) Review by the Government of the working of the National
Aluminium Company Limited, Bhubaneswar, for the year 2011-

2012.
(1) Annual Report of the National Aluminium Company Limited,
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(b)

(©)

2)

(i)

(i)

(i)

(i)

(i)

(i)
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Bhubaneswar, for the year 2011-2012, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 8045/15/12]

Review by the Government of the working of the Bharat Gold Mines
Limited, Kolar Gold Field, for the year 2011-2012.

Annual Report of the Bharat Gold Mines Limited, Kolar Gold Field,
for the year 2011-2012, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 8046/15/12]

Review by the Government of the working of the Hindustan Copper
Limited, Kolkata, for the year 2011-2012.
Annual Report of the Hindustan Copper Limited, Kolkata, for the
year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library,See No. LT 8047/15/12]

A copy of the Annual Report (Hindi and English versions) of the
Jawaharlal Nehru Aluminium Research Development and Design
Centre, Nagpur, for the year 2011-2012, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Jawaharlal Nehru Aluminium
Research Development and Design Centre, Nagpur, for the year
2011-2012.

[Placed in Library, See No. LT 8048/15/12]
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A copy of the Annual Report (Hindi and English versions) of the
National Institute of Rock Mechanics, Kolar Gold Fields, for the year
2011-2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Rock
Mechanics, Kolar Gold Fields, for the year 2011-2012.

[Placed in Library, See No. LT 8049/15/12]

A copy of the Annual Report (Hindi and English versions) of the
National Institute of Miners’ Health, Nagpur, for the year 2011-
2012, along with Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Miners’
Health, Nagpur, for the year 2011-2012.

[Placed in Library, See No. LT 8050/15/12]

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI AJAY MAKEN): I beg to lay on the Table a copy each of the following

papers (Hindi and English versions) under sub-section (1) of Section 619A of the

Companies Act, 1956:-

(1)

(i)

(ii)

Review by the Government of the working of the Hindustan Prefab
Limited, New Delhi, for the year 2011-2012.

Annual Report of the Hindustan Prefab Limited, New Delhi, for the
year 2011-2012, along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 8051/15/12]
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(2) (i) Review by the Government of the working of the Housing and Urban
Development Corporation Limited, New Delhi, for the year 2011-2012.
(1)) Annual Report of the Housing and Urban Development Corporation
Limited, New Delhi, for the year 2011-2012, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

[Placed in Library, See No. LT 8052/15/12]

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI): I beg
to lay on the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the Rampur
Raza Library, Rampur, for the year 2010-2011, along with Audited
Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Rampur Raza Library, Rampur, for the year 2010-2011.
(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

[Placed in Library, See No. LT 8053/15/12]

3) (1) A copy of the Annual Report (Hindi and English versions) of the Khuda
Bakhsh Oriental Public Library, Patna, for the year 2010-2011, along with
Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Khuda Bakhsh Oriental Public Library, Patna, for the
year 2010-2011.
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(4) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (3) above.

[Placed in Library, See No. LT 8054/15/12]

THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to lay on
the Table a copy of the Removal of (Licensing requirements, Stock limits and
Movement Restrictions) on Specified Foodstuffs (Amendment) Order, 2012 (Hindi
and English versions) published in Notification No. S.0. 2320 (E) in Gazette of
India dated 27" September, 2012 under Section 3 of the Essential Commodities
Act, 1955.

[Placed in Library, See No. LT 8055/15/12]

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS AND MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Rajiv
Gandhi National Institute of Youth Development, Sriperumbudur, for the
year 2009-2010, along with Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Rajiv Gandhi National Institute of Youth Development,
Sriperumbudur, for the year 2009-2010.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

[Placed in Library, See No. LT 8056/15/12]
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(3) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of Section 619A of the Companies Act, 1956:-

(a)

(b)

(©)

(d)

(i)

(i)

(i)

(i)

(i)

(i)

(i)

(i)

Review by the Government of the working of the Hindustan Shipyard
Limited, Visakhapatnam, for the year 2011-2012.

Annual Report of the Hindustan Shipyard Limited, Visakhapatnam, for
the year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 8057/15/12]

Review by the Government of the working of the Garden Reach
Shipbuilders and Engineers Limited, Kolkata, for the year 2011-2012.
Annual Report of the Garden Reach Shipbuilders and Engineers
Limited, Kolkata, for the year 2011-2012, along with Audited Accounts
and comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 8058/15/12]

Review by the Government of the working of the Mazagon Dock
Limited, Mumbai, for the year 2011-2012.
Annual Report of the Mazagon Dock Limited, Mumbai, for the year
2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library ,See No. LT 8059/15/12]
Review by the Government of the working of the Bharat Electronics
Limited, Bengaluru, for the year 2011-2012.
Annual Report of the Bharat Electronics Limited, Bengaluru, for the
year 2011-2012, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 8060/15/12]
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(4) (1) A copy of the Annual Report (Hindi and English versions) of the Rajiv
Gandhi National Institute of Youth Development, Sriperumbudur, for the
year 2010-2011, along with Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Rajiv Gandhi National Institute of Youth Development,
Sriperumbudur, for the year 2010-2011.

(5) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (4) above.

[Placed in Library, See No. LT 8061/15/12]

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI MANISH TEWARI): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(a) (i) Review by the Government of the working of the Broadcast
Engineering Consultants India Limited, New Delhi, for the year 2011-
2012.
(1)  Annual Report of the Broadcast Engineering Consultants India Limited,
New Delhi, for the year 2011-2012, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 8062/15/12]

(b) (i) Review by the Government of the working of the National Film
Development Corporation Limited, Mumbai, for the year 2011-2012.
(1)  Annual Report of the National Film Development Corporation Limited,
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2)

3)

(4)

(i)

(ii)

(1)

(i)

(i)

(ii)
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Mumbai, for the year 2011-2012, along with Audited Accounts and
comments of the Comptroller and Auditor General thereon.

[Placed in Library, See No. LT 8063/15/12]

A copy of the Annual Report (Hindi and English versions) of the
Children’s Film Society, India, Mumbai, for the year 2011-2012, along
with Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Children’s Film Society, India,
Mumbiai, for the year 2011-2012.

[Placed in Library ,See No. LT 8064/15/12]

A copy of the Annual Report (Hindi and English versions) of the
Satyajit Ray Film and Television Institute, Kolkata, for the year 2011-
2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government
of the working of the Satyajit Ray Film and Television Institute,
Kolkata, for the year 2011-2012, for the year 2011-2012.

[Placed in Library,See No. LT 8065/15/12]

A copy of the Annual Report (Hindi and English versions) of the Film
and Television Institute of India, Pune, for the year 2011-2012, along
with Audited Accounts.
A copy of the Review (Hindi and English versions) by the Government
of the working of the Film and Television Institute of India, Pune, for
the year 2011-2012, for the year 2011-2012.

[Placed in Library, See No. LT 8066/15/12]
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(5) A copy each of the following Notifications (Hindi and English versions) under
Section 34 of the Prasar Bharati (Broadcasting Corporation of India) Act, 1990:-
(1) The Prasar Bharati (Broadcasting Corporation of India) Salaries,
Allowances and other Conditions of Service of Chairman, Whole-
time Members and Part-time Members (Second Amendment) Rules,
2012 published in Notification No. G.S.R. 884(E) in Gazette of India
dated 7™ December, 2012.
(i1))  The Prasar Bharati (Broadcasting Corporation of India), Authorities
for Disciplinary Proceedings Regulations, 2012 published in
Notification No. A-10/178/2012-PPC in Gazette of India dated 22™
November, 2012.
[Placed in Library, See No. LT 8067/15/12]

(6) (1) A copy of the Annual Report (Hindi and English versions) of the Prasar
Bharati (Broadcasting Corporation of India), New Delhi, for the year
2009-2010.
(11) A copy of the Annual Accounts (Hindi and English versions) of the
Prasar Bharati (Broadcasting Corporation of India), New Delhi, for the
year 2009-2010, together with Audit Report thereon.
(iii) A copy of the Review (Hindi and English versions) by the Government
of the working of the Prasar Bharati (Broadcasting Corporation of
India), New Delhi, for the year 2009-2010.
(7) Two statements (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (6) above.

[Placed in Library , See No. LT 8068/15/12]

THE MINISTER OF STATE OF THE MINISTRY OF TORUISM (DR. K.
CHIRANIJEEVI): I beg to lay on the Table:-
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(1) A copy of the Annual Report (Hindi and English versions) of the National
Council for Hotel Management and Catering Technology, Noida, for the year
2011-2012, along with Audited Accounts.

(2) A copy of the Review (Hindi and English versions) by the Government of the
working of the National Council for Hotel Management and Catering
Technology, Noida, for the year 2011-2012.

[Placed in Library , See No. LT 8069/15/12]

MADAM SPEAKER: Shri R.P.N. Singh—Not present.

PN AT | AW HIA TAT @Rl FRRBIUT IR FATT H Ao WA (Y. TROT I /E) :

weredr, # fFrefaRead o3 Q91 ted R @ § -

(1) =T ST f[Aer™ ars oA, 1987 &1 &R 50 & did AId S [N a1
FHeR (Frgfdd, a7 ok W) (Wenes) fafem, 2012 S 22 sfEcaR, 2012 & WIRA
& RSO WSS WA SIS UASISd-02/12 H UHIRG gY ¥, B U Ui
(fe=t T2 3RSl Hehv) |

[Placed in Library, See No. LT 8076/15/12]

(2) (Tp) Sfoas I R ars, 93 feelt & 99 2011-2012 & a1f¥® ufdes & &
gfa (BT a2 SIS HwHI0N) qAT AR o |
@)  Ifeaw v R 918, T8 el @ a9 2011-2012 B BIRIBIUT Bl WRBR
T e @ e Ui (FE=r q2n s v |
[Placed in Library, See No. LT 8077/15/12]
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PN AFET § AW FA FAT WET THEHI0T AN FAAT H A F7A (ST, AR I /) :
T, # 4 IR R & W W FrAfaRad o3 9w ted R W@ T § -
(1) ®ut rfafaw, 1956 & g1 619F B IUERT (1) & fawia Fr=falRed o= @t
UH-Udh Ui (B qem e Ao -
(@) (TH) W BRI HRUNTE 31T gfear foro, 73 fReelt & af 2011-2012

& PAD] H ADR gRT AHIE |
@) wWc BRI HRINNE 3% gfewr foo, 98 e &1 a9
2011-2012 &1 d1N®  URIded, oE@ONed o dar 89 W
FRIFh-AEer@RiEd o fewfori|

(Placed in Library, See No.LT8078/15/12)
(@) (T®) e ded dRUNEH {1078 fieell @ a9 2011-2012 &

HRIBRUT Bl ARDBN gRT FHIET|

@) A dew dRUNRE 0,78 fieel @1 a9 2011-2012 &I
aiffer  ufeded, oRawifald o dur 99 W fEe-
HeTel@TIed &1 fewfoR|
(Placed in Library, See No.LT8079/15/12)
2 (WP TEEA PRNA BR BlfRfed i+, T3 feeel & 99 2010-2011 & d1f®
gferdes @1 Uab ufc (RS qem sl dmvv) |
@) I R BR PRiRfed ¢, a3 fieel & a¥ 2010-2011 & q1f¥®
@Rl B UH ufa () d2m SRSl W) d7 S UR of@ruNie gfadad |
F) TN e B dRiwfed ¢fF, 8 it @& a¥ 2010-2011 &
HTIEROT B AIBR gRT FHIET Bt U ufa (B=ar q2n sieh dxawo) |

(3) SWa (2) ¥ SfcwiRad w3l HI AW W @1 H gY Ao & SR g9 arell
faavor (fR=t o 3Rl dvanso) |
(Placed in Library, See No.LT8080/15/12)
(@) (TPh) - BIRIIRCT STATHS HRUANTH, 75 ool & a¥ 2011-2012 & aIf¥SH
gferded @1 Ueb ufcr (RS qem sl o) |
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@)  TEFd BRimfed STduic HRINYE, T3 foeell & 99 2011-2012 & d1i¥®

@Rl @ Ue ufa (R dem ol dRaxvn) der S9 W) ot uNiet giade |

(@) o BRiTRfed STamic HRUNIE, 75 Aol & 99 2011-2012 & HIIGIOT
P! TRBR GRT FHET Bt b i (R qen oo A |

(Placed in Library, See No.LT8081/15/12)

(5) (@) TeMA sRTSHT Si% YHiheaRe Tace HeoiHe, gakidla & ay 2011-1012
& dIfN& Ufrdes @t gd Ui (R qn ofusi dxamv) |

@) TUMe §Reeye ol UdihoeRd UacIH  HeHe, dElE @ ay
2011-1012 & A% @Rl & Te ufd (T T2 sish dwheon)dan S9
TR IETaRIe giade |

() TUME §Reee ofih UdiboaRdl  UacI  HSHE, deRlElE b ay
2011-1012 & HIEAHO] & IRHR gR FHEm a1 U afa (= aen siish

HERHIO) |

(Placed in Library, See No.LT8082/15/12)
(6) (Td) A ATAHIGH TS dfCTd SiIel SaauHe dre, IS & ay 2011-2012
& IS Urde g Ui (FE=r T Sl Avm N a2l oEr™ifad okd |
@) T JiIerilsy ue Iiiead Sl Sadfuc die, ISd & a9 2011-2012
P BB B ARBHR GRT FHIT BT U Ui (BT T2 Sl Hhv0) |
(Placed in Library, See No.LT8083/15/12)

(7) ®ut JfATH, 1956 B U 619F & A HfAIRIT 9= & (H-ud  ufa (R=d
AT IS D) |
(TP) PhICd DY STATHS DHRUNIA o0, HAR & ¥ 2011-2012 B HRIBRUT DI
TRDR GRT AHIE|
@) Blcdh DY SATTHC DRUNIA fol0, AR & g9 2011-2012 P d1Mh
ARIdeH, TETUifEd o de S9 W Fd5d- oA &) femfort|
(Placed in Library, See No.LT8084/15/12)
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MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Madam, I have to report the following messages

received from the Secretary-General of Rajya Sabha:-

(1)

(ii)

(iii)

“In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on the 14™ December, 2012 agreed without any amendment to
the North-Eastern Areas (Reorganisation) Amendment Bill, 2012
which was passed by the Lok Sabha at its sitting held on the 3™
September, 2012.”

“In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, 1 am
directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on the 17" December, 2012 agreed without any amendment to
the Prevention of Money-Laundering (Amendment) Bill, 2012
which was passed by the Lok Sabha at its sitting held on the 29™
November, 2012.”

“In accordance with the provisions of rule 111 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to enclose a copy of the Constitution (One Hundred
Seventeenth Amendment) Bill, 2012, which has been passed by the
Rajya Sabha in accordance with the provisions of article 368 of the
Constitution, at its sitting held on the 17" December, 2012.”

Madam, 1 lay on the Table the Constitution (One Hundred
Seventeenth Amendment) Bill, 2012, as passed by Rajya Sabha on
the 17" December, 2012.
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12.02 V5 hrs
COMMITTEE ON ABSENCE OF MEMBERS FROM THE
SITTINGS OF THE HOUSE

Minutes

DR. RATNA DE (HOOGHLY): I beg to lay on the Table minutes (Hindi and
English versions) of the 8" Sitting of the Committee on Absence of Members from

the Sittings of the House held on 13 December, 2012.

12.03hrs
COMMITTEE ON ETHICS

2"! Report

N wfdEE Seen MR (FGRER): wRIeE, AR Affd @ gEw ufuded (=Y qen

IS H¥hRUT) FHT Yeol TR @l gl
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12.03 ' hrs
STANDING COMMITTEE ON INFORMATION TECHNOLOGY
38" to 41°° Reports

RAO INDERIJIT SINGH (GURGAON): I beg to present the following
Reports (Hindi and English versions) of the Standing Committee on
Information Technology (2012-13):-

(1)  Thirty-eighth Report on Action Taken by the Government on the
Recommendations/Observations of the Committee contained in
their Thirty-third Report (Fifteenth Lok Sabha) on Demands for
Grants (2012-13) relating to the Ministry of Communications and
Information Technology (Department of Posts).

(2)  Thirty-ninth Report on Action Taken by the Government on the
recommendations/observations of the Committee contained in their
Thirty-fourth Report (Fifteenth Lok Sabha) on Demands for Grants
(2012-13) relating to the Ministry of Communications and
Information Technology (Department of Electronics and
Information Technology).

(3)  Fortieth Report on Action Taken by the Government on the
Recommendations/Observations of the Committee contained in
their Thirty-second Report (Fifteenth Lok Sabha) on Demands for
Grants (2012-13) relating to the Ministry of Information and
Broadcasting.

(4)  Forty-first Report on Action Taken by the Government on the
Recommendations/Observations of the Committee contained in
their Thirty-first Report (Fifteenth Lok Sabha) on Demands for
Grants (2012-13) relating to the Ministry of Communications and

Information Technology (Department of Telecommunications).



18.12.2012 50

12.04hrs
STANDING COMMITTEE ON ENERGY
31" and 32" Reports

Nt o g aea (F9gd): FeeTn, oo W9l W |fifd (2012-13) & Fefafad

gfrdeT (fo= o SISl H¥ehRvT) U BT ;-

(1) a9 iR BT ol HATTT B a9 2012-13 & I el d AW & IR H
279 gfided # Iidfdse RIeRe &R WRAR gRT B T8 dRas geed} 31af ufade|

(2) Tl HATE DI qY 2012-13 & Y SEMI B A7 & IN H 289 Heded ¥ fqfa<
RIBIREN TR TREGR gRT & s HRars Gaet 324 ufqde|

12.04 V5 hrs

STANDING COMMITTEE ON FOOD, CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION

24™ and 25™ Reports

SHRI VILAS MUTTEMWAR (NAGPUR): I beg to present the Twenty-fourth

and Twenty-fifth Reports (Hindi and English versions) of the Standing Committee

on Food, Consumer Affairs and Public Distribution (2012-13) on Action Taken by
the Government on the Observations/ Recommendations contained in the:-

(1)  Seventeenth Report of the Committee (2011-12) on Demands for Grants
(2012-13) of the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Food and Public Distribution).

(2)  Eighteenth Report of the Committee (2011-12) on Demands for Grants
(2012-13) of the Ministry of Consumer Affairs, Food and Public
Distribution (Department of Consumer Affairs)E


mohan
Fd. By o1
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12.05 hrs

STANDING COMMITTEE ON RAILWAYS
Statements

SHRI T.R. BAALU (SRIPERUMBUDUR): I beg to lay the following statements

(Hindi and English versions) of the Standing Committee on Railways:-

(1)  Action Taken by Government on the Recommendations contained in
Chapter-1 and final replies in respect of Recommendations contained in
Chapter V of the 13™ Report of the Standing Committee on Railways (15™

Lok Sabha) on Action Taken by Government on the Recommendations

lth

contained in the 11™ Report of Standing Committee on Railways (15" Lok

Sabha) on ‘Demands for Grants — 2011-12 of the Ministry of Railways’.

(2)  Action Taken by Government on the Recommendations contained in
Chapter-1 and final replies in respect of Recommendations contained in
Chapter V of the 16™ Report of the Standing Committee on Railways (15"
Lok Sabha) on Action Taken by Government on the Recommendations
contained in the 12" Report of Standing Committee on Railways (15" Lok

Sabha) on ‘New Railway Recruitment Policy’.

12.05 Y% hrs

STANDING COMMITTEE ON RURAL DEVELOPMENT
(i)34™ to 37™ Reports

SHRIMATI SUMITRA MAHAJAN (INDORE): I beg to present the following
Reports (Hindi and English versions) of the Standing Committee on Rural
Development (2012-13):-

(1) Thirty-fourth Report on Action Taken by the Government on the
Recommendations contained in the Twenty-seventh Report (Fifteenth Lok Sabha)
on Demands for Grants (2012-13) of the Ministry of Drinking Water & Sanitation.
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(2) Thirty-fifth Report on Action Taken by the Government on the
Recommendations contained in the Twenty-eighth Report (Fifteenth Lok Sabha)
on Demands for Grants (2012-13) of the Ministry of Rural Development
(Department of Land Resources).

(3) Thirty-sixth Report on Action Taken by the Government on the
Recommendations contained in the Twenty-ninth Report (Fifteenth Lok Sabha) on
Demands for Grants (2012-13) of the Ministry of Panchayati Ra;.

(4) Thirty-seventh Report on Action Taken by the Government on the
Recommendations contained in the Thirtieth Report (Fifteenth Lok Sabha) on
Demands for Grants (2012-13) of the Ministry of Rural Development (Department

of Rural Development).

(ii)Statement

SHRIMATI SUMITRA MAHAJAN : I beg to lay on the Table the Statement
(Hindi and English versions) showing further follow up action on the
Recommendations contained in the 23rd Action Taken Report (Fifteenth Lok
Sabha) on 'Demands for Grants (2011-12), of the Ministry of Drinking Water and

Sanitation.
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12.06 hrs

STATEMENTS BY MINISTERS

(1)Status of implementation of the recommendations contained in the 24th Report
of the Standing Committee on Coal and Steel on Demands for Grants (2012-13),

pertaining to the Ministry of Coal®
THE MINISTER OF COAL (SHRI SHRIPRAKASH JAISWAL): I beg to lay this

statement on the status of implementation of recommendations contained in the
24™ Report of Parliamentary Standing Committee on Coal and Steel (15" Lok
Sabha) in pursuance of Rule 389 of the Rules and Procedure and Conduct of
Business in the Lok Sabha, and of the directions of the hon. Speaker, Lok Sabha
issued vide Lok Sabha Parliamentary Bulletin — Part II, dated September 1, 2004.

Action taken statements on the recommendations/ observations contained in
the report of the Committee have been sent to the Standing Committee on Coal
and Steel.

The present status of implementation of the various recommendations made
by the Committee is indicated in the annexure to my statement which is laid on the
Table of the House. I would no like to take the valuable time of the house to read
out all the contents of this Annexure. I would request that this may be considered

as read.

" Laid on the Table and also placed in Library, See No. LT 8085/15/12
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12.06 V5 hrs

(i) Status of implementation of the recommendations contained in the
25™ Report of the Standing Committee on Coal and Steel on
Demands for Grants (2012-13), pertaining to the Ministry of Mines. *

g w3t (A femen wew): 7Ee, # FrefaRed aaxder 991 dedt W AT g -

BT Ud T dee) Ry afffa @t 254 RIS B 08.05.2012 BT 1 9T § I
fomar T, S Ay 2012-13 & oI @M HATGT H SHEGH AR A GRT o7 3 W B TS
BRATS b1 ol AR BrATAT BT 17.08.2012 BT WS & T8 2| AT B 2547 RS § 22
FAIRRT off, T IR WREHR B IR A HRaTg nufea o

BRI B AT B W g & AFAD - 1 H SR T 8, Sl ¥ b e

W G T 2| IS P U B H Had BT 9gHed FHI TEl oAl ATedT, Ud I8 Hl §

5 U UQm g |HeT S|

* Laid on the Table and also placed in Library, See No. LT 8086/15/12
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12.07 hrs

(111)Status of implementation of the recommendations contained in the 161st

Report of the Standing Committee on Home Affairs on Demands for Grants
(2012-13), pertaining to the Ministry of Home Affairs.”
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): I beg to lay this statement on the above
subject in pursuance to rule 389 of the Rules of Procedure and Conduct of
Business of Lok Sabha issued by the hon. Speaker, Lok Sabha vide Lok Sabha
Bulletin Part-II dated September 1, 2004.

The meetings of the Department-related Parliamentary Standing Committee
on Home Affairs were held on 28™ March, 2012 and 4 April, 2012, to examine
the Demands for Grants for 2012-13 of the Ministry of Home Affairs. Thereafter,
the Committee submitted its 161% Report on 30™ April, 2012.

The Committee in its 161" Report made as many as eighty (80)
recommendations [Paragraph No.2.21.1; 2.21.4; 2.21.8; 3.2.15; 3.2.16; 3.2.17,
3.2.18; 3.3.8; 3.3.9; 3.4.5; 3.4.6; 3.5.3; 3.5.4; 3.6.4; 3.7.5; 3.8.3; 3.9.4; 3.10.8;
3.10.9; 3.10.10; 3.11.23; 3.11.24; 3.11.25; 4.1.12; 4.1.13; 4.1.19; 4.1.20; 4.1.25;
4.1.26; 4.1.35;4.1.36; 4.1.37; 4.1.42; 4.1.43; 4.1.48; 4.1.56; 4.1.57; 4.1.62; 4.2.19;
4.2.20;4.2.21;4.2.22;4.2.23;4.2.24;4.3.15; 4.3.16; 4.3.17; 4.3.18; 4.3.19; 4.4.12;
4.4.13; 4.4.14; 4.4.15; 4.5.7; 4.5.8; 4.5.9; 4.5.40; 4.6.18; 4.6.19; 4.6.20; 4.6.21;
5.1.10; 5.1.11; 5.1.12; 5.1.13; 5.1.14; 5.1.15; 5.2.7; 5.2.8; 5.2.9; 5.2.10; 5.3.4;
5.3.5;5.4.22; 5.4.23 (I to XII) 5.5.3; 5.5.4; 5.6.10; 5.6.11; and 5.7.2] in respect of
which the Ministry of Home Affairs was required to take action. The ATRs have
been sent to Rajya Sabha Secretariat by MHA.

The Ministry has accepted 79 recommendations fully/ partially or with
slight modifications and did not accept one recommendation out of 80 contained in

the Report. In respect of some recommendations, the Ministry is taking necessary

* Laid on the Table and also placed in Library, See No. LT 8087/15/12
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action for the implementation of the same in consultation with various agencies. It
may be mentioned that action to be taken by the Ministry in respect of a number of
recommendations are of continuing nature and necessary action has since been
taken or is being taken accordingly.

A detailed statement showing the action taken/ being taken with reference
to the recommendations contained in various paragraphs of the 161% Report of the

Commuittee 1s laid on the Table.
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12.07 % hrs
(iv)Status of implementation of the recommendations contained in the 34th
Report of the Standing Committee on Agriculture on Demands for
Grants (2012-13), pertaining to the Department of Agriculture and
Cooperation, Ministry of Agriculture.”
PN AFET § AT FA FAT WET THIHI0T AN FAAT H A F{A (ST, AR I AE) :

Aeled], # FrefelRed qadder |91 Ted IR &l & -

PN e wr |ffa (1547 e @) @ Didadl RUC 30.04.2012 1 Al FHI
HRgA B T | g8 RUIC a9 2012-13 & BN FA@A, PV Td FHIRAT [TUIT DI AFaH
AT Bt S A T § SR gad 17 RoeiRel €1 3 ReiRe geaaan (el & srded sk
ST, HY 3§ (99, IR Faauig AT &1 4 Ugell AHUATH, fauore sr-iem e
Gl qF, AU WUSRY[ AL, WRA H ARMONG FdET BT GgerdRul AR At
IR GaRI &g Iod (IR SRIGAT DI JHI, I IR fee ok Jureadmye disii &
IcaTe o faarur & forg srawiRa gfagmeli &1 o™ vd geearaso ¥ ddfaa 21 afafa ot
Rare # ffga RwiiRen/deoi ) & 18 sRas & [Jaxoft fGAie 30.07.2012 &1 By &
et |l o1 Aol TS ot

JHTT BT 17 BN & foparaaT & aame (R 31 Soeld W gaaed & 31ag 3
frar 1 2 59 QW Ued W @1 T Bl § 39 ey Bl fAvg-avg Bl ugd # Wed @l

g T TGl oAl ATE, 3 QT gIAT FHS S|

* Laid on the Table and also placed in Library, See No. LT 8088/15/12
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12.08 hrs
MOTION RE: JOINT COMMITTEE TO EXAMINE MATTERS
RELATING TO ALLOCATION AND PRICING OF
TELECOM LICENCES AND SPECTRUM

SHRI P.C. CHACKO: I beg to move the following:-

“That this House do extend upto the last day of the Budget Session
2013, the time for presentation of the report of the Joint Committee
to examine matters relating to allocation and pricing of telecom
licences and spectrum.”

MADAM SPEAKER: The question is:

“That this House do extend upto the last day of the Budget Session
2013, the time for presentation of the report of the Joint Committee
to examine matters relating to allocation and pricing of telecom
licences and spectrum.”

The motion was adopted.
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12.08 % hrs
BUSINESS ADVISORY COMMITTEE

43" Report

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): I beg to present the
43" Report of the Business Advisory Committee.
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12.09 hrs
SUBMISSIONS BY MEMBERS
(i) RE: INCIDENTS OF GANG-RAPE IN SOUTH DELHI

MADAM SPEAKER: Now, we take up ‘Zero Hour’. Shrimati Sushma Swara;.
NGl

3t ot PR (FremR):  HSH, IMUY U AMAI AT Sl DI e o & fol¢ Her ol
. (o)
AL WRSAT : I el &l A9y § 3R ofiex 1w e & Radve ol 39 19
MU el <d 2
St g TRt (fafdem): sregen oY, facell <=1 @1 roET g1 IS B B A T8 B
I HARIT Y WBR & 1d T8l & dled WY by ARBR S A 8] ofh agd §&@ Bial
g, O SRIRl H JRaA Bl € iR faeell B B Faw W Wl #R & Ig HE Sl ©
fep g wrex Afgerall & fory waw Sarer SrgRia weR 8 ¥g fewol Su wHy el dheead
B O 8, 519 I8 Udl oNIdl © [ I8 B g U Al gl oY i 98-8 aRad g
gl IO P FIRT BT GIRT B, Al G HA B TWRE § T 9AF MM 7 5 W
FATE © b I BT AT Dot 7 Mot | ... (rgem)

STEETT SN, el I I TS TS, F€ WA 9.30 I B 2| AT bl el A, IAD
{1 BT &N 7 o1 21| gAY 7 A1 °e1 R I B 2 3R T ASH! Adbell oAl 23 99 B
pfSramRfiRe Afee gReT oM & T 9.30 a1 Uoh a9 # dodil ©l 3fcR 1 43 &, S 4
ﬁéﬁaﬁﬁ%léwmmwmﬁm%%l@wmzﬁwamﬁ
B | SUBT § AE RRRE BT 8, 918 oS B DIRNY BRAT 8, A1 SHD (KR W I
¥ A ®d <J 21 B AR g A PO ARRAR, AN Al Al B reden d8f <@ & forg
T, SR 7 I fer T fadn, oifd areR et e ARl B dsat dfieeer w2l
SD SIS X SHS 8 g ol 98 el AT 81, I el T8l o Ahdl o] A gas 4 A

3MMU Yo e ST [hdT - TE Hed| ARE 390 6l S oG 59 "l & oy a1

8l gohdT Bl
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JregeT Sfl, I§ DI b IAbell Tl el &, IMY-fad T g 8 W § AR gAifey
TS BH AMI 7 UeAdId RN HRD $ U DI IOMT T8l AT, Afha g AU Hel b
3T T &R H 39 oM Il IR W O IMUH HEl [ I8 TE $d © Al g4 o b
ST ST ¥ 9 A9l BT IR ST SN 2| 980 IR 49 39 aR8 & Pl & oY Pal ©
5 T AR B BN & T B ARyl AR dEd g B dfica uferic @@ g S
=fY| M G A1ET fF 39 TR B g b NaoR Afgen 7 e 7 B ik 7 7 &
I b SHfdd ST e 39T Sitae R, 3R a9 W1 41, 31wt a8 Sifad 3iiR Hid &1 qey
I & B, UAT A& 98 U A1 e | TR 98 ¥9 T a1 ¥ freht ve e o @ @ |
TR | RIT U ARN &7 B B o T8 2 ARy ?
B AFAN " : B A1y
SAN I TR ¢ § D1 e g (P ol A 99 AT RRAEIR 6 781 §Q 8, dadt a an
B W B 3R faeell B JEaHAl w1 BR & 87 T8 WS bR (b TSl e DI bl T
S, ST AR Bict A H D HKRIT 6, US DI 4RI ITP] I H d8i of SRl & FAlP Piel
A A H B I Bl ¥ AeEmaH uRaRi Bl dsfhal &1 #9 Bl [ b B aRad dr )
A B W TS 21 g8 bl Wl TS 8, TUN ST 98 R PR? A D AQ 9 o 98 b YN
i & WY Tl 8 Afh SHD WY §9 oRg Bl "ol gedl gl

ezell SN, A9 WA Fargy b ol § gb! a1 Bl SMY? B Aqe gAD! Har
B @ oy T8I gaaT 8, SAfelY H AU HIH F Hel dlsdl g 1o I8 HA1 Fad H 3MY 3R
T W IR S| T HRAE Hg B TWHR 39 W B I 8, 39D IN # qardi| Ig I A&
gD TROIR AT B IR VAT gersit & TRy 7 81, 39 ar # I8 ¥ -1 IR ®’ E,
D N H BH SR <1 ST AT A el ol ... (FdET)
Jreae wEiean ¢ <. [ke 2|
SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): I want to speak on this. We

want to associate with this issue.

MADAM SPEAKER: Please associate yourself with this. Please send your name.
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2 S GHT AT (IR d faeett): #eiqan, s el &1 #9er 8, 93 W 39 WR qier Bl
Y < <Y1 91 dael a1 fme &1 99y < S|

SHRI BASU DEB ACHARIA (BANKURA): I want to associate with this issue.
Jreaet wEea ¢ A1 Ravm e, A e W), A EieyH, A awEk G, 2 AR 2wy
s aeor (e, 2N W9 S, A giEn Aeror, A fRellugAR ARgener e, s
ST SR, S STIshes ued, o 0., €. el 7gqe 97, 87 Reagar Sarfl, st
IO 3TaTe, Sf. Hold Sqard, 1 4w PaR, 37 TR, s fL.a6. /9, 27 3o ™
Heard, ST R gd, SR SRART DR diael IR U1 AR 1 U TADRT S JIAT
RIS Sl & fq9T & A1 g B ol

31, e e (femiteTe) @ #8ican, ugd # diefl| I8 Afgen &1 fAwa 21 fieel & <mar
Afgar @1 fawg B

IS IS ¢ PUAT, ID! AT o1 g | I8 fawg o4 € b g dra 4§ fewed 7 X aft
&b I 31T diferd |

<. fiRen amw : #Een, g9 T8 Ta 5 A feT 9, 3@ ¥, |, ofoen 9 A1 o, faa
AT A TS AT T DI 3H Fad H M| AT GEAT St 7 S faway e, g8 vy
WUH & fod § gl # o0 WS A AW Al § ofed d At g 5 ude Afgen s
oSSl | W, By § W SR FfPEd IR W) 8 AT U U 9O B arareaRel H g, 31l S
FIDH! NG I § F8 W (a7 H=A1 dredl gl 918 Jas 8, A8 baAdba g, a8 Jgl e
8, dTg QX-axISl & Tid &, °18 Yol 8, A Big W ¥ gl, 3o o ke Afgerai & dre
T P g dadl & Tell O W 2 3R fAdvey e W a1 gufort wrer eu Srer @
FRifp ool § AR < &) Al afai, T8f R T ft 3 8 dme & forg Y et
& 3R 8l W [fFad dR W oo Hidsy & fog it ol € SR 3o Ue &1 q@ @1 ffem ®
fog, ISR & fou WY a8l ol €1 Ugel gAT H ST AT 3R H Al gD A8 T, Al
SIRINT H ASHRT T 1 AT 5 B ORI {37 $9 bR &1 gl 81 Skl oY oifdh &rRi A
I I9 H, IS 99 | YT g "gedl 7 1 f¥Ed dR W o 980 IR T W AN S ©
5 g9@T HRT RO | AR, A @ UG B AD fHAT on) ) H Al A uAr & AfhA
SIS ¥ &1 ATl Ul O $1 q91 § Uh Hiveddl ST HRall ATl o wor R A1 #+1 RrargRe
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<&t off, Ifh el B g & d1e {1 <@, g1 Udl fhar a1 qet ud =@en b a4 7 fh
IRE DI DIy AR T8I 21 gAY a1d I8 2 b Ugifel & Ty 1d &1 A1 BN el Bl o,
ITH P! g B A 91d I8 © [ $O UF SD & Sl 99 9 FeEd W g ok St 39 gl
ARl § A1 G SAd € S 39 forg W A Y € ag ff giom &t R ave 9 et
Bl oY, a8 Al W THE 21§ oot faeetl B ad A1 R B G g, offbA A Al D <%
& 3ibs B I8 W TR AOGR B © (b 8 AN Sfel gy fawdi & ufa a1 SR &,
ifee Afge @ AT & Ui S T8 &1 59 oy § dadt U a1d del dred! g (b
G DI & SIS WEd Uh R Ofd Well aesl a7 Ta+4c & Wag § U1 Sofe & ol
g @ I PEl AT fb Ul PIg 3R ARGl § AT AN Ol € 1 98 U aR ARl &, A
19 fpel SR BT XU BIAT 8, TP R Bl 2 Al 98 TP Uol Al g1 379 gafery s fawy
1 TR & W fay S @) sravadar

Heredl, § §@ & WY aGT H_A1 Al g, A7 I8 AT IO Wl T8l o7 3R T
T W HIYITA 3T I TR 980 U8al TRBR DI Woll RNl ©l 98 mudt gt # +f gl #
3MY WIEAH A 3T WG BRI H31 Sff A 3R (IRITDHR STUISher Bl efrer 3R Q1 A
w9 e & @Ed g 6 sifade S9 f9a @1 9ed #§ ex 1 fear S| Sfeaa
e ®re 3 XU @1 S gRwTT &, 98 1 gRafia 8l I © e d b dad Yagera
YT DI & XY HET ST & offbd fa-diforT @ 9 R Sl "gedd Bl 8 § S9! W gud
SieT A U &9 WX U AT o7 | AfSHA Biersl & WA S Bl ofsd! oY, I9
ASD! I D Dlcisl ST g8 PR &A1 3R & Ui e a/g a8 T8 & oy Jaerar 3§
g9 o1t oft | A W U AR | A SIS $B HISAfenT B iR 79 Mvaax o fr e =R
B T 8, TP <R DI g1 8, 61 TRe ARSHA Dlersl H e & oy Srn o=l off 3iiR
9 § SUP IR BT By W B v 78 B o e i weors 7 81 3R Sad!
AARIE gerd U RIfd # uga T8 o 6 98 & udt Aredt off {5 argg @1 TS g ok g9
BT AMEY| 9gd gf¥hel | 98 =l Ol g3 | Weled, 39 AWy o1 14Rar & o1 A1y ag
vy gt A1 IH, TER BT AT IeR DI, ARSI B AT YN B, B Teb &S BT AT A
we &I, fHAl U a7 &1 AT gAR a1 BT 78l ¢| Ts AfGAI BT el &, SARAl bl Harel g
AT Q4 ICUf S 7§ W Uh BHCT G T Dl bR a1g At H S e R
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T g8, S9 Wy # g dnr 7t vl

HElGA], $HH Ui I 980 A ©] Ul BT 8 BIA BT bl Bl B © i
S M. # 9gd IRadT &) smawradhdr gl gAY 9 I8 2 5 sud gferd &1 S yaeiiagee
ure 8, 9 IS H o W g gg o, b 99 o BT B 1 gon? fhedl ot s H s
9ol @1 Pl o+ 21 8l U1 &1 2| AeIedl, I8 Wog & [Auy 2| # 3fusd A1eqH 9 Al o
b5 WHR DI W A Fdeq 1 aredl § 6 oy & 6 9 39 W 7 g wl R,
TFRATHILT U BT BT I8 & 6 O X0 & Yargered et W1 € ST Wt uar & O eieit
H9 D9 aT od & b 9 Oedl 4 ge S 8| IORAT Bl Ueh "edl & b a1 el &l Uh
g | XY B qTel $B ol @ oy o | R U Bidl off f6 ged] o ofR e
P 15 foq 91 B S99 R A U fFar, fed 39 IR 98 X0 S99 39 91 @ gl B A1
o 3R S gdl 1 IAT AR A STl AT § 3/ 919 BT 8l budl Rl R HId B
FAT B o A1 I IfAT BT AR DI ogeA] W BT AP S daRgerdt srifee [ g
IIH T AED!T 91 2| IRIRT BIAT  STIARAA BT UIUMH, ST Dl WU MR o =1 &1
AU | I8 G fSH=T &1 Y faeell gfor W) el o, &R 5y Wt &_d 2, offhd A
fSo= & oW g2 39 oA 7 5 I # &k 7 Reeh wow ¥ @i <o 21 9 wrdeH
& T oy WRER B [y § 6 Tdd T AR I Fe 6 39 U6R & Jb Sh=a &
FHRIHA A 8| Afzed a1 el d B W eSSl TG A I B SR 2 oeret &
AN w4 B v Rorg WX I M © & Id B <9 991 a8 Hifsar s g B
I HRIHH BT B I of, IS T TSBTS DI 5| AT BSBIS, 39 AR BT W Aagerad
Wilee § Ueh IR U XU D GHDBE & A AT € AR Y &S DI UfhAl, SIF dP < d8d
oG & BN, B9 I AU W g3 a8 ¥ fIvam g, Riifs 957 9 T S99 U T,
T80 ¥ U AHA| §, R SR S JgSs ddb Bl &S [QAT| A8 PIABAT BT 8 HH
B, S 9gd Al 918 9% we o, 98 Arell 9% g B, AfhT wfhan sat o €
ITH T-a9, SI9-9F ATt 7 O 21 S9folY BIRE ¢b Bl S B

3TeeT IS, Ui hed PR of | Ugell 91 U8 & b MdvH & oy Ao fww g1l S
D Y- YRETT HH B S8 W Bl Aeh $hA & WA Usdl 4 9 U YRAT W
WHR, JARH Ud faRIveR gfer ot e 811 gudl a1a I8 © % Ife g g ol €
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I I¥E W I THST SY| STD Foll & A7 of A1 Q1 164 & d8d 9 Algarl AT

It BT A BT AT THT SABT AfSHA &1, Rt fdervd I AfSHA TeT B 3T e <l
g 3R R BRE <& PIC 81l ... (Jaum)

e Heledl, H e wewd ¥ fQeell B A g WA S Bl U a1 W ARG
HAT A L. (Faem) omd W A g AR, W R w1 B8 T8 aren 8 BReE OF
PIC g, SBM 9 914 DI B8 gl H AR g (b AT IT W @19 Slel b BRE ¢b DIC

Fad fieell #, Ied TP TSI # BRE ¢P PIc 99 FhdT 2l ... (agH) I9 IO S

TSN H 39 W HAA YT DAl 2l...(FaUF) -5 AT b U S qieaai wai Sg? TR
3R ReR) a0 ¥z © 6 Y0 fifden & ddw A, (agm) i Y, & DI Ao T8 AR
%l g 31U Afgell & &5 Bl vl

31ETeT HEIGH], S§ el H D hidl Udh JSRAM &I DI 1 AR AT| HIC A2
39 WR HAdl &R Fdhdl | g IRI® 7 ' a1 - You can and that is why you
should. ARBR 3R FRIAT 1 HR Febal & gAY I H=A1 @My =l a I8 ¢ b a4
fafaet At @t Yfiet 21 89 dad I8 98 IR =@l T Y AU FATDHI H gHD! FRET H
W TR WITERY @1 SR Wifsan &1 i, e § Aifsa & arhie &= 9l & S
ERI ®¥ ¥ FH 31 IIdl BT Udl 89 godl 21 99 a1 BN B olg ST IHT $evdve 9gd
3Mawd B T gl H R s, R qreven fb agd e 3R dool & | § U 3k &
3% Pl I8l W, 9 eI A @ & gl I8 qa AR Wl g Aorifa F IRT T 8, I8 &< 8iR
drel wad dfgell B & A Tl &, I8 &g 3R UGSl Yeb HAHAIIAT & A 21 BH T Dls WG
T AT g, BH W SAM € 3R UM S A ST AR 2l
e WA ¢ A U Tl T SfR AT UL UN. e 31O 3aehl §f. RIS e @
v & a1 99g A ©l

He Sl °ST g8 ©, 98 I WS PR o dlell Bl R < 3R i & fow w4 AR
T o aTelt TeT B fF 89 o Wt @l R ok o o w € et eyt @ awm T
BT |

# WRPR B U A Y8 {deT AT A1Edl § Y ed Dl g WA ¢ B 39 W A
Ul B FOIY Y| Big e 7 &, drg U1 dew | oy fh g4 faers & <@t &l
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et e W=t qon Sl Brt Wi (sht Bwer A): A, # Sud! Wil W iR e
DI AIEAIST A T AT BT Sire ATl gl H T8 el aredl § [P IRDPR Bl IR A T
H A& A HeH oY G| TAH BIg HHI a1 8| I ST °eT g8 8, 39 €9l ¥ dad 3
Fe & = 78 5, ol 9w &1 & Rafes 9ga =i 2l
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(i)RE: IMPLEMENTATION OF RECOMMENDATIONS OF
SACHAR COMMITTEE’S REPORT

2 gorm R area (F9qR): oreger qeiedn, 49 ool 9 § 41 qard SO o7 3iR Pl o
fp <21 H He¥ WRE B 3R R g9 e gaeHl &1 gl I8 89 T8 &8 W §, oS
FEER Sl Bl Al HHS GO, I HHS B RUIS § I8 a1 € 6 srgqgfaa S & SR St
A W TRIT Bleld A DI &, SATY JASHA] bl AT D ATAR R0 fHar S |

S8l d% ] B FaTd &, <U D G & fofg ff I=BH M 9 HH o gl
3fGel BHIG 1 2 1 WM BT HIH 7| AT gl DA ATSG O =l FIH
A < B oy At T 7 G el | S [ AR BN 80 HiAal JAAAH &
TR H T 31T SN 37QT HUST I dTel ASHN, TR ATl M dTel AT, Ware!l &
PHRYC T Tl JASHM, I(SAT | IfQGTT ¥ T dTel JHATH R M= Il Pl alel
Ao 8l fog & s oSl 1 80 WIal BNl JHAHMI b gl | gl drel I
arer I, FBrTSd 99 arel W, XA & S I ATel, 9 AN AT, W WR R, AS(hA A
IR R SRIBRI D D IS AGHMT & 8ol § &1 9% & I H R fagear 4 fh
BT NG € T & I BT &, Y AT 3R b A | 39 QMI 4 U Pl dRaD! & (oY
& fHar gl 371 80 BIAl Nl 7 <9 & e & foy &M a1 g, offdd e § srhar
@ WY HEA Aredl g [ qHHEl @ g Y g8 ged 8 gY W, uedl 9 7 off s
HaTel IO o7 3R fUsel el & iR fUwel Are W [aTel IS AT 3R S R faaR dH &
foy &R 7 Tl B of 6 &9 R &3, TRa ¥ feR 31| 89 SReR 4 go
Tred 2 fF WeR 7 ' AR fF? sk FHG @ RIS e a9 2, MU WER A &
TRk B fJarg iR W s T ot iR S=ie it forar 8 ofes oikew S=ar 7 @
W foran & &b 97! SfReror e anfey |

WRBR AL e B <X drgal fbar o, gera= ot 7§ At wer o1 fb g9 3 W

AR Q| WHR 7 I & W § R R e, e faar oo g S@fed d=r
BT U] WDR - 4317 HIUA ABR B AR & DR D URT Iaiv U1 RABTRA
3R RAIE ASht g1 aves U &t g RUle 81 99 RUlE W A1 HRaTg Bl R SRR a0
I & [ ST g1 @, O <% & b H qa9 STaT 3eH YfHebT (T @1 2, SHD SATReT0]
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H IS I T X B I 22 S Feerk HHC 7 A iR o=y wufeal 7 W, T e smam
T, 99 7 I8 WeR [HA1 8 & g @ gaa 9ed Jel frgwE § A g8 § 4
sggfad oifa &R SHonfa & W Sarer e wR WS, T o Rewm =en @ € ok aredt
AT 3R e HUST 1 dTel ©, [IA AR RN FAT Tl AN & IR IF A U8l
TN S S <4 € A S A & IR H 99 9 & fe™ & fog, <9 @) = & fog ek
o H o BRRR M & foy, sd T M ® fau gaedrl @ oed e & 8 Al
JMRER TRBR T RET TR FT el AR Bl &1 8?7 BN AN 2 [ JhemH=l & gera adl
QI S Al B AR & ATAR ST AREAT RGN ABGRAT A dAdy, aTe e
[T BT AT b T B, 3 e T W sRerr fhan oy |

JfETE HEIGUT, MY THH BWENY DIV | I§ AMell a1d el © 6 3 qqaAmi &bl
B AR Fell S @ &1 I A Rl Fell ]2 8, TH1S PR I8 o, ANl qh B I8
g 3R TS-9S BRI H SR W YBT3 B I8 &, et g DR I8 6, Alerdl Bl Tl R R @
g, U D IR IMOME & 918 3 WR W A H1 ugan faan 2, safoy ot g9t arfie
2, R WA ® 5 o1 WY SIET IRS AT & SREV W WK S ST MR AR
WWWIWWW%E
SHRI BASU DEB ACHARIA (BANKURA): Madam today is the Minority day.

... (Interruptions)
MADAM SPEAKER: Shri Kamal Nath Ji will speak. Shri Acharia ji, let the hon.
Minister intervene. Acharia ji, hon. Minister is intervening, please allow him.

... (Interruptions)

MADAM SPEAKER: Nothing will go on record.

(Interruptions)” ...
L& HEGAT ¢ HHA 1 SN, AT Iferg ]

... (cgagm)

* Not recorded.


MKG
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e faw™ w3t (s dHa TRN): feH, SiE dd SiRed WeaR ddcl & RUIC @ 91 g,
TaHC o I9D By Jal W TR fom 2 &R S /! 99 €, 99 R g9 4HRaT 9 faR &R
w® g 3R R &1 .. (Fr9um)

2t o Rig area : fER T8, S AF $9 R B 7 . (FEH)

T WA ¢ I, TH.AMIGRS, AT g
.. ()
JeULT HEISAT : STD! qlel SOy, MY 98 S8V
... (9ur)
MADAM SPEAKER: Shri Kamal Nath Ji, are you still answering it?

... (Interruptions)

N BAA A : Aeq, T it Her o1 fF 39 RO W 89 Bs HeH ToT © IR STD
SMBR JAUHT & 3R R Fed DI W 8 Il arepl o eIk off, 89 S W 1dRar 4
fraR o w g1 9a9 g9l o .. (agr)

N gemw g aea @ RV B IR H R I 27 FeaR AR T AH Pel © B QA

RE & ... (9ET)

2 R ATed (FER): S Y B DA ?

S HAA I : AW, TH RGN & PIg e Bl ToRaS ol HAT a1ed &l H Fel § [ o
HeH BT SON ©, 98 oMY Wl S ©] qTe! Hed Sl 84 IO &, S99 W 8H 9 H f[IER
PR G T, TaHHC H IAD! d@i 8 @ 2l ... (FEEFE) g SO I WH BRI Qg
(e

A gFIQa TREV AGT (AgER): 987 A BN T8 A1 3R @l § I§ WPR, ... (Fa9T)
TR B B B a18 7 ol .. (@)

it BAA U : HeH, FeaR AT . (qr)
MADAM SPEAKER: What is happening here? I have asked Shri Thambidurai ji
to speak. Nothing else will go on record.

(Interruptions)” ...

* Not recorded.
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DR. M. THAMBIDURAI (KARUR): Madam Speaker, hon. Chief Minister of
Tamil Nadu, Dr. Puratchi Thalaivi Amma had revived the Tamil Nadu Arasu
Cable TV Corporation which is a Government of Tamil Nadu's fully-owned Public
Sector Undertaking.... (Interruptions)
MADAM SPEAKER: No, he is speaking. Please sit down. Shri Thambidurai is
speaking, please take your seat. Shri Deve Gowda Ji, please take your seat.

... (Interruptions)
DR. M. THAMBIDURALI: This corporation is providing hundred channels at a
cost of Rs. 70 per month per subscriber. Because of that, nearly 60 lakh
subscribers have enrolled in the Tamil Nadu Arasu TV Cable Corporation. We
have also applied for getting the DAS licence.

Madam, I want to make it very clear that Tamil Nadu Government got the
permission in 2008 to have this kind of a system. Our hon. Chief Minister
launched this Tamil Nadu Arasu Cable TV Corporation which is catering to the
neecds of a lot of poor people. The private operators, who are doing this business,
are charging Rs. 250 per month per subscriber. The private operators are
providing only 30 channels but the Tamil Nadu Corporation which is providing
one hundred channels charges only Rs. 70. The Government of India subsequently
amended the Act and modified the Conditional Access System Area into the
Digital Addressable System Area. Accordingly, the Tamil Nadu Arasu Cable TV
Corporation has taken all the efforts to start its operations in Digital Mode in
Chennai city also. This Corporation has placed orders for the supply of Set Top
Boxes, Conditional Access System, Subscriber Management System and erection
of Head End at a cost of about Rs.50 crore.

The Tamil Nadu Arasu Cable TV Corporation has applied for Digital
Addressable System licence to the Ministry of Information and Broadcasting on
5.7.2012. The issue of the licence is still pending. It is learnt that the Ministry of

Information and Broadcasting had issued the Digital Addressable System licence
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to nine Multi-System Operators in Tamil Nadu. All these people had applied for
licence, after the Tamil Nadu Arasu Cable TV Corporation had applied.

It is pertinent to mention here that the hon. Madurai Bench of the Madras
High Court has also passed orders on 6.12.2012 stating that the process of issue of
licence to Tamil Nadu Arasu Cable TV Corporation may go on and the licence
may also be issued.

Here, what I want to mention to you is this. On behalf of my Party and on
behalf of my hon. Chief Minister of Tamil Nadu, I would request and urge the
Government of India, Ministry of Information and Broadcasting to issue the
licence at the earliest to see that the people are benefited. We have represented to
the hon. Minister many times. We, all the MPs, met and requested him but the
delay is taking place. Therefore, I would humbly request you that this is only for
the common cause. This is a public sector undertaking. It is not a private company.
The Tamil Nadu Govt. is not monopolising it. Even private operators are also
allowed to operate in Tamil Nadu. Then why is the Indian Government denying
and delaying that? I would like to know whether they are having any vested
interests in that. We are having a doubt about that. That is why, we would once
again request the Government of India, the Ministry of Information and
Broadcasting to give the DAS licence at the earliest to see that the Tamil Nadu
Arasu Cable TV Corporation is able to launch the programme and benefit the
people. This Government of Tamil Nadu's undertaking has the largest network
coverage in Tamil Nadu. That is why, we would expect that the Government will
encourage and see that the licence is given at the earliest.

MADAM SPEAKER: Shri K. Sugumar is allowed to associate with the matter
raised by Dr. M. Thambidurai.

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Madam, through you, I
would like to draw the attention of the Government to the grave miscarriage of
justice to scores of Muslim youth who were and are being wrongly arrested and

charged in cases related to terror attacks in different parts of the country. In some
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cases, these young men have been incarcerated for ten to 14 years as under trials
and then finally acquitted by Courts as being innocent. This happened in Delhi;
this happened in Kashmir; this happened in Uttar Pradesh, in Bihar, Andhra
Pradesh, Maharashtra and other parts of the country. The recent example is of the
Lajpat Nagar incident case. Several groups of concerned citizens and
organizations who have collected details of these cases have revealed how the
Court judgments themselves have strongly indicted the investigation agencies for
the biased mentality against the Muslim youth and in several cases, the
manipulation and presentation of concocted evidence against innocent young men.
Muslim youths are now the most vulnerable targets today. That is why, |
demand from the Government to punish those officers who have put them in jails
and also to give compensation and rehabilitation for the innocent persons who are
implicated in such cases. At the same time, there should be a provision of Special
Courts with time bound procedures to settle the cases within a year. The draconian
provisions of the Unlawful Activities (Prevention) Act must be reconsidered and
removed. This is my humble submission to the hon. Minister. ... (Interruptions)
MADAM SPEAKER: Shri M.B. Rajesh is allowed to associate with the matter
raised by Prof. Saidul Haque.
ST, ¥or e (GeamqR): A1y aredel weied], # 37 & HEgH | IIRIQY H AT deb Al
3R UG A B A1 AT & 9D aR H & Pl &M ATHT DR d18d] gl SRS H
U qgd e R &1 fddra gorm € o amsl e Wt fpdfl +ff @ia W et 9 o
@Tmaﬁaﬁﬁaﬁéﬂa@mﬁlaﬂmﬁéﬁﬁ4wmwa§aﬁaﬁm
g% © [ qedl DI U o1 o1 @12y | guiva & 980 A Tl & 91 Wl 3o db U Bl
& fou Scarfed 8 € O S8 g@EN &1 BIIET 7 811 379 984 9K geai Bl UeTs & oy
TSP BT 81 9 IR axd © P S 9y W aF e 9v o 6 gaar 9 axa ©
f6 92 8-10 TN WFHT Usal 2l 899 9 X ¥ HA) of & for@r, v fehar ik a9
IfIHIRAT A W T fhar, <fhT sA®T Bis Icgad®d gRomy el e & =l
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# A WeT B AW W I8 (e B Aredn § b H@A oft swe fow g fav
AT X 6 Ig S FRIH AN gAT B, SHBT [hATIT W WHI W B WY A TR
frenferal &1 agd oW 81 Fobdl €1 AT [ad D AeAH | N B [ 36 WhIH DI gHrdl g9
& fog Y a8 Rien @ o 1 @t 799 7 Fa iR fenfai o am & 99|
3remet WG : &7 U= ATt g &R it e fHER CwHiEl U Smudl S W fiE @
v & e wag B Bl
3t TRWS Taal (MER): seel wEled], H U A1 ¥ 9ed & AMd o D gY IWG
Pl Bl FoAT T ATl gl TS R ¥ H fHA iR g¥ IAed g1 A H gH bl
IUET TR W Tl HF TehN Y 3R WIgde HulTa g Wied gl < # & IS o gy
ST BIAT 8, S99 9 60-70 AR g¥ @I fw! BRil € 3R Ira! 99 §U g &1 UISe] & A"
3R SRS I <d Bl q & AP iR A 7 oot ff Sa@r awigd on E 2| 39D Bs
PHRU B AHA © (A9 I91G€, U BT ST W I AT §| ¥ BT SATET IATET AR HH
! A Aebeld BT arel IR DI RART H 81 H ISRV & AR W qQqMT Arear g b w49
Seriria el &1 U gy WY Sl & A QS i ofle’ Y BT Hbold Bl 8, SUH A S
G oflex g & (a4l Bl 8 3R a1l & Ueb oliRg cilek gd Bl UISe} a1 Sl &l 3
W S H Y YIS BT XC 130 I U fFhell € 3R IS a9 BT W 180 JuY Ui fhell
B @9 AR T $B gy S AT W fmar o ok 9was forg wfest & off | aifee g &
AfrS! g 8 g iR faia Wt & 8 Tl

# 3fUe AEH | WRGR A deq HRA1 Aredl § [P Bic gy Srad il e 9 g,
T R a9 §Y 8, 3R ¢ g4l & Al g¥ UISe} Yauic 8l dney| Sus foy
HRHR BT Sl ol A1V ST e H8 o AR g¥ Iq1aahi bl i Hag frerdl|
e HEEAn : Al RS 1. ER, A RelupAR AAgEea mdl 3R s g&ia [ st
JAMIhT &1 BRUTS STaet & fI9T & A1l Fg I &l
SHRI M.B. RAJESH (PALAKKAD): Madam Speaker, I would like to draw the

attention of the Government to a serious issue regarding the indefinite delay in the
implementation of rail coach factory project in Palakkad. Palakkad rail coach

factory was announced along with Rail Coach Factory, Raebareli in the Rail
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Budget of 2008-09. However, Rail Coach Factory, Raebareli has already started
production and implementation of Palakkad coach factory is still being delayed.
The Government of Kerala had handed over the requisite land to the
Railways free of charge. The earlier Government of Kerala also had made all
arrangements. The foundation stone laying ceremony was held a year ago. The
then Railway Minister had assured that the Rail Coach Factory project will be
implemented in a time-bound manner, that global tender will be called within six
months and a joint venture company will be formed. However, almost a year has
passed since then but the Government has done nothing. This is a long-pending
and genuine demand of the people of Kerala. This Government has betrayed the
people of Kerala by not implementing this project. I would like to urge the
Government to keep its word and fulfill the promise it made to the people of
Kerala. This is a discrimination against Kerala. This is happening time and again
with regard to each and every project related to Kerala. This is a matter of serious
concern. I would urge the Government to give an assurance that the rail coach
factory project in Palakkad will be implemented soon in a time-bound manner.E
There should be an assurance from the Government that this project will be
implemented in a time-bound manner. E
MADAM SPEAKER: Shri P. T. Thomas, Shri P.L. Punia and Shri P.K. Biju are
allowed to associate with the issue raised by Shri M.B. Rajesh.
SHRI ANANDRAO ADSUL (AMRAVATI): I would like to raise a matter of
urgent public importance. Late Jagannath Nana Shankarshet, 1803-1865, was an
eminent philanthropist and an educationalist. He was a great Indian, associated
with the Peninsular Railway which had operated between Mumbai and Thane. He
was instrumental in the major reconstruction efforts in Mumbai. He was also
nominated for the Legislative Council of Mumbai in 1861. As an eminent and a
national leader, he deserves national respect and recognition. Through you, I
would request the hon. Minister of Home Affairs, to re-name the Mumbai Central

Railway Station as Nana Shankarshet Railway Station.
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Mt FRmpia g9 (Tsen): srewer wEled, § WUTd WA @ RO oRar 9 o g usal U
BIAT AT 3R HE S« o7 % 9Ra fava o &, & O ©, I SiQeT T8l el A1, Rt A
®I Al o7 fb AT B, ARV H SR AEMRT H ST 9 foredft g €, 9 Ted 21 AfT S
AigTolles! 3R oW & qwyal &1 faft el 8, afe Sqa! wir &1 fFeraky gonm & o1 a8
foarar & 6 o &1 AT AiEaeiee! iR BSWl W HIH! 88 db Aerd! gl I BRI §IR
Il St HeR UBTS ©, S8l @ ggdl <dl St 6iee §l 98 W Q@i R qal § wg " gan
o, fored s e, wRiad ferm ok dtelt St firefi| I Al A9 & MR W), dRa
ATE Sl 98 IS JAIORE o, I8 59 Yd AT g1 A9 1940 I PR 1948 T Sl
HATe TR ST 6 QT USer &1 3T €, S S=i drl Rad fhan| Red &1 & 9 S=
T <@ [ AETES B G ISl 8, SHH SRR I B Sded g1 15 dE ¥ 20 A
BIS a9 GRM Siared e €1 afd deR el @l oY W, Al ghd! Jor dal b ast
Sitared fAer € i wawr 4, I8 dRad |l 7 9189 & MER W Yd fHar 2l dfe 39
Sareq &l I@q & forw, S fode & folv o dd IR 9NN IT g IRPR 3 BIs
HM el a1 g1 T8 PR © fF EET AA B gRI Yy I D H YRR Ared Bl
I B &1 2l 39 BRU 9 Sftared fea-ufafed @d 8 o ) 2 SS9 W TR #ifthar a8
FHEPR AS 81 © [ I8 W TRR P & PIg M 2l 39 W ARARS TR B, AGTS B
dRTA ATl SRIST & AHAR, a8 Bl WM Rig B, JAafiel iR aaqR fazafaene
® WHIR &, AR qa F=1 @ fom 2 81 A7 A wfarer #3 SRie Fevmor ot 4 3R
TR0 W@ S, S T 90 §Y § S fieln, off$ o 9% 39 aR H $ T8l gerl
sl 50-60 AT A (e, a8 B WIFA AN, T8I B SHAIE AMAR ASS AS I8 &
# U HEEH W Y8 qAT1 ATedl g b I€ 9 B A1 & H DSl WA A1, q8l boidll, b
I W SR B 98 W PR W R D SRR I S Sfared g1 99 R @ 9@ & forg
SR R A Weh A Bl AY D AW ¥ ReRE & {6 o7 g9H §evde Y, WRBR Dl
3R & 5 S STared @1 HY Bl BNl 8l B RYRIH R SQI | a8 Wi 3R AqEd
& fou &9 srawen Brftl aft a8 &1 orar 2 @ dtd IR SR S wew & o 991 B @
ST |
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Jremer werea: A Mf¥resia gd 7 S faww I8rn &, sl gga o, 20 Reagar Sardl, =i
el #eaE, o Mo FAR wvey &R 57 4o, gaT o Sud! IW 9RE R o E

AT Ifem Ty (MREYR):  1edel Heledl, H MU A1e0q ¥ SR US¥ & [haml &l Fo
B AR ABR BT & ATHINA HRAT AT gl SR I T+ I H ol Jaer &1 2
Afh T & 31Tl a8 fUwsdl ST @1 21 SR Ye¥ S HHl YIR IUEH DI HeRl JH STl
o, AT AHRI B YT & HRU BRI & & el oo @ §5 &1 T € ik go &
® HIR W & T Al W 71 A BT BRIS BuAT BT 8] A bR DI 39 IR A
forar ft o AIfh TRBR BT Uh TTAd ST 59 G99 § T fob A0 el wR fsft wrR &1
DI BT T8I & Saip G AT Al TR 14 PRIS BT F PR 30-40 IS FUA T TAD
A et W BTl BT gHrT 21 Yeb AR AN Al TR T BT BT qhr 8, qA aRb
ST wET g HIfNd B @Iy o7 98 Wl WER 7 AF 40 I IR fFacd & fedw |
qer B I BT T RAET 81 T 7, 12 $ud fhel @ A o 36 vU fohell faw & R
3MRER I TSl W T &1 g fram &1 = 721 et T a1 27

e W ¢ Anft s S, o Fifew @1 $B iR fAar 7 &R oy 91 $B iR |
gl

ART snfeea ey @ Ml W A R

Y WEHIGAT ¢ A A DR 315y, R qIferR | TUHT TR WS 81 147

AT snfaeaner @ # 31U Hol fawy R 377 @ gl

A HEGAT : 7L, MY AN SUR-VER YA B & 3R R B8 8 & & qol vy w a1 &0
=

$it a1 Rig dem (Eft): #sA, A/EeT AN A1 3ER-SER gAd 8 W& g

AN Snferrr @ Ao, AT AWy g €1 T Bl B AL,

JNTE HENGAT : MY Al T fFaHl W T8 & 2l
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Il snfecrmy ¢ Fed, H9 RIS SfaN WA &1 Alfed 39 W feAr o iR #9 werdion
W AT STR-aMeR &1 Arfes f&ar ol ... (FagH) # TSR A AN HAT daredl g b 1=
Rl BT 1 & I BT gui YA (HAT AT AR S IThT IhrT & ST T Jarar
S
A& HSSAT ¢ 37 3G 93 WY, 3MYBH! a4 & T 8, 3 AU a7 WA & T 2
A BHTR Ja1| -SuRRRr gl |
ST, Wien Rig (Faren): sreer S, 3l dear & dig & diel A S IMalfehd ¢ 3R ST
3Melis H # e & HIgH ¥ GRBR DI LA ATHG DR aredl gl HeH, 2000 %l A
fIER ofdR & ¥ 3k 22 aul F R o ®r@ ¥ Aol & va o 78 fea & ¢ ok #
FH & fb 2015 ST 9o f98R SiER # W& & forg faawr 81 # afues A7resd | HRA WRBR
P GGG < §Y HE dredl g 6 9Rd WaR 7 s A @R af uge, s e S
Tarer g S fesuT ¥ e 8, 99 Wilell & g am o & W # gafia e wdero
Al g 3R S9S 916 WRA ARBR 7 [d8R ARBR B foRkaT & myss I8i el a1 '+l T8 g,
3P ©, THRAD © olfbd Ul DI DA gl BAR JEHAT 87 A PAR S 7 &l R
I AT aRYg # WG ARBR B ATed fhar {6 a8t &1 Sl 941 8 S99 9 a1 gl
P FARAT BRD, 3T AISHT DI BTG BT D oIU B YA AMTE B | f[I8R WRER &
IR-9R 3MUE B B di5 W YR IRBR W dh 59 A9l H Pl drRATs 8] B I g
dey, # oo drer @1 ST e BT Ared glﬁmwwﬁﬁ@ﬁﬂﬁaﬂw%lg
#EIGAT, fIER &1 HIF MY arel wE & = a1 8, gafery #§ SN SimiE e
TTEdl § b HRA WRBR BT S9N HIGAT P, Hifh SARI WAl Dadl U &3 Pl H&a1 T8l §
gfcr TRl feER &1 a8, w0l f[IER @1 S Aiplae 99 ol ©, &1 R
Y| IFDT GST BT §F AMSH ATAH F &d & AWA @ e 2| BH IMM I § b
BARI HAGAT T FHIER DR §U ATTD HIH A HRA ARBR [Siell § A0[fAeh [TEa AT de

Pl RATYAT BN |



loksabha
d by z 


18.12.2012 79

*SHRI P. LINGAM (TENKASI) :Hon’ble Madam Speaker, It was announced in
the Railway Budget 2011-2012 that second unit of Integral Coach Factory(ICF),
Perambur, Chennai will be established to expand railway’s services in our
country and to manufacture good quality coaches. But, this second unit of
Integral Coach Factory has not been established till today. Many coaches in trains
are not properly maintained. Rats and bedbugs that are present in coaches cause
inconvenience to passengers. Moreover, people like to have new trains and new
services from the railways. At this juncture, the non establishment of Integral
Coach Factory at Perambur, Chennai, as announced in the Railway Budget 2011-
2012, 1s really disheartening.

Madam, the Integral Coach Factory at Perambur, Chennai is the best of its
kind. The coaches that are manufactured in the Integral Coach Factory at
Perambur, Chennai are of the best quality. In this way, this coach factory’s
performance is the most outstanding among the thirteen coach factories of the
country.

Even then, the second unit of the factory at Chennai, has not been
established. Manufacturing process in this unit did not take place. It is really
disappointing. Madam, last year, one thousand five hundred and twenty four
coaches were manufactured at Integral Coach Factory, Perambur, Chennai.
Earlier, sixteen thousand employees had worked in the manufacture of one
thousand coaches. But now, only eleven thousand employees had worked in the
manufacture of one thousand five hundred and twenty four coaches. There is
shortage of staff in this Integral Coach Factory at Chennai. The employees are
overloaded now. They have been forced into this situation. Their trade union
rights are denied. Minority trade unions are not recognized.

Therefore, Madam, through this House, I would like to request the Union

Government and the Ministry of Railways that the second unit of Integral Coach

* English translation of the speech originally delivered in Tamil.
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Factory at Perambur, Chennai, as announced in the Railway Budget 2011-2012,
had to be established without further delay. The employees working at the factory
have to be given all kinds of trade union rights. The problem of shortage of staff
needs to be addressed. The grievances of employees have to be looked after. I
also request that the railway service of the country has to be upgraded and
expanded as per the needs of passengers and in such a way to provide them
comfortable journey. Madam, once again, I request the Ministry of Railways to
look into these issues.

SHRI M.K. RAGHAVAN (KOZHIKODE): Madam, Speaker, thank you for
giving me this opportunity to raise an issue with pain which is dear to all of our
hearts.

Madam, I would like to draw the kind attention of this august House,
through you, regarding the dishonour the country has done to the supreme
sacrifice made by missing Flying Officer K.P. Muralidharan in the 1971 Indo-Pak
war.

Recently the nation celebrated the Vijay Divas on 16™ December, 2012
commemorating our victory of the Indo-Pak war. But as a set back to the brave
deeds of the IAF, a very indolent and bizarre reply of the Government has
prompted me to raise the issue and it is regarding the denial of Mahavir Chakra to
Flying Officer K.P. Muralidharan of the No. 20 Squadron of the IAF even after 41
years. He had undertaken a daring air raid over the Peshawar Air base resulting in
destruction of many hangars, airfield buildings etc. during which act he laid his
life. His brave act has even found praise in Pakistan Wg. Cdr.(Retd.) Salim Baig’s
memoir “Air Battles — December 1971, My experience” who had shot down the
aircraft. E
13.00hrs

But, unfortunately, the Indian Government could neither honour the
supreme sacrifice of the young officer but also disgraced the entire act and the

officer by refusing to honour him with a MVC stating that the conferring should
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be done within two years of the act. Such bizarre and unapologetic statements
were never expected while denying the honour even when Squadron Leader A.B.
Devayya was decorated with the same honour posthumously 23 years later.

Why has this double standard been adopted? If there is a two year barrier,
then why no action has been taken on the defaulters? Does martyrdom have an
expiry date in this world? These are some points to be answered.

Therefore, 1 take this occasion to urge the Government to reconsider their

decision and bestow the honour to the departed soldier as a mark of respect of the
nation to his brave deeds and also request to rise to the occasion by not disgracing
our war heroes in this fashion.
*SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM): Hon’ble Madam
Speaker, I would like to express my heartfelt thanks for giving me this
opportunity. In India, the population of Scheduled Castes and Scheduled Tribes
1s more than twenty five crores. They had to rely only on the Government and the
law of the country for their survival. But, even after 65 years of Independence,
caste atrocities are increasing day by day. The life of Dalits is unsafe. I would
like to cite some recent incidents of caste violence against Dalits.

In a village by name Lakshmipet at Srikakulam, in Andhra Pradesh, some
Dalits belonging to ‘Malla’ community had involved in agricultural activity in
Government-owned land. Due to their involvement in such activity, they had been
attacked by some casteists belonging to ‘Kappu reddy’ community, a few months
ago. These ‘Kappu reddy’ community people had entered the streets of Dalits
and had attacked them instantaneously. Five Dalits had been killed in this attack.
The entire village had suffered bloodshed. I had visited the village to give
consolation to the victims of casteist violence. Such atrocities are increasing day

by day, in every state.

* English translation of the speech originally delivered in Tamil.
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Recently, three Dalit villages by name Natham, Anna Nagar and Kondampatti,
had been attacked in Dharmapuri district of Tamil Nadu. More than three
thousand casteists had vandalized these three villages. They had destroyed the
villages in large-scale arson and looted much of their property. They had
committed these acts in broad day light. They had entered these villages around 4
p.m. in the evening and their vandalism had extended till 10 p.m. at night. That is,
they had involved in destruction continuosly for six hours. They had caused heavy
damage to the properties of Dalits deliberately. Three villages were severely
affected. The police department did not take any preventive step to protect the
Dalits. Still people are unable to reside in these villages. Law and order is
severely affected in Tamil Nadu. In fact, law and order is paralysed in Tamil
Nadu. Dalits are unsafe. Dalits are affected everywhere in the country.
....(Interruptions)

MADAM SPEAKER: Shri P. Lingam is also associating with Shri Thol
Thirumaavalavan.

DR. M. THAMBIDURAI (KARUR): Madam, the police of the State Government
has taken action.... (Interruptions) His statement is wrong and he is misleading

the House.... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 2 p.m.
.13.03hrs

The Lok Sabha then adjourned till Fourteen
of the Clock.
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14.00 hrs
The Lok Sabha re-assembled after Lunch at Fourteen
of the Clock
(Mr. Deputy-Speaker in the Chair)
14.01 hrs

MATTERS UNDER RULE 377"

MR. DEPUTY-SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Members who have been permitted to raise the
Matters under Rule 377 today and are desirous of laying them may personally
hand over slips at the Table of the House within 20 minutes. Only those Matters
shall be treated as laid for which slips have been received at the Table of the

House within the stipulated time. The rest will be treated as lapsed.

(i) Need to implement the guidelines of Mahatama Gandhi National Rural
Employment Guarantee Scheme in Madhya Pradesh to facilitate timely
payment of wages to workers under the scheme

2 TRET [ A (W) HRA WBR Bl T AT ASAYUl AT HAWT & o

fU Pg WRHR N IR WA BT goic TAD T Dl Adfed fopar Srar & qon 5= =i

H HAA AT BT AT FATe 83T & a8l & (Al & Siiad Wk § Ad YoR g3 & |
ORI Sacid IaTeRul Y HAGRT &3 Al AUl &1 T ISWG Bl § | el & A0 dlT g
H UP gy H I IATS HEI SR & blel AT 3 el § (U URAR & 1T HoIga
B S TG IThT AT WR D oY Sias ATqH DA & AT AR-E-UHT DI S Fave &l

* Treated as laid on the Table.
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urcil oY | Af TSt HAN A W 49 Ud U v, g gear Sl Aree & AqeE |
ST Slad ¥ AHergd uRac o fear g |

S TP 9gd g A & 91 A uey o H oN B 7 | SEl W ISy AT g’
THT TR TH.IAS.UH. 7 BT b BRI dh-Idh! BRUT A Hg IRGR gRI TATE 1 S 81
DI ST FBA © | TS WRBR DI 34 TN BT FIHATS T & ASIGRI Dl Y1 TS &l 8

, 39 FdY H W R ¥ 5 WRA WRAR B gRI GR <« H 39 AUl o QI
JISHT B FHIETT BT ST TAT T 9T TR UH.SMTS. U, 9 HY Al HIAT B i fhd) o=y
ATSHT 3§ TN PR o SIATP AT F= 5T HRAT 371 BT & | U Il H o IR ARA
WRDR & eld, BATs MR R GG oI fI9HT, 31 9T WRPR & BWET & W@aid W
J A B § | Sl YR 9 HAN A1l & Agfad dared o Wl b ARBR Bl
3FTer, U Il A RRfud foar S Aty e §9 AUl AT B AW WY R o
B AR T BT B el 3R A ARBN Do A B QAT A qul ATSII8I BT G@dRT

PR TIT |
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(ii) Need to declare Sircilla as a Special Economic Zone Area by setting up
a Textile Park in Karimnagar parliamentary constituency, Andhra Pradesh
SHRI PONNAM PRABHAKAR (KARIMNAGAR): I would like to draw the
attention of the House regarding the dire need to set up a Textile Park in Siricilla,
which falls in my Karimnagar Parliamentary Constituency in Andhra Pradesh. In
this regard, it is evident that the problems being faced by weavers in Siricilla are
plenty. There are about 2,50,805 handlooms and 45,064 power looms in Andhra
Pradesh. Sircilla area is pre-dominantly a power loom centre as there are about
35,000 power looms and 220 handloom units. More than 18,500 weavers are
working as power loom weavers and almost all are running in losses resulting in
the incidents of suicides. Recently, there are high incidents of suicides by the
power loom weavers in Siricilla and the reasons are a) lack of regular jobs, b)
inadequate wages, c¢) indebtedness and resultant harassment by the micro-finance
companies, d) closure of power loom units on account of piling of unlifted stock
and non-availability of loans from banks to face the competition from
multinational companies. They are suffering with lack of pension plan, ESI and
EPF schemes and they need exemption from paying VAT on yarn including silk
and zari so that they are not burdened with income tax also. They need a
handloom policy and implement Handloom Reservation Act. Already, the
proposal is pending for the necessary approval of a Detailed Project Report (DPR)
for the setting up of a Textile Park in Sircilla. It is pointed out that society &
farmers loans were waived off but the Government is not waiving off loans of
individual weavers. 1, therefore, request the Hon’ble Minister for Textiles to
declare Sircilla as Textile Special Economic Zone by setting up a Park in my

Karimnagar Parliamentary Constituency.
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(iii)) Need to take suitable measures to facilitate growth of powerloom and
handloom industry in Nagpur, Maharashtra
SHRI VILAS MUTTEMWAR (NAGPUR): Nagpur city was once known as the
Manchester of India. A large number of small weavers, private sector companies
had set up large textile plants such as Empress Mill and Model Mill about 120
years back and also number of small units along Nagpur in Hinganghat, Amravati,
Akola, Achalpur and Pulgaon.

Unfortunately, the current situation is very dismal as all the textile mills
have either closed down or been declared sick. There are now about 50000
weavers left in Nagpur and over one lakh in other parts of Vidarbha who are
engaged in this profession. The weavers and weaving industry is facing stiff
challenges and are struggling to survive and make their ends meet, thus forcing
many weavers to search for other avenues of earning their livelihood or to face
unemployment.

Urgent measures need to be initiated by the Government to help the
weavers survive and compete in the market. The weavers have inter-alia been
urging upon the Government to facilitate the growth of their industry by providing
incentives and benefits such as supply of electricity at subsidized rates; financial
assistance from State and Central Government for the upgradation of their
machinery; loan at concessional rates; land under group work-shed scheme at the
prescribed Government rates; setting up of cotton-thread sales counters at
reasonable rates; purchase of their products directly by the State Government;
setting up of testing laboratories, design centres and training centres for workers;
special financial assistance to weavers belonging to backward and minority
communities; houses for workers and introduction of insurance scheme for

workers.
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In view of the above, I would urge upon the Government to depute a
delegation to Nagpur to assess the magnitude of problems being faced by the
handloom and power loom weavers and recommend suitable measures to be
undertaken with a view to not just save but to facilitate growth of this cottage
industry which has a tremendous potential of generating employment for the

poorest section of the society.
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(iv) Need to check the operation of Chemical factory set up in Nagda tehsil of
Madhya Pradesh polluting the environment of the area

M T TS (Soi): AY GG &7 Ifid #ed Yo I Bl ANEl dedie § Ry
TR e gRT AT &7 Sooie &) AT Siad & A1 Ractare w1 &1 Rrafien o §
| I Qb WRATH ST BT AN H 2 | H 39 9w F gd A g3 AAfHaael & N § wed
DI AT B T B, A Il TH 30 W P HRIATE T8 88 ¢ |

3l 7 fAARR &1 @ B TSl © | 39 SN ¥ el FANS 19 g ANIEr &7 |
B T | I T WM ART 999 8RB A dTeR e AN | T89d B AR ARl A 5B
R BT 9 foran | gaept sarer udn, Red a8t wnfedt off, 89 @l @ o | 39 SEl T |
g WD 1 et @ e o wRie greR efek ofgn 81 S € e ward el &
ERI I B Y801 ) A qeg W Bl Aehell & | IR &AW1 A Uob #1ffe bt gog Al 8 gl 2
04 3TR[ER, 2010 DI IANT H YRS oileh BN U q A9 "l W 8Y & | 379 b ared
ECESRIE IR C IR ICI ISR IPAC CIRIE R NCE RIS NG R

9 T gRT UGG U B IR ey ST H & Srer o @ € oy s @
&5 &1 U ST & T R | g’ B a9 F R ORf R s v 8 o e
HRUT 39 & A 12 ek AR A difd u1g 7 | 1@ WA AR SHA w1 9 T8 4 ]
g |y 3 @i ol fi W afady o R € 1 F o9 W & ymor W ST g S
P TP & A IBAT 8, 39 ST A & Aona femsn | B Uy S4B 3 ATl BT blg oA
TE BT | S UM § S W iafiaard of SEel fERR, 2011 9@ Of w1 @ fdw
S Ud 5T yguer aref 3 Ry o of e # AW & U ot aa W gof & ey
TWE |

AT I ARG B W IS AR A TR B 0 foRd o Wfh I wemRiE |
QT PR g 9 Dis DI FHFU QAT o1 | 31 59 SN & IR Al HEIAAIHN Bis
DI TR IR TR 37 R8! & | A7 3 Rg 2 6 9 I&ANT &1 oei™ gud u9a o R

fhar ST Trfey aifer SH-Siad &7 g9y ST Ib |
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(v) Need to monitor the Corporate Social Responsibility expenses by Public
Sector Undertakings and other units

SHRIMATI BOTCHA JHANSI LAKSHMI (VIZIANAGARAM): I wish to bring
an important issue of effective implementation of Corporate Social Responsibility
(CSR) scheme to the notice of august House. About 250 Public Sector
Undertakings are under various Ministries of Government of India and 10 major
private Sector houses are also in India at various places. In addition to these
Central Government Undertakings, several undertakings are there under the
control of State Governments also.

Public Sector Companies earmark a specific amount in their budgets for
CSR activities for the betterment of the society and for fulfillment of social
obligations. Every PSU will allocate funds to the tune of 3-5% of its net profit if
its turnover is less than Rs. 100 crore, if the turnover is between Rs. 100 crore to
Rs. 500 crore then 2%-3% (subject to a Min. of 3 cr) and if its turnover is 500
crore and above they have to spare 0.5%-25% of their net profit. As of now,
individual PSUs are allocating funds under their extant CSR policies. Thousands
of crores are being contributed and spent in the name of social need and
community development under CSR scheme. But these are not monitored and
efforts are not being made to find out the reliability of NGOs/Organizations
entrusted with CSR activities, by which the targeted results are not being achieved.

Since, every organization is contributing a considerable amount for the
development of the society, Central Government should create an authority/body
or a Board, under which all the allocations towards CSR activities must be
amalgamated yearly and under its authority only all the community/society
developmental works should be undertaken throughout the country in a transparent
manner. The present system of individual allocation of CSR funds and its
execution is lacking transparency. Nobody knows the exact quantum of works
undertaken under CSR activities. Someone should monitor the activities

undertaken through CSR. In order to plug the wasteful expenditure and to bring
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transparency in the CSR policy, there is an urgent need to create a body for
meaningful implementation of CSR Scheme.

I, therefore, urge upon the Government to create a separate body to look
after the affairs of CSR activities, so as to keep track of proper monitoring,

evaluation and implementation of CSR projects in a transparent manner.
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(vi) Need to include Braj Bhasha in the Eighth schedule to the Constitution

it Yo RiE (WRAYR): 997 AN QX O¥ HR DI U 99T 2 FAH 16! fer 7 ek g e
Td Rl 99T & W4 § ST SaT § 3R 59 9197 H o) § Py AMHYT <@+ bl el & |
FAT H gor 9 & 997 fEE B Heu BT oRiWa § | Wi st 9T & ifie v ud
B T TS W H 8 | TS WINT IR Yo%, He ¥, SR, BRAN Td faeeh & wwfior
&3] H PRI ARAATRIAT §I)T dretl St § | 1] o qal § 59 A9 &l 3l a6 enfiet -Tel
fpam a1 & foRIe RO g1 WINT &3l H ReH dTel ANl H BIHl F[AY B | wld B
STfAHIE F9 AT H 7 R ASHRA U BT o S g9 I & gRT 53l 2 | 3R AW,

AW U4 YA & T U4 o AShr W 991 WINT ¥ 7 R Z& & W H g9 4 &
Tl BT AT o Sy A1 8 Bl 3iiR 31fEih BRIR S W AhiSg SRl S Webell & | 3ol
T TS HINT b1 34l SRyl | WA &1 fobar wan & i wfagr oY sradl gt o
oA B & foy St A1uds &, o1 A1 g7 a4 SfgariResdiati &l Q{1 ol & |

WHR F RY ¢ [ R e ot omedi gl § a1 911 &1 enfiret fan
SR |
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(vii) Need to rationalize the new LPG policy, provide adequate LPG
connections and subsidized cyclinders to families and
social organizations receiving Government aid

At ST wEoE (S]R): H Ugiforad Ud Wil T HAT Bl e TR AT gl
| A QRIWR H IR 93 V8! Hells Ud 1 Ryelve’l & qedl g5 DiFdl 9 379 3feH!
T 2 | 39 HEME B AR H TR gR V.95, 19 Ricivedl & ddy 7 Ramht ®* w |1
H dad 6 (T) Y. dLof. T Ricive’i dom o RIR U6 TN SHae &1 915 78 AT s
R ama e, Y | arel uRAR & wr-ar ERRN W fear o @ weR 7 1 #
AT AT o B 9IRS O GRBRA < H V&d € SR gAN Fgl AYad TRAR Bl IR &
g R & W W A1e a1 IR |Ig F1 A 8, U & BR H 6 © | 99 URARI Bl @ Al
Uha 91T SIal 2 | 99 gRARI ®1 fehiv a1 gart merfidar g+t a1fay | 0 &g Sarexul
W WA AU € R U g9 wad # T U € R § R s aRaR iy avd €
JoIT I T I T Uar W b & B Il § | SRR g aaA Ul d o, I Ryetoed
& Hdg H I8 TS 39 T3 I D BRY U URAR & TP & I TR 3 1o S §Y
SHD I B §¢ B QU T § | SAR H 8 U U Ya- H B9 50 IMelT-37cT IRAR
fraT Bd B9 ¥ ST W 59 GERT B G Us I8 2 97 9efSd wufrat o a8 fRafy
W FRA & IRIA Al T Huli qen 7 faave 99 gRary o 6l ff 7R 4 Agrman
PR BT AR T8 2 | H AHR A AR BT Al b 7w 7RI )R R 6 ™
Rioive’l Ud T IRAR Udh INT B BY 418 s /A § STeg W STeg dgatra/gRad
P TG AT A R R & 9 Rieivst & S d ff gerar oy drfe ufosy § e ¥
8 V8! fordi, 3 377eHl Ud A %8 X8 URAR I Hehel Bl WAl 7 BRI 08 | § WWBR
J IE Al IRY B A 6 wRledr <o & A= WEN Gy S k2 ST, gEl
38 Sl g AETRIS WRATY S M W Tl Sl & aH gIRl &l 61 § Al I8
® T |39 el & forg Ramdt R @ Rieive’l 7 ot e e g ey g9
RT3t Bl el H AT &= IR SArel | SATeT Rfelve U 8 0 |
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(viii) Need to allot adequate quota of houses under
Indira Awaas Yojana to Madhya Pradesh

it orer Rig (Jan): arfior et # e &9 el < @ §LR.ud. uRaR & Ree 1N
B B forv A Tl ® Rt uga teid-aR |l sal | fAvive] 98y uew 3 RaTs ©
Sl AR SR AN & AN S5 ARBR A AR B Ol B & | WG AT 15T Dl S

3TaT T BHIel foar S /T 2, a1 g Il Y ol H Iid HH A S W@ B

AEY TS ORBR H ST A ISl AT & [T 3.38 G AT, IHTSDR
UeeRIRAT & folT 1.60 TRI MaRT Ud SfeRT MM 8 s @ foly 105020 ATaril @l
AR ARA ARBR A B T8 7 | fhg a¥ 2012-13 & oy #eg U< &1 3490 AT S,
5860 TG SIS, 885 TUAD, 9405 A Ud 371 fasbarivl & folg wipfa <f g
g I o rdd & ® Safth Bs ISl I T8l B NSl HH & S9 oAl DI ARAl Bl G&r §
$fexr ararat o arded gt T §

# UQT AYPR DI AN B STAR ST A & 7Y e &y S &t A7 Ha g |
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(ix) Need to augment railway facilities and provide additional stoppage of
important trains at railway stations in Purvi Champaran parliamentary
constituency, Bihar

st e wew R (gt Tmawon): wdiT Yo g oftes YT ¥ | Wer qd Yo Us Aeedyol
S 2 | P Y A SR f[98R @ a1 & ¥ o g8 § | SR fQER @
JISET el S dTell JOIFhRYR SiaRM | el dfdpdl, fUuRy, Siagry, argem™ Arfaer
YAl A IO g MSAT 0T B AR W A1 & 3R el WY Rl 8 | SR el R
I Gaer w1 ER W ¥ | Ugd Ui @ Blold SOk © , §9@ (A B eI © |
AfRAT YT WA UH A U 41 IS G o WeH 7 | T8 W JOIrhRYR-3THe f[A8R
TR R, JOIFHIYR-URIR YA, JOIFHRIR-AgarSIe Uarads, STATERY YR &1 9evTq
aMawd Bl fUuRr oy offd we@yul e R Al Sl Ml IREQR ¥ BOIQR SR & SHDT
SER1d BT AMRY | AWDIfT NSl Sl JOAFHRYR A faeell 3R 8, 39 AN | I[oRA drell
g P Heaqul TS § St fordt W 7 foedt Miftem o7 9 9 T8 2 | 39 weaqu A 9
JISET, XAl O Is 30 AT ST T8 el 8 | WRPR A AT NG & [ qishifa
o v, fEia wd o ooft & ol It Sl Sy den s Xd We W fAwdl @ SR
S & fog Te &R gl oF Fers 9g |
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(x) Need to expedite the procurement of paddy by FCI from farmers in Bihar
at remunerative price

1. Wen fg (Famen): er § Y § anEud *ifd g8 2 o RER o= & 7mal § &g W
ST o7 AT T8 Al 1 &1 3R N dod Yol § o1 & Y WRRd & | Bg 4o,
BRATON DI & WA ST & W H WE~ & Al § Sal A1 | 3F SRy, faer
IS 3R BRATOT ¥ IW@ET & AR 3 9gd e - & oY QR & | @i e o1 8
& qrave AR @rer i fEarl @ 9 W | AMBH B 81§ | fhaml B fees
T B B Y AOR 1 IS W@l § | fHAE B AvE e el el B BRSO
W FAET a1 RGN g | el 9 BT {1250/~ Wy FEiRa R i @ w89 g
R framl & a9 T8 wOd o1 E R | R TR Y aaRen @t 9 81 DA IWWhR &
HRART @TE i & 39 giedior | fhami # mhrel € | e B S HeH So &
forg arexr &1 w2 € |

I HE WHR A TAR A7 ¢ % 98 FuiRa 1o = fer & fram & 9 & g™
g WG B Y gag A 9979 | S 3R § WRHR BT &1 NPT Hvdl g |




18.12.2012 96

(x1) Need to augment rail connectivity to Ayodhya in Uttar Pradesh

3t goyEeT IR RE (hawie): SIS W & gife  Ud Ufaeiiie el sraier @l
NRATT YeTd gIRT ¥l aTif BT 9317 S B AT MMaTIDhdT § | IIATET ST Yeld I Bl
3eel ¥HH Td I8l W AGAIIS URAR a1 B Xl AATAT DI BIY0TG W qh B W H
R 8 g8 € | 39 WA W ©ICHM & HHI R T YAl B gam & fog arfdnr
T TAT U ¥RA B a7 &) 81 Uls © | red & fory Sféror WRd & Wil ),
afrerrg, oy Tew oM & I8 & forg 1 Wl Yot @ gRer 78 I & FRUr a9 @
AT BT T - § 1D BISATSAT BT AHAT BT TSl 2 3N S5 9T TG F1e
BT AU BIAT © | I H N dTel Al § G e et g 9o & Rrell 9 o
g WY A I SMAIed Pl WAR, qexsd, diania onfa o1 el X a1 | Sirer &0 o
FH1 © | 3 IE AATI, SHATITD, qex15d, TSl Bl AT &1 4l T AME IR el
fpar 1 Safe fUoel o8 Yol goicl H $HDT Jeoid [HAT AT | 39 GRATSHT B g g
FRIGR e & A Y a1 F e @Y mawdEar ¥ | g e g R, deRmYR,
gmaw anfe el & e Wi &1 daa 99 9ar & & WeN wWd © | s« ag,
JRMQR, el Xl 189 DI AWM URaT & 918 $9 WAl DI red] | Al ¥ gfaer 4
Sirel ST | # A" Y #@3  AN BRaT g 98 39 9] & §EiEN gg oy gwrl
HRATS BN |
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(xii) Need to set up a Kendriya Vidyalaya in Sambhal district, Uttar Pradesh

ST, THIGEAH Tb (WHA):  WPR BT &AM A 30T FA &7 q e d9ad § e
e T 8F &1 TR e @ed g | P9 5-6 WA B IS ARBR F D [qeTerd
HoR fhar o q9 9§ 39 b o9 e A By HrIaE! TE gy | NADT 988 ABAE g | @
WRPR UGE Bl B ORI BRIS WU Wd PR I8l & d8] WX 39 UfIeifie A9eiy &F &l
TOIRBIETS BR W& & | Safd 31 I8 frar W q9 AT & IR THH BRI SRR g 9 H 7Y
Yol € | W T B T B ATl W Dard fAemerd o B I9e I d9R AR @ T

3T OIRY € 6 oY I9a & G 99 H 5-6 ATl Uscl Aok 8¢ duld faemead
DI STeq W Sieg GeAd™ bl HeRaH ! BN |

(xiii) Need to provide funds for cultivation of medicinal and aromatic plants
in the country

DR. RATNA DE (HOOGHLY): It is astonishing that we have 6,198 medicinally
important plant species including aromatic plants. It is a fact that the National
Medicinal Plants Board is implementing a centrally sponsored scheme on
Medicinal Plants since 2008-09. As a professional, though not in this specific
field, I welcome it. I would request the Hon’ble Minister to ensure sufficient funds
for enriching our medicinal and aromatic plants further to use it in a better fashion
and make some innovative methods to assist various stakeholders e.g. West

Bengal in commercial cultivation of medicinal and aromatic plants.
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(xiv) Need to strengthen bilateral relationship between India and Maldives

SHRI TATHAGATA SATPATHY (DHENKANAL): Bilateral relations between
Indian and the Republic of Maldives have been friendly and close in strategic,
economic and military cooperation. India contributed to maintaining security on
the island nation and has forged an alliance with respect to its strategic interests in
the Indian ocean. Rajeev ji had also helped their government overcome a coup
some years ago.

Today, we stand alienated. Geography will not change. We support
corporate entities that do not help us in the neighborhood. Indian High
Commissions for being termed as a traitor and enemy of Maldives by their
Presidential spokesperson is a matter of great concern. Such anti-India remarks by
a key presidential aide are against diplomatic protocol.

India should not stop giving assistance. The matter should be diluted and
our unfriendly neighbours to the North must not be allowed to get entry into
Maldives. Hence, I urge the Government to take appropriate action as they may

deem necessary in this regard.
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(xv)) Need to undertake cleaning of irrigation canals in
Bijnor parliamentary constituency, Uttar Pradesh

# vow Rig dtem (RomR): § qarm arear € 5 R 90y a7 ok @ T o
TTE-STE @ik §U US © 3R Afdie Te) 9 Iodrel &l 9wis W A8 $ S T | de
WRBR GRI S &Rl G IS(@rel I AhIg v AT AT § &9 Wl Sl 8, AR Y9 IRBR
ERT TeXi 9 I9dT8 & AHATIAR FHTS 7 8 & DRV T80 9 IoidTal b1 url deR ded &R
T B I ¥ IR fRamt o vat| " # e 4fy 9% T8 uge uar @ oy et @
Bl Y@ B A B AR 8 | H IWWBR A AR BT g b WPR TeI g Xordrsl Bl
THETE oY 39 H9g H IR IY IWhR Bl 3 e § |
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(xvi) Need to start a new railway line between Madurai and Sengottai via
Peraiyur, Vathirayiruppu, Sundarapandiyapuram, Srivilliputhur,
Rajapalayam, Seththur, Sivagiri, Puliyangudi town
Panchayat, Idaikal and Tenkasi in Tamil Nadu
SHRI P. LINGAM (TENKASI): Southern Railway is one of the profit earning
Divisions of Indian Railways. In the Southern Railway, Madurai Division
occupies a special place in serving the general public. After the railway lines were
changed to broad gauge, many of the railway routes that existed before the change,
were not operated. One such route was between Virudhunagar and Sengottai.
People of this area are much affected because of the discontinuation of rail
services. It is a densely populated area and many important towns are located
around. Also many towns are without rail connectivity. A new rail link between
Madurai and Sengottai via Peraiyur, Vathirayiruppu, Sundarapandiyapuram,
Srivilliputhur, Rajapalayam, Seithur, Sivagiri, Puliyangudi Town Municipality
(which is without a railway station), Idaikal and Tenkasi, spread over a length of
200 kilometers, is the need of the hour and it should become operational as soon as

possible.
I urge upon the Railway Ministry to take necessary action in this regard in
order to make a new railway line operational between Madurai and Sengottai at

the earliest.
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14.02hrs
BANKING LAWS (AMENDMENT) BILL,2011....contd.

MR. DEPUTY-SPEAKER: Now, the House will take up Item No. 28. Shri
Anurag Singh Thakur.

Motion Moved:

“That the Bill further to amend the Banking Regulation Act, 1949,
the Banking Companies (Acquisition and Transfer of Undertakings)
Act, 1970 and the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1980 and to make consequential amdnements in
certain other amendments be taken into consideration. ”
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ft orRm RiE oigR (TR, R..): A9 Suesg weley, #§ A #E Sh 9 ge
Treal g [ S siisde #a fhy MU 9, @ AMARE H#AN S 9 swieHe faag @R forg
g7...(srgam)

SHRI BASU DEB ACHARIA (BANKURA): Mr. Deputy-Speaker, Sir, I am on

a point of order.

I BT : 94 [SHHA 81 a9 faaR gl ot 8l 8|
.. (e
#t ot R og} : wEley, # AR P A5 78ISy Usdl $9 W o[AE <
PROF. SAUGATA ROY (DUM DUM): Sir, is this Discussion on the Banking
Laws (Amendment) Bill?... (Interruptions)
MR. DEPUTY-SPEAKER: Yes.
N IR [ o= AFH SUIE WERY, # JAUS WEH | SUE BT dredl § b Sl
spfeHcH Wigd fAfRex ° qg by ... (gaum)

IATIY HEled : S9 fSHABIE BN d9 Sifere|

... (cgagm)

2 oI g oG} ¢ I I & [P AT SR BT YHAA ©l... (R1aET)

I ARG : fSHHIA & FHY IMUBT Hiehl faam Sy
. ()
$t R fiE ogpr @ WAy, # I ue o1 | T MR I deRl & N If A4
21... (cgaem)
JuTeHel HEISd : 91¢ § HIGT foar Se|

... (cgagm)
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SHRI BASU DEB ACHARIA : Sir, he has Tabled a new amendment.

MR. DEPUTY-SPEAKER: Please sit down.

SHRI BASU DEB ACHARIA : This Bill should be referred to the Standing
Committee.

MR. DEPUTY-SPEAKER: Now, the hon. Minister to speak.

2 SRET R o1y ¢ A anus Aegw | WAl wEley W qBl Arsdl § b Sl seHe g qd
T o, &1 9 UIaS digae iR qral e f[dag @R ga 87 J91 odl § [ Jidl qad
fl I S A18d 21 JFR #3 WRled Ugel Sooid ] © Al @] A frer |

IUTEALT RIS : MU ey U1 8, 519 sl 918 Fallol fSABIA B a9 HIBT ST SIUa|

SH Bls FIRIT BT Yo 8] Sodl 2l

... (aar)
THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Shri Saugata Roy
and Shri Basu Deb Acharia, please sit down for a minute.... (Interruptions)
SHRI BASU DEB ACHARIA : I am on a point of order.
SHRI P. CHIDAMBARAM: I have taken his leave. He has asked me to speak.

Sir, in response to the suggestions made during the course of consultation,
although the new clause was recommended by another Standing Committee, since
the rest of the Bill is important, I have already given notice that that new clause
will not be pressed.E

Therefore, the discussion should continue. We will debate the rest of the
Bill.

. | I W, ARER S B 2 2L (@EeE) w9 q@ gL, (@EEr)
IR HEIGY : S bedl D dlG PV el gadl, S dicl 8 a1 gl

2 IRQ Aqd (FAYRY): Iqreder Sff, T A I A | UEe AT AR I/ ST B, HA
St 1 SraTq femm g1 H Uy FHE Aredn § b Urge oifh SMeR & 3N sTdfge TE dR Wb |

JuTeHel HEled : BH Udlgs ol X B ol


rjs
Cd by c2
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3t ¥RE T1ea : A MY ARG I H a9 G| TST AT AR I w9 2w, K gqor
I8 IO 1 el &l I WHY IABT U BT oY wel ARG | TRl &Y AT A By, I8
JMIHT ATPR Bl oAfhT ARG T BT Al a1 QY ST g 31h IMMeX Sal B 8l
..(x7@g™) 98 1 e ATEd 8, il .. (Fagm)

W. AT I 2 G Ao QA Sl (@)

IUTEAE HEGH : MM Sl forgax 37 8, IS AR SId FoATol 915 Fellol [SEhe e, a9
3MIeHT AT e

... (cgagm)
W, W I ;WX AU AR BT Ad G, W a1 G| H B 376 B ATAR ST 3B
TSR JoT @1 §| el 376 AT Al & [P B9 H Sl o9 8, 89 W a4l & oy 3R

DI FATA IOMI dTedl § dl SW UlSe A 3ifex ®ar orar g1 The point of order shall

relate to interpretation or enforcement of Rule 376. ... (Interruptions)

I would advise Shri Sanjay Nirupam not to be part of the shouting brigade
of the party. There are other people who can be part of. ... (Interruptions) The
point of order probably relates to Rule 80 on the question of amendment. ...
(Interruptions) 1 need a ruling. The following conditions shall govern the
admissibility of amendments to clauses or schedules of a Bill — (i) an amendment
shall be within the scope of the Bill and relevant to the subject matter of the
clause to which it relates.

I gave a written point of order, which you should have allowed me before
allowing the Minister to speak. But may I further say that this point of order
relates to the amendment No.3 proposed by Shri Chidambaram. He proposed
insertion of new clause regarding introduction of forward trading by the banks.
Then, he also moved an amendment — Amendment No.18 — to say this rule which
I just quoted, should be suspended so that he could move it. It is gracious of you
that you have accepted this point, that you should not insert a new clause. ...

(Interruptions)
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SHRI P. CHIDAMBARAM: I have not said the point of order is correct. I have
not interrupted the point of order. ... (Interruptions) You are attributing that [ have
accepted the point of order. Don’t say I have accepted it.

PROF. SAUGATA ROY : You are interrupting me. Is this the proper

parliamentary practice? ... (Interruptions)

JUTEAE FEIGT ¢ AMTDHT del BT T ST T, 319 39 T WIE
PROF. SAUGATA ROY : Mr. Deputy Speaker, Sir, you must give a ruling for

posterity. EThe whole point is that Ministers are introducing the Bill in the
House and after introduction the Bill is referred to the Standing Committee. The
Standing Committee sends back a Report and on the basis of that Report or
otherwise, the Minister may introduce any number of amendments. There is no
problem with that. The problem arises that even after the Report of the Standing
Committee if the Minister comes and says that I will insert certain new clauses
which have not been considered by the Standing Committee. The problem comes
because under the Rules of the House there is no rule under which you can again
refer the Bill to a Standing Committee. So, the introduction of new clause suo
motu by the Minister is not deliberated by the Standing Committee.

I want a ruling from you. This may relate to Mr. Jairam Ramesh’s Bill also
later that after the Report of the Standing Committee, the Ministers are coming
and saying that they want to introduce new clauses. It should be made a rule in the
House that no new insertion of new clauses should be made after the Report of the
Standing Committee is presented and the amendments are placed because that will
take away the privilege of the Standing Committee to consider it properly.

MR. DEPUTY-SPEAKER: Please conclude now.
W, WA I ;W IMUBT q3I Aol ST FAMBY AT| AT VAT T R & A Q1T =1

2l ... (Interruptions) Sir, I gave a notice before the House re-assembled. So, I want

you to give a ruling on this.

JUTEAY ARG : SId SFISHC SMMYIT 9 AT Fer T 2l M7 R it fhy <11 32 &l
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.. (o)
W, WA W W, g Bellc F AR L (@Ege) Mg §RS @ @ 21 U e |
U A A BT B .. (FFET)
JUTeS HElSd : 39 RSl WIH BT AT gl g
PROF. SAUGATA ROY : Sir, let me complete.

Sir, it is good that Mr. Chidambaram has withdrawn the new clause. But
this should not happen in future.
IJUTEAE ARG & 3 T U A Dere[S DI |
PROF. SAUGATA ROY : Sir, suspension of Rule 80 (i) should not be done by the
Ministers in future. This is not the way to run the business of the House violating
all the norms. ... (Interruptions) You cannot have after thoughts. If you want to
insert new clause, you should bring another amendment here. Let it be passed by
the House. I have no objection. But this is not the way to do it. In future, Ministers
should not come and introduce new clauses as an after thought.

TR, AT IS FHSI DI DI HIY| AT BTt § AR MUDT Wi Teh 6 S
AHR - T e W & off, R e B AfAr Al Sgn| ot W) @l 8,
3MMUP] I IR W IR UTaR g1 3T /A & U geb wlerd <Y 6 a8 &1 SR 81 b

Stream | This is an abuse of the Rules of the House.
SHRI P. CHIDAMBARAM: Mr. Deputy-Speaker, Sir, let me reply to the point of

order. I would like to make it clear that I am not pressing that clause. I am
withdrawing the clause in deference to the wishes expressed by different sections
of the House. In a parliamentary democracy, there has to be some give and take
and we have agreed that if a section of the House believes that, this clause should
not find a place now and more discussion is required, although another Committee
chaired by another hon. Member in which every party was represented
unanimously recommended the clause, I am not standing on prestige and we have

said, ‘All right, we will not have the clause’.
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But the point of order, with great respect to my dear and noble friend Prof.
Saugata Roy, is completely misplaced. ... (Interruptions) 1 only said, ‘misplaced’;
I have not said anything else.

Sir, Rule 80 is intended for the contingency of introducing a new clause in
the House when official amendments are moved. Ever since this Parliament came
into being, there are hundreds and hundreds of examples of invoking Rule 80 to
introduce a clause which is a new clause. Only the other day, 10 minutes before
this Bill was taken up, three times Rule 80 was invoked and three new clauses
were introduced.

PROF. SAUGATA ROY : It is wrong.

SHRI P. CHIDAMBARAM: Just a moment. The Chair should say whether it is
right or wrong. Neither you nor I can say that. ... (Interruptions) You have
explained your point very well. Let me explain the other point of view.

Ee 80 1s intended for the purpose when some official amendments cannot
be introduced as an amendment to the existing Clause. Some official amendments
have to be introduced only in the form a new Clause. I do not want to go back into
history. When I did discuss with the Leaders of Opposition, I brought to their
notice that Rule 80 had been invoked so many times. [ have given examples,
where Rule 80 has been invoked... (Interruptions)

IUTAH ARG : HA! Sl DI drer Q|
.. (oraE)

PROF. SAUGATA ROY : Not Rule 80, but suspension of Rule 80.
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SHRI P. CHIDAMBARAM: Rule 80 is invoked to suspend the Rules of the House
to enable a new Clause to be introduced.

There are hundreds of examples. I have in my hand examples of recent
times where Mr. Yashwant Sinha, Mr. Pramod Mahajan, Mr. Aruj Jaitely, Mr.
Suresh Prabhu, Mr. Srinivas Prasad, Mr. Jaswant singh, Dr. Murli Manohar Joshi,
Mr. Anant Gangaram Geethe, have all invoked Rule 80. There are hundreds of
examples... (Interruptions)

SHRI GURUDAS DASGUPTA (GHATAL): Is it a bipartite agreement?
SHRI P. CHIDAMBARAM: It is not a bipartite agreement, just allow me to
complete... (Interruptions) 1 am just giving examples... (Interruptions)
SHRI GURUDAS DASGUPTA : Why does not he give the examples of Ministers
of his own Party?... (Interruptions)
MR. DEPUTY-SPEAKER: Please, let him speak.

... (Interruptions)
SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, you give your
ruling... (Interruptions)
SHRI P. CHIDAMBARAM: I have given examples of non-Congress Ministers.
There are hundreds of examples when Congress Government was here and there is
my own example of last week; three times we invoked Rule 80; this House passed
the Bill after introducing three new Clauses.

Please give the ruling, Sir, that Rule 80 can be invoked in such
circumstances... (Interruptions)

IuTens HEIEd : H ol ¢ @ gl

.. (orTE)
W. WA I @ wEed, 9 Uh B! Al a1 Hel gl (aer)
IUTEAL WEISH : AT 1 BT T&l el B

... (cFagm)
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W, |HT Y : HEled, T9 ST A ATl el g of | WIS HASS grew # Retfedell =g
HNE |

JUTEAE HEISH : AT HAT Sl & I D a8 a1 qreidl ?

W, WG W : TAEIeT, 7 S 4 BIS W a1d T dlell B, ! el a1 2

IUTLAE WG : BH Wl & %8 8] MY IS I Al 8wl <l

W, W - ¢ FA S R dreil, Y drei |

JUTEAE WIS : AT IfSY, 9 BH WelT <l

W, W W : 7P, W I G| LT FASS 91 B B 916 R YT g1 © A1 ITad
TN 3| LW HHS & 991 a1 aeifsr Qe 78 fhan o |ahdl & 3R Ugel Ul gall § ot
T gen =l fdt W faffer 7 fvan @ @1 98 @i fam €1 You give a ruling for

finality, for posterity... (Interruptions)

SHRI BASU DEB ACHARIA : Sir, he is advising you on what ruling you should
give... (Interruptions)

MR. DEPUTY-SPEAKER: Please sit down.

SHRI GURUDAS DASGUPTA : Sir, I will just take one minute. I am only
saying that this is the mindless way in which the Government is running. In order
to get their Bills passed they make compromises with different Parties and this
politics of compromise in spite of ... (Interruptions)

SHRI BASU DEB ACHARIA : This is politics of compromise... (Interruptions)
MR. DEPUTY-SPEAKER: Please sit down.

SHRI GURUDAS DASGUPTA : Sir, the hon. Minister should be honest
enough... (Interruptions)

MR. DEPUTY-SPEAKER: Please sit down.

SHRI GURUDAS DASGUPTA: Sir, in order to buy the support,... (Interruptions)
MR. DEPUTY-SPEAKER: Please sit down.

# IRE TG ¢ Y Io Well o QY ... (Fger)

IUTEAE WIS : Y8 el 20 AT I Sl B gRI Told G W ISAT AT 21 g @ise Th
3SR 8l Bl
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... (HagT)
. WA I : @I 3T IS T B
IUTEAE WRIEE : TS Ae, Al T Wil T8 & §, W g A1 Y| A8 Had P ga
g, e oft 9 sl wfor § <=1 €

“In this context, I would like to inform the House that whenever
requests are received from the Government for suspension of the
Rule 80(1), the practice has been to allow the Minister concerned to
move the motion. Therefore, as per the past practice and as per
existing Rule 388 the hon. Speaker has permitted the hon. Minister
to move the motion for suspension of Rule 80(1).”

... (Interruptions)
SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Sir, the Bill should be
referred to the Standing Committee. .. (Interruptions)
JUTAE ARG : B ol § o Bl
... (gEr)

UL HRIS : i olTT Toiol ol aldl &l AT Wl € & 8 Jfell ool T8l gl 2l

.. (o)
IJUTEAY WG : AT Wl < & (ol Pal, d Wl < & 2l 37 R del~t R B ol W4
&HH T ?
.. (erTE)

MR. DEPUTY-SPEAKER: I have given the ruling. You do not challenge it.

... (Interruptions)
MR. DEPUTY-SPEAKER: Speaker’s ruling cannot be challenged.

... (Interruptions)
14.20 hrs

At this stage, Shri M.B. Rajesh and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
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IJUTEAE HEIG : AT AN AU HSH W d9H S18Y| AT AT 98 S8y 8941 Wil < o 2l
T SHBT doi= Tal B Fhd &l 3T 98 13T
. ()

JUTEAE WIS : A RN PR, 37T Y B | FA® SRAT PR Sff Bl a1 Rebre wR g |

(Interruptions)” ...
N SRET R SR ¢ AT SUTRIE Sfl, MU U WeWT & B, offh ST U <@
o 9l el |, YR ST gTel B 3R | AT 91! Toll & gedi °, 9t 7 39 91a
1 Rty foha o AT #3 off ° R dve 9 srimsdic qa fhar €, ST et 4 9t arae
7 e e 3R I8 FEn & forg B usel W A wEl ot 5 onR A wE St 7w
Sl BT AR FRD 9 (91 DT T o7 A1 U a8 &1 R A9 2 &R W ivler srsfcd
DT T AW & A T ST derex I o B dTell & MR 7 & e D a1l aal AT AR
TS WEAd 23| R Y 3Tl S A1 MfIdha” 1S9 faRie &” %2 &1 31T 37
Ffel § §, AfhT A 730 S A S 919 FEl [ S/ S srsHed $ged U B,
IaD! faeg &1 & foaU 9 IR € Afh 3R 8199 8 offer # & 8rm .. (sraeT)
IUTE ARG : IIRMT OGN Sff & ATl fhel HF a1 Rbrs § T8 o & 8

(Interruptions)™ ...
# ST R SR ¢ Swee Sff, T H PO YA WL g, 7§ SqY AR 9R I dred Feball
gl ...(xagM) I8 9gd Hew@yyl [ g1 fHiel srivsHed o & a9 oFR Hie §fp df

SIGESIINIR G e B I S B e R C S N G G )

3RV IuTedey HEIGd, 73U W I/ Y Fhd © ... (FauH) T M9 7 I GA

qEHd 27 (1aem)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 2.45
p.m.
14.22 hrs

The Lok Sabha then adjourned till Forty-Five Minutes past
Fourteen of the Clock.

* Not recorded.
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14.4S hrs
The Lok Sabha re-assembled at Forty-Five Minutes past Fourteen of the Clock.
(Shrimati Sumitra Mahajan in the Chair)

BANKING LAWS (AMENDMENT) BILL,2011--contd.

QUMY AEIGAT: RAT Sfl, 377 qifefT| 3T Ueh e 91 1 q9st ity |
... (cgagm)

14.45%hrs

At this stage, Shri M.B. Rajesh, Shri C. Sivasami and some other hon. Members
came and stood on the floor near the Table.
... (Interruptions)

quTafy wEiedn: S sisic & faag &) forn B fia &9 fagg &2

.. (eTaeT)
M R RiE o @ snexofly Uiy wElen, oMU q3i dgd wew Ul fawy uR S ard
@ BT AT A1 8, 39@ oy # oyl g=garg o g1 4fd |f ersHe fad, I8 ugell ar
& AT 2| W 2005 H I §fh1 il srsHe faad &1 yer fhar wan, oifh 147 <lrs |
® WA B AN b BRU Y BT A = A B gST @1 [ 2011 H Ihrad a1 w7,
3RVl Worg ARl Sff Ueh aR R ol 91 3 dfha @l ariede fad ofax o1y, |
ST HHS DI YR HR &A1 TAT| TR HAST 7 A AU 9gd Hed Ul Jeid od gy arad
AT 2] A 31 WS 39 a1 &1 & b A+ a7 521 Sft 7 39 9t &1 o 4 ugel o
JSHSH AT H [ BR & | I T9E ¥, A 39 e D AMBIR Gl S9 ISHSH B
RaeT® ... (@9EF) BRAS Digde B G d1d 3-T S Aqd Pel T, g8 7 WRAG Sl
aiet B AR off R T & a@ Tl B AR ATl B AN [FHT AR [RY IR T
..(F9E) TS A WA S A FET H o} qHar A 2 f6 S srisHew S 44
DI o, I pfeHeH DI Y ey PR @ .. (FaEm)
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JHTAfT wEeAT, # oNYe #EerH ¥ Yol dredl g (P Sl gerd g ST BHS q
AR AerEd RaegT Sft &1 oremedr # Wol 9, S 9 SfUdhaR ged AN Y ©l... (FaHm)
IS A ST JSHSH B A HIs PR At dfhT of T8 2. (agm) o <9 Bl 3

ST E AIfgy, <¥ HieRia Ared dfh @ @1 SAOIR PR I gl ... (@@UE) 3R &H

S <l el B Ud 3 fqdll Bl o @ € A <u & ' # g Brm b Ared dfb faw
AR Y, T S BT AT HeAT ... (aer)

HeH, # 3fUh HIH I e H el daredl g b dfbT ol S8l I a1d ©, d9fdh big
3 @ a1 T8l Bl ... (FIIH) R BH YT G99 $I 91d PN 1 08 1418 2 .. (Faum)
AR dai § W forar germ 2 &5 gai &1 &M U1 SOl W & BT Bl A1 A ool Hig T4 I
TEl g 2l ... (@) s IR I8 S@H P Al B, oW IEH P oI 2. (S3aer)
QU FEEAT: HUAT AT b a1 FHS o, AT AU a1 H &) off, @rge AT ey
T o, 3fedel WRlRAT Al (U a1 a1 & g AU A€ A P, WA Sl 4 a8 FA au
A o forar &, A w9 9 8 TS 81 I8 el Ayl Bl

. ()

WA ARG TR 9 I BT Bool H & UK HAT & A1 B9 9 ool W U BT U
et a1 A4 ot 15 gl This will not do.

... (cgagm)

A SR Rig 1R : Aew, M SATeHl BT Ig oIl & b ARG SISt 4Rd # 31, aut dfebar
R A ST, A QAT E 2. (FEH) S HT 98] BT IaTERVl <aR Hel, A W H
W Y@l W DE AT 2 (H (5 qRe q SH W9 Yo Holl o & oy 1 1T 31 & 9,
... (cgaEm) ST FHAT BT AT, ifhs ST W1l dfehd BT AH HEl A BEl el & A § Uy
PHE ATl § 1 Arerel dfpi Hel DI awIdhdl el ol... (Fagr) BT BT e & A
B BT &, AHIAD BRI BRAT ©, ... (FAYM) oAb ARG §A debl Bl Dacl gICHS b
AT PR Qa1 gl..(Faar) I8 fdd 9gd As@yUl 8, I8 DA dbl ® AOR b (Y €
HEcaqul el g1 Sl Wl <« H W 75 BOR U ARl €, ... (FagH) Sl & §SR | SATaT

STRIRT dTell &, offdhd S Al # dobi B g T8l Gell gl (JqUH) DR DU GRIHR
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DI A BT &, IFDI 9 o1 Bl A Al DK ©, ... (FAGH) AfbT w1 7S WAl 7 db
9 Goll 8, T APR I 32 3§ PIg M IR Ug 27...(FIIM) AT W 3R AT < Al
o T H 51 wide ARl @ 9 WM © . (@EET) SR fAereid < 3 oW a1 41 wfdea
AR & d% @ g AfFT R WRA B <@ 9 1 U RUIE & qarfde dad 35 ufera
AN & §b W 2. ([auF) 31 9R JAibel A I§ Ul Fodl & b g4 A 3feehar dfeb
G AR AT BIC AR dP G .. (FagH) IR 9RT H Il 96 10 ¥ 20 WS A
el dfT @[ e € A a7 8 dP) B HoR B Sl 91 IR I8 ©, ... (FaHH) SE 3
3T 1 A9 BT AT JH4 B dTell &7 ... (aUH) 3R Yeb F91 9 BIC dcb Dl WISl
2 A1 eI §U 9% DI WIS ©...(FIIM) R TR 96 B OG ST AT A fFArieR R
g Al & S FEY Goltl AT b Fid Dl g6 Do WD BHANl gAd Fid H BH
B ... (FgT) T8 989 AedYUl §, W ST DI aIHal ol (FaEE) MR g7 U4
FI-FIT UTSeq &7 H A 6 gh-usp uge W AR 9 g@l B 9N, (@) dfeT
U U8 © o wmae A o9 A A1 G U1 %@ §, T HAl off WG A GA 91 %@ BN SR g
f Rt SIR-OIR | AT 7S T 2, L (F9uT) feH, $9S oY BIS & JifSR § S 81,
TE A1 # U A el H' U (FaHE) 39 W g9 9gd SArEl 9 BRAl ol $9H 9gd
R v 1. (qum) 991 78 @ S 7 < @ oy w1 bE <& E L (Faur)

[HITY AT ¢ 3T 3R 70 a1 & B off o a1 § 9t o 71 |

# o R R : W 9T W HH A HH 40 e H Q@ BNl o W 9 g AR
g5 ... (9EM) R dfdhT & FUR §F a1 BR @ © O AIW HEAYUl a1 8, Sl alfed s A
TR MY El..(agm) AT &1 AR Fi Jer T, FHG! ATRSHA RT TS, FH W
vl # forar ganm 2, It says:

“The Bill proposes that the voting rights of the shareholders of
private sector banks be made proportionate to their shareholding
rights. It has been felt that this would help the private bank to access
capital for the development of the banking business. ”’
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sy # U HE @TEdl g [P ST H O PR AW Blesd B Al Ige B
ol ... (|AYM) IE 10 TNT W IGHY 26 WIC fHAT T 2| U8l W14 IE 10 Ao gan
HIAT AT Al 10 Hferd & Il A Sl WK gleed ¥, . (FaYH) 9 Al a9 o iR

JTAT 50 TRAC BT AfTHR B A, .. (M) Y7 IR S ¥, AT AT 50 TAT BT B

g, JIfp 3@ dHaa 26 TR a1 Bl (F@gF) SHA PIg F91 3R el g+ drell, olfhH

ST IR SR TS {6 I8 dIel R & B MY, (aEH) I8 26 YT B & a1 el
T @l g3 el & b Ul A R@H BT S AR Blesd Dl AT Ao, . (F@EE) 91
Arl 1, e dfh | U1 o /AT ©, 39y 984 AEdqUl § b FEl A Hel I8 10 WAT
A qePR Sl 26 W far T 8, ... (@ggr) for the time being s Igq W A
Thdl 8, SAfTT DT 26 TR BT AT 3R MM a1l G99 ¥ <@+ a1y & g axe
B9 3 3R R i o B L. (aem)

14.54 hrs

At this stage, Shri Kalyan Banerjee and some other hon. Members came
and stood on the floor near the Table.

it 3RTT g oY ¢ UHh iR Sl 9gd "ewqul vy § {5 HRicem dHee 3w
S & WY W 39 A DI AR Hebrel QA1 AT Bl (F@EE) S AT BT Ao g,
IH AOR DI B HHARE A% Sfedqn & Y A il B RIS, Dl
@ﬁﬁéﬁwﬁmaﬁlgw) feq, § 399 I8 91d HEl dEdl § b HHRA
FHHEE 3 Sfear @1 eRaeR &M @1 87 My next point is related to the

exemption from the purview of the Competition Commission of India.
The Competition Act, 2002 mandates the Competition Commission of India
to scrutinise and regulate acquisition/merger/amalgamation/absorption of
companies including banking companies. However, Section 2 of the Bill
under discussion today seeks to exempt all banks whether the private or
nationalise or Gramin or Cooperative from all such scrutiny or control by or
regulation or supervision of the Competition Commission instead of

merger/acquisition and amalgamation.
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Madam, what does the Government wish to accomplish here? 3mREx
S HHIRM A6 Sfedr & ey I i Febren M @1 87 ... (FauF) ARAIeTs oren
I 8 R 8, H IE Hed Aedl g, ...(FIUM) AR BT IE ANGR e T Bl iR
HHSIE HHITH ATH SFSAT & I a1 IS M AeH Tell |t SR, AfdhT R MRS B
TR 3ITH ATGH] SR AU a1 G Fehal 8¢ ... (FgM) 9 wad d fUoel uig aul & #
3T AT W @1 g, Wb db B TA g e Goidll 21 ... (FagH) S §b A BH WA ol
g P9 O &) W) fiear 8 WReR 9 ©F IR B8 a1 8, oifthe oiRdiang amer o St
AT R B B @ (oY IS0 81 21 ... (FauF) I8 9ga Aecdqul 21 ... (FagH) ARATeTg
DI B9 JMUBR AT S W 8, ol MRAISHS SHH B AT drell 27 .. (Fag™) g9 % oo
GHY b o1 ALY, dlfh B Y & d1& I Tdl SI) bl SR [ a1 SR HHIIA
3T ST 3R RIS $H SAECall o, A1 VAT 7 81 b Ao & 9 R 89K U &b db
S Uh R AR @ A, 9 ARG I A8 bR U L (ger) fuifvier tose Us

AT B DI d1d I8 W Fel T ... (JgH) 399 Fad AgdYUl 91 I8 © ... (FIHr)

Now, I come to Depositors’ Education and Awareness Fund.

The Bill proposes to establish Depositors’ Education and Awareness Fund.
The Fund will take over the depositors’ accounts, which have not been claimed or
operated for a period of 10 years or more. #¥, &dd &4 Ul HI Jg I1d Hal T g
..(c@gm)  # gar ArEdar g f a9 2005 # FE SwSHC Rl W o L (@Eu™)  S¥ehl
Arerers [ W fhar T o L (R@E) AfT IS R AU oW . (RQEF) ARSISMS B
q1erd A e R Aell § 6 U BRI N b1 U1 g 9w WR A . (gae) O 1 geiR
IR Al TR FIS Y TS &l ... (FqgH) AeH, I8 PIs B TASC Ta ol ... (Faem)
QU ARG : @IS Dideds BN

.. (eraeT)
$ft arRET RiE SrgR ¢ Ao, M AR FAR, SR, AR B 9d FE T, T SED 8
SN R U1 I &7 ...(FIUM) IR IAD! 8H @7 Tel B U1 I8 &, a1 § SO YO0 =6l §
5 ... (c7agT) 482 FIS WY P § TSI B, T d8 AW A dl S ferm?  a=eia foa
A1 St g8 gardd 6 a8 tar Al B i e el 81 87 L (FagH)  Hed, 39 R | §o
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Ga <A1 areal g1 ... (Fag) SRR {6 91 & U I8 U1 UST §oll ©, Il 4 & U™
IR Wl BRI WY, YA dF A A & U™ A Al B PRIs WIY, G9d A 9b D
I Q1 Il TR PS WU, B 9 P U Il BRIS WIU, UTsde dd B Ui

... (cgayr)

MADAM CHAIRMAN: The House is not in order. The House stands adjourned

to meet again at 3.15 p.m.

15.59 hrs

The Lok Sabha then adjourned till
Fifteen Minutes past Fifteen of the Clock.
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15.15 hrs
The Lok Sabha re-assembled at Fifteen Minutes past Fifteen
of the Clock.

(Shrimati Sumitra Mahajan in the Chair)

BANKING LAWS (AMENDMENT) BILL,2011...Contd

MADAM CHAIRMAN: Please let the discussion start.

... (Interruptions)
SHRI GURUDAS DASGUPTA : Madam, please listen to me. I have to make a
suggestion to the Government.

I am suggesting to the Government that the discussion on the Banking Bill

may kindly be postponed for some time. Let them discuss with some of us, those
who have serious misgivings, and I assure them that after the discussion, whatever
may be the result, we will express our views and if necessary, we shall call for a
division, but everything will be in the way everybody likes.
THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Madam, the hon.
Member has requested that he needs to discuss this, he wants to clarify certain
things and he wants to hear our views. He has also assured, and I appreciate him
assuring on the floor of the House, that the Bill will be taken up after some time.

Madam, it will be passed today because we would like to take this Bill to
Rajya Sabha. ... (Interruptions)

MADAM CHAIRMAN: All of you should not shout.
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SHRI KAMAL NATH: Madam, if this is an agreement, if we can agree on this
and this i1s an understanding, then Government has no objection on this. We can
take up the next item, the Constitution (Amendment) Bill.

Prior to that, the Leader of the House, if you permit, may be allowed to

make a statement.

MADAM CHAIRMAN: Yes.
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15.17 hrs
STATEMENTS BY MINISTERS.....contd
(v) Incident of gang rape in South Delhi in South Delhi on 16"
December,2012

THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE):
Madam, in response to the Chair’s direction and the assurance given by my
Parliamentary Affairs Minister, I am making this Statement on the incident of
gang-rape that took place in Delhi on 16™ December, 2012.

A student of physiotherapy and her friend took a lift at Munirka Bus Stand
on the Outer Ring Road at around 9.15 p.m. on 16™ December, 2012 in a chartered
bus which was not authorised to pick up passengers. During the journey, these six
persons beat up the couple ... (Interruptions) Instead of couple, I will put it as girl
and her friend — you can correct it — and gang-raped the girl, injuring her
grievously, robbed them of their belongings and clothes and left them by the side
of NH-8 in Mahipalpur area. The victims were immediately taken to Safdarjung
Hospital by PCR. The boy was discharged after treatment on the same day. The
girl is admitted in the hospital and is recuperating according to the doctors.

Delhi Police immediately launched an investigation, identified and seized
the bus and arrested the main accused Ram Singh who is 33 years old, the regular
driver of the bus. He disclosed the names of the other five persons involved. Three
of them have already been apprehended, bringing the total arrest to four. The
arrest parties have been set to nab the remaining two persons. The bus DL-1PC-
0149 belongs to a private transporter and is used to transport children of Birla
Vidya Niketan School in Pushp Vihar, Saket.

The case was detected without loss of time and four of the six accused have
been arrested. It is proposed to have this case tried by a fast track court, with a

request for day to day hearing so that the trial does not linger.E
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I will take a detailed review with the Delhi Police officers and ensure that
all the necessary steps which need to be taken are taken to make Delhi safer for
women.

If there are any lapses, strict action will be taken against the police officers
concerned.

Some facts about the steps taken by the Delhi Police for making Delhi a
safer place for women at night:-

a. All roads are covered by PCR vans at night. The frequency of patrolling
kept as high as possible;

b. Specific routes have been identified which are used by women returning
from their work places like call centres/BPOs at night, and the number of
Emergency Response Vehicles and PCR Vans on these routes has been
increased; apart from introducing motorcycle patrols;

c. Delhi Police has issued orders to BPOs and other establishments that at
night they must drop their workers at their door-step; and

d. Three dedicated help-lines have been set up for women and publicised.

A special Task Force at the level of Home Secretary will be constituted to
look into the safety issues for women in Delhi by taking into consideration the
suggestions which have been made by the hon. Members of Rajya Sabha, which is
why I am mentioning it here, in the House. If there are any suggestions from Lok
Sabha also, I will include them also.

A Criminal Law Amendment Bill, 2012 has already been introduced in the
Lok Sabha on 4™ December, 2012 with the objective of rationalizing the various
sections of the IPC and the Indian Evidence Act dealing with sexual offences
against women so that the conviction rate is improved.

In this Bill, you must have seen that we have enhanced the punishment for

rape also. Thank you. ... (Interruptions)
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QU AT : IE TSl [SADHIA Bl a5y 781 2l

.. (ere)
PROF. SAUGATA ROY (DUM DUM): He has not mentioned the word ‘gang-
rape. What is wrong in using that word?
SHRI GURUDAS DASGUPTA (GHATAL): The word ‘gang-rape’ is not there.
... (Interruptions)
MADAM CHAIRMAN : Please let there be no discussion on this; [ am sorry.

... (Interruptions)

QU JEE ¢ Wi, Y 98 gy

.. (e
AU T ¢ 39 eic W Ml HIg Tl 78 grft| v & gl

... (9Er)
PROF. SAUGATA ROY He has not mentioned the word ‘gang-rape’. ...
(Interruptions)
SHRI GURUDAS DASGUPTA : That word should be there. ... (Interruptions)
SHRI RAJIV RANJAN SINGH ALIAS LALAN SINGH (MUNGER): We need
some clarifications. ... (Interruptions)
SHRI GURUDAS DASGUPTA : Please listen to me. ... (Interruptions)
MADAM CHAIRMAN: There can be no discussion on the Statement please.
Now, the hon. Minister of Parliamentary Affairs has requested the Chair to take up
Item No. 31 because 3% I8 a1d 81 75 © [P I Sl YRS fhar Sg|

... (Interruptions)
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15.23 hrs
CONSTITUTION (ONE-HUNDRED AND EIGHTEENTH
AMENDMENT) BILL, 2012
(Insertion of New Article 371j)

MADAM CHAIRMAN: If the House agrees, we shall now take up consideration
of another Bill, that is, Constitution (One-Hundred and Eighteenth Amendment)
Bill.
SEVERAL HON. MEMBERS: Yes.
MADAM CHAIRMAN: The hon. Minister.
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
R.P.N. SINGH): Madam Chairman, I have given notice of my intention to move a
Motion for consideration and passing of the Bill for insertion of Article 371j in the
Constitution.

I beg to move:

“That the Bill further to amend the Constitution of India be
taken into consideration.”

The erstwhile State of Hyderabad which was under Nizam’s rule was
extremely backward in terms of socio-economic development. In 1956, during the
reorganization of States on linguistic basis, the Hyderabad-Karnataka region
which was formed as part of the erstwhile Hyderabad State was integrated with the
State of Karnataka and the Bellary District which was under the Madras
Presidency and was transferred to Karnataka. The Union of India attempted to
improve the status of Marathwada and Telangana areas by giving them special
constitutional status in 1956 by bringing in Constitutional amendments to the
Article 371. The Government of Karnataka has, as early as 1998, had sought
similar provisions in respect of the Hyderabad-Karnataka region.

Subsequently, the Government of Karnataka, to study the causes and

remedies for regional imbalance in the State, had set up a High-Power Committee
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under Dr. D.MJ. Nanjundappa. After carrying out a detailed study based on the
human development indices, the Committee in its report submitted in 2002
portrayed a dismal picture for the region in terms of health infrastructure, labour
participation, employment in Government sector, and highlighted the disparities
among various regions of Kamataka.E

As per the report, districts of Bidar, Bellary, Raichur, Yadgir, Gulbarga and
Koppal were considered as the most backward regions of the State. The State
Legislative Assembly and the State Legislative Council had passed the resolutions
in favour of the amendment of the State Government of Karnataka and also
endorsed them. The new article 371J in the constitution will provide for special
provisions for erstwhile Hyderabad-Karnataka areas of the State of Karnataka
which consists of districts of Gulbarga, Bidar, Raichur, Koppal and Yadgir and
additionally included the Bellary district. It is hoped that it would accelerate the
development of the most backward region of the State and promote inclusive
growth with a view to reduce inter-district and inter-regional disparities of the
State. The Bill seeks to insert Article 371 J in the form of special provision seeks
to provide for (a) establishment of a separate development board for the aforesaid
region mentioned above; (b) provide for equitable allocation of funds for the
development over the said region subject to the requirements of the State as a
whole; (c) provide reservations in public employment through the constitution of
local cadres for domiciles of the region; and (d) provide for reservations in
education and vocational training institutions for domiciles of the region.

To conclude, the proposed Bill, thus, seeks to accelerate and foster
development in the most backward region of the State of Karnataka through
special provisions. I am sure that these objectives will be achieved with the

consensus of the House.
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MADAM CHAIRMAN :

“That the Bill further to amend the Constitution of India be
taken into consideration.”

THE MINISTER OF HOME AFFAIRS (SHRI SUSHILKUMAR SHINDE): I
think it is decided to pass this Bill unanimously. I would appreciate if you
conclude your speech with limited words because we also have Members who
want to speak.

SHRI ANANTH KUMAR(BANGALORE SOUTH) : I entirely appreciate your
feelings, Sir, because it is a great day for Karnataka. 1 will conclude in five or six
minutes.

SHRI SUSHILKUMAR SHINDE: It is better to pass this Bill unanimously.

SHRI ANANTH KUMAR : There will be unanimity Sir.

MADAM CHAIRMAN : You can welcome this Bill within two minutes, then

other Members will speak.
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SHRI ANANTH KUMAR : Madam, it is a historic day for the State of Karnataka
and for the people of Karnataka. As hon. Minister while moving this
Constitutional (Amendment) Bill stated that Vidarbha, Marathwada and Telangana
got the special status in 1956 only. ... (Interruptions) Telangana got it in 1974 and
cutting across all party lines, we were having agitations, we were having actually
movements in that part of Karnataka in Bidar, Gulbarga, Raichur, Yadgir, Koppal
and Bellary districts stating that we also need the special status because during
Nizam’s rule, we were totally backward. Hyderabad-Karnataka was educationally,
socially, economically backward. 1 do not want to go into the details of that
backwardness. Dr. D.M Nanjundappa Report brought out this backwardness and
suggested that Rs. 36,000 crore is required. Our Government in 2008 provided
Rs. 9,000 crore which was historical one to improve this area but that was not
sufficient Madam. Therefore, we thought that there should be a Board for the
development on the basis of Vidarbha and there should also be reservations in
both employment and education. That is a combination of Vidarbha model,
Marathwada model and Telangana model. I also want to thank the Government of
India and the entire House that now this Constitution (Amendment) Bill by
inserting Article 371J) has been moved. This is going to provide a long lasting
justice to the people of Hyderabad-Karnataka and our hon. Chief Minister Shri
Jagdish Shettar met the hon. Home Minister a couple of days before Madam with
all the hon. Members of Parliament of Karnataka and also with both the Houses of
Karnataka — Assembly and Legislative Council. They have passed the unanimous
Resolution regarding this. This demand is being fulfilled today.

Therefore, I would request the entire House through you, Madam, that this
Constitution (Amendment) Bill be passed unanimously and justice be provided to
this region. This justice was first given in 1956 to Marathwada and then in 1974 to
Telangana, but it got delayed while giving it to Karnataka. Fifty-six years have

elapsed and at last we are getting this justice. Therefore, I request the entire



18.12.2012 127

House, through you Madam, to support this Constitution (Amendment) Bill and

provide that justice to Hyderabad-Karnataka region.
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SHRI K. JAYAPRAKASH HEGDE (UDUPI-CHICKMAGALUR): Madam, this
was rejected once by the previous Government. But this is happening now because
of the intervention of our leader. I must thank UPA Chairperson, hon. Prime
Minister, and the hon. Home Minister and those leaders of ours from Karnataka
who have prevailed upon the leaders that this Bill be brought back. In fact, it had
chequered innings probably. Earlier when it was about to be introduced, there
were some objections from the Government of Karnataka because they were under
a wrong conception. Now that the Government has brought it in again, |

compliment the Government for it.
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SHRI H.D. DEVEGOWDA (HASSAN): Madam, I must congratulate the UPA
Government headed by Dr. Manmohan Singhyji that this issue is going to be solved
today. The entire House is prepared to pass this Constitution (Amendment) Bill
unanimously.

This issue was once rejected by this side, the recognized opposition. I know
the whole history and I do not want to speak on that. For the last 40 years it has
been pending. From Devraj Urs’s period till today, almost all Governments have
recommended through Karnataka to Union Govt . I was also one person who was
the State Chief Minister for a short tenure recommended to Union Government.
This issue has been pending for, our Moilyji is here, the last forty years. I must
congratulate the present UPA Government for taking a final decision on this
pending issue. On behalf of Hyderabad-Karnataka, I wish to compliment the
present UPA Government for having taken this historic decision to bring it into

article 371(j) by amending the Constitution.
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"SHRI S. PAKKIRAPPA (RAICHUR): Thank you Madam, in order to ensure all-
round development of Hyderabad — Karnataka region today the Union
Government has brought the Constitution 118" Amendment Bill to insert Article
371J. All the Hon. Members of Parliament from Karnataka and the Government
have made sincere effort in this regard. By bringing this Constitution
Amendment Bill before this August House the Government has fulfilled the long
pending aspiration of the people of Hyderabad — Karnataka region. Six districts of
Hyderabad — Karnataka region namely, Bidar, Gulbarga, Raichur, Yadgir, Koppal
and Bellary are going to get special status as per new Constitutional provision. It
would help to get adequate fund for all round development of the region. I believe
that now the fund allocated for this region will not be diverted.

This would certainly help in the all round development of the region
particularly in the field of education, employment, generation and infrastructure
development. Local people would get more and more employment and
educational opportunities. They would also get reservation in admission to
vocational and technical education and also in employment.

In comparison to Vidarbha in the state of Maharashtra and Telangana in the
state of Andhra Pradesh, Hyderabad - Karnataka is most backward region. Today
the bill to provide special status to this region is here and I fully support it and
express my wholehearted thanks to all the Hon. Members of Parliament,
particularly members from North Karnataka region, State Government and also

the Union Government.

" English translation of the speech originally delivered in Kannada.
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"SHRI SHIVARAMA GOUDA ( KOPPAL) : Hon. Chairperson, Madam, at the
outset I express my thanks to Hon. Minister for Home Affairs Shri Sushil Kumar
Shinde Ji for bringing this important bill before this august House. We are all
aware that India is a federal nation. Article 38 and Sub Section 1 and 2 of our
constitution provides that all people should be provided with equal benefits of
social, economical and political justice. In order to ensure the equitable
development of all the people welfare programme should be implemented in an
effective manner. The Government should ensure the safety, security, equitable
distribution of income, employment opportunity to all people irrespective of caste,
gender and region.

During the pre-independence, regions like Vidarbha in the state of
Maharashtra, Telangana in the state of Andhra Pradesh and districts of Bidar,
Gulbarga, Koppal, Bellary and Raichur of Karnataka were under the rule of
Nijama of Hyderabad. All these regions are still lagging behind in terms of
development. People of these regions are leading pathetic life even today.
Particularly Hyderabad — Karnataka region is most backward in terms of not only
education, health and infrastructure but also in terms of social and economic
development. Considering all these points and difficulties of the people of six
districts of Hyderabad - Karnataka region, the Union Government has brought the
bill before the august House. It gives me immense pleasure to take part in the
discussion on this bill. With this bill long cherished dream of our people has come
true. So we are happy. I would also like to express my sincere thanks to all the
senior members of this august House including my colleagues from Karnataka for
extending their cooperation to pass the bill. However it is a great day for me as
the constitution one hundred eighteenth amendment bill to provide special status

for Hyderabad — Karnataka region is being passed today.

* English translation of the speech originally delivered in Kannada.
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I am hopeful that the amendment would ensure further integration of all
Kannada people including those from Hyderabad — Karnataka region. The entire
state of Karnataka would become prosperous in terms of economical, political
social and educational development. With these words I whole heartedly welcome

and support the bill.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Madam Chairperson, thank
you very much. We all, from this House, congratulate the inhabitants of the State
of Karnataka, those who have a glorious past and a bright future. I would also
personally like to congratulate everybody in that State as well as the UPA
leadership which has thought it fit that Karnataka should be recognized as a great
State.

While saying this I would also like to add, Madam, that this country knows
how since Independence States like Odisha, Bihar, Bengal and now of course
Jharkhand have taken on the burden of what was called freight rationalization. For
the development of the whole country these States have sacrificed immensely.
Nobody else but directly the Chairperson of the UPA, Shrimati Sonia Gandhi had
gone long back to the districts of Kalahandi and Bolangir and she knows the State
of Odisha very well. It is but a simple thing for her and for the Party and the
Government that she leads and it is our humble request to Madam Sonia Gandhi
that she should accede to the demands of our Chief Minister, Shri Naveen Patnaik
who has many a time requested that the State of Odisha also requires special
recognition. I would hope those of us in this House, who are aware of the past,
would remember how States like Jharkhand, Odisha, Bihar and Bengal have
contributed for the development of this country. The acknowledgement is overdue
and I hope that the UPA before the coming elections will be good enough, will be
sensible enough to accord the recognition that is so due to the State of Odisha and

the areas around it.
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PROF. SAUGATA ROY (DUM DUM): Madam, on behalf of Trinamool
Congress, I support the Constitution (118" Amendment) Bill and I welcome the
Government’s initiative in bringing development to the backward regions of
Karnataka called Hyderabad-Karnataka.

As you well know, the former Kingdom of Nizam of Hyderabad now
extends to three States of India, namely, Telengana Region in Andhra Pradesh,
Marathwada Region in Maharashtra and the Hyderabad-Karnataka Region in
Karnataka.

Now, Karnataka, as it stands presently, is composed of two parts. One is
the former area held by the Maharaja of Mysore which earlier belonged to the
valiant Tipu Sultan. After Tipu Sultan was killed valiantly in the battle of
Srirangapatnam, the Mysore Maharaja had the fiefdom over that area. But this
particular area, Hyderabad Karnataka remained under the Nizam.

It is very good that a Development Board is being set up to bring
development to these areas and provide more opportunities in employment and
other areas to this backward region because ultimately, the more we remove
backwardness, the more united will India be. So, this is an effort to bring
development to a backward region and for that reason, it should be welcomed by
all of us.

I do not know if a Constitution Amendment is the most efficacious means
of developing a region because in West Bengal, we have shown a different way of
bringing in development. As you may know, after the agitation for a separate
State called Gorkhaland, the Government of India — late Shri Rajiv Gandhi was
alive then — first had the Darjeeling Gorkha Hill Council. Then again agitation
started for a separate Statehood. Then, under the present Chief Minister, Kumari
Mamata Banerjee, the Government of India had a Tripartite Agreement and
ultimately, the Gorkha Territorial Administration has been set up. For setting up,

GTA, no Constitution Amendment was necessary. Now, GTA is functioning
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properly. Since the Home Minister is here, I would request him to allot adequate
funds for Gorkhaland Territorial Administration so that the demand for a separate
Statehood goes and people of the Darjeeling Hills see development.

As I said, it is the duty of all us to fight all fissiparous tendencies in the
country, all divisive movements in the country because ultimately, our love should
be for a united India where regional disparities are gone. As they say, our love

must be not for separate areas of India but for the whole of India.™ 3 s T © -
‘Yot gig I Bl & Rani 9 72, Aigwd T A Bl 8 9™ ¥ T8i0” So, love must for

the whole of the country and that love should not be separated among different
areas of the country.

With these words, I again support this Constitution (Amendment) Bill to
bring Hyderabad-Karnataka areas into development. I support this Constitution

(118™ Amendment) Bill.

E
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I BIRA BM AfReR 3R Wi A & AT BT Ud e} o & I8 anféama &
FoR TE & 39 a0 @1 fiegl IR &9 S %Y |aiE <, S SR W Y UH 47 fd
T TR U HINY| IFS I8 A7 A FAR St B Pl 3R LS HHS & FIAT Tg

ged A Al 899 o 6 I8 3T g Hifh IR Blcd I8 dEdl gl g Tadc o
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g Reptis fan g1 91 IR & a1g I8 [ omn 21 9@ 89 gdiy <RRes ¥ fiel, S=m
fdaRe AT8Y BT TZ Hal fh Sieg W Sleg 39 9l BT U BRA B BIRE B SAD a1€ d
e o o, @1 s9dT fhelt @7 ¥ 3y faegr &R MUl 9 § a4t e & 915 9% AR
T UH 3R o) o {6 89 TS g€ 9 371-9 Bl AW € sy 3 39 e #1 wika
Sl =]

16.00 hrs

T Bl T8 § [ AW B DIARIA A & I8 8 @1 & Hifh DRI PsHe et &
U B & oy forg wsl WAl afiR gl wR ot dI-fetg ASIRE Bl 18T | oY #eg AR L 8§
3R [AFHIT A IE Uae UTH 81 R8T &, SAfg § Y qHl I g7a1e <l §, WHHPR Uy Pl
TRTAA 3R JIFHEAT St BT 59 A o U B9 QU 3UA ShHIAG, TEARHS 3R
SAATHE, A T Aol B S| H A F FE B (P bad 3O & WA B drell T8 g,
3T 984 IR S &, Wered ot <1 21 & onRaR # g & &g 6 Saawic & forg
" AR 9gd R B, I g9 Bicd &, R W w4 uge 8, e el a1 7 fiel, 9 9 39 By
[REIESECEITN




td. By  x2
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M i TIRM A (IATR): ABGAT, TT RIS e fdd B o g A5 St 3

HET & I W1 ©, H 59 DHREICYIA FHeHT [t BT qHIAT BT §| § 9 3pisHT Bl
AT B & o7 Tl § 3R GHT B §U H 8 HAT SNl BT & 3MMeh N bRl <A |

HEledl, STEl W i <% ¥ fUss &7 &, & oS &= & |l &l I8 70 A ¢ 6 7o
1 S UBSu ¥ aTeR A & g 8 W Uoo fear o a1 S & & oy st 9
SaaTHe A8 TTfod fham S ok Sfoy <o & sremi-srel It # S fUes gy &F € S
IR fUss &3f ¥ I8 9 ol 2] "R W 39 UBR & a SIdwic dls ©, o faed
STATHT dIS 8, WRISAIS] STAUHE dAlS B,...(FagM) Sl We 3% AR 8, ofdd a8
wfufre fedt tRar & v =& € o) yoR & e &1 <Y o o, oo @ I |
I AT ¥, RIH I8REE, T 2aVdlE 31k Hicd I S0 J IR & ARedrsT & oy
AN & AT oA, AT b fAY g AT AT 3R Heiied e S T b1 g o1, 99e fofg
3MY T8 JFHSHS T8 W A &, H $HHT GAT BT gl 39 UHR & saagdc die o [Higad
w0 H S &3 BT [qrd 8 aren 2l
16.02hrs (Shri Francisco Cosme Sardinha in the Chair)

agl @ S et g8 o ar 2, a8 festT ¥ @R o dad gl § 78 w95 St &1 e
oM & oy Saerude 98 TIfsd & o ' 2
MR. CHAIRMAN : Please conclude now. You have made your point.
$it 3Fd TIRM MA : 78IS, § HIGU & &1 JfdaE a1 g, I8 #31 oif 39 I DI
S 8, 7 AR, & A3 @ 8, AR A8RISE, WRGR Bl IR A BB SAATHC dIS DI
AT BT o1 JE! 2] AT W YU Wl &, b aNl I IJg A <fed TSl 5l § Jg A &
R JPhR gaRElE, Hicdh & ST &I g¢M & oy MY ST+ drs TIfsd & & foly
BRI JHSHT I8l W A &, I TR Sl DUl 1 TSI AT &F 8, 81 A ARl
P AT B, ¥ ARBR IR I TR TSl Aoial 81 8 3R Bs d8] A 9Rd IRBR b I
Ig dfdd geT 21 # g w5 A Af w6 dieur Saeude @1 & forg Wt oy wed &

IR Sog U STeg U s |
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N G AW (FeREE): ABlGY, d 39 WY AT e &1 WR Fhen dRal g AR
IHIT BaRIdIG, Blch golld I Y TRFb! D oY 39 A8 SRR H aRAM B Bl 488
SR o HIh 39 gl BT Sl WA T I © IR RATAA-dAled &l Sl Waril o
TIRIE B, 98 75 WG ¥ 3R U T BT 65 WIAG Tl TAW AT 3fST o IHhd &
R fha SaTal 87 IR WY e a1 U8 © b 89 [l dIS BT As W TS R &
g 3R PR 39 A9 B HHIE B ¥ A ZRERE & el § g@d B Rl 7 3R
St BN AIEY g3 T B 6 55 Wi UBdl Sl GaAURRAT o AT R 1970 H 31y
yee # S fRAT AT, SNST QR 3ty USw # qHW WAl €, STH-T-ISHTHT § 3R 700 A
VG 95 QG XA B, A1 TE STATHE 9IS Ydh TEN H ST AT AT SR A e o
[P TH PR AT W gHAA A I8 YTl 2 [P S A Yob STAYAC dlS F1 %8 & Al
FT 39 IE Pl STAUHC dls RATAT MY yow § A1 R SQ? 3R I8 Heied & oy
3TeQT © A1 3y Uae & forg 1 37181 81 Wohal 2| # SAfY Al ST 418 81 § &b 31
AR # iR dqefd # Harh Hgd &) & oY 39 gald & ANl ®I dehal < W8 ol J@l
I TR U g8l R A T [IH W FEl dP FAA GIAT? 6 Ulgc BT T i3,
610 & M A SMJ Tl B TPAQT I AATdl S & f R MW I8 I W &, 3!
TR 9 BT S BRIET eREE AR FHAch @ AAM I BT @AY, 98 Y1 Her =yl
3R 3R &l Bl & q1 fhR 37 JUR & SMSY 1970 & d16 37 Sl 2012 # 81 & &, s
J8g T 8, RIm SRR # T w @ wfie T8 2 e A awim dm @ oRea 21
3T A€ T BB AT S ARBON gHAd BANI RATAA BT AT T PR <, BARI RATAS Bl
HHA WH TR | 3R I8 9 SN & oY <N &, 914 SRR A IRAM B Gl § 59 U
H 1 3T BAR gl b1 Al P FHAT T B | 28 DI AT B 3T $HDBT & HRY AT(h
e & o 7T W @ S|
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$it AT ARTER @ (@) FETIRT JRIGY, I8 Sl BiRCICRE fsHe fad o T B, #
SD] WHT BRAT g ST Sl AN BARIS & [ AW AT AT 1 S1d 7 a1 b=l
WHY BeXIETE Bl A o, SUA |a AT ArE %2 § P oy yew B W gwe dffhe gl
TR B M A 8, AR R | 2 Sed dicd 8, AR deicd &l dHfhe e @zl
SHH A, PR, dIS), PO AR ARAR el I w9 $Reae FAied & ©f HAed A
ST dre 91 QAT I% 1281 8, AR W I1d B d FHI H Sl el & foTg 3711 BT Uged
foar o, ot S = anféaer 37197 B, $9H Sl 9K Uige XA [y &, O @8 ¥ Saardc ars
B BB &, S IE A WA B8 YATD I DI 3R BIgell b bl Reder, A dq fHl
3719 W W1 gaLS AT 8, ab SR Wl g8 BT A@ISY| SfEl 9 AR Wil 7 Sl 9
PRI gY HEl (& dgedd 1 dfeide a1 8, 98 [Aepad @al T8 g Saaude & forg
e R <gdlg ARG S 1 8 CIgY & SIdUHC &I d1d hol| dedrg A1ag St Dl M
& T 2 5 S1a f ST T A § A1 ST B a1d ST B 3Ty S & Gl SaeTie
A Urel & qHY H g3, I B4l T8 gaATl .. ()
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SHRI M.B. RAJESH (PALAKKAD): Sir, I have no objection to this amendment.
Since the Government does not give us many opportunities to support and
congratulate it, I use this opportunity as the rarest of rare opportunity and
congratulate the Government.

With these words, I conclude.
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N A TWE (WRU): TG, A [ HAl Sff tREIE SR Fled @ gt # oS
STAYHE drs TN & [Ty e H Hengd HR &1 IKAh oY o, I8 980 ol A1 BHaA
& 3R Ui U 81 B9 AYPR B q41S <d 8, ad & Wl &all ® AT FS@i Bl W 89
U <d © R $AY ST S| HI (AP B, 3fufTwredc BN U1 89 |ae! faear gl
HRA WRHR 3R JHY Taiie FaR 2 7 301 fawmr &1 &R smuferredic @ fiert @ren 8, 98
TS 914 Tl TP 3T I H I I8 [ HAT A1MRY S o 4w ge M 2| 59D oIy &
FY TR Bl ... (@eF) AR 31 @Y I &1 g9l TISLA. <, s Akl aike a3 Bl

AT 3 WRBR BT 81 2| ... (FAL™) A 91 I8 Bl ... (aqem)
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SHRI PRABODH PANDA (MIDNAPORE): Mr. Chairman, Sir, on behalf of our
party, the Communist Party of India, I welcome this Bill. This is a long overdue
Bill. It would have been better if the Government brought it much earlier. But it is
better late than ever. So, I thank the Government for bringing this Bill and
congratulate the people of the concerned area. By passing this Bill, the concerned
areas of Karnataka will make progress. I hope the Government will think about

other such areas and extend their support to those areas also in all respects.
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ST, TelR™ (ATeTS): AHIIT Feled, H JATUehT M9l § {6 3o {1 1184 Afqem wenes
W I BT HiepT o

HEIed, § WaW U YUY WHR R JUT B WRIAT P g9a1§ odl g 5 b
fUgs ot &1 J8R 91 & oy, STawic & oy, 98 IR goid & & fog I8 fad
SR TR B H SHDT qRAR qHAT HRAT | A1 B A H A8 A FRAT § 6 IR TS <
HT A TT T ¥ IR T8 BT §Ioravs 3k gdf IR usw 9gd fUser gon 2l U8t &% WM
W RGR &1 # AR Rl g 6 @@ SR 7ee 3R deorars & saauie & foy Ry dow

SR q8l AR GoIT HRA Dl T§ HE |
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AT g AR (TiHT): U FRIGY, Ao A1 Afqer deng Qe e fHar @ g,
9 U # WRDHR DI qurg <l gl 3me ge1 & Ve foT 8 R &7 a8 v foan
T Bl 39 U IRPR BT 9978 3R gaxEre, ey iR IR &3 & ol @l 9T 3T 39
o firenm, ST # ged 9 9918 <l g iR S gl § # ;s e Ared g

HEIGd, -3l A W ¥RE Sff iR Fefl St 71 37U+l wrareli ®I I Hd
8 Fel [ f[BR dWd, SIREvS 3R SIS U Iy &, Fo\dl 59 Jal § enfie &=
Y| § 310 JR BT SAD! a1l A AT U APR BT & NPT HAT dled] g (h 48R
IS il 9 9 REd ¥ e iffaR & oSS o€ @ 71 3 M B 6 fagR § da-
FREN T8l 8, WS g1 T &1 SIRETS IS I 99 M & 18 Wie gareii W fER
Hewd Bl faeR # ATsie Y 18 Ui g fIgR 311oT 3iu SAfIdR Bl derg oS @l 8 3R <
W@l & 5 o5 IHR 71 Haar ol 21 ot et fF1 veT # uw 9gd It Yo g8, Rrd
@l I8 AN S ST BIdhR AU AT gofg | I AT ARBR db Ugd AR ARBR
AT T9T o B 3R fIgR @ Ui I €1 SR g W SR 31vTelt g A fIgR @1 i
HX, U4 ded gU A R 9 9urg <t gl
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2 IR..FE aed (qier): July Aerey, § 39 [{d &1 wlF o=l g goaavs 3 g
PR AT gl Jeoiave & oy TR 7 Govol 331 8, § 39 oy AR &1 qu1g <dl gl 39
e & WU-A1Y Joegrs H BAA B A9 81 &l “Sd JYA1 I a4, I T I ql,
TS W ofe Bl el S # SN [” T8 Hylad del Sl Wl 2l A gacavs ATfe-=e
IR @ 2| IE fUssr gon &= g1 sl fHar sneTsar ax B 8 I8 oM faq duxi # omar 2
Safely AT |UTOfd St # fUe AT 9 TR H S ATHT HEAT dredl § (6 59
I & WU-|, TG AT §aAEUs B WIS T A 2 A1 R Werer S Ay far
Y| IFHT WY 31T 59H oM Bl 31 TdRE BT U 9 AT |
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SHRI AJAY KUMAR (JAMSHEDPUR): Thank you, Mr. Chairman, Sir, for this
opportunity to speak on this important amendment. I will not take much time of
the House.

First of all, I would like to congratulate the Government on this very
important amendment. [ would also request the Government to consider States
like Jharkhand and in caucus of Jharkhand, like Santhal Parganas and Kolhan
which are extremely backward. If the Government would kindly look at those

issues as a special development, I would be very grateful.
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St ARGt RiE: aufa weigy, § onud ATeIw I AR "I OeRl iR ORI uifdfedd
uiféal ®1 g=rarg o =@med g f6 s 59 fa &1 wweA el § 9 wiidal o1 seie of
feetT=T aredr ... (cae™) s avE @1 Ue e ol R |9 ann ar wweE i aa |
$B AN T eEe B 91 B, H @S & R H AT AredT gl 3 TSW D YD A4S
Y g Sl 7 JeaES DI AT Iols o, T W BRI gl 3R U&p o aars a1 el

# th IR fR | 99 IR 9SWl B g9aE o dredl g e 39 | &1 wweie
fepar 21
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MR. CHAIRMAN : Hon. Members, before I put the motion for consideration to
the vote of the house, I may inform the House that this being a Constitution
(Amendment) Bill, voting has to be by Division.
Let the Lobbies be cleared.E
MR. CHAIRMAN: Now, the Secretary-General to inform about the procedure of
operating the Automatic Vote Recording machine.
SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the
following points in the operation of the Automatic Vote Recording System:-
1. Before a division starts, every hon. Member should occupy his or her
own seat and operate the system from that seat only;
2. As may kindly be seen, the "red bulbs above Display Boards" on either
side of the hon. Speaker's Chair are already glowing. This means the
Voting System has been activated;
3. For voting, please press the following two buttons simultaneously
immediately after sounding of first gong, namely
One "red" button in front of the hon. Member on the headphone plate

and
Also
any one of the following buttons fixed on the top of desk of seats:

Ayes - Green colour
Noes - Red colour
Abstain - Yellow colour

4. It is essential to keep both the buttons pressed till the second gong
sound is heard and the red bulbs are "off".
IMPORTANT: The hon. Members may please note that the vote will
not be registered if both buttons are not kept pressed simultaneously till
the sounding of the second gong.

5. Please do not press the amber button (P) during division.


rjs
d by b3 
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6. Hon. Members can actually “see” their vote on Display Boards and on
their Desk Unit.

7. In case, vote is not registered, they may call for voting through slips.
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MR. CHAIRMAN: Now, the Lobbies have been cleared.
Hon. Members, I shall now put the motion for consideration to the vote
of the House.
The question is:

“That the Bill further to amend the Constitution of India be taken
into consideration.”
The Lok Sabha divided:
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DIVISION NO.1 AYES 16.22hrs

Abdullah, Dr. Farooq
Acharia, Shri Basu Deb
Adhikari, Shri Sisir

Aditya Nath, Yogi

Adsul, Shri Anandrao
Advani, Shri L.K.

Agarwal, Shri Jai Prakash
Agrawal, Shri Rajendra
Ahamed, Shri E.

Ahmed, Shri Sultan

Ajmal, Shri Badruddin
Ajnala, Dr. Rattan Singh
Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Anandan, Shri M.

Ananth Kumar, Shri
Antony, Shri Anto

Anuragi, Shri Ghanshyam
Argal, Shri Ashok

Awale, Shri Jaywant Gangaram
Azad, Shri Kirti
Azharuddin, Mohammed
‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Badal, Shrimati Harsimrat Kaur
Bairwa, Shri Khiladi Lal
Bais, Shri Ramesh
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Baite, Shri Thangso

Baitha, Shri Kameshwar
Bajwa, Shri Pratap Singh
Bakshi, Shri Subrata

Baliram, Dr.

Bandyopadhyay, Shri Sudip
Banerjee, Shri Kalyan
Bapiraju , Shri K.

Baske, Shri Pulin Bihari

Bauri, Shrimati Susmita
Bavalia, Shri Kunvarjibhai Mohanbhai
Beg, Dr. Mirza Mehboob
Besra, Shri Devidhan

Bhagat, Shri Sudarshan
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhoi, Shri Sanjay

Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal

Biju, Shri P.K.

Biswal, Shri Hemanand
Bundela, Shri Jitendra Singh
Chacko, Shri P.C.

Chang, Shri C.M.
Chakravarty, Shrimati Bijoya
Chaudhary, Dr. Tushar
Chaudhary, Shri Arvind Kumar
Chauhan, Shri Dara Singh
Chauhan, Shri Mahendrasinh P.
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Chauhan, Shri Prabhatsinh P.
Chavan, Shri Harishchandra
Chidambaram, Shri P.

Chinta Mohan, Dr.

Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan

Das, Shri Khagen

Dasgupta, Shri Gurudas
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deka, Shri Ramen

Deo, Shri1 V. Kishore Chandra
“Deora, Shri Milind

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama
Devegowda, Shri H.D.
Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dias, Shri Charles

Dikshit, Shri Sandeep

Dubey, Shri Nishikant

Dutt, Shrimati Priya

" Voted through Slip.
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Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong
Gaddigoudar, Shri P.C.
Gaikwad, Shri Eknath Mahadeo
Gandbhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Varun

Gandhi, Shrimati Maneka
Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Geete, Shri Anant Gangaram
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Gouda, Shri Shivarama
Gulshan, Shrimati Paramjit Kaur
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Haque, Sk. Saidul

Harsha Kumar, Shri G.V.
Hazari, Shri Maheshwar
Hegde, Shri Anant Kumar
Hegde, Shri K. Jayaprakash
Hooda, Shri Deepender Singh
Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz
Jagannath, Dr. Manda

Jaiswal, Dr. Sanjay

Jaiswal, Shri Shriprakash
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Jakhar, Shri Badri Ram
Jardosh, Shrimati Darshana
Jatua, Shri Choudhury Mohan
Jawale, Shri Haribhau
Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Jigajinagi, Shri Ramesh

Jindal, Shri Naveen

Joshi,Dr. C.P.

Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

Joshi, Shri Mahesh

Joshi, Shri Pralhad

Kalmadi, Shri Suresh

Kamal Nath, Shri

Kamat, Shr1 Gurudas
Karwaria, Shri Kapil Muni
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand

Kateel, Shri Nalin Kumar
Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal
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Khursheed, Shri Salman
*Killi, Dr. Kruparani
Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Ramesh

*Kumar, Shri Shailendra
Kumar, Shri Virendra

Kumar, Shri Vishwa Mohan
Kumari, Shrimati Chandresh
Kumari, Shrimati Putul
Kurup, Shri N. Peethambara
Laguri, Shri Yashbant
Lakshmi, Shrimati Panabaka
Lalu Prasad, Shri

Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mabhant, Dr. Charan Das
Maharaj, Shri Satpal

Mahato, Shri Baidyanath Prasad
Mahtab, Shri Bhartruhari
Malik, Shri Jitender Singh
Malik, Shri Sakti Mohan
Mandlik, Shri Sadashivrao Dadoba
Mani, Shri Jose K.

Manian, Shri O.S.

" Voted through Slip.
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Manjhi, Shri Hari

Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Govind Prasad
Mishra, Shri Mahabal
Mohan, Shri P.C.

Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munde, Shri Gopinath
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagar, Shri Surendra Singh
Naik, Dr. Sanjeev Ganesh
Nagqvi, Shri Zafar Ali

Narah, Shrimati Ranee
Narayanrao, Shri Sonawane Pratap
Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Ola, Shri Sis Ram

Owaisi, Shri Asaduddin
Pakkirappa, Shri S.
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Pala, Shri Vincent H.
Panda, Shri Prabodh
Pandey, Dr. Vinay Kumar
Pandey, Shri Gorakhnath
Pangi, Shri Jayaram
Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
Patel, Shri Deoraj Singh
Patel, Shri Devji M.

Patel, Shri Dinsha

Patel, Shri Kishanbhai V.
Patel, Shri R.K. Singh
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Dr. Padmasinha Bajirao
Patil, Shri A.T. Nana

Patil, Shri1 C.R.

Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Potai, Shri Sohan
Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Premdas, Shri

Punia, Shri P. L.
Purandeswari, Shrimati D.
Purkayastha, Shri Kabindra
Raghavan, Shri M.K.
Raghavendra, Shri B.Y.
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Rahman, Shri Abdul

Rai, Shri Prem Das

Rajagopal, Shri L.

Rajbhar, Shri Ramashankar
Rajendran, Shri C.

Rajesh, Shri M.B.

Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.
Ramkishun, Shri

Ramshankar, Prof.

Rane, Shri Nilesh Narayan

Rao, Shri Nama Nageswara
"Rao, Shri Rayapati Sambasiva
Rawat, Shri Ashok Kumar
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri K.R.G.

Riyan, Shri Baju Ban

Roy, Prof. Saugata

Roy, Shri Mahendra Kumar
“Ruala, Shri C.L.

Sachan, Shri Rakesh

Saha, Dr. Anup Kumar

Sahay, Shri Subodh Kant

*Voted through Slip.
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Sahu, Shri Chandu Lal

Sai Prathap, Shri A.

Sanjoy, Shri Takam

Satpathy, Shri Tathagata
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah

Scindia, Shri Jyotiraditya M.
Scindia, Shrimati Yashodhara Raje
Selja, Kumari

Semmalai, Shri S.

Sethi, Shri Arjun Charan

Shah, Shrimati Mala Rajya Laxmi
Shanavas, Shri M.I.

Sharma, Dr. Arvind Kumar
Sharma, Shri Jagdish

Sharma, Shri Madan Lal

Shekhar, Shri Neeraj

Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar
Shivkumar, Shri K aliasJ.K. Ritheesh
Sibal, Shri Kapil

Singh, Chaudhary Lal

Singh, Dr. Bhola

Singh, Dr. Raghuvansh Prasad
Singh, Dr. Sanjay

Singh, Rao Inderjit

Singh, Shri Dushyant

Singh, Shri Ganesh
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Singh, Shri [jyaraj

“Singh, Shri Jagdanand
Singh, Shri Jaswant

Singh, Shri Jitendra

Singh, Shri Mahabali
Singh, Shri Murari Lal
Singh, Shri N. Dharam
Singh, Shri Pashupati Nath
Singh, Shri Pradeep Kumar
Singh, Shri R.P.N.

Singh, Shri Radha Mohan
Singh, Shri Radhe Mohan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Rewati Raman
Singh, Shri Sukhdev
Singh, Shri Sushil Kumar
Singh, Shri Uday

Singh, Shri Uday Pratap
Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singh Deo, Shri Kalikesh Narayan
Singla, Shri Vijay Inder
Sinha, Shri Shatrughan
Sinha, Shri Yashwant
Siricilla, Shri Rajaiah

" Voted through Slip.
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Solanki, Dr. Kirit Premjibhai
Solanki, Shri Bharatsinh
Solanki, Shri Makansingh
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya

Suresh, Shri Kodikkunnil
Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shri Lalji

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taware, Shri Suresh Kashinath
Thakur, Shri Anurag Singh
Thambidurai, Dr. M.

Tharoor, Dr. Shashi

Thomas, Prof. K.V.

Thomas, Shri P.T.

Tirath, Shrimati Krishna
Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Udasi, Shri Shivkumar
Venugopal, Dr. P.

Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
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Vivekanand, Dr. G.

Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Hukmadeo Narayan
Yadav, Shri Mulayam Singh
Yadav, Shri Om Prakash
Yadav, Shri Sharad
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MR. CHAIRMAN: Subject to correction,” the result of the Division is:

Ayes: 343

Noes: Nil

The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the members present and voting.

The motion was adopted.

* The following Members also recorded/corrected their votes through Slips

Ayes:343+S/Shri Milind Deora, Dr.Krupurani Killi, S/Shri Shailendra Kumar, Rayapati Sambasiva Rao,
C.L.Ruala and Jaganand Singh=349

Noes :Nil
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MR. CHAIRMAN: The House will now take up clause-by-clause consideration of
the Bill.
The Lobbies have already been cleared.
I shall now put Clause 2 to the vote of the House.
The question is:

“That Clause 2 stand part of the Bill.”

The Lok Sabha divided:
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DIVISION NO.2 AYES 16.23hrs

Abdullah, Dr. Farooq
Acharia, Shri Basu Deb
Adhikari, Shri Sisir

Aditya Nath, Yogi

Adsul, Shri Anandrao
Advani, Shri L.K.

Agarwal, Shri Jai Prakash
Agrawal, Shri Rajendra
Ahamed, Shri E.

Ahmed, Shri Sultan

Ajmal, Shri Badruddin
Ajnala, Dr. Rattan Singh
Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Anandan, Shri M.

Ananth Kumar, Shri
Antony, Shri Anto

Anuragi, Shri Ghanshyam
Argal, Shri Ashok

Awale, Shri Jaywant Gangaram
Azad, Shri Kirti
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Badal, Shrimati Harsimrat Kaur

Bairwa, Shri Khiladi Lal
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Bais, Shri Ramesh

Baite, Shri Thangso

Baitha, Shri Kameshwar
Bajwa, Shri Pratap Singh
Bakshi, Shri1 Subrata
Baliram, Dr.

Balmiki,Shri Kamlesh
Bandyopadhyay, Shri Sudip
Banerjee, Shri Kalyan
Bapiraju , Shri K.

“Baske, Shri Pulin Bihari
Bauri, Shrimati Susmita
Bavalia, Shri Kunvarjibhai Mohanbhai
Beg, Dr. Mirza Mehboob
Besra, Shri Devidhan
Bhagat, Shri Sudarshan
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhoi, Shri Sanjay

Bhujbal, Shri Sameer
Bhuria, Shri Kanti Lal

Biju, Shri P.K.

Biswal, Shri Hemanand
Bundela, Shri Jitendra Singh
Chacko, Shri P.C.

Chang, Shri C.M.
Chakravarty, Shrimati Bijoya
Chaudhary, Dr. Tushar

" Voted through Slip
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Chaudhary, Shri Arvind Kumar
Chauhan, Shri Dara Singh
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chavan, Shri Harishchandra
Chidambaram, Shri P.

Chinta Mohan, Dr.

Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
“‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan

Das, Shri Khagen

Dasgupta, Shri Gurudas
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deka, Shri Ramen

Deo, Shri V. Kishore Chandra
Deora, Shri Milind

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama
Devegowda, Shri H.D.
Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dias, Shri Charles

" Voted through Slip.
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Dikshit, Shri Sandeep

Dubey, Shri Nishikant

Dutt, Shrimati Priya
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh
Ering, Shri Ninong
Gaddigoudar, Shri P.C.
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Varun

Gandhi, Shrimati Maneka
Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.

*Gavit, Shri Manikrao Hodlya
Geete, Shri Anant Gangaram
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Gouda, Shri Shivarama
Gulshan, Shrimati Paramjit Kaur
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Haque, Sk. Saidul

Harsha Kumar, Shri G.V.
Hazari, Shri Maheshwar
Hegde, Shri Anant Kumar
Hegde, Shri K. Jayaprakash
Hooda, Shri Deepender Singh
Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz

" Voted through Slip
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Jagannath, Dr. Manda
Jaiswal, Dr. Sanjay

Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram
Jardosh, Shrimati Darshana
Jatua, Shri Choudhury Mohan
Jawale, Shri Haribhau
Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Jigajinagi, Shri Ramesh
Jindal, Shri Naveen

Joshi,Dr. C.P.

Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

Joshi, Shri Mahesh

Joshi, Shri Pralhad

Kalmadi, Shri Suresh

Kamal Nath, Shri

Kamat, Shr1 Gurudas
Karwaria, Shri Kapil Muni
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand

Kateel, Shri Nalin Kumar
Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
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Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Ramesh

Kumar, Shri Shailendra

Kumar, Shri Virendra

Kumar, Shri Vishwa Mohan
Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Laguri, Shri Yashbant

Lakshmi, Shrimati Panabaka
Lal, Shri Pakauri

Lalu Prasad, Shri

Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Mahato, Shri Baidyanath Prasad
Mahtab, Shri Bhartruhari
Malik, Shri Jitender Singh
Malik, Shri Sakti Mohan
Mandlik, Shri Sadashivrao Dadoba
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Mani, Shri Jose K.

Manian, Shri O.S.

Manjhi, Shri Hari

Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Govind Prasad
Mishra, Shri Mahabal
Mohan, Shri P.C.

Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munde, Shri Gopinath
Muniyappa, Shri K.H.
*Muttemwar, Shri Vilas
Nagar, Shri Surendra Singh
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram

Nagqvi, Shri Zafar Ali
Narayanrao, Shri Sonawane Pratap
Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
Natrajan, Kumari Meenakshi

Nirupam, Shri Sanjay

" Voted through Slip
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Ola, Shri Sis Ram

Owaisi, Shri Asaduddin
Pakkirappa, Shri S.

Pala, Shri Vincent H.
Pandey, Dr. Vinay Kumar
Pandey, Shri Gorakhnath
Pangi, Shri Jayaram
Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
Patel, Shri Deoraj Singh
Patel, Shri Devji M.

Patel, Shri Dinsha

Patel, Shri Kishanbhai V.
Patel, Shri R.K. Singh
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Dr. Padmasinha Bajirao
Patil, Shri A.T. Nana

Patil, Shr1 C.R.

Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Potai, Shri Sohan
Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Premdas, Shri

Punia, Shri P. L.
Purandeswari, Shrimati D.

Purkayastha, Shri Kabindra
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Raghavan, Shri M.K.
Raghavendra, Shri B.Y.
Rahman, Shri Abdul

Rai, Shri Prem Das

Rajagopal, Shri L.

Rajbhar, Shri Ramashankar
Rajendran, Shri C.

Rajesh, Shri M.B.

Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.
Ramkishun, Shri

Ramshankar, Prof.

Rane, Shri Nilesh Narayan
Rao, Shri Nama Nageswara
Rao, Shri Rayapati Sambasiva
Rawat, Shri Ashok Kumar
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri K.R.G.

Riyan, Shri Baju Ban

Roy, Prof. Saugata

Roy, Shri Mahendra Kumar
Ruala, Shri C.L.

Sachan, Shri Rakesh

Saha, Dr. Anup Kumar

Sahay, Shri Subodh Kant
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Sahu, Shri Chandu Lal

Sai Prathap, Shri A.

Sanjoy, Shri Takam

Satpathy, Shri Tathagata
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah

Scindia, Shri Jyotiraditya M.
Scindia, Shrimati Yashodhara Raje
Selja, Kumari

Semmalai, Shri S.

Sethi, Shri Arjun Charan

Shah, Shrimati Mala Rajya Laxmi
Shanavas, Shri M.I.

Sharma, Dr. Arvind Kumar
Sharma, Shri Jagdish

Sharma, Shri Madan Lal

Shekhar, Shri Neeraj

Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar
Shivkumar, Shri K aliasJ.K. Ritheesh
Sibal, Shri Kapil

Singh, Chaudhary Lal

Singh, Dr. Bhola

Singh, Dr. Raghuvansh Prasad
Singh, Dr. Sanjay

Singh, Rao Inderjit

Singh, Shri Dushyant

Singh, Shri Ganesh



18.12.2012 180

Singh, Shri [jyaraj

“Singh, Shri Jagdanand
Singh, Shri Jaswant

Singh, Shri Jitendra

Singh, Shri Mahabali

Singh, Shri Murari Lal
Singh, Shri Pashupati Nath
Singh, Shri Pradeep Kumar
Singh, Shri R.P.N.

Singh, Shri Radha Mohan
Singh, Shri Radhe Mohan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Rewati Raman
Singh, Shri Sukhdev

Singh, Shri Sushil Kumar
Singh, Shri Uday

Singh, Shri Uday Pratap
Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singh Deo, Shri Kalikesh Narayan
Singla, Shri Vijay Inder
Sinha, Shri Shatrughan
Sinha, Shri Yashwant
Solanki, Dr. Kirit Premjibhai
Solanki, Shri Bharatsinh

" Voted through Slip.
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Solanki, Shri Makansingh
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya

Suresh, Shri Kodikkunnil
Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shri Lalji

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taware, Shri Suresh Kashinath
Thakur, Shri Anurag Singh
Thambidurai, Dr. M.

Tharoor, Dr. Shashi

Thomas, Prof. K.V.

Thomas, Shri P.T.

Tirath, Shrimati Krishna
Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Udasi, Shri Shivkumar
Venugopal, Dr. P.

Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.

Vundavalli, Shri Aruna Kumar



18.12.2012 182

Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Hukmadeo Narayan
Yadav, Shri Mulayam Singh
Yadav, Shri Om Prakash

Yadav, Shri Sharad

81 MR. CHAIRMAN: Subject to correction,” the result of the Division is:
Ayes: 342
Noes: Nil
The motion is carried by a majority of the total membership of the House

and by a majority of not less than two-thirds of the members present and voting.

The motion was adopted.

* The following Members also recorded/corrected their votes through Slips

Ayes:342+S/Shri Pulin Behari Baske, Kamal Kishor ‘Commando’, Manikrao Hodlya Gavit, Vilas
Muttemwar and Jaganand Singh=347

Noes :Nil



18.12.2012

Clause 1

MR. CHAIRMAN : There 1s an amendment to Clause 1.

Now, the Minister to move the amendment No.1

Amendments made:

Page I, lines 3 and 4,-
for  “the Constitution (One Hundred-eighteenth
Amendment) Act, 2012”

substitute “the Constitution (Ninety-ninth
Amendment) Act, 2012”. (1)

(Shri R.P.N. Singh)

MR. CHAIRMAN: The Lobbies have already been cleared.
The question is:
“That clause 1, as amended, stand part of the Bill.”
The Lok Sabha divided:

183
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DIVISION NO.3 AYES 16.25hrs

Abdullah, Dr. Farooq
Acharia, Shri Basu Deb
Adhikari, Shri Sisir
Aditya Nath, Yogi

Adsul, Shri Anandrao
Advani, Shri L.K.
Agarwal, Shri Jai Prakash
Agrawal, Shri Rajendra
Ahamed, Shri E.

Ahmed, Shri Sultan
Ajmal, Shri Badruddin
Ajnala, Dr. Rattan Singh
Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Anandan, Shri M.

Ananth Kumar, Shri
Antony, Shri Anto
Anuragi, Shri Ghanshyam
Argal, Shri Ashok
Awale, Shri Jaywant Gangaram
Azad, Shri Kirti
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Badal, Shrimati Harsimrat Kaur
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Bairwa, Shri Khiladi Lal
Bais, Shri Ramesh

Baite, Shri Thangso

Baitha, Shri Kameshwar
Bajwa, Shri Pratap Singh
Bakshi, Shri Subrata
Baliram, Dr.

Balmiki,Shri Kamlesh
Bandyopadhyay, Shri Sudip
Banerjee, Shri Kalyan
Bapiraju , Shri K.

Baske, Shri Pulin Bihari
Bauri, Shrimati Susmita
Bavalia, Shri Kunvarjibhai Mohanbhai
Beg, Dr. Mirza Mehboob
Besra, Shri Devidhan
Bhagat, Shri Sudarshan
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhoi, Shri Sanjay

Bhujbal, Shri Sameer
Bhuria, Shri Kanti Lal

Biju, Shri P.K.

Biswal, Shri Hemanand
Bundela, Shri Jitendra Singh
Chacko, ShriP.C.

Chang, Shri C.M.
Chakravarty, Shrimati Bijoya
Chaudhary, Dr. Tushar
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Chaudhary, Shri Arvind Kumar
Chauhan, Shri Dara Singh
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chavan, Shri Harishchandra
Chidambaram, Shri P.

Chinta Mohan, Dr.

Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan

Das, Shri Khagen

Dasgupta, Shri Gurudas
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deka, Shri Ramen

Deo, Shri V. Kishore Chandra
Deora, Shri Milind

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama
Devegowda, Shri H.D.
Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dias, Shri Charles

Dikshit, Shri Sandeep
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Dubey, Shri Nishikant

Dutt, Shrimati Priya
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong
Gaddigoudar, Shri P.C.
Gaikwad, Shr1 Eknath Mahadeo
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Varun

Gandhi, Shrimati Maneka
Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Geete, Shri Anant Gangaram
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Gouda, Shri Shivarama
Gulshan, Shrimati Paramjit Kaur
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Haque, Sk. Saidul

Harsha Kumar, Shri G.V.
Hazari, Shri Maheshwar
Hegde, Shri Anant Kumar
Hegde, Shri K. Jayaprakash
Hooda, Shri Deepender Singh
Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz
Jagannath, Dr. Manda
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Jaiswal, Dr. Sanjay

Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram
Jardosh, Shrimati Darshana
Jatua, Shri Choudhury Mohan
Jawale, Shri Haribhau
Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Jigajinagi, Shri Ramesh
Jindal, Shri Naveen

Joshi,Dr. C.P.

Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

Joshi, Shri Mahesh

Joshi, Shri Pralhad

Kalmadi, Shri Suresh

Kamal Nath, Shri

Kamat, Shri Gurudas
Karwaria, Shri Kapil Muni
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand

Kateel, Shri Nalin Kumar
Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
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Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Kaushalendra
Kumar, Shri Ramesh

Kumar, Shri Shailendra

Kumar, Shri Virendra

Kumar, Shri Vishwa Mohan
Kumari, Shrimati Chandresh
Kumari, Shrimati Putul

Kurup, Shri N. Peethambara
Laguri, Shri Yashbant

Lakshmi, Shrimati Panabaka
Lal, Shri Pakauri

Lalu Prasad, Shri

Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Mahato, Shri Baidyanath Prasad
Mahtab, Shri Bhartruhari
Malik, Shri Jitender Singh
Malik, Shri Sakti Mohan
Mandlik, Shri Sadashivrao Dadoba
Mani, Shri Jose K.
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Manian, Shri O.S.

Manjhi, Shri Hari

Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Raghuvir Singh
Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Govind Prasad
Mishra, Shri Mahabal
Mohan, Shri P.C.

Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munde, Shri Gopinath
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagar, Shri Surendra Singh
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram

Nagqvi, Shri Zafar Ali

Narah, Shrimati Ranee
Narayanrao, Shri Sonawane Pratap
Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Ola, Shri Sis Ram

Owaisi, Shri Asaduddin
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Pakkirappa, Shri S.

Pala, Shri Vincent H.
Panda, Shri Prabodh
Pandey, Dr. Vinay Kumar
Pandey, Shri Gorakhnath
Pangi, Shri Jayaram
Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
Patel, Shri Deoraj Singh
Patel, Shri Devji M.

Patel, Shri Dinsha

Patel, Shri Kishanbhai V.
Patel, Shri R.K. Singh
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Dr. Padmasinha Bajirao
Patil, Shr1 A.T. Nana

Patil, Shri C.R.

Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Potai, Shri Sohan
Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Premdas, Shri

Punia, Shri P. L.
Purandeswari, Shrimati D.
Purkayastha, Shri Kabindra
Raghavan, Shri M.K.



18.12.2012 192

Raghavendra, Shri B.Y.
Rahman, Shri Abdul

Rai, Shri Prem Das

Rajagopal, Shri L.

Rajbhar, Shri Ramashankar
Rajendran, Shri C.

Rajesh, Shri M.B.

Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.
Ramkishun, Shri

Ramshankar, Prof.

Rane, Shri Nilesh Narayan
Rao, Shri Nama Nageswara
Rao, Shri Rayapati Sambasiva
Rawat, Shri Ashok Kumar
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri K.R.G.

Riyan, Shri Baju Ban

Roy, Prof. Saugata

Roy, Shri Mahendra Kumar
Ruala, Shri C.L.

Sachan, Shri Rakesh

Saha, Dr. Anup Kumar

Sahay, Shri Subodh Kant

Sahu, Shri Chandu Lal
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Sai Prathap, Shri A.

Sanjoy, Shri Takam

Satpathy, Shri Tathagata
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah

Scindia, Shri Jyotiraditya M.
Scindia, Shrimati Yashodhara Raje
Selja, Kumari

Semmalai, Shri S.

Sethi, Shri Arjun Charan

Shah, Shrimati Mala Rajya Laxmi
Shanavas, Shri M.I.

Sharma, Dr. Arvind Kumar
Sharma, Shri Jagdish

Sharma, Shri Madan Lal

Shekhar, Shri Neeraj

Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar
Shivkumar, Shri K aliasJ.K. Ritheesh
Sibal, Shri Kapil

Singh, Chaudhary Lal

Singh, Dr. Bhola

Singh, Dr. Raghuvansh Prasad
Singh, Dr. Sanjay

Singh, Rao Inderjit

Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri [jyaraj
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*Singh, Shri Jagdanand
Singh, Shri Jaswant

Singh, Shri Jitendra

Singh, Shri Mahabali

Singh, Shri Murari Lal
Singh, Shri N. Dharam
Singh, Shri Pashupati Nath
Singh, Shri Pradeep Kumar
Singh, Shri Radha Mohan
Singh, Shri Radhe Mohan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Rewati Raman
Singh, Shri Sukhdev

Singh, Shri Sushil Kumar
Singh, Shri Uday

Singh, Shri Uday Pratap
Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singh Deo, Shri Kalikesh Narayan
Singla, Shri Vijay Inder
Sinha, Shri Shatrughan
Sinha, Shri Yashwant
Siricilla, Shri Rajaih
Solanki, Dr. Kirit Premjibhai
Solanki, Shri Bharatsinh

" Voted through Slip.
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Solanki, Shri Makansingh
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya

Suresh, Shri Kodikkunnil
Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shri Lalji

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taware, Shri Suresh Kashinath
Thakur, Shri Anurag Singh
Thambidurai, Dr. M.

Tharoor, Dr. Shashi

Thomas, Prof. K.V.

Thomas, Shri P.T.

Tirath, Shrimati Krishna
Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Udasi, Shri Shivkumar
Venugopal, Dr. P.

Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.

Vundavalli, Shri Aruna Kumar
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Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Hukmadeo Narayan
Yadav, Shri Om Prakash
Yadav, Shri Sharad
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MR. CHAIRMAN: Subject to correction”, the result of the Division is:
Ayes: 348
Noes: Nil
The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the members present and voting.
The motion was adopted.

Clause 1, as amended, was added to the Bill.

* The following Member also recorded/corrected his vote through Slip
Ayes:348+Shri Jaganand Singh=349
Noes :Nil



18.12.2012 198

MR. CHAIRMAN: I shall now put the Enacting Formula and the Title to the vote
of the House.
The question is:
“That the Enacting Formula and the Title stand part of the Bill.”
The Enacting Formula and the Long Title were added to the Bill.

SHRI R.P.N. SINGH: I beg to move:

“That the Bill, as amended, be passed.”
MR. CHAIRMAN: The Lobbies have already been cleared...

I shall now put the motion, that the Bill, as amended, be passed, to the vote
of the House.

The question is:

“That the Bill, as amended, be passed.”
The Lok Sabha divided:
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Abdullah, Dr. Farooq
Acharia, Shri Basu Deb
Adhikari, Shri Sisir

Aditya Nath, Yogi

Adsul, Shri Anandrao
Advani, Shri L.K.

Agarwal, Shri Jai Prakash
Agrawal, Shri Rajendra
Ahamed, Shri E.

Ahmed, Shri Sultan

Ajmal, Shri Badruddin
Ajnala, Dr. Rattan Singh
Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Anandan, Shri M.

Ananth Kumar, Shri
Antony, Shri Anto

Anuragi, Shri Ghanshyam
Argal, Shri Ashok

Awale, Shri Jaywant Gangaram
Azad, Shri Kirti
Azharuddin, Mohammed
Baalu, Shri T.R.

‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Badal, Shrimati Harsimrat Kaur

Bairwa, Shri Khiladi Lal

16.27hrs
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Bais, Shri Ramesh

Baite, Shri Thangso

Baitha, Shri Kameshwar
Bajwa, Shri Pratap Singh
Bakshi, Shri1 Subrata
Baliram, Dr.

Balmiki,Shri Kamlesh
Bandyopadhyay, Shri Sudip
Banerjee, Shri Kalyan
Bapiraju , Shri K.

Baske, Shri Pulin Bihari
Bauri, Shrimati Susmita
Bavalia, Shri Kunvarjibhai Mohanbhai
Beg, Dr. Mirza Mehboob
Besra, Shri Devidhan
Bhagat, Shri Sudarshan
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhoi, Shri Sanjay

Bhujbal, Shri Sameer
Bhuria, Shri Kanti Lal

Biju, Shri P.K.

Biswal, Shri Hemanand
Bundela, Shri Jitendra Singh
Chacko, Shri P.C.

Chang, Shri C.M.
Chakravarty, Shrimati Bijoya
Chaudhary, Dr. Tushar
Chaudhary, Shri Arvind Kumar
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Chauhan, Shri Dara Singh
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chavan, Shri Harishchandra
Chidambaram, Shri P.

Chinta Mohan, Dr.

Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan

Das, Shri Khagen

Dasgupta, Shri Gurudas
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deka, Shri Ramen

Deo, Shri1 V. Kishore Chandra
Deora, Shri Milind

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama
Devegowda, Shri H.D.
Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dias, Shri Charles

Dikshit, Shri Sandeep

Dubey, Shri Nishikant
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Dutt, Shrimati Priya
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong
Gaddigoudar, Shri P.C.
Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Varun

Gandhi, Shrimati Maneka
Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Geete, Shri Anant Gangaram
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Gouda, Shri Shivarama
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Harsha Kumar, Shri G.V.
Hazari, Shri Maheshwar
Hegde, Shri Anant Kumar
Hegde, Shri K. Jayaprakash
Hooda, Shri Deepender Singh
Hussain, Shri Ismail

Hussain, Shri Syed Shahnawaz
Jagannath, Dr. Manda
Jaiswal, Dr. Sanjay

Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram
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Jardosh, Shrimati Darshana
Jatua, Shri Choudhury Mohan
Jawale, Shri Haribhau
Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Jigajinagi, Shri Ramesh

Jindal, Shri Naveen

Joshi,Dr. C.P.

Joshi, Dr. Murli Manohar
“Joshi, Shri Kailash

Joshi, Shri Mahesh

Joshi, Shri Pralhad

Kalmadi, Shri Suresh

Kamal Nath, Shri

Kamat, Shri Gurudas
Karwaria, Shri Kapil Muni
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kataria, Shri Lalchand

Kateel, Shri Nalin Kumar
Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

" Voted through Slip
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Khursheed, Shri Salman
Killi, Dr. Kruparani
Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Ramesh
Kumar, Shri Shailendra
Kumar, Shri Virendra
Kumar, Shri Vishwa Mohan
Kumari, Shrimati Chandresh
Kumari, Shrimati Putul
Kurup, Shri N. Peethambara
Laguri, Shri Yashbant
Lakshmi, Shrimati Panabaka
Lal, Shri Pakauri

Lalu Prasad, Shri

Lingam, Shri P.

Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Mahato, Shri Baidyanath Prasad

Mahtab, Shri Bhartruhari
Malik, Shri Jitender Singh
Mani, Shri Jose K.
Manian, Shri O.S.

Manjhi, Shri Hari
Masram, Shri Basori Singh
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Mcleod, Shrimati Ingrid
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Govind Prasad
Mishra, Shri Mahabal
Mohan, Shri P.C.

Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Munde, Shri Gopinath
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagar, Shri Surendra Singh
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram
Nagqvi, Shri Zafar Ali

Narah, Shrimati Ranee

Narayanrao, Shri Sonawane Pratap

Narayanasamy, Shri V.

Naskar, Shri Gobinda Chandra

Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Ola, Shri Sis Ram

Owaisi, Shri Asaduddin
Pakkirappa, Shri S.

Pala, Shri Vincent H.
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Panda, Shri Prabodh
Pandey, Dr. Vinay Kumar
Pandey, Shri Gorakhnath
Pangi, Shri Jayaram
Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
Patel, Shri Deoraj Singh
Patel, Shri Devji M.

Patel, Shri Dinsha

Patel, Shri Kishanbhai V.
Patel, Shri R.K. Singh
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Dr. Padmasinha Bajirao
Patil, Shri A.T. Nana

Patil, Shri C.R.

Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Potai, Shri Sohan
Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Premdas, Shri

Punia, Shri P. L.
Purandeswari, Shrimati D.
Purkayastha, Shri Kabindra
Raghavan, Shri M.K.
Raghavendra, Shri B.Y.
Rahman, Shri Abdul
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Rai, Shri Prem Das

Rajagopal, Shri L.

Rajbhar, Shri Ramashankar
Rajendran, Shri C.

Rajesh, Shri M.B.

Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.
Ramkishun, Shri

Ramshankar, Prof.

Rane, Shri Nilesh Narayan

Rao, Shri Nama Nageswara
Rao, Shri Rayapati Sambasiva
Rawat, Shri Ashok Kumar
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri K.R.G.

Riyan, Shri Baju Ban

Roy, Prof. Saugata

Roy, Shri Mahendra Kumar
Ruala, Shri C.L.

Sachan, Shri Rakesh

Sahay, Shri Subodh Kant

Sahu, Shri Chandu Lal

Sai Prathap, Shri A.

Sanjoy, Shri Takam

Satpathy, Shri Tathagata
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Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah

Scindia, Shri Jyotiraditya M.
Scindia, Shrimati Yashodhara Raje
Selja, Kumari

Semmalai, Shri S.

Sethi, Shri Arjun Charan

Shah, Shrimati Mala Rajya Laxmi
Shanavas, Shr1 M.I.

Sharma, Dr. Arvind Kumar
Sharma, Shri Jagdish

Sharma, Shri Madan Lal

Shekhar, Shri Neeraj

Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar

Shivkumar, Shri K aliasJ.K. Ritheesh

Sibal, Shri Kapil
Singh, Chaudhary Lal
Singh, Dr. Bhola
Singh, Dr. Raghuvansh Prasad
Singh, Dr. Sanjay
Singh, Rao Inderjit
Singh, Shri Dushyant
Singh, Shri Ganesh
Singh, Shri [jyaraj
Singh, Shri Jagdanand
Singh, Shri Jaswant
Singh, Shri Jitendra
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Singh, Shri Mahabali

Singh, Shri Murari Lal

Singh, Shri N. Dharam

Singh, Shri Pashupati Nath
Singh, Shri Pradeep Kumar
Singh, Shri R.P.N.

Singh, Shri Radha Mohan
Singh, Shri Radhe Mohan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Rewati Raman
Singh, Shri Sukhdev

Singh, Shri Sushil Kumar
Singh, Shri Uday

Singh, Shri Uday Pratap
Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singh Deo, Shri Kalikesh Narayan
Singla, Shri Vijay Inder
Sinha, Shri Shatrughan

Sinha, Shri Yashwant
Siricilla, Shri Rajaih

Solanki, Dr. Kirit Premjibhai
Solanki, Shri Bharatsinh
Solanki, Shri Makansingh
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya
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Suresh, Shri Kodikkunnil
Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shri Lalji

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taware, Shri Suresh Kashinath
Thakur, Shri Anurag Singh
Thambidurai, Dr. M.

Tharoor, Dr. Shashi

Thomas, Prof. K.V.

Thomas, Shri P.T.

Tirath, Shrimati Krishna
Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Udasi, Shri Shivkumar
Venugopal, Dr. P.

Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Hukmadeo Narayan
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Yadav, Shri Mulayam Singh
Yadav, Shri Om Prakash
Yadav, Shri Sharad
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MR. CHAIRMAN: Subject to correction”, the result of the Division is:
Ayes: 347
Noes: Nil
The motion is carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the members present and voting.

The motion was adopted.

* The following Member also recorded/corrected his vote through Slip.
Ayes:347+Shri Kailash Joshi =348
Noes :Nil
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16.29 hrs

213

PAPERS LAID ON THE TABLE...Contd

MR. CHAIRMAN: Item No.10 — Shri R.P.N. Singh.
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
R.P.N. SINGH): I beg to lay on the table:-

(M O

(i)

)

A copy of the Annual Report (Hindi and English versions) of the
Repatriates Cooperative Finance and Development Bank Limited,
Chennai, for the year 2011-2012, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Repatriates Cooperative Finance
and Development Bank Limited, Chennai, for the year 2011-2012.
[Placed in Library See No.LT 8070/15/12]
A copy of the Annual Accounts (Hindi and English versions) of the
National Human Rights Commission, New Delhi, for the year

2011-2012, together with Audit Report thereon.

[Placed in Library See No.LT 8071/15/12]

(3) A copy of each of the following Notifications (Hindi and English versions)

under sections 11 and 15 of the National Investigation Agency Act, 2008 :-

(@)

(i)

(iii)

S.0.2497(E) published in Gazette of India dated the 15™ October,
2012 constituting Special Courts under the National Investigation
Agency Act, 2008.

S.0.2348(E) published in Gazette of India dated the 1¥ October,
2012 de-notifying the appointment of Special Public Prosecutor in
National Investigation Agency, mentioned therein.

S.0.1939(E) to S.0.1950 (E) published in Gazette of India dated
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the 22" August, 2012 appointing Judge to preside over the Special
Courts, mentioned therein, under National Investigation Agency
Act, 2008.

(iv) S.0.2173(E) and S.0.2174 (E) published in Gazette of India dated
the 14™ September, 2012 appointing Judge to preside over the
Special Courts, mentioned therein, under National Investigation

Agency Act, 2008.

[Placed in Library See No.LT 8072/15/12]

(4)A copy of the Notification No. F. No. 11034/12/2011-IS.VI (Hindi and
English versions) published in Gazette of India dated 29™ November, 2012
constituting the Review Committee for the review of the applications rejected
under Section 36(1) read with section 36 (4) of the Unlawful Activities
(Prevention) Act, 1967 under section 53 of the said Act.

[Placed in Library See No.LT 8073/15/12]

(5) A copy of the Border Security Force (Amendment) Rules, 2012 (Hindi and
English versions) published in Notification No. S.0O. 2755 (E) in Gazette of India
dated 22" November, 2012 under sub-section (3) of section 141 of the Border
Security Force Act, 1968.

[Placed in Library See No.LT 8074/15/12]

(6) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(i) Review by the Government of the working of the Rehabilitation
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(i)
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Plantations Limited, Kollam, for the year 2011-2012.
Annual Report of the Rehabilitation Plantations Limited, Kollam,
for the year 2011-2012, alongwith Audited Accounts and

comments of the Comptroller and Auditor General thereon

[Placed in Library See No.LT 8075/15/12]
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16.30 hrs.
BANKING LAWS (AMENDMENT) BILL,2011--Contd.

MR. CHAIRMAN : Now, we go back to Item No. 28. I would request Shri
Anuragh Singh Thakur to continue his speech.

... (Interruptions)
MR. CHAIRMAN: Let the House be in order.

... (Interruptions)
MR. CHAIRMAN: Hon. Members, please take your seats. Those who want to
leave the House they can leave, and I would request the other Members to be
seated.

... (Interruptions)
2 IR R orgR (TR, R.n.): g=yaE 99U Aeied, Us 984 & "edyul vy R H
qrerT =T gl ... (raer)

MR. CHAIRMAN: Shri Anuragh Singh Thakur, you can start your speech now.
... (Interruptions)
MR. CHAIRMAN: Please maintain silence.

... (cTagT)
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M oI [ SR @ WWUld HElGd, MUY g9 U 9gd & "l vy W dred 6
SolTerd &1 8 3R 31 ke 4 #7 goaia # Fal [ §f dhaa gavedic & foy Aeayet @l
21 dfFT | 3 SeHT & Siiad IR 9gd B USdl 8l SId Hs AN AIerd i T BT T/ od ©
AN AR 37T AT I8 & (o SfhT b1 WU & A9 © 3R 3R AT bl IHDI i fHerar

2 ... (ragm)

MR. CHAIRMAN: Please maintain silence.
. (o)

2 IR (g SR @ R, dfb7 dadt sdvedc © oy & wewyul € ® afep A A
R & oI T #AEaqel §1 39 &l B a8 | S8l 8H U AR AT BN © [P dfbT > &F
H GUR AT Afp el srfsie o & wmde $B8 T80 8| (ST HHE Sl A1
gerdd 1 St &1 sregeran d & & S 1 oAl RuE 4 W wre) d der § 6 aRaR
fOafirer arfeiT o A dfhT AareR T YUR T8l BT 89 U [ UR gl Bl AR il
R A == B o VI e ff g9 9a7 # o7 R8T & Afdhd 891 3R ST AL i
T & gera A1 b fOafie siedcd 7 @Rl Syl |ied dfdT «f org Sy drfd 9 IX
HFR DI 3AD] AW A b | § g9b $© Hecdqul [q¥AT R fU qTdl G 3R 3T Bl
g 5 Oy axe & #50) 7Eiqg 7 o &R | S srfeic 4@ @ off, 98 =i fagg e ot
e Rae® Q1 |&d 1| 9T &R U & AN BRIS Plode & S A9 & Raars o
qifs S9! s9d [fFAferd 71 fam gl w3 #8iey 1 I9a! fagy fean & e 4 @«
FRAT | SHD AIL-A HT Ig W el § [ Sl [Suler T TS JdiR9 B, Th
U1 398 el T ' P

“The Bill proposes to establish Depositors’ Education and
Awareness Fund. The Fund will take over the depositors’ accounts,
which have not been claimed or operated for a period of 10 years or
more. ”

Tch IRENRATS & HEgH W Ual Ioll 8, fb SqH U IS 9 Wid VI & = o
2481 HAS HIAT ST & AR IT Dl 39 WAl P! 910 B Ts © SN 10 99 db 3RS &l
g Ty AfhT 9ga WX U @ B S 10 9 @ &9 sifwe fry U 2| g9et waae § f6
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Ps BOR DRIS OIY Sl & U T IS © S S §b UBISC URDPI Bl & oAfbd I db
qgilTaTTﬁWIﬂ%lvicdls\.rsé"cﬁwwcu%Rﬂdmwwﬁwmélaﬁﬂéﬁzﬁw
400 HRIS B, JAIT db A AT & U 306 BRI$ YU, UGG <O db D U
ST 270 TS TIY 3R el i, W= ace % & U W 40 RIS T TS T
T TP q1d BT o3 B § f6 ad 2002 F g9 1 @ 3R 2005 H HHS A 3 AfCHS W
o} fom, gl gan Aifefhaee & 78 iR &7 & & ‘Know Your Customers’, &7
KYC Norms @' a1d &gl T 96 I© A PR = o7 R R HX I8 © d1 AT |1 qui
® qig W bl B U™ TP BRI Wi U & D 2,481 BRIS B oF €] SR <A ® Al
SOPT Adcld db TUR T8 2 fh dead & S9ar 97 aift el & qe-n 531 S 9

ST AT8aT § 3iR SR Rl g b (U« S7R ¥ g9l 9@ ol fb @1 KYC Norms
Had g9 b v g915 T N P Hend & H SHbT T g e grem? R A
UG AT IFD AT T B, TESATH &, SF R H SAHDHR Aredl gl

H U 3R W PB JId AT AR SO DI I UDHISCH BT AR R AT
IMRY S WA AR &l fHY o1 32 &1 B | HH 39 Rl adb uga & oy foalad s 4
e W dr @ty arfe afe fedft &1 e feuiie a1 @S a1 tese § Rt
TSR WG I THISE ORP & U T8l 8, A S SN e dd | $g aR Q41 8l §
fh PR AU TR, HRE, FHM Roe A & a1l Ugd W9 81 &l Iqd! aois 9
98d AR UHISC 3T &1 81 UK | Hg R 30D ey feellar @l 8ld a9 1 SHaR) T8l
ugd Uil | gaforg # geid o1 @rear g b S A ghrST Yeldd WA §9SYd bR ©, 9
S Tb Ugd e F AN BT UPISE §, SAb AW A SDl UA1 Ugd Wb | T MY

RATATE AT STANICA! bl Bl dTADbR MgSelg $Y B dlfch T By &1 41 Il g,

qg I P Ugd? Hacl I8 bed A b 37 tb Depositors” Education and Awareness

Fund 9747, S99 & <81 ga Tl €1 89 $99T 81 aTfey &R 3% 7 Wt §, # o
ST 1 9T §1 98 99 A Ugd, Sb (U B YA BRAT ARyl 99 Ay I8 Wt bR
=Y 6 daa Tl & 99 SR fSuifie ST 7 81 WYl 86 de a1y {6 I8 44 S
Aril &1 2 e §& teree Bl 98 N1 9 % & U UST R 99 9 UH A & 3feR 3relt
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T 1S9 fouivied & o Ig 891 aiftg STy, OT UTaem= 598 BRAT aifev] g fady R
W TRAASSS, HIsde doi @ falad w0 4 &2 & Seg W Seg dhargd! AR or] fhy Smg
3R #9 S geird fQy &, I HIegH I W AN I 9w ugd |

amas Uniform Authorised Capital & aX 3 &gl f6 09 &9k Hrs I q& DI
®HY BT el /AT MY, WH HRAT AMSY| YA 51 YR IR DS Bl A HH HA Dl
I el Bl AT HET 6 8 dhl Pl AT wWR R FAfle HH g IR ) | 2 8
JARTT WR UR dehi DI HHICIT § AT Bl 91 DR I8 © <llh AT 9 § ARl AT U
g e §9 @ omsl d& T8 Gol 1 R dF U Tedd B oM B I B W 7 AT
T B I1d BRI 27 AT Th AR ARBR BT IR RIS HH DR Pl d1d dY B o,
IABH BHUCA PI HH BT Bl A1 B B 8, MY Hed & [P TeAgSS debi H FBH
3RIRIETE Hfucd B T FAR FAS A HH B &AT Y| MU TFh 3R 9gd Agdqul a1d
FHEl 6 U RIS BT <@xd H fHar S| RIS 7 3 a9 I8 qarl el o fha
9T Se9 WY 9 ] 99-3iT% fham 1?7 RIT IRAR & PHa- W IIRAIRS So3 e &HH
FHR 2?7 g ol 7 fF WaR fUeel 9 auf § &g I BN & o g3 '© D HH
FHHITA 36 AT & WG A b1l < iR RANRME & W H of 3| IRARNE & U I8l
H AT BM B, T S HHIYA A6 ISAT & WY A DTl MRATATE D UG, H
F & B FA arell 27 SR W { AW VAT BR WHhd ©, AT A I H YA HAT |7
dof & forg srer 8 9 <9 & folg arel gl oY Weled RS @ a1 a4 §, H S9
PHIB! a1 el ATedl §, 7 dadl dfpd Haex B Weley, dich 3T Neled B Al qd =
ATEAT §, <lfpe AHT B HHT 21 § 3 § ST A He [ dfhT Agex § Rei o=l &,
<Ife drafire erisHed ¥ &M do el T8l 2l 3ol dfh7 ey 3§ ST SRR Bl
I PR B, JINT 0T AR < F MY, Afp daal 8 ad AT SR & 19| fhaw
RAC # ugel Wt wa1 @7 o7 % 2000 METE dT HH F HH 74,000 2fIcew W € T@ W
3T WY BT @Y FFF TE 2| SIG 37T AOR B I B @, 99 &1 9] BT AR BN ... (FIETH)
MR. CHAIRMAN : Please conclude now.
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2t oI R oG} : U fiFc ¥9y ARy, 9gd wew@yyl Wise ol... (Fadm)
MR. CHAIRMAN: Please conclude.

Now, Shri Ramasubbu. You made your point.

M IR E TG : TR Th [FaAMIer & TR 4, a1 fhalHicR & TR | di &1 qoR

gl 2l...(aem)

MR. CHAIRMAN: No, I have already called him. Please conclude in one minute.
i IR R arpy : 7RGy, R T fFharfier & SRR # Ja &1 7oR BT, A1 Sy gEd
R T, Ap A AEH BT A T A9 BN? SW b & HAAgS Hal oga? 37t §fe
FT fIRAR & B 91T MY JHT BT 791 T B 91 IR R T, IT 997 @S vy gl oW
PIg db AT DM &l BR BT o, 4 IAD AR ® RIATH &1 §, olfch 3H SUHIEI Bl
SH R A A 9T 87 oMU 3@ dIf g &9 9 26 WA 9 @ a1 & 5l
AT € o TRIRURS BN & AN Sh! I AMBR A1 a1fey, 10 wfrerd aifeT g |
J ygcl AfeqsdS a9 U iR WD AIH F dIC §HT B AU I Byl BT YA B
| 26 YRR A SPI YT HH I Tl T8l 6, ofbd 31 at least, they will be in a

position to veto. Otherwise, 26 wfterd &1t & & & aTen 2, oifdh ®IR & ergH i,

g4 26 Ufuerd @ 91yl In the longer run, I think we should look into this area as

to what amendments need to be brought in the near future. But, Sir, with this
piecemeal amendment, we would not be able to bring in changes in the banking
sector. I request the Minister to bring in a modern banking Bill, a comprehensive
banking Bill so that the banking sector is benefited.

MR. CHAIRMAN: You made your point.

SHRI ANURAG SINGH THAKUR : Sir, from my Party side, this is my personal
recommendation in the end to kindly bring in a modern banking Bill so that this

sector should be benefited.
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SHRI S.S. RAMASUBBU (TIRUNELVELI): Sir, I thank you for the opportunity
to participate in this important Banking Laws (Amendment) Bill of 2011.

Really, it is a historical Bill for the development of the banking sector. Our
experienced and able Finance Minister has introduced this Bill in order to
strengthen the RBI. Also, the supervising power of the RBI is enhanced due to the
amendment of this Bill. After our Madam Indira Ji had nationalized all our
commercial banks, now-a-days the banking sector in our country is very strong.
Also, almost all the nationalized banks are profitable ones and they are supporting
the development of the nationE

Now, we have to face competition from foreign banks. Foreign banks are
entering into the market of banking sector in our country. To face this challenge
we need more capital resources. We have to arrange more capital resources for
strengthening our banking sector. This is very important because during 2008
crisis, almost all the international banks collapsed but our banking sector remained
strong. Our economy has been developed in such a way. The UPA Government
has protected our banking sector. By way of amending this Bill, the Finance
Minister wishes to strengthen our banking sector. At present, we need to
strengthen our capital resources. The cap of 10% of voting rights of individual
shareholders has been raised to 26%. This will strengthen our banking system and
enhance our resources.

Sir, some people in the corporate sector hesitate to bring the money to the
banking sector. That is why, shareholders have to be given the voting rights. After
these amendments, the corporate sector has to bring the money to strengthen and

fortify our banking sector. This is really a welcome measure.
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Now, we have to increase our growth rate which, after the crisis, stands at
5.4 per cent. We have to bring this growth rate up to 8 per cent. It is possible only
after the fortification and strengthening of our banking and financial system. That
is why this Bill has been introduced by our Government.

One amendment has been proposed in respect of the cooperative sector
also. Cooperative banks are there all over rural areas. As the agriculture people
are supported by this cooperative sector, these cooperative banks have to be
regulated, otherwise there would be many problems. So, through this amendment
Bill, the cooperative sector should be regulated by the Reserve Bank. Then,
permission will be sought from the Reserve Bank to open a cooperative sector
bank in every village.

My next point is that we have to face competition from foreign banks. So,
our banks should have to be strengthened. I would say that this is a critical
juncture. The banking sector should have to be fortified. I want to make only one
submission here. The hon. Finance Minister has to see that the employees and
officers in our banks work for longer hours. They are working for 15 hours a day.
We have to create more employment opportunities in our banks. More and more
people have to be accommodated in each and every bank. Their rights have to be
protected. Thus, we will be able to strengthen our banking system. So, I welcome

this historic Bill on this occasion.
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3t dies PAR (Biemw): AR FHIART 7BIGY, U 31 dedn iy (denes) 9,
2011 TR dIe BT AR A1, IS ol H uept 9y g1 il § o0 73 SR S1gR Sff
P IS &I W GA W@ AT IBM 39 [ W drad gY IS e Gea iR faar aram fegl A
I 3T BT ARG BT g

gl 9 39 9 # doed @ 919 o, SW WRBR F 71 form 3R auw W o <& gl
# U 9d Hel AR B aw S deern (Y (W) Rtwes w't Yo e g swe
Ted facell 4 W d9 T8 g A1 FIR BIC-BIC 46§, S0 AoR 8 9o | 39 d &
3feR BIC-BIC ddI BT ASR HDb I$ &b a1 | ¥ ad AR A ey g9t fRufa g8
I Bl & ST e ARy §a, 9% Sii FSIaT Bl BIC-BICT URAG &R T H Goll 83
g 3R Il fhamMl & I79 @ W Geol gU 21 VAT 7 81 b S Bl ddi I dIsa 84 U
g1 d% HE WM PR § 3R 98 980 X 8 WY 3R fHami iR 7oigy &l feapa &l
fFATMl &, HAOIG] & 3R AN & T U W Yol & 9o fadhd 1 ol gafay owr f2aq 4,
fpaTi, AR, AISal & fRd § PR A 9% -G Yol 3R FoR Bl ad AW A1 59 a1d Bl
T @1 S| §% & IN H DR DI ASE § fh 2000 B AERE R Th §6 @iefll 3R
I HT DI W Y 89 MUY F&! Hde Bl 3R AR A Al e H1egq @ faeT s
fop g 919 <u-fEa, fham ofR oA & Ra § 81 J 84 &9 o1 8T SW6l aTal & AreT d

O d1d FHETE BT
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ST, ORM (AerIS): QW AJRled, U qY dhert Ay duied e, 2011 W
dre @ AT 3T 7 iR o) IR & Wig oFRI 319} 7 &3 faaR 9 oo few < 2
TS WRBR B HAM & & {6 2000 DI AM@IET arel QAT Al § §b @rerdl, A a8 &
fopaml QIR 981 & <89 aTel AR Bl oy e 9| 3t 39 59 § o faeeht §ai &1 Bt
I HE T T iR 99 R A fad w3 St 3 99 arfuw W forn 2 A &9 @ee 3
fep oS 3 a1 B Al AHRAT A & H T B SR © [P T R I 9 I Al g8 Bl
ST &Y B1w! fegand Bl onft § U gRY @t e & R ) T E R sR Sud e
& 3 QI ArE-EdS ¥, 7 9% 9 U1 AT AR o O W A SR g fBarier R ST
TR T 3R T2 Tell ARBR IB! 8T B o Y| 39 dRE Bl TN F b b, SAGTT STai
AR BT FATT 81 %81 © a1 89N I8 AT & fb HH W HH 2000 P! AEE WR 37 a8 & 9B
Glel dMfe g8i & BT, BIAT 3R ASGR BT SWBT BRI e 9 3R B Bl g1 7 7,
39 W A &I <9 B O B




18.12.2012 225

st sridter vt (SEeETE): wwfa o, deer) Rfy dumem fdg®w, 2011 @& S SR €
I aR H AR A F=l e BRAT Arear gl sARN o7 /3 S 984 € rgwdl afe € SR
S 8 HATT T Bl W 984 AW &1 AR T FMET AW & AR BAR U8el A Sl DA
I U T, ITH Sl M AW T SHD HRUT RN 87 FHI-IHT W IMH S & aRRRfri
Feer! & SR I IRRAREAT H FHI-9I W AR BT, [TTIBT H FIR DA D ATTLIDH
qsﬁ’r%l@

HeId, IS H EN faaR iR UN &1 9 |9y T §, offdh st gfemr et o o
dbi BT ISR fHAT o, IT ITDT I8d B T HifdbN B ATl H T DI AR I g€
PR US I e I8l gl ITh1 e o1 {6 I W AN, TS & UsS SR dfed A g,
ST [y TREBR B S HATTHN AN €, STHT A dbi & AIH F ARl adb dgd|
Aifh HElGT TS AT BT @I 8, MY W JF AME WA © ollex o, d oal g & ma
el 9 ISt SreHl €1 AR WY 1 BiSAs © A wEdl fRd W g & B, 9N Al
HATT & HM AT ATSAG dbi ® T JSI g5 ol # Y IR0 <1 =16l gl IR &7 ugel
e H dfh 4 AR e A 1w qer T o, e SR | HA S | wer b Rt
A WREHR & AARE FaeR 7 2 3R DI 98 T @ o A {5l & |y wewra 78
FR AHAT g 3R T8 AN WA Mesarsd ¢l § ded aed g & I g9 el 8 #4340 g,
$TH AT T FERAT G ST BN Afp S o YA €, 9% fRen W o 7 6 e
B THA TR @ T, TADI oIl T&1 Bl S Fvehl gl T Head - s R 7 %l {4t
Al R M YR WREAT A AEEY, # U@l 9gd geuid SR WM BRal §, olihd oid
U Wl B REARG SR § A1 9 91 Bl , 98 H Y] aar drear gl § er &
STEErE el 9 ol €| §@ dedl § f6 emus fUar St 4 AW foran on, a8 fSwieer gl
T @M H R 9 B9R B0 & Hol HiY & forg forn, a1 9% wear € 5 omuss fian
St fSWIeeR €, MUd! A T8l <i| GO AT Pl § (b ofUd Aa) Hfcd H AT el A
BH eX U 8, B Bl SAB! T B BT ey Rord b 7 f&ar g1 w1, 3 &1 89 o
T8 T b B, Hifh BAN 9 BT T AT § A9 @l 8l o DI o, AV dle alF 89
TE | § T8 FHEd 2| FIOR IRTA & I Wihd & forg Foram g1 # w2t St emRiv
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ST €, 9fep WEl a1 SR WeArs 3Ueh |HA T8l Kl §, Sfd qb & WRWC ARYA ATy
¥ I8 STSHT qF el B, I9 AP IADI A Wi el BN §& DI UGDHeE A & oIy
®T ST BT 21 99 % H dSH B o & fog ST 7, 98 SaR ¥ ug W@ ® iR ged
TR M1 8| A §b Hedl & b d gw o Bbl, AR U ®rH &l A 8 W 2l o9
I8 4 BT AN §S WHH A B VU H < Al R B ISP &A1 8 S| I8 AR A
29 A9 B B 2l dsd o b qEree § soifalRT &Y ugE ue Je1 8 9% 98 ¥ dR-aR
SITHR AT B Sicb HRATY, I H TRIY 8] <V X1 §, T8 8H IV ol B BR % o
17.00hrs

WA, W RT3 B9 B Al v 3 g @ foy R A8 € 9 @ forg
AR TE &1 A UF & FAAT D A H T Hel, Bel (b AT BH UF fIRay, et Tsast
81 & 2 81 8 GER | § uF foRas &1 g Sar gl H IR0 § 9hal gl 9 usdl faw
AT & 319 AEMIRH MU B Y | WiAhes WIgAdl 4, SEMEE, gRd B AR e
AM # 8 TS BUY BT Bd AN fhA & AW W S A 7 oA S & 9w | s
olevgs W uF far o S w5 St 3 i & forg W el

MR. CHAIRMAN : Hon. Member, kindly wind up. You have made your point.

2 SISk I ¢ WElGd, S U B Sl B4 Bl %@l ©, § 98 9q1 %8l gl Wi A A1l Yo
darel €, 3719 S € 374 dch AT Bedl &, 98 Dedl & (b PV X0 A% & T, B4R dl Bb
S o, WY AT, 31 B SareE gl A M By Hor H Armt & 3R Wb A garl #
WA deb BT 4 Il Y& §, fI8R @ Sierrare f7el, JRaq b1 fivadl 9| 4% i 0o &,
de A A [oR TN § 3R M ddb g T8l g3 ol 9@ facd &, I ' gl W
Mue A1 W e AW ® Ady ¥ fded € 5 ue W mEsarsd 9 fR diweed,
CHFNme SIce AT AT & B Uded aF & fou s &xd € a1 far foesdt
MREAR, dRIR, HewTg 3R fSBIeey & ol & 3R S 3fTded UF Bl Uh HelH & IR
AR Y| q@ § qHgEm 6 oMo weT H S oA o Sue Ui Saeas § 3R WRBR
fega™ & Re®, B iR dlead & ufd f&ar ax @ gl
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Heed, § FuEHAl ISR HRIGH & fog sfcd fIen aronfl Sit &1 g=are o §

e 9% SRHA IR ITh THT H FAD] AW JIEHAT ISR AT o1 JUg T8

ARBR 37T AR A dael T, B T JLTHAT ISR Foid AT $9 IRE I Gord s 141
FT MU B gAHT R fHar 87 Ue w1 Seed &7 APl d9gdl J8 HAT H1 Al

2l... (cgasT)

MR. CHAIRMAN: You have made your point. Please do not do like this.
St SIS It ¢ S1TST U A DA, SUAIE o] TABI BRI T 87 $HB] BRUT SIS

2l ... (caem)

MR. CHAIRMAN: Please cooperate with the Chair. Please wind up.

2 TG AT AT RISNIR Sd §6 § 01 o S & A1 39 |y @497 Read &, &
g B YU ISR o Brihd H HIg R0 81 Hedl 8] T8 A AR 8] A1 arar 2
31T S BRIY | 3R S1d # A 914 Terd AT 81 A1 g1 qol Aoy, # S qa1ed H|
MR. CHAIRMAN: Nothing else will go on record. Prof. Saugata Roy.

(Interruptions)” ...

MR. CHAIRMAN: Nothing is going on record. Please cooperate with the Chair.
(Interruptions)* ...

MR. CHAIRMAN: Nothing is going on record.
(Interruptions)* ...

MR. CHAIRMAN: Please cooperate with the Chair. Nothing is going on record.

Please do not disturb. Please cooperate with the Chair.

. (Interruptions)El

* Not recorded.
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MR. CHAIRMAN: Hon. Members, the Chair knows how much time is to be
given. So, please cooperate with the Chair. Please do not hijack the working of
the House.

PROF. SAUGATA ROY (DUM DUM): Sir, I shall run through my points because
the time is short. This Bill has come after a study that was made by the Standing
Committee on Finance. 1 am not quite happy with the Report given by the
Standing Committee but still I would like to speak something on the Bill.

17.06 hrs (Shri Inder Singh Namdhari in the Chair)

I thank the Finance Minister for withdrawing that proposal on including
Forward Trading. I think it would have been a retrograde step. Now, what do I
think of the Bill? I think that the Bill for which the Finance Minister was very
eager is a mixed bag. It has two separate parts. In one part, it seeks to empower
the Reserve Bank of India further to maintain the Regulators role and to have a
control on the Banks. Even now, even on the other businesses of the Bank, the
Reserve Bank will exercise control. On allowing beyond 5 per cent shareholder,
the Reserve Bank will have to give permission. It will also empower the Reserve
Bank to supersede the Board of Directors of Banking Companies by an
appointment of the Administrator. It will allow primary cooperative societies to
carry on banking operations after obtaining a licence from RBI. It will allow
special audit of cooperative banks. There have been many cases of fraud in
cooperative banks. So, it is empowering the RBI to do a special audit of
cooperative Banks. I have no quarrel with this part of the law because I feel that
the Banking sector does need a strong Regulator. The Reserve Bank and its
Department of banking Operations, it has done a good job in keeping a control
over banks. Further control especially on cooperative banks is necessary. You
know about this Hiten Dalal and these cooperative banks - how people were

duped. There is a necessity for controlling banks.
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Where 1 disagree with the Bill is in the philosophy of the Bill? I disagree
with the philosophy of the Government. This Government believes that Foreign
Direct Investment is panacea for all economic ills facing the country, for its low
rate of growth, for its high fiscal deficit, for its rate of inflation. There the
Minister has already allowed 74 per cent FDI in private banks and now, it has also
allowed 20 per cent FDI in Public Sector Banks. I feel bad because I was in the
Congress since 1969 when Shrimati Indira Gandhi nationalized the banks. There
was so much enthusiasm. A Government which calls itself a Congress led
Government is now diluting shares in Public Sector Banks. This makes me very
sad that this is the prescription that they have for the economy. Now, the main
emphasis is to remove the restriction capital. Formerly, it was Rs. 3000 crore.
Now, with the approval from RBI, the nationalized banks can raise capital through
bonus and Rights issue. The Banking Companies can now issue Preference Shares
subject to regulatory guidelines by the RBI. It is raising the cap on voting rights.
Earlier the Finance Minister has proposed for removing all caps on voting rights in
private sector. After the recommendation of the Standing Committee on Finance,
the cap is at 26 per cent. In the case of Public Sector Bank, the cap is at 10 per
cent. These are insidious ways that the foreign companies enter into India and
Indian Banking Sector.

Now I must tell you that from 1991, Shri Chidambaram was one of the first
proponents of liberalization. I have no quarrel with liberalization nor do I have any
quarrel with reforms. But the Americans have been pressing us to open up so that
they could invest. We are opening up one by one. But they are not investing. They
have got many other places to invest. I would request the Government and the
Finance Minister at the helm of affairs to consider whether FDI alone can solve
the problem or a better way can be found by raising the per capita income of the
people, purchasing power of the people and strengthening our own economy. That

is a point to be considered.
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Now banks have been opened up. Next, there will be a Bill on Insurance.
Then there will be a Bill on Pension Fund. Ultimately, we are opening widely. But
the Americans or the foreigners will not rescue our economy. This is what
happened to Mr. Gorbachev. He believed that by doing Perestroika, Americans
would rescue his economy. The whole Soviet Union collapsed. This is what we
are going towards in the long term.

Let us see the performance of the international banks. Now what has
happened? According to a report from Reuters published this month, the City
Group — Shri Vikram Pandit, an Indian was sacked — has announced a job cut to
the tune of 11,000 this year. This is in addition to 96,500 job cuts effected from
2007 to 2011. The Bank of America, another leader, is reported to have cut 11,000
jobs this year. In short, the top ten Banks worldwide have together cut as much as
1,50,000 jobs since July this year. Does the Finance Minister want our banks to
follow the footprints of these so-called world leaders? One of the ambitions of the
Finance Minister, as he has expressed, is that he wants merger of banks. He has
removed scrutiny of the Competition Commission about the merger. He says that
we want a world size bank. This 1s what is happening to the world class banks and
however merger you do, you will not be able to match the Chinese banks in their
debt and split.

Secondly, how many banks have failed in the West? According to the list of
failed banks released by the Federal Deposit Insurance Corporation of the US, an
astronomical 457 banks went bankrupt since global financial meltdown in
September 2008. Do you want to import this culture of private tycoons earning a
fortune at the cost of millions of marginal depositors to be rescued by our own
Deposit Insurance Corporation? This is a question which I ask the Finance
Minister, avowed reformist to ponder.

Let us also remember as to what happened in the global field since 2008
meltdown. Companies like Bear Stearns, Lehman Brothers, Merrill Lynch,

Northern Rock, Freddie Mac crashed like a pack of cards. Indian system survived
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the 2008 meltdown. Why is the Finance Minister doing away with the strength of
the Indian Banking System? This is the basic question I am asking. You do
reforms by all means. But reforms do not mean destroying or weakening our basic
structure which has been built up through blood, sweat, toil and tears of Indian
poor people. Let us remember that we still have foreign banks in the country. Do
they go to the rural areas to open banks? No. Do they lend in priority sector? No.
They are only interested in mopping up deposits in the big cities. They open
stylish, air-conditioned and spic and span branches. But they are not for the poor
people of this country. What are we driving towards?

MR. CHAIRMAN : Please conclude now.
PROF. SAUGATA ROY: That is the basic question that I ask. That is why, I

humbly say that I oppose the so-called dilution of the share holdings of banks and
opening of the banking sector to the FDI. E, all I want to say humbly is that the
Banking Laws (Amendment) Bill has been brought urgently. Earlier the Minister
passed in this House the Securitisation Bill. We supported it. We said — as Mr.
Gurudas Dasgupta, an expert on banking, a leader of the AIBEA, is fond of saying
- why are the non-performing assets increasing? Why do not you publish the list of
big defaulters, big capitalists? Why do not you take stern action against them? By
diluting the national holding in banks, I am not going to change the picture of
Indian banking industry.
With that I thank you and wish you a long life.


S Ramaswamy
cd by n3fd. 


18.12.2012 232

SHRI KHAGEN DAS (TRIPURA WEST): Mr. Chairman, Sir, I rise to oppose the
amendments proposed to the Banking Laws (Amendment) Bill, 2011 by the hon.
Finance Minister.

At the outset, I would like to say that in 1999 the ‘World Bank’ and the
‘International Monetary Fund’ jointly sponsored a Financial Sector Assessment
Programme (FSAP) for assessment and implementation of various international
financial standards by its members. India became a member of FSAP in 2001. In
tune with the diktats of FSAP, the UPA Government-I introduced the Banking
Regulation (Amendment) Bill, 2005 in this House on the 13" of May, 2005. But
the Government did not dare to proceed further due to the stiff opposition from the
Left parties on whose support the Government survived.

The present Bill seeks to make sweeping changes and amendments to the
Banking Regulation Act, 1949, the Banking Companies (Acquisition & Transfer
of Undertakings) Act, 1970 and 1980. The Bill is dangerous for the existence of
public sector banking system as also for the maintenance of indigenous character
of public sector banks.

In the Statement of Objects and Reasons of the Bill the Government has
said:

“The banking companies are now operating in liberalized
environment. In this scenario, it has become necessary that the
banking companies in India are enabled to raise capital in
accordance with the international best practices.”

The words sound attractive. But the unmistakable agenda, however, is to
make our banks follow the footprints of the world leaders. What is the position of
the world leaders? Mr. Roy has mentioned that. According to a report from
Reuters on the 6™ of December, 2012, the ten top banks worldwide have together

cut as many as 1,50,000 jobs since July this year. Do you want, hon. Minister, our
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banks to follow the footprints of these world leaders in the liberalized
environment?

The Statement of Objects and Reasons of the Bill says that the private
corporates should be free to set up and run private banks. What is the track record
of private banks in the land of your political leaders, Mr. Minister?E per the list
of failed banks, released by the Federal Deposit Insurance Corporation of the US,
Mr. Roy also has mentioned this, as many as 457 banks went bankrupt since the
global financial meltdown in 2008. When the global financial crisis swept away
several parts of the world in 2008 on both sides of the Atlantic, companies like
Bear Stearns, Lehman Brothers, Merrill Lynch, Northern Rocks, Freddie Mac, etc.
crushed like a pack of cards. In India, the banking system survived the tremendous
tremor, as it was insulated, because of its overall public sector character. So, India
was saved. But the Government would not learn from these experiences. The
policy-makers of our country are hell-bent to de-nationalize the banking sector,
even to the detriment of our national interest.

Due to time constraints, I would like to highlight only a few important
aspects. The first is, section 12 (2) of the Banking Regulation Act, 1949, as it
stands at present, puts an upper limit of 10 per cent on the voting rights of any
shareholder of a private bank. But the newly introduced Bill seeks to increase it to
26 per cent. With 74 per cent FDI being allowed in private sector banks, any two
foreign entities, each holding 26 per cent shares, shall be at liberty to jointly take
over, at will, the management of any private bank. The second is, in terms of sub-
section 2 (e) of section 3 of the Banking Companies (Acquisition and Transfer of
Undertaking) Act, 1970 and 1980, popularly known as the Bank Nationalization
Act, the voting right of a private shareholder of a nationalized bank has been
capped at one per cent. The Bill seeks to increase the cap from one per cent to 10
per cent, with more shares in private hands; so, any five or more corporates may
join hands to form a cartel and take over any nationalized bank. The third is while

we are in favour of strong and effective control of RBI over the banking sector,
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section 5 of the Bill seeks to confer wide, sweeping and unguided powers on the
RBI, in regard to permitting or debarring any one in the matter of acquiring shares
in a banking company, which may be abused, misused and used arbitrarily. Hence,
we suggest that the power sought to be conferred upon the RBI, it should be
tampered with suitable built-in guidelines, and exercise of that power should be
subject to scrutiny of the Parliament by appropriate amendment of section 5 of the
Bill.

According to section 2 (a), the merger of banks will be exempted from
Competition Commission Act, 2002. This means that no permission is required
from the Competition Commission for merger of banks. The merger of banks will
be undesirable in our country. The big banks will not care for the poor people and
common people.

The Bill seeks to allow the banks to enter into forward trading business.
Temporarily, the hon. Minister has withdrawn it, but he has this in mind, he
would take a decision on this later on. E have seen in the past and we all know
about the forward trading. It is just an euphemism for speculation. There is a
rider of prior permission of the Reserve Bank of India but there is no guideline for
granting such permission by RBI. Once permitted, savings of the common people,
which as of now is more than Rs.60,00,000 lakh crore in commercial banks, will
be deployed in speculative purposes or business, euphemistically called forward
trading thereby endangering the safety and security of the hard earned money of
the common man. Hence, I am of the considered view that the amendments
proposed in the Bill would be highly detrimental to the interest of our banking and
financial sector and that of our national economy and hence should not be pushed
through and the Bill be withdrawn.

It may be mentioned here that the bank employees’ organisation called a
strike on 20™ of December last against this Bill. I again oppose the amendments

moved by the Finance Minister tooth and nail. With these words, I conclude.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, I stand here to participate
on this Banking Regulation (Amendment) Bill, 2011. Financial inclusion is a
major challenge facing banks particularly for those in the public sector. Financial
inclusion basically means bringing the entire population, especially those in rural
and semi-urban areas, under the banking fold. That is a very long dream.

The Banking Regulation Act, 1949, being the law relating to banking has
been enforced for more than six decades. Reserve bank is there to regulate and
supervise the banking sector. Today, the banking companies are now operating in
a liberalized environment and, therefore, it has become imperative for the banking
companies to enable them to raise capital in accordance with the international best
practices. With the liberalized environment, banking companies are engaging in
multifarious activities through the medium of associate enterprises. Therefore, the
Reserve Bank of India, as the regulator of the banking companies has to be aware
of the financial impact of the business of such enterprises on the financial position
of the banking companies.

There are a number of issues relating to the amendment that has been
moved last year in 2011 and the Standing Committee on Finance also deliberated
on that Bill. I would dwell not on all the issues but on certain points, maximum
three or four points, which I think the Chair will allow me to speak.

The provisions of this Bill incorporate almost all recommendations
proposed by the Standing Committee on the earlier Banking Regulation
(Amendment) Bill, 2005 which lapsed with the dissolution of the 14™ Lok Sabha.
This Bill proposes the exemption of bank mergers from the scrutiny of the
Competition Commission of India. This would allow RBI to approve bank
mergers and secure proper management of the banking company in a timely
manner without waiting for the approval of the Competition Commission of India.
It provides flexibility, no doubt, but I would suggest that this exemption should be
treated as a special case and this should be reviewed in due course based on the

experience of the two regulators, that is, RBI and CCI.E
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Sir, Sections 5 and 6 of the Competition Act, 2002 empowered the
Competition Commission of India to approve high voltage mergers and
acquisitions. No attempt should be made for exclusion or exemption. The Bill
proposes that the voting rights of the shareholders of the private sector banks may
be made proportionate to the shareholding rights. This would help private banks
access capital for the development of the banking business. The existing ceiling of
10 per cent on the voting rights in the case of private banks be removed, but it
should be with a cap of 26 per cent with a view to maintaining the balance
between economic control and promoting corporate democracy. I would suggest
that the Reserve Bank of India must ensure that the regulatory mechanism is
adequate and strictly complied with to prevent any misuse of the provisions of
increasing the limit. The Reserve Bank of India should also take sufficient
safeguards while stipulating conditions as to the credentials, sources of funds,
track record, financial inclusion before granting approval under this clause.

Sir, the Standing Committee on Finance had asked the Government to
consider merits of issue of non-voting shares as an avenue to expand the capital
base of banks without allowing concentration and management control in few
hands. This needs to be looked into. I expect the hon. Minister to throw some light
on this.

Sir, the Reserve Bank of India had projected that by March, 2018, the
public sector banks will require a net equity of Rs. 1.4 to 1.5 lakh crore and non-
equity capital of Rs. 2.65 lakh crore and the private sector banks will require Rs.
20 to 25 crore and Rs. 50,000 to Rs. 60,000 crore respectively. The long term road
map to fund capital requirement of public sector banks needs to be trebled,
otherwise their market share will come down.

Sir, I support the view expressed by Dr. C. Rangarajan who said that if
the banking system has to remain competitive over time, then there should be
periodic entry of new banks. A closed system can only become oligopolistic. An

efficient debt market not only helps large industries but also small and medium
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enterprises. In the past the Government permitted private bank entry in two spurts.
The first was in the year 1993 when banks like the ICICI, HDFC, UTI, which later
became the Axis Bank, the Global Trust Bank that failed and merged with Oriental
Bank of Commerce, the Times Bank that merged with HDFC and the Indus Ind
bank were allowed to either emerge out of the existing financial institutions or
were set up a new. The second was in 2004 when Kotak Mahindra was permitted
to convert itself into a bank and the Yes Bank was granted the licence.

Sir, therefore, three lessons, I would say, came out of these
experiences. First, the institutions grew to considerable sizes only if it was created
out of an already existing financial institution like the ICICI or the HDFC. Second,
even the banks that were lauded for their innovativeness such as the Global Trust
Bank was later found to be engaged in activities such as their increased exposure
to the stock market which rendered them fragile and third, few of the really new
‘private banks’ have grown adequately in terms of size, operation and reach. E

.Now the Government is providing RBI to think of ways to ensure that new
private banks would also be large. Once large private players with deep pocket
enter - and this is my apprehension - there are likely to be pressures to relax
conditions relating to private banks. Two of these relaxations in the form of
removal of the voting rights cap and the extension of the period required for
dilution of promoters’ stake are before us. This should not happen.

I want to put it on record because in future, this proposal may come again.
We were told in this House by the hon. Minister that another Committee has
proposed this and that is why, our Party’s view on this issue should be put on
record though the Finance Minister is not pressing that amendment which he was
proposed to make.

Lastly, one of the amendments proposed by the Minister related to lifting
the ban on banks engaging in forward trading in commodities on a proprietary

basis is not being moved. The Banking Regulation Act prohibits a bank from
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dealing directly or indirectly in the buying, selling or bartering of goods except in
connection with the realisation of security held by them.

Currently, banks are allowed to extend finance to commodity traders and to
take an equity stake in commodity exchanges but they cannot engage in forward
trading in commodities.

Inclusion of provisions that were not part of the original amendments
studied by the Standing Committee on Finance is in effect a new Bill. This should
not have happened and should not happen in future. On merit of this proposal, I
would say that the provision on futures trading would allow banks to put money in
speculative trading. This Bill is under preparation since 2005. Yet, it is evolving.
I wonder what more will come up during the next Budget Session.

Therefore, I am of the opinion that instead of bringing piecemeal
amendments to the law governing the banking sector, the Government should
consider bringing an integrated modern banking law for the country.

With these words, I conclude.
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SHRI ANANDRAO ADSUL (AMRAVATI): Sir, first of all, I fully support the
Banking Laws (Amendment) Bill, 2011.

In the changing scenario of global banking and competition, it was very
much essential to amend the Banking Regulations Act, 1949 and also the Banking
Companies (Acquisition and Transfer of Undertakings) Act, 1970 and 1980.
Accordingly, hon. Finance Minister has brought some amendments in those two
Acts. The first amendment is, for the expansion of banking business, raising the
share capital, removal of the ceiling of Rs. 3000 crore and allowing the banking
industry to increase or decrease its share capital only with prior permission of the
RBI and the Central Government.

The second amendment is to allow the banks to issue bonus shares and the
right of issue. Sir, another amendment is to ensure proper control of banking
companies and it will be mandatory for persons who wish to acquire the five per
cent or more of the share capital of the banking company to obtain prior
permission of the RBI with certain conditions.

The most important amendment is that initially, RBI had the power to
remove the Director or any officer of the banking company but this Bill gives
power to RBI to suspend the whole of the Board of Directors of the banking
company working against the interests of the depEorS of the banking company.

The Banking Regulation Act gives a time limit of one year to primary
cooperative societies to get the licence to perform the banking business activities.
It has been extended up to three years. This amendment is also very practical. The
Bill proposes to establish a Depositor Education and Awareness Fund. This Fund
will take over the depositors’ account which have not been claimed or operated for
the last ten years.

This Bill proposes to increase the penalties and fines in certain cases of the
violation of the Banking Regulation Act. Fortunately, the Finance Minister is

present here. I will reiterate this again. This Bill proposes to increase the penalties


Usha
d. by s3 


18.12.2012 240

and fines in certain cases of the violation of the Banking Regulation Act. I accept
it, but subject to certain conditions. I support all the amendments brought by the
hon. Finance Minister. [ would like to repeat it again. The Bill proposes to
increase the penalties and fines in certain cases of the violation of the Banking
Regulation Act. Definitely I accept this. But you cannot say that the officers of
the Reserve Bank are always the right persons to decide. That is not my
experience. Hon. Finance Minister, please listen to me for one minute. ...
(Interruptions)

MR. CHAIRMAN : Shri Adsul, please address the Chair.
... (Interruptions)

SHRI ANANDRAO ADSUL : This is the most important part. ... (Interruptions)

MR. CHAIRMAN: Shri Adsul, you are expected to address the Chair.
... (Interruptions)

SHRI ANANDRAO ADSUL : This issue is very serious. That is why I request
him to take note of this. ... (Interruptions)

MR. CHAIRMAN: He is sitting in the House itself. Therefore, it is known that he
is hearing everything.

... (Interruptions)

SHRI ANANDRAO ADSUL: The Executive Officers of the RBI are not the right
persons to decide always. So, in the case of violation of Banking Regulation Act,
my suggestion is that, there should be an appellate authority in case of penalties to
put forward the case of banking companies. There is no provision for an appellate
authority for them. In cases of suspension of licence or dissolution of the Board,

there is a provision for appellate authority. But in the case of penalties
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and for other actions, there is no provision of appellate authority. Nobody is there to hear
whether it is right or wrong. That is why there should be an appellate authority in the
Reserve Bank of India itself. Otherwise, all the amendments are very practical and
they are very much essential to the banking companies. That is why we again

support this Banking Laws (Amendment) Bill, 2011.
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"‘SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Respected
Chairman Sir, we all are aware of the economic condition of the European
countries as well as America. Lehman Brothers, Federal Bank and such other
financial institutions have all gone bankrupt. There is acute financial crisis in
those nations. They are unable to return the deposits of the customers. Both the
Government of India and the opposition parties have asserted that the recession
did not have any adverse impact on the Indian economy. It is partly true. The
reason behind this is the banking system which is in place in this country. The
nationalized banks are monitored by the Reserve Bank which in turn is regulated
by the Ministry of Finance of the Central Government. This has helped to cushion
the adversities in our economy.

But now, this Banking Laws (Amendment) Bill 2011 has been brought
about which may lead to weakening of the entire system. FDI is being invited,
foreign funds are welcome today. LIC Bill, Pension Bill are in the offing. All
these measures will actually have an adverse impact on our economy.

We are aware of the contributions of the nationalized banks in building our
nation. But if foreign banks are allowed to operate here and their voting rights are
raised from 10% to 26%, there will not be any kind of regulation left. The public
sector banks, the RBI, as well as the Government will weaken. Only the foreign
banks will make profit and will add to the fortune of the European nations. Thus I
request the Government to review the policies and keep the economy strong
enough to handle every crisis successfully. I vehemently oppose this Bill due to
these reasons.

Another point is that there are large number of state or unoperated accounts
in almost all the banks where funds are lying idle. That money do not belong to
the Government. It is planning to spend the amount in the education sector or for

other programmes. But this is not legitimate. The money should be returned to

* English translation of the speech originally delivered in Bengali.
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the account holders. People might have not been able to operate their accounts for
unforeseen difficulties but they must not the deprived of their own money. Some
actually may not know about the accounts of their forefathers. So the Government
should identify the account holders and give back their dues immediately.

I also suggest that Section 8A which proposes to make the subsidiary banks
and give duty relaxations, should be deleted. And in the end I like to mention that
the public sector banks, RBI and Finance Ministry should adopt stronger policies
and strengthen the economy only then we will be able to prosper.

I also request the Government to consult with the employees of the banks.
The unions are very organised and strong and can provide useful assistance in
chalking out policies. With these words, I thank you for allowing me to

participate in this debate and conclude my speech.
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MR. CHAIRMAN : Thank you Shri Prasanta Kumar Majumdar. Shri Gurudas
Dasgupta to speak now.
... (Interruptions)
AN HON. MEMBER: We are all supporting it.... (Interruptions)
SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, a nexus has developed

between the Trinamool Congress and the CPM!

SHRI GURUDAS DASGUPTA (GHATAL): Sir, I must submit that the word
“nexus” 1s an unparliamentary word. “Nexus” means something unethical. So,
friend, please do not use it.... (Interruptions) Anyway, I am not afraid of being
supported by Trinamool Congress. Let us make it frank.... (Interruptions)

MR. CHAIRMAN: Shri Gurudas Dasupta, please address the Chair.

SHRI GURUDAS DASGUPTA: Sir, I am addressing you looking this side and
that side but my eyes are on you!

The point is that on a common issue, there is no element of opportunism in
having convergent views. If there is a convergent view on this issue between the
Left and the Trinamool Congress, what is wrong? We have a convergent view
with the BJP also. On some occasions there are convergent views with Congress
also. That is separate. This is Parliament. We are free to have convergent and
divergent views.... (Interruptions)

The point is that the Bill is not that innocent as it looks to be because the
Bill is being brought forward before the House to strengthen the banking system.
That is what my hon. Friend and Mr. Finance Minister saying. To strengthen —
how? How banking is going to be strengthened? What is the status of banking
today? Sir, the NPA is Rs.2.25 lakh crore, which is no disclosed. My Congress
friends, please have a look at the nationalisation that your leader did. They don’t
disclose — Rs.2.25 lakh crore — undisclosed. Banks are not in a position to invest in
productive sector because your economic policy has created recession; banks

cannot advance any further in the business. Therefore, they are investing in
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Government security, not global. It is your creation. ... (Interruptions) No, it is
not. Your knowledge of economics is limited — may I tell you, humbly. ...
(Interruptions)
MR. CHAIRMAN : No cross-talks, please.

... (Interruptions)
MR. CHAIRMAN: You simply address the Chair.

... (Interruptions)
MR. CHAIRMAN: Nothing will go in the record except the speech of Shri
Gurudas Dasupta.

(Interruptions)” ...
SHRI GURUDAS DASGUPTA : This is the second phase of recession in three
years. In the first phase, we were unaffected. My friend does not know. In the first
phase, Indian economy was unaffected which means any convulsion in the
international market is not certain to affect India. That is the well known truth. But
today India is affected. In the second phase of recession, India is affected.
Therefore, what i1s the magic? It is not international recession that has hit the
country. Yes, it is hit. But we have our own strength. But this time we are affected
because the policy of liberalization has failed; because GDP growth has slipped to
5.3 per cent; because investment has come down; because savings have came
down; because prices are increasing, having an impact on the purchasing power of
the people; because of the liberalization, there is a contraction of economy; and
contraction of economy is further strengthened because this Government is
restraining its expenditure.

I never wanted to raise it. It is a separate issue. We never discussed
economic situation. We discussed everything but not economic situation, which
has predominantly affected the entire nation of 120 crore. We have no time.
Parliament failed to discuss. It is a blame. At the same time, the Government is

running away from Parliament. They don’t come to Parliament to tell as to what is

* Not recorded.
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the strategy to contain recessions and inflation. We are in dark. The Prime
Minister is making statement in FICCI; and my respected colleague, Mr.
Chidambaram also spoke of hard decisions. Therefore, this is a different situation
not created by American imperialism. It is created by Manmohan-Chidambaram
economic model. ... (Interruptions) I cannot blame him. They are the respected
members of the Government. I cannot bring a person who is outside the
Government; he is in Planning Commission. I cannot name a bureaucrat. I cannot
give him that respectability. Please, we leave it.

The point is, therefore, it is not because of the international recession. My
friend should take lesson by international record of development as available in
the Internet. Let him open the Internet. He will find it. ... (Interruptions) Ease do
not provoke me. ... ([nterruptions) Cuba is not in recession. You do not know.
China is not in recession.

Sir, this Bill is contradictory. How? He has referred to Dr. Rangarajan
Committee. ... (Interruptions) Sir, the Chairman of JPC is interrupting me. Is this
parliamentary decency? ... (Interruptions)

SHRI P.C. CHACKO (THRISSUR): Sir, for the last 20 years he has been saying
the very same thing. ... (Interruptions)
MR. CHAIRMAN : Mr. Dasgupta, please address the Chair.

... (Interruptions)
MR. CHAIRMAN : Nothing will go on record except the speech of Shri Gurudas
Dasgupta.

(Interruptions)” ...
SHRI GURUDAS DASGUPTA : Sir, I would like to tell my friend that
liberalization was started by my friend Dr. Manmohan Singh when he was the
Finance Minister in 1991-92. How many years have passed? This new economic

policy has been implemented by the same Government and they have been in

* Not recorded.
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power for most of the time since then. This policy has been continuing for the last
20 years. What is the result? The result is, in International Hunger Index, India’s
place is 57. That is the result. The largest numbers of poor people are living in
India. More than 40 per cent of the people of our country are living below poverty
line. ... (Interruptions) West Bengal is a part of India. It is not separate from India.
... (Interruptions)

Sir, my learned friends do not know that the economic policy of the country
is developed in Delhi and it is not developed in Kolkata. Therefore, whatever
Government may be in power in Kolkata, they are bound to go by the economic
policy pursued by the Government of India. Do you want a rebellion to break the
federal system? They are bound by the common economic policy. That is the
point.

Sir, I want to tell you as to why I do not support this Bill. On the one hand,
they are saying that there should be amalgamation. What does amalgamation
mean? There are 27 public sector banks. Amalgamation of banks will reduce the
number to 12 or 15. What does it mean? The number of banks will be reduced and
b y reducing the number of banks, competition will be tinkered with? There will
be an element of growth of monopoly. One argument they are making is that
amalgamation is to make big banks. On the other hand, Mr. Chidambaram is
pressurizing the Reserve Bank to allow private companies to open new banks.
What is the dilemma? You want to reduce the number of banks. The statement of
the Reserve Bank Chairman is on record and the Reserve Bank has said that if you
do not give us more supervisory power, we will not allow you to open new banks.
What is the contradiction? On the one hand, you want new private banks in the
name of competition and on the other hand, you want amalgamation of public

sector banks. This is one contradiction.
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The second contradiction is capital requirement. Let the hon. friend coming
from Kerala, the great land of India, should know why we are sticking to the same
position. Let him know that the banking business does not depend on capital;
banking business depends on deposits.
18.00hrs
MR. CHAIRMAN : Dasgupta Ji, please take your seat for a moment.

Hon. Members, there are three more speakers to speak on this Bill and
thereafter, there will be the reply of the hon. Minister. If the House agrees the
time of the House may be extended by one hour.

... (Interruptions)
THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Sir, I would only urge
that while we should extend the time of the House, it is important that we take up
the Companies Bill today. I have discussed this with the Leaders of other Parties
and they have all agreed to it. So, I would request that this should also be taken
up. Is it all right with Shri Gurudas Dasgupta?
MR. CHAIRMAN: I think the House agrees. You may continue, Mr. Dasgupta.
SHRI GURUDAS DASGUPTA : Sir, we do not stand in the way of legitimate
transaction of the business of the House; legitimate underlined... (Interruptions)
legitimate transaction... (Interruptions) Yes, business transaction. Business does
not mean making profit. They might have misunderstood because my friend
always believes in terms of profit... (Interruptions)
SHRI NISHIKANT DUBEY (GODDA): Economics!
SHRI GURUDAS DASGUPTA : Not economics, he i1s a businessman...
(Interruptions)
18.01 hrs (Shri Satpal Maharaj in the Chair)
MR. CHAIRMAN: Let him speak, please.
SHRI GURUDAS DASGUPTA: Sir, therefore, the second point is that they want

amalgamation on the one hand and they want new banks on the other. What is the
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meaning? They want Tatas to open new bank, they want Reliance to open new
bank, they want any other private company to open new bank and at the same time
they want to reduce the number of the public sector banks. It is a contradictory
policy.

Sir, I warn the Government not to allow the private companies to open their
banks. We have seen how the banks run by the private companies indulge in
irregularities, money laundering in order to further the profit of their own
company. We have seen what Bank of Karad had done to help Harshad Mehta,
Hiten Dalal and everybody.

MR. CHAIRMAN: Please conclude.

SHRI GURUDAS DASGUPTA : Therefore, please be cautious in giving licences
or in pressurizing Reserve Bank to give licences... (Interruptions) best word is to
pressurize because they are not agreeing. Instead of using their political clout to
pressurize the RBI, please be cautious what is going to happen if these private
companies, who are at the top, open new banks. World’s four top companies
belong to India. If they open banks what will happen? They will tinker because
everybody is interested in profit, I would like to draw the attention of Mr. Chacko.
Everybody is interested in profit.

Thirdly, with regard to regulator, the RBI, I have all respect for RBI. 1

have nothing to say. But RBI of late has become a white elephant.

MR. CHAIRMAN: Please sum up now.

SHRI GURUDAS DASGUPTA : Sir, It is beyond their scope to regulate the huge
business run by the companies. [ know, I was a member of the Joint
Parliamentary Committee in 1993-94. We indicted in our report the role of the
Reserve Bank. We suggested that Reserve Bank should be divided, but the
Government did not listen to us. After that Ketan Parekh development happened.
Who was responsible? The Reserve Bank of India.

MR. CHAIRMAN: Please conclude now.
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SHRI GURUDAS DASGUPTA : Who is responsible for the NPA, which is
corroding into the vitals of the banking system? Is Reserve Bank strong enough to
control the banking system? Therefore, I would urge upon them to think of
stronger regulator; not only Reserve Bank but if they want really to expand.

Sir, the point before the country is access of the people to banking; only 40
per cent of the people have access to banking and 60 per cent have no access to
banking.

MR. CHAIRMAN: You have made your point. Please conclude now.
SHRI GURUDAS DASGUPTA : Sir, you go to the tribal areas, you go to under

developed areas, you go to farmers 34 3 GHT BT 910 PR 7 & ... (F@gH)

MR. CHAIRMAN: Please do not disturb. Mr. Dasgupta, please conclude now.

You have made your point.

# THE TRETW : B9 YBAT AT & HERA By (qH™d ATed 89 Jarg & o1 et &
fpa srpTSe @ H %?Ewrefore, this Bank does not coincide with the national

interest of the penetration of the banking system.

At the same time, I shall say that this Bill is a step forward in the direction
of further liberalising the system. You will not be able to privatise the
nationalised banks. That political power you do not have. ... (Interruptions)

MR. CHAIRMAN: Please conclude now.

SHRI GURUDAS DASGUPTA: I am not afraid that the 27 public sector banks
can be privatized. You do not have that power. However powerful this
Government may be to mster the number in the House, you are not that powerful
as to abolish the nationalized character of the public sector banks in the country.
... (Interruptions)

MR. CHAIRMAN: Please conclude now.

SHRI GURUDAS DASGUPTA : People will be against you and will not allow
you. That is not my fear. ... (Interruptions)

MR. CHAIRMAN: Let him speak.
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... (Interruptions)
SHRI GURUDAS DASGUPTA : I am telling you a proverb. The older you are,
the senile you are. Senility arises out of advanced stage. ... (Interruptions)
Sir, I am saying, it is a step in the direction of further liberalization which
cannot de-nationalise. That power you do not have. In the Indian democratic
system, public opinion is stronger than what you have in your pocket.

(Interruptions) My point is that you are trying to make bank a joint sector. 3

qfedTeh Jerex 1 Slge e’ a1 dred @l That we shall oppose. 1 tell you one thing.
Whatever law you will promulgate, there is a public opinion.... (Interruptions)
MR. CHAIRMAN: Now Shri S. Semmalai.

SHRI GURUDAS DASGUPTA: I believe, Indian public opinion will never allow
you to do whatever you like with regard to our public sector which has protected

India from international convulsion of recession.
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SHRI S. SEMMALAI (SALEM): Thank you, Mr. Chairman, Sir. [ stand to speak
on the Banking Laws (Amendment) Bill, 2011. In my view, this Bill is against the
spirit of late Prime Minister Shrimati Indira Gandhi. Shrimati Indira Gandhi
nationalized the commercial banks but our hon. Finance Minister, at one stroke,
tries to reverse the policy of his own leader. Any reform is welcome if it paves
way for holistic development of the particular sector. But I doubt whether the Bill
has the required nuance for the development of banking sector.

Take Section 2 (a); at one stroke it takes away banking mergers and
acquisitions out of the purview of Competition Commission. Ultimately, it will
rest on the Reserve Bank of India. If the Government takes out the banks from the
purview of the Competition Commission, what is the guarantee that others like
insurance sector will not ask for the similar exemption? Then where there is the
need for a Competition Commission? So the provision, I feel, is unethical because
60 per cent of our population is still not having bank accounts. Only 5 per cent of
the villages have banking facility. The move to allow RBI to have a final say in
bank mergers, | fear, it would pave way for the private sector to have control over
the banking industry. I think the Finance Ministry’s recent thinking is to restore
the original status and to allow Competition Commission to have a final call in this
regard. Ifitis so, itis welcome.E

Then, the rise in the cap on voting rights of private players from 10 to 26 is
held by a few as a path breaking move. It will lead corporates and private sector
to take over the banking industry. It will open the doors for foreign corporates to
invest in a big way in the Indian banking sector and ultimately crush the public
sector’s initiative in banking industry. The United States prohibits industrial
houses from operating banks. Likewise, South Korea also prohibited industrial
houses from promoting new banks following the financial crisis in 1997. Then,
why should we allow a move in a different direction. Let our hon. Finance

Minister to think about it.
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In the face of the global economic crisis in 2008, Indian banks show
remarkable resilience. Thanks to public sector banks’ strong position. Allowing
private sector in banking industry will destroy the very future of the economy.
They are interested in making profits and they do not worry about the poor.

So, I appeal to the hon. Finance Minister to treat cautiously in this regard. I
also appeal to the hon. Finance Minister not to raise the voting rights to 26, as
found in Section 12, all of a sudden.

Mostly, the recommendations of the Khandelwal Committee are not for the
benefit of the bank staff. This is the feeling of the bank staff. Most of the
recommendations of the Committee adversely affect the prospects of the bank
employees. So, I would request our hon. Finance Minister to listen to their
grievances in person and redress them in a spirit of give and take.

In conclusion, Chairman, Sir, | make one special appeal to the Centre. In
the name of reforms, in the banking sector, please do not allow industrial giants to
take over the small fishes in the banking pond. Let us not kill the goose that lays
the golden eggs. We shall have to develop a balanced healthy banking sector with

public sector banks continuing to play a big and significant role.
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SHRI PREM DAS RAI (SIKKIM): Thank you, Chairman, Sir. I rise to support
the Banking Laws (Amendment) Bill, 2011. But even as we support it, there are
many issues that need to be flagged and, I think, a lot of them have already been
done so by the previous speakers.

Let me also take a view that the 2008 financial melt down in the world has
showed us how we need to go back to basics of banking. I think, that is something
which is important because the fundamental risk that banking can get into is if we
do not look at the basics of banking. That was clearly shown in the kind of melt
down that happened in the West.

However, as far as we are concerned, definitely we are in a liberalised era.
Therefore, we need to make more changes and strengthen our regulatory
framework. This Bill definitely does try to do that. But in so saying, let me also
raise the issue of the NPA, which many of our Members have already stated. The
NPA is now on the increase while there has been a huge down turn in the advances
to the MSME sector. It is really the sector where all the innovations and
manufacturing that support this country has. This, I think, to my mind is very
important. There has to be some way that we are able to direct more funds into the
MSME sector.

The other area is in the financial inclusion of the unbanked areas of our
country like the North-Eastern region. E[We even in the Finance Committee have
been looking at how we can also direct the banks to see that the North-Eastern
Region of our country, which is very unbanked, and where, till today, we have a
large cash economy, which plays out, and, therefore, we need to see that more
banks and bank branches are opened.

The elbowroom given to the Reserve Bank of India and the issue of the
Competition Commission have already been dealt with.

So, with these words, let me say that my Party, the Sikkim Democratic
Front, supports this Bill.
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THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Mr. Chairman,
Sir, I am grateful to all the hon. Members. I begin by thanking Shri Anurag
Thakur, a young Member who made a very responsible speech and I thank all the
hon. Members ending with Shri Badruddin Ajmal Saheb.

Sir, a Bill on banking is liable to be misunderstood; and I am afraid, some
of the criticism is based on a mis-appreciation of the Bill. Perhaps it is my fault
that I did not take enough time explaining the Bill when I moved the Bill. It was
under rather stormy circumstances that I had to move the Bill.

But I will take a few minutes, not very long, because the Bill is a very short
Bill; it has certain clear objectives; and I will answer every question that has been
raised.

Firstly, Sir, let me make it very clear that our Government, as I believe
every section of the House, UPA-I, UPA-II is totally committed to strengthening
the public sector banks and to maintaining the public sector character of our public
sector banks. Let there be no doubt about it.

In fact, it is a part of this commitment that we continue to strengthen the
public sector banks by infusing more capital. A bank cannot survive, a bank
cannot grow unless we keep infusing more and more capital into it. You may ask
me, why? It is because of prudential norms that a bank can lend only so many
times the amount of capital it has. These are BASEL norms laid by the
International Banking Association and BASEL. There are norms laid by the
Reserve Bank of India. So, a bank simply cannot lend once its capital adequacy
reaches a saturation point. Therefore, we have to infuse more capital into the
banks... (Interruptions)

MR. CHAIRMAN : Please do not disturb.

... (Interruptions)

SHRI P. CHIDAMBARAM: You will. That is the problem... (Interruptions) You

will disturb if you ask me a question now... (Interruptions)
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MR. CHAIRMAN: Please do not disturb.
Mr. Minister, carry on please.
SHRI VIJAY BAHADUR SINGH (HAMIRPUR, U.P.): Is he a disturbing?
SHRI P. CHIDAMBARAM: No. He is not disturbing; his question may be
disturbing.... (Interruptions)

This year, for example, before the 31* of March, we will infuse another
Rs. 15,000 crore into our public sector banks. Next year, we will have to infuse
more, as Mr. Mahtab — who is not here -- had said. The projection is that we will
have to infuse far more money.

On the one hand, you say that the public sector banks must be protected
but the private sector banks are growing. Why are our private sector banks
growing? It is because they raise more capital. They are free to raise more capital.
Since in the public sector banks, it is the Government that has to infuse capital, we
have now said that the capital now can be infused by Rights Issues, Bonus Shares
etc., so that every accepted mode of raising capital without diluting the public
sector character of the banks can be employed; and the banks will get more
capital.E

The Government is committed to infusing more capital. Today, the public
sector banks have a share of about 75 per cent of the business. So, notwithstanding
the competition posed by private sector banks, the public sector banks are holding
their own. Our largest public sector bank, the State Bank of India, is several times
bigger than the largest private sector bank but if we must remain a large public
sector bank, we must infuse capital. We must allow our banks to grow.

The objectives of this Bill are fairly simple. Most of the provisions of the
Bill are intended to strengthen the regulator, the RBI. I do not need to read all the
provisions which are intended to strengthen the RBI but I think everybody agreed
that most of the provisions are intended to strengthen the regulator. There were
some provisions which raised some concern and I intend to answer every one of

them.
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But before that, I want to point out that the major recommendations of the
Standing Committee have been accepted and they have been brought in by way of
official amendments. There are a couple of small changes we have made in one or
two recommendations but [ have discussed this. There is no major quarrel about
the small changes that we have made. These are drafting changes. These are
changes which are necessary in the recommendation that was made.

There were two recommendations and that have caused some controversy
but I am happy that the controversy has been resolved. The first one related to a
recommendation made by another Standing Committee. I would not go into it in
great detail but for the sake of the record, in order to clarify the position, the
Department—this was the position of the Department even before I took over—
and in fairness to the officers of the Department, I am bound to clarify it. Another
Standing Committee, the Standing Committee on Food and Consumer Affairs
chaired by another distinguished Member, Shri Vilas Muttemwar, consisting of
Members of all the sections of the House, including the Members of the principal
Opposition Party, based on a report of the Working Group of the RBI, for good
reasons recorded in that Committee’s Report, which I would urge you to read, if
not today, some other day because today it is not a pressing issue now,
recommended that the particular provision be introduced, which is why that
particular provision was introduced. As we acknowledge the sage advice of one
Standing Committee, we also acknowledge the advice of another Standing
Committee. But the rest of the Bill is too important for me, this Bill should pass
because the RBI is waiting for this Bill to pass to acquire the additional powers.
After the principal Opposition Party and some others did say, please do not press
that clause, I said, all right, I will not press that clause. But in fairness, I must say
it is based on a recommendation of a Working Group of the RBI and the
recommendation of a Standing Committee in which all sections of the House were

represented.



18.12.2012 260

The other clause regarding Competition Commission, I am afraid, the
Members may not have noticed the fact that I have modified that decision. Mr.
Mahtab mentioned it. When this clause was brought that banks should be taken out
of the Competition Commission, the Standing Committee on Finance
recommended the following and I read that short paragraph.

“The Committee, while supporting the proposal to keep bank mergers, etc.,

outside the purview of the Competition Commission of India for the time

being, would recommend that this exemption should be considered as a

special case and an expedient measure to be re-visited in due course in the

light of experience gained both by the regulators, namely RBI and the

Competition Commission.”

So, the Committee did not endorse this. The Committee said, all right, for the time
being you can keep it, but please re-visit it. When I took over, I re-visited it and 1
am not pressing that clause either. I have already given notice that that clause will
not be pressed. The RBI will be a regulator for all banking activities under the
provisions of the Banking Regulation Act. The Competition Commission will be
the regulator for competition because as Mr. Mahtab rightly pointed out, if I take
out the banking sector, the insurance sector says, take us out because we have a
regulator, the IRDA. The telecom sector says, take us out because we have a
regulator, the TRAI. The petroleum sector says, take us out because we have a
regulator, the Petroleum Board. Therefore, we decided in the Cabinet that we will
not take out the banking sector from the Competition Commission. The RBI will
continue to regulate the banking sectors as far as the banking regulation is
concemed.EFhe Competition Commission will also regulate anti competitive
practices and would have to approve any merger. So, that caution of Standing
Committee has also been accepted and we are not voting in favour of that clause. I
have already issued notice that we would vote negative against that clause.

PROF. SAUGATA ROY (DUM DUM): I have not received any notice by you.
MR. CHAIRMAN : Please do not disturb the House.
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SHRI P. CHIDAMBARAM: Notices are issued to the House.
MR. CHAIRMAN: Please sit down.
Hon. Minister, address the Chair, please.
... (Interruptions)
SHRI P. CHIDAMBARAM: Saugata Roy ji, I am explaining it now.

As to how many bank accounts are idle, I think, Mr. Anurag Thakur raised
this point. It 1s 1,12,49,844 accounts are idle and Rs.2,481 crore are there. But,
sufficient safeguards have been provided in the Bill. Even after a ten year period,
if the person, who owns the account, comes and asks for the money, he must be
returned the money and the bank will claim the money from the deposit account.
Even if it takes 15 or 20 years, nobody’s money will be taken away. It is not our
intention to appropriate anybody’s money. But, we cannot allow Rs.2,481 crore to
lie idle. We will use it but if he comes and claims it, we will return the money.

We have appointed Justice Srikrishna Committee to look into all financial
sector laws and to give us a report on redrafting financial sector laws. That report
has come in the draft form. Comments have been invited. Once that report is
finalized, I hope that we will have an opportunity to draft a comprehensive
banking law, but, at the moment, the only thing that I can do is to amend the
existing law.

The questions were asked about branches being closed. I mean, I do not
know where we get that impression. It is possible that in a village or on the same
road or in a town, two branches may be amalgamated. Look at the record of our
Government. We have added 6,489 branches in the year 2011-12. This year we
will add approximately the same number. I did give that number once. It is
roughly about 18 or 19 branches a day that we had added. Apart from that, in the

last one year, when the scheme was announced, we have opened 32,518 ultra
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small branches. Therefore, enough branches have been opened. We will open
branches approximately at the rate of about 6000 a year. That is the plan.

There were some questions about merging small branches. Sir, there is no
provision in the amending Bill regarding merger. There is no provision in this Bill
at all. Whatever law is there, it is there; there is no provision in this Bill about any
merger. We are not introducing any new provision.

There was a question about education loan. Sir, personally this is a passion
for me. My friends in Tamil Nadu know that I have never spoken at a public
forum without emphasizing education loan. Today, as on 30" of September — it is
apart from the loans that had been taken and repaid — Rs.52,000 crore for 24 lakh
accounts are outstanding. I receive complaints from my constituency or elsewhere.
We have a section in the Department of Financial Services which receives
complaints. Each bank has a cell which receives complaints. I am not saying that
there are no black sheep in the banking industry. I am not saying that there is no
heartless manager, maybe there is one here or one there. In fact, if there is one
there and one here, give me his name and I will pass it on to Gurudas Dasgupta ji.
So, he can take action. ... (Interruptions)

MR. CHAIRMAN: Hon. Member, please be seated.

... (Interruptions)
MR. CHAIRMAN: No interruption, please.

... (Interruptions)
SHRI P. CHIDAMBARAM: We are giving loans and I said, I think, I said it in
the other House, that if any hon. Member wishes to hold an education loan camp
in his constituency, please write to me and I will ask the lead bank to hold the
camp in his constituency. But, he must take the initiative. Some money has to be
spent, of course, in making arrangements. But, it cannot be helped. Some
preliminary arrangements have to be made, a hall has to be acquired, some banner
has to be put up and some advertisement has to be done. But, you must do that. If

you do that, I will ask the lead bank to hold the camp.
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A question was asked about FDI in public sector banks. This is no new
provision. This is a provision in the 1980 Act. Section 2D of the 1980 Act contains
a provision that any non-resident can hold shares up to 20 per cent. We have not
made a new provision. This has been a part of the Act for many many years. No
new provision is being made.

Some question was asked about retrenchment in world banks and others
banks and what we are doing here. Why are we concerned about the world? If the
banking system in the world retrenches, let them retrench. Look at what we have
done. In 2011-12 all public sector banks together — Officers, Clerks and Sub-staff
have recruited 55632 young men and women. This year the plan is to recruit
84489 young men and women. We are opening 6000 branches; how can we not
recruit? Even if I take three or four people to a branch — Officer, Clerk and Sub-
staff — [ need for 6000 branches, 25000 people. Then people are retiring and some
people leave for other jobs. We are recruiting 84489 people this year. I cannot see
in the foreseeable future our banks retrenching anyone. On the contrary, in the
foreseeable future — for the next five years, ten years, twenty years — we will be
opening so many branches and we will recruit many many more young men and

women.
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Shri Anandrao Adsul asked the question as to who is the appellate authority
for a penalty. For removal of managerial or other persons, there is an appeal to the
Central Government under Section 36 AA (3a). For cancellation of the licence
there is an appeal to the Central Government under Section 22 (5). For imposition
of the penalty, there is no appellate authority; one has to go to the writ court under
article 226 of the Constitution.

There were some questions about the NPA. I think I answered a question in
this House. When the economy is in some stress, some sectors also will be under
some stress. It i1s because some sectors are under stress, the economy is under
stress. If every sector is doing well, why should the economy be under stress?
Some sectors are under stress. I believe, and I think the Prime Minister agrees with
me, when the economy is going through a slow down or under stress, this is not
the time to tighten the screws on the stressed sector. This is the time to hand hold
them, help them come out of this difficulty, so that when the economy recovers,
that sector recovers and they will repay the loan. They are not wilful defaulters.
There are some sectors which are under stress. So, this is the time to restructure
the loan. RBI guidelines allow for restructuring of the loan.

MPs have approached me with individual cases to help restructure the loan.
That is the right thing to do. You cannot allow an industry in your constituency to
close down just because it is under stress today. This is the time to help the
industry tide over the difficulty. Let us hold on for six months, twelve months or
so. The economy will recover. Therefore, there is a slight rise in the proportion of
NPA, nobody is denying that. Gross NPAs today are 3.1 per cent as on 31% of
March. Net NPAs are only 1.4 per cent. Therefore, these NPAs have been
provided for. ... (Interruptions)

That is what I said. Please do not introduce concepts which are unknown to
banking. Every country in the world, every bank has NPAs. If there was no NPA,
if everybody repaid his loan, if everybody paid his interests, no account has

become bad, then we must be at the edge of cloud nine. This is utopia; it just
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would not happen. There will be some reason or the other and therefore ...
(Interruptions)

Please do not interrupt. There will be NPAs. The net NPAs are only 1.4 per
cent. I have said it and I say this guardedly that yes, this is a matter of concern.
But this is not a matter for alarm. This is the time to help restructure the loan, help
the industry come out of the stress and they will come out of the stress and these
loans will become — what are doubtful assets will become standard assets over a
period of time.

Sir, our banks are well capitalised. We are well above the Basel norm. We
will be ahead of the new Basel 3 norm because we capitalise them repeatedly.
They have enough money to lend. The economy is going through a slow down.
But, as I said, it will come out of this trough; it will recover and when it recovers,
banks will be required to lend more money. E Banks have the liquidity to lend
more money. The RBI has infused Rs. 1,46,290 crore of liquidity in the banks.
Banks have enough liquidity to lend money to all sectors and to all segments that
require money.

I think, I have answered all the major questions. There were some questions
about consolidation. Please understand, not one of our banks is among the top 20
banks of the world. China has three. Today if a loan size is about, say, Rs. 6,000
crore, there is not a single bank which can take the portfolio on its book. It has to
put together a consortium. India, for the size of its GDP, for the future that we
envision, we need world-size banks. Nobody said that all 27 public sector banks
would be consolidated. Please read my speech at BANCON and 1 made the same
speech four or five years ago. This is based on the Narasimhan I Committee and
Narasimhan II Committee. We said that we need two or three world-size banks
and two or three world-size banks will come by some smaller banks consolidating
with the larger banks of this country, but we will still have over 20 public sector
banks and each one of them will grow. We need world-size banks. I am prepared

to debate it in any other fora. There is no time today. We need two or three world-
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size banks. If the private sector banks will become larger and larger, should not the
public sector banks also keep pace and become larger and larger? I think, there is a
case for merger of banks and there is a case for two or three world-size banks.

I come to my last and concluding statement. One of the hon. Members
blamed what he described as the Manmohan-Chidambaran model. Please do not
equate me with the Prime Minister. The Prime Minister is a distinguished
economist; I am not. The Prime Minister has vast experience; I do not have. But
the Manmohan model also showed to this country that we can achieve above nine
per cent growth. The Manmohan model also showed to this country that we can
reduce our fiscal deficit to below three per cent and it came to 2.7 per cent.
(Interruptions) Therefore, do not blame this model. If you blame the Manmohan

model ... (Interruptions) 1 am not yielding. ... (Interruptions)

MR. CHAIRMAN : Please keep quiet. Please sit down.

... (Interruptions)
MR. CHAIRMAN: Please do not disturb. Let the Minister reply.

... (Interruptions)
SHRI P. CHIDAMBARAM: If you blame the Manmohan model, the Manmohan
model must also be credited ... (Interruptions) If the Manmohan model is a model
that has caused this, the Manmohan model must also be credited for making India
the second fastest growing economy in the world.

With these words, I commend this Bill and request all sections of the House

to support it.
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MR. CHAIRMAN: The question is:

“That the Bill further to amend the Banking Regulation Act, 1949,
the Banking Companies (Acquisition and Transfer of Undertakings)
Act, 1970 and the Banking Companies (Acquisition and Transfer of
Undertakings) Act, 1980 and to make consequential amendments in
certain other enactments be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: Now, the House will take up clause by clause consideration of
the Bill.

The Government wants clause 2 to be negatived by the House. However,
there are amendments to this clause which are to be disposed of first.

There are Amendment Nos. 19, 20 and 21 to be moved by. Sk. Saidul
Haque. Are you moving your amendments?

SHRI P. CHIDAMBARAM: Sir, just one minute.

Sir, you are amending clause 2. We are negativing clause 2. There is no
need to amend clause 2 because we are negativing it. So, he does not have to move
his amendments to clause 2. ... (Interruptions)

MR. CHAIRMAN: Sk. Saidul Haque, are you moving your Amendment Nos. 19,
20 and 21?
SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Sir, I beg to move:

Page 2, for lines 5 to 10, substitute—

“2A. Notwithstanding anything to the contrary contained in
section 2, nothing contained in the Competition Act, 2002 shall

apply to any new banking company in respect of the matters relating

to amalgamation, merger, reconstruction, transfer, reconstitution or
acquisition under—" (19)

Page 2, omit lines 14 and 15 (20)

Page 2, omit lines 17 and 18 (21)@
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MR. CHAIRMAN : I shall now put Amendment Nos. 19, 20 and 21 to Clause 2
moved by Sk. Saidul Haque to the vote of the House.
The amendments were put and negatived.
MR. CHAIRMAN: The question is:
“That clause 2 stand part of the Bill.”

The motion was negatived.

Clause 3 Amendment of Section 5
SK. SAIDUL HAQUE : Sir, I beg to move:
Page 2, lines 24 and 25, omit—

“or such other securities as may be specified by the Reserve Bank”. (22)

MR. CHAIRMAN: I shall now put Amendment No. 22 to Clause 3 moved by Sk.
Saidul Haque to the vote of the House.
The amendment was put and negatived.
MR. CHAIRMAN: The question is:
“That clause 3 stand part of the Bill.”

The motion was adopted.

New Clause 3A
SHRI P. CHIDAMBARAM: Sir, as I told the House, we are not moving new
clause 3A. I have to withdraw it. Therefore, I am not moving the Motion under
Rule 80 (i). Therefore, new clause 3A need not be moved.
MR. CHAIRMAN: So, you are not moving amendment No. 3. Now, I go to clause
4.
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Clause 4 Amendment of Secion 12
SHRI P. CHIDAMBARAM: Sir, I beg to move:
“Page 2, for line 26, substitute—
“4. In section 12 of the principal Act,--
(A). in sub-section (1),--“.” (4)
MR. CHAIRMAN: The question is:
“Page 2, for line 26, substitute—
“4. In section 12 of the principal Act,--
(A). in sub-section (1),--*.” (4)

The motion was adopted.

SHRI P. CHIDAMBARAM: Sir, I beg to move:
“Page 2, for line 42, substitute—
‘(B). in sub-section (2), the following proviso shall be inserted,
namely:--

“Provided that the Reserve Bank may increase, in a phased manner,
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such ceiling on voting rights from ten per cent to twenty-six per cent.”.’.

(5)
SK. SAIDUL HAQUE : Sir, I beg to move:

“That in the amendment proposed by Shri P. Chidambaram and printed at
serial No. 5 in List No. 1 of Amendments—
for “twenty six per cent.”.
substitute “ten point one per cent.”.” (24)
MR. CHAIRMAN: I shall put Amendment No.24 to clause 4 moved by Sk.
Saidul Haque, to the vote of the House.
Those in favour may please say ‘Aye”,
SOME HON. MEMBERS: “Ayes”.
MR. CHAIRMAN: Those against may please say “No”,
SEVERAL HON. MEMBERS: “Noes”.

... (Interruptions)
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SK. SAIDUL HAQUE : Sir, I want a Division on it.
SHRI P. CHIDAMBARAM: What is this? Why do you want a Division on this?
... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): On two amendments, we will press
for a division. In this case, you are increasing the ceiling on voting rights from ten
per cent to twenty-six per cent.
SK. SAIDUL HAQUE : You are increasing the ceiling from ten per cent to
twenty-six per cent and, therefore, we want to put a cap at ten point one per cent.
... (Interruptions)

MR. CHAIRMAN: Let the Lobbies be cleared.—

Now, the Lobbies have been cleared..

Now, the Secretary-General to inform the House about the procedure
regarding operating the automatic vote recording machine.
SECRETARY-GENERAL: Hon. Members, who have not been allotted Division
Numbers so far, will be supplied at their seats with Ayes/Noes printed slip for
recording their votes. On the slips, they may kindly record the votes of their
choice by signing and writing legibly their names, identity card numbers given to
them temporary/permanent identify cards supplied to the Members, Constituency
and State/Union Territories and the date at the place specified on the slip.
Members who decide to record abstention, my ask for the abstention slip.

Operation of the Automatic Vote Recording Machine: Kind attention of the
hon. Members is invited to the following points in the operation of the Automatic

Vote Recording System:-
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3.

Before a division starts, every hon. Member should occupy his or her
own seat and operate the system from that seat only;

As may kindly be seen, the "red bulbs above Display Boards" on either
side of the hon. Speaker's Chair are already glowing. This means the

Voting System has been activated;

For voting, please press the following two buttons simultaneously
immediately after sounding of first gong, namely
One "red" button in front of the hon. Member on the headphone plate

and
Also
any one of the following buttons fixed on the top of desk of seats:

Ayes - Green colour
Noes - Red colour
Abstain - Yellow colour

It is essential to keep both the buttons pressed till the second gong

sound is heard and the red bulbs are "off".

IMPORTANT: The hon. Members may please note that the vote will
not be registered if both buttons are not kept pressed simultaneously till

the sounding of the second gong.

Please do not press the amber button (P) during division.
Hon. Members can actually “see” their vote on Display Boards and on
their Desk Unit.

In case, vote is not registered, they may call for voting through slips.



18.12.2012 272

MR. CHAIRMAN: I shall put Amendment No.24 to Government Amendment
No.5 moved by Sk. Saidul Haque to Clause 4, to the vote of the House.
The question is:

“That in the amendment proposed by Shri P. Chidambaram and printed at
serial No. 5 in List No. 1 of Amendments —

for “twenty six per cent.”

Substitude “ten point one per cent.”.” (24)

The Lok Sabha divided:
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DIVISION AYES

Acharia, Shri Basu Deb
Anandan, Shri M.
Baske, Shri Pulin Bihari
Bauri, Shrimati Susmita
Biju, Shri P.K.
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Haque, Sk. Saidul
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Kumar, Shri P.
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Majumdar, Shri Prasanta Kumar
Malik, Shri Sakti Mohan
Manian, Shri O.S.
Panda, Shri Prabodh
Rajendran, Shri C.
Rajesh, Shri M.B.
Riyan, Shri Baju Ban
Roy, Shri Mahendra Kumar
Saha, Dr. Anup Kumar
Sampath, Shri A.
Satpathy, Shri Tathagata
Semmalai, Shri S.
Sugumar, Shri K.
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Venugopal, Dr. P.
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NOES

Aaron Rashid, Shri J.M.
Adsul, Shri Anandrao
Agrawal, Shri Rajendra
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Amlabe, Shri Narayan Singh
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Baalu, Shri T.R.
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Biswal, Shri Hemanand
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Chang, Shri C.M.
Chauhan, Shri Dara Singh
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Chauhan, Shri Mahendrasinh P.
Chidambaram, Shri P.

Chinta Mohan, Dr.

Choudhary, Shri Bhudeo
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
‘Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Davidson, Shrimati J. Helen
Deo, Shri V. Kishore Chandra
Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.

Dias, Shri Charles

Dikshit, Shri Sandeep

Dubey, Shri Nishikant

Dutt, Shrimati Priya
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong

Gaikwad, Shri1 Eknath Mahadeo
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Geete, Shri Anant Gangaram
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Guddu, Shri Premchand
Handique, Shri B.K.

Harsha Kumar, Shri G.V.
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Hegde, Shri K. Jayaprakash
Hussain, Shri Ismail
Jagannath, Dr. Manda
Jaiswal, Dr. Sanjay

Jakhar, Shri Badri Ram

Jena, Shri Mohan

Jena, Shri Srikant

Jhansi Lakshmi, Shrimati Botcha
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Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Ramesh

Kumar, Shri Shailendra

Kumari, Shrimati Chandresh
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Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Lal, Shri Pakauri

Mabhant, Dr. Charan Das
Mahtab, Shri Bhartruhari
Mani, Shri Jose K.

Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Arjun Ram
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Govind Prasad
Mishra, Shr1 Mahabal
Moily, Shri M. Veerappa
Mukherjee, Shri Abhijit
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram
Namdbhari, Shri Inder Singh
Narah, Shrimati Ranee
Narayanasamy, Shri V.
Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Pala, Shri Vincent H.
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Pandey, Dr. Vinay Kumar
Pandey, Shri Ravindra Kumar
Paranjpe, Shri Anand Prakash
Patel, Shri Devji M.

Patil, Dr. Padmasinha Bajirao
Patil, Shri Sanjay Dina

Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Prabhakar, Shri Ponnam
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Punia, Shri P. L.
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Raghavan, Shri M.K.

Rai, Shri Prem Das

Rajagopal, Shri L.

Rajukhedi, Shri Gajendra Singh
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Rane, Shri Nilesh Narayan
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Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.R.G.

Roy, Shri Arjun
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Ruala, Shri C.L.

Sachan, Shri Rakesh

Sahay, Shri Subodh Kant
Sai Prathap, Shri A.

Sanjoy, Shri Takam

Saroj, Shri Tufani
Satyanarayana, Shri Sarvey
Sayeed, Shri Hamdullah
Shanavas, Shr1 M.I.
Sharma, Shri Jagdish
Shekhar, Shri Neeraj
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar
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" Voted through slip
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Singh, Shri Uday Pratap
Singh, Shri Vijay Bahadur
Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singla, Shri Vijay Inder
Siricilla, Shri Rajaiah

Solanki, Shri Bharatsinh
Sudhakaran, Shri K.
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya

Suresh, Shri Kodikkunnil
Tagore, Shri Manicka

Tamta, Shri Pradeep

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taware, Shri Suresh Kashinath
Tewari, Shri Manish

Thakur, Shri Anurag Singh
Thamaraiselvan, Shri R.
Tharoor, Dr. Shashi

Thomas, Shri P.T.

Tirath, Shrimati Krishna
Udasi, Shri Shivkumar
Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.

Vivekanand, Dr. G.
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Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Anjankumar M.
Yadav, Shri Mulayam Singh
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Saroj,Shrimati Sushila
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MR. CHAIRMAN: Subject to correction”, the result of the Division is:
Ayes: 27
Noes: 205
The motion was negatived.

The amendment was negatived.

MR. CHAIRMAN:I shall put Amendment No.5 moved by Shri P. Chidambaram
to clause 4 to the vote of the House.

The question is:
“Page 2, for line 42, substitute-

‘(B). in sub-section (2), the following proviso shall be inserted,
namely :-

“Provided that the Reserve Bank may increase, in a phased manner,

29 9

such ceiling on voting rights from ten per cent to twenty-six per cent.”.

()

The motion was adopted.

* The following Member also recorded/corrected his vote through Slip
Ayes:27

Noes :205+Shri Jagdanand Singh=206

Abstain :001
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MR. CHAIRMAN: Hon. Members, Government Amendment No.5 to
Clause 4 has just been adopted. The amendment seeks to substitute line 42
on page 2 of the Bill with new lines. Prof. Sk. Saidul Haque has Tabled
Amendment No.25 to Clause 4 which seeks to omit line 42 on page 2 of the
Bill. Line 42 as it exists prior to the adoption of the Government
Amendment No.5 is no more in the Bill. Therefore, Amendment No. 25
Tabled by Prof. Sk. Saidul Haque has become infructuous. I am, therefore,
not allowing this amendment to be moved.Now
The question is:

“That clause 4, as amended, stand part of the Bill.”
The motion was adopted.
Clause 4, as amended, was added to the Bill.

Clauses 5 to 8 were added to the Bill.

283
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Clause 9 Insertion of new section 26A

Amendment made:
Page 6, lines 10 and 11, for “such other purposes”, substitute —

“Such other purposes which may be necessary for the
promotion of depositors’ interests”. (6)

(Shri P. Chidambaram)
MR. CHAIRMAN: The question is:

“I shall put Amendment No. 6 moved by Shri P. Chidambaram to
clause 9 to the vote of the House.”

The motion was adopted.

MR. CHAIRMAN: The question is:
“That clause 9, as amended, stand part of the Bill.”
The motion was adopted.

Clause 9, as amended, was added to the Bill.

Clause 10 Insertion of new section 19A

Amendment made:
Page 6, for lines 29 and 30, substitute —

“enterprise of a banking company and its books of account
jointly by one or more of its officers or employees or other
persons along with the Board or authority regulating such
associate enterprise.”. (7)

(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:

“I shall put Amendment No. 7 moved by Shri P. Chidambaram to
clause 10 to the vote of the House.”

The motion was adopted.
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MR. CHAIRMAN: The question is:
“That clause 10, as amended, stand part of the Bill.”
The motion was adopted.
Clause 10, as amended, was added to the Bill.
Clauses 11 to 13 were added to the Bill.

Clause 14 Amendment of section 51
Amendment made:
Page 8, for lines 40 to 44, substitute—

“14. In Section 51 of the principal Act, in sub-section
(1), before the words, brackets, figures and letters ‘“‘sub-sections
(IB), (1C) and (2) of Sections 30, the figures and letters “29A,”

shall be inserted.’.
(30)

(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:

“I shall put Amendment No.30 moved by Shri P.
Chidambaram to clause 14 to the vote of the House.”

The motion was adopted.
MR. CHAIRMAN:
“That clause 14, as amended, stand part of the Bill.”
The motion was adopted.

Clause 14, as amended, was added to the Bill.

Clause 15 Amendment of section 56

Amendments made:
Page 10, line 9, for “2011”, substitute “2012”. (8)
Page 10, line 19, for “2011”, substitute “2012”. )
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(Shri P. Chidambaram)
MR. CHAIRMAN: The question is:

“I shall put Amendment Nos. 8 and 9 moved by Shri P.
Chidambaram to clause 15 to the vote of the House.”

The motion was adopted.
MR. CHAIRMAN: The question is:
“That clause 15, as amended, stand part of the Bill.”
The motion was adopted.

Clause 15, as amended, was added to the Bill.
Clause 16 Amendment of section 3

SK. SAIDUL HAQUE(BARDHAMAN DURGAPUR) : I beg to move:
Page 12, after line 18, insert—

“Provided also that the percentage of Share-holding of the
Central Government in any corresponding new bank to total
Share Capital of such corresponding new Bank shall not be
decreased by any increase or reduction of paid-up share
capital.”. (26)

Page 12, omit lines 27 to 35. (27)

MR. CHAIRMAN: I shall now put amendment Nos. 26 and 27 to clause 16 moved
by Sk. Saidul Haque to the vote of the House.
The amendments were put and negatived.
MR. CHAIRMAN: The question is:
“That clause 16 stand part of the Bill.”

The motion was adopted.

Clause 16 was added to the Bill.E


S Ramaswamy
fd. by k4
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Clause 17 Amendment of section 3

SK. SAIDUL HAQUE: I beg to move:
Page 13, after line 3, insert —

“Provided further that the percentage of Share-holding of the Central
Government in any corresponding new bank to tal Share Capital of such
corresponding new Bank shall not be decreased by any increase or
reduction of paid-up share capital.”. (28)

Page 13, omit lines 16 to 23. (29)

MR. CHAIRMAN : I shall now put Amendment Nos.28 and 29 to Clause 17
moved by Sk. Saidul Haque to the vote of the House.

The Amendments were put and negatived.

MR. CHAIRMAN: The question is:
“That clause 17 stand part of the Bill.”

The motion was adopted.
Clause 17 was added to the Bill.
Clause 18 was added to the Bill.
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Amendments made:

Schedule

Page for lines 4 to 7, substitute-

14,

‘1 The
Indian
Contracts
Act,

1872
(9 of
1872).

Saving of a
guarantee
agreement of
a bank or a
financial
institution.

In section 28, after Exception 2, the following
Exception shall be inserted, namely:-

Exception 3.— This section shall not render
illegal a contract in writing by which any bank
or financial institution stipulate a term in a
guarantee or any agreement making a
provision for guarantee for extinguishment of
the rights or discharge of any party thereto
from any liability under or in respect of such
guarantee or agreement on the expiry of a
specified period which is not less than one
year from the date of occurring or non-
occurring of a specified event for
extinguishment or discharge of such party

from the said liability.

288
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Explanation.- In Exception 3,-

(1) the expression “bank” means —

(a) a “banking company” as defined in
clause (c) of section 5 of the Banking
Regulation Act, 1949;

(b) “a corresponding new bank” as
defined in clause (da) of section 5 of
the Banking Regulation Act, 1949;

(c) “State Bank of India” constituted
under section 3 of the State Bank of
India Act, 1955;

(d) ““a subsidiary bank™ as defined in
clause (k) of section 2 of the State Bank
of India (Subsidiary Banks) Act, 1959;

(e) “a Regional Rural Bank”
established under section 3 of the
Regional Rural Banks Act, 1976;

(f) “a Co-operative bank™ as defined
in clause (cci) of section 5 of the
Banking Regulation Act, 1949;

(g) ‘“a multi-State co-operative bank”
as defined in clause (cciiia) of section 5
of the Banking Regulation Act, 1949;
and

(i1) the expression “a financial institution”
means any Public financial institution within the
meaning of section 4A of the Companies Act,
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2. Indian
Stamp
Act, 1899
(2 of
1899).

Conversion of
a branch of
any bank into
a wholly
owned
subsidiary of
bank or
transfer of
shareholding
of a bank to a
holding
company of
bank not liable
to duty.

After section 8D, the following section shall
be inserted, namely:-

“8E. Notwithstanding anything contained in
this Act or any other law for the time being in
force,—

(a)  conversion of a branch of a bank into a
wholly owned subsidiary of the bank or
transfer of shareholding of a bank to a holding
company of the bank in terms of the scheme
or guidelines of the Reserve Bank of India
shall not be liable to duty under this Act or
any other law for the time being in force; or

(b)  any instrument, including an instrument
of, or relating to, transfer of any property,
business, asset whether movable or
immovable, contract, right, liability and
obligation, for the purpose of, or in connection
with, the conversion of a branch of a bank into
a wholly owned subsidiary of the bank or
transfer of shareholding of a bank to a holding
company of the bank in terms of the scheme
or guidelines issued by the Reserve Bank of
India in this behalf, shall not be liable to duty
under this Act or any other law for the time
being in force.

Explanation.—
(1) For the purposes of this section, the
expression “bank” means—

(a) a “banking company” as defined in clause
(c) of section 5 of the Banking Regulation
Act, 1949;

(b) “a corresponding new bank” as defined in
clause (da) of section 5 of the Banking
Regulation Act, 1949;
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. The

Reserve
Bank of
India Act,
1934

(2 of
1934).

(c) “State Bank of India” constituted under
section 3 of the State Bank of India Act, 1955;

(d) “a subsidiary bank” as defined in clause
(k) of section 2 of the State Bank of India
(Subsidiary Banks) Act, 1959;

(e) “a Regional Rural Bank™ established under
section 3 of the Regional Rural Banks Act,
1976;

(f)  “a Co-operative bank” as defined in
clause (cci) of section 5 of the Banking
Regulation Act, 1949;

(g) “a multi-State co-operative bank” as
defined in clause (cciiia) of section 5 of the
Banking Regulation Act, 1949;

(i1) For the purposes of this section, the
expression the "Reserve Bank of India" means
the Reserve Bank of India constituted under
section 3 of the Reserve Bank of India Act,
1934,

In section 8, in sub-section (4), for the words
“thereafter until his successor shall have been
nominated”, the following shall be substituted,
namely:-

“shall be eligible for reappointment:

Provided that any such Director shall not be
appointed for more than two terms, that is, for
a maximum period of eight years either
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continuously or intermittently”.

4. The In section 9, in sub-section (3), for the words
Reserve “thereafter until his successor shall have
Bank of been appointed and shall be eligible for
India Act, reappointment”, the following shall be
1934 substituted, namely:-

(2 of
1934).
“shall be eligible for reappointment:
Provided that any such member shall not
be appointed for more than two terms, that
is, for a maximum period of eight years
either continuously or intermittently”.

5. The State  In section 7, in sub-section (3), the words
Financial and figures “and the Banking Regulation
Corporati  Act, 1949” shall be omitted.”. (10)
on Act,

1951
(63 of
1951).

Page line 8, for “2”, substitute “6”. (11)

14,

Page line 11, for “3”, substitute “7”.  (12)

14,

Page line 14, for “4”, substitute “8. (13)

14,

Page line 17, for “5”, substitute “9”.  (14)
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14,

Page line 22, for “6”, substitute “10”.  (15)
14,

Page line 26, for “7”, substitute “11”.  (16)
14,

Page line 29, for “8”, substitute “12”.  (17)
14,

(Shri P. Chidambaram)

MR. CHAIRMAN: The question is:
“That the Schedule, as amended, stand part of the Bill.”

The motion was adopted.

The Schedule, as amended, was added to the Bill.

Clause 1 Short Title and Commencement

Amendment made:
Page 1, line 5, for “2011”, substitute “2012”. (2)
(Shri P. Chidambaram)
MR. CHAIRMAN: The question is:
“That clause 1, as amended, stand part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:
Page 1, line 1, for “Sixty-second”, substitute “sixty-third”. (1)
(Shri P. Chidambaram)
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MR. CHAIRMAN: The question is:
“That the Enacting Formula, as amended, stand part of the Bill.”

The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Long Title was added to the Bill.
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SHRI BASU DEB ACHARIA : Sir, in protest we are walking out.

19.04 hrs

At this stage, Shri Basu Deb Acharia and some other
hon. Members left the House.

SHRI P. CHIDAMBARAM: Sir, I beg to move:
“That the Bill, as amended, be passed.”
MR. CHAIRMAN: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.

SHRI P. CHIDAMBARAM: Sir, | thank every section of the House.

295
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19.05 hrs
RE : LAND ACQUISITION, REHABILITATION
AND RESETTLEMENT BILL, 2012

MR. CHAIRMAN: The House shall now take up Item No.29, Land Acquisition,
Rehabilitation and Resettlement Bill. Shri Jairam Ramesh.
... (Interruptions)
THE MINISTER OF RURAL DEVELOPMENT (SHRI JAIRAM RAMESH):
Sir, I beg to move that the Bill be taken into consideration.
... (Interruptions)

A o Rig (mivrere): wwfa weieT, ey e wAa 81 w1 gl gfi oo, gHatad
3R gedavTos fadge HIg AERY fdel 781 & dfch Yo Hewayul fder &1 & qwerar g fb U9
TR fqel W SEA-B # AR € g ARy, 39 W Stegdrotl # faar € g Ayl g
ST &Y I8 3T ot fh Ife 30 99 & URY A & WRAR b gRI I8 fdof 31 71T eIl a1 59
R IRAAS fARIa =@l 81 T8 8l 3R I8 A Al [T 3R oIt | wika 81 T @l
BIaT| I8 a1 9= & ofd § o1 T 2| YRS g9y fh WRBR BT HIT g © b Siecaroit ¥
9 a1 &1 wRa &1 faan ... (@r@em) 3% I8 9t oSl & B8 7N Ugel e ¥ U @l
g1 &l ... (FaEE) AfT WdE 7 30 WS HHS DI Woll fam A1l ST et 7 1 39w
VHHUSI & € S0 A N YHHISI Bl TR 7 T8l A1 2] IR 7 B NHHUSIT
B AMT § 3R PO P T8l A gl BT YHAST Pl WHR 7 &l A4 8 [T W A9
fraR &= =l saforg § 9% e wxal g 6 afe 99 wewd § @1 A1 1 99s @1 9
g1 fear S 3R ofe Vi fad & av & =it 99 & faar @1 srar s o838 & 30
YR R fer S|

BRI YT T I ? f WK AR SR WHE WEAd B dl 99 doic 9F URH BTl
TG 99l 99 B URY A B 39 T B dR, 39 W fIaR & 390 Sleg 9 STeg Ut foan
S| E
M gorw g aea (Aagd): wumfa of, a8 @& € 6 4 sfduse Rdus Seearst 4
AR TRT 21 I8 QR < & [hami A AR 5l N R © P 89 ol I S R S
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Tl PR UV B| SAAIY B9 T © b SR HY T GF d& a1 a1 oy ey 59 ™
T F W 98 B 9D T8 Al ad T 2. () oS ged 98 8 s ¢ %
e @ SHiF wfd a¥ f ufaerd Ba 8 6 8 SR SN 96 @ § Ao 8n b
2 ¥ IemER welt @1 S¥ § YA ol ([1au) $9 oy ST R &R I ... ([39eT)
SO 89 @Ted € 6 3 oreme R & oY ofTel 93 % @l faan Sy l... (@rger)
[UMIY ARG : S B, AU U] WIGAT AT B Al |

... (caagm)

SHRI BASU DEB ACHARIA (BANKURA): Sir, there are as many as 155
amendments; and there are also 14 new amendments — very important
amendments. All these amendments have been circulated today only; at 11 a.m.
the Members were able to get the copies of the amendments. It is a very important
Bill; it has been hurriedly brought before the House. We are not aware that this
Bill would come before the House today. BART J€! fagd g 6 g Agayul fadd &1
3] STeadTell # T ATBR el A H AR A A1feh 9 S RN AN 2. ([aem)

MR. CHAIRMAN : You made your point.
S qYq JER ¢ B YN 155 AN <G b, Tdl B gD AR ID dIg Fad H AT =l
BT 3R I8 UIRT BT | I8 BRI e 2. (aem)

MR. CHAIRMAN: You made your point. Please be seated.

W. WA I (SHGH): FHTIRT ST, ST G831 @IST 3 3fe) TR dldd & 997 o, s9a
fog arueT 9gd g=are| M1 Wigc 3T 37X &l U, Pl foike 3l faomw 4 I8 fadt 72
o1, AT Bl e 3l A5 3 e STl 3l S @ 6 e & orgaR afe faslt fadt
H HIMGT o1 € A1 BH W DA Y o Usel o B & BH DI AT o bl Hibl el
el gav1, el uar ® 6 uE o dwdy Affd § o R sregen sl g
Aglo &l S Udh R &1 afd 39 RuE & ag ff #0 #8iea 14 deied og 8 et
Pls offd, Bl (SqH daary dRfa § & ggl ... (Faum)

MR. CHAIRMAN: Please conclude now.
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. [ I ;399 TS T 899 TP AT § I8 Harel Sor o7l fuerry |ded 3 S 9ty
o foram) # ey orel e, fadt we & oy HAY Weley @1 qarsy & 9 f9d onft At
of A1 I R ¥ Wwey |y 6 S & fog S Sl (@)
[Uf wgied ¢ 3 B, MU Ayl HA S SEE § @ B

. ()
W, AT I ¢ SH AR H BHA A1 S ARET ST | (1ger)

MR. CHAIRMAN: You can associate; please send your names.

et e W don wed Brt wet (s wwer =) : W wurafy oft, A9 |9 Wi @
I G | H YD ATGTIRI BT AR BRAT gl I8 9gd Aol [t g1 Qe T8 98 Febarl
Fifp $H AdD! WAl Tal 8| 39Ty Ud & U § fF 8rTel 9 W ' 39 i W
ﬂ?ﬁﬂﬁl@ﬂ o fE St 5 ®ET 8, B9 39 Y H AT | s g Bl WIHR B §Y

B G 3Tl A H Ugel TR WR AT |, (raem)

MR. CHAIRMAN : The time of the House is extended by one hour.
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19.11hrs
COMPANIES BILL, 2011

MR. CHAIRMAN: Now, the House shall take up Item No.30.
Shri Sachin Pilot.

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
(SHRI SACHIN PILOT): Sir, I beg to move:

“That the Bill to consolidate and amend the law relating to
companies be taken into consideration. ”

ARGy, IE 984 ol §HY IF R@ IS |l & folg omar 7l § a9 daw # $9a dR
H g @redn g b I f9et 9gd Aewqol 1. (aum)
[HRT AEIed ¢ HA Sl 999 < I ©, PUAT AT AHT AN A 8 G|

2 ARA T HEIGY, PHUAIS BT UBAl B 1 1913 H F1 o1, IAD e GARl Bl

HT 1956 H 11 T 1950 H W91 HHCST g1 oY 3R UGl HUSIS Yare 1956 H o] g7l A«
Y <APR TS AP S DT H 25 AMGT §U 3R FHY M AT o7 b 8F AN Y VAT BT
AR AT ST gqeld Y AR Bl AR Pl Tl A8 A YaId BR G | § A& DI g1 <real
g {5 |9 1956 W T4 Ig HIH a1 o1, IF GAY W H 30,000 HUAS o R A, a9

2012 ¥ YT WG S A BUAS & TARI AFAT & b 5@ Yeb B aal ®, I8 A
U VAT 9 8, S Aed | UF B & 918 WIS HHS H TN, WIST A I I D IS,
I8 g AR & fou &R s9d & a1l A aR RS A B RS 3718 3R
Sl IR BT SD! Hed [HAT §l 39 7 & SR TheT HHET DI 193 RabAsu=a off, [
H 186 RHHSTT 89 Y& ORe A 2| I8 39 I Bl USRI &Rl & b o9 I8 et a7 @
o1, I Y T N WIS P & [, TM ANl A A1 TR AR Ja I by
3R Ush UaT fdel 91 @Y BH BIR DY &, S A dTel 980 o AHY b Ta-9 DI KT
AR | UREie dR W TaeE % WWPR & d8d <@l Sl AT, Al 3fq PHRUNS

* Moved with the recommendation of the President.
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T Ueh VAT el a1 &, O 99§ Usel 84 TSI _Al TS| T[S HRUNES T U
v fqwr 8, S g wR A dfdew Bar B0, olfde HRA Pl 9 ¥ DI I SRRdl D
TR T YHT STl TS| I8 98d AUl 9t 8, 98 o1 [l & 3R I8 9t &S aui &1
FHR T B AT 2 ... (FaeT)

it o g o1gR (FRTR, R.u.): vl weiey, AT 9ewil &1 de 5 9 o e
W I3 AN ... (@r9em)

|HTIRY WRST ¢ 3T AN SR WA BIdR 96 S | #4 Sff gader ¢ =@ 2

SHRI SACHIN PILOT: The issue of corporate governance is very well taken up
in this Bill. I will just outline a few large points of the Bill and we will have a
larger discussion when I will give reply to hon. Members’ queries and comments.

Sir, growth is important for the country and to my mind growth should be
long term, sustainable, equitable but more importantly, growth should also be
responsible. Therefore, the responsibility of taking this country forward certainly
lies with the Government of the day and the State Governments but increasingly
so, | think the corporate entities of this country, the private players, the enterprises,
the entrepreneurs also have an increasingly larger role to share in making this
country a prosperous, functional forward looking nation. Therefore, Sir, the issue
of corporate social responsibility has been taken up in this Bill.

I am happy to inform the House that we have undergone a large study
globally and we have learnt there are only two countries in the world where there
1s some sort of CSR regulation. The countries are France and Indonesia.E But
we believe that in India we must have the corporate entities contribute
meaningfully and while they do that, it is for the first time and India perhaps will
be the first country that will have Corporate Social Responsibility as a statute. |
must thank the Standing Committee on Finance and all its Members for having
really forced this issue to be a part of this Bill.

Sir, the CSR provision in this Bill is the following. It is now mandatory for

certain class of companies to contribute 2 per cent of their net profit into the
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communities in which they function. It is because every company, be it
manufacturing or production companies, they work in certain areas and we believe
that it is these companies who must also give back to the society. Giving taxes is a
responsibility of the company, but to have a corporate social responsibility as a
part of their functioning, I think, will go a long way in clearing the air as we go
forward. We have seen a big division in this country, the divide between the rich
and the poor is getting bigger and bigger. It is about time that we do a perception
correction. That can only be done if the companies themselves move forward and
show that they are responsible, sensitive and they want to give back to the society.
Therefore, CSR has now become a mandatory part of this Bill.

Sir, we also have focussed upon self-regulation. We have focussed upon
transparency in functioning. In this Bill we also have a lot of focus on making sure
that the compliances are made, the rules and regulations are complied with.

The other point is about the remuneration of the Members of the Board.
Increasingly we see -- because of proliferation of media, television and
newspapers — and every citizen of this country knows that people who are earning
a lot of money through these companies are getting exorbitantly high remuneration
for their services. In this Bill there is a provision in this regard. Earlier, Act had
provided that 11 per cent of the profit is the maximum amount that the Board
Members could have collectively got as remuneration. But here it has been said
that if companies want to pay their Board Members a lot of money, they may do
so, but they will have to tell that in the meeting of the shareholders about it and
will also have to reflect that in their books about what is the average salary that an
average salary that an employee is getting. The average salary of an employee has
also to be shown to the world and also the amount of salary that a Member of the
Board is getting so that there is some parity and disclosure.

Sir, in this Bill we have focussed a lot on protecting the shareholders. As
you know there have been a lot of instances in the recent past about corporate

fraud. I think, every time we hear about a fraud we have a knee-jerk reaction; we
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start investigation; we try and pinpoint the guilty party and all the agencies start
working once the act has happened. We believe, today we have technology and so
the fraud must have to be detected before the fraud happens. We are trying to use
the technology and the data base to make sure that we are able to identify the
pressure points before the fraud actually takes place. What pains me most about
these frauds is certainly the people who invested money. But it is all known that
people with large resources have access to good bankers, good lawyers, good
accountants and they can also go to courts and use various mechanisms to recover
their money but our heart goes out to those small investors, those retired
individuals who have small pensions and when they invest their Rs. 10.000 or Rs.
20.000 in companies which promised them 20 per cent, 30 per cent or 40 per cent
return and then they run away with their monies, these fly by night operators, this
Bill will comprehensively deal with any company that is trying to be fraudulent
especially with the small investors. The middle class in our country has faith in
our economy. Therefore, regulations are being put in place so that frauds are
detected hopefully before they happen. In the case of the fraud actually happening
it is the small investors, where we have to protect the interest of the small investor
in any part of our country.

We are also making sure, Shri Dasgupta is not here, by taking into account
the interest of the people who work in the companies. The shareholders are
important. The management is important. But, I think, what is also important are
the workmen and the people who get salaries. There is a long list which I can read
out in which we have taken care of this aspect. [ will just quote one part of the Bill
which will substantiate this point. It says that the companies must be responsible
for the people they employ. The wages and salaries of workmen will be payable
for a period of two years, protected in the case of winding up of a company and
such payment will have an over-riding effect over all other claims including those

of the creditorS.E is these people’s salaries and wages that we must protect.
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There are other provisions which I will be able to elaborate as we have further
discussion.

We have also seen cases of collusion. We have seen auditors in the Satyam
case colluding with the management and then try and rob the shareholders of a lot
of money. In this Bill, we have also provided that an auditor cannot audit the
same company for more than five years because then the relationship, I think, gets
too comfortable and they are able to give rise to a lot of fraudulent activities.

This Bill also provides for freezing and attachment of assets of persons
under investigation. So, when companies are under investigation and when an
individual is trying and sell off those assets to recover some money with the
Tribunal’s approval, we will be able to freeze and attach those assets.

We are also giving statutory recognition to Serious Fraud Investigation
Office. The SFIO is an entity that looks into frauds that happen in all parts of our
country but it is important to understand that once the Companies Bill becomes a
law, it will also give a sense of comfort to those people who look at India as a safe
place to invest. 1 think, this Ministry will be an enabling Ministry so that
environment of investment takes place.

Sir, everybody understands that today, we need to create jobs for young
people in this country and to create jobs, we need investment. Everybody also
understands that the Government alone cannot provide jobs. Therefore, private
entities who come and invest will create jobs and we must not create an
atmosphere where there is a fear about investments.

When I talked about CSR, I had a meeting with all the industry chambers
and I told that this is a Bill that we are bringing in good faith. To be very honest,
Sir, there were some suggestions made to us saying that this Bill should be more
stringent, corporates will try and get out of CSR, people will try and fudge figures,
they will not do this and that to try and help the community. My response to them
was that the citizens in this country are as much Indians and want to improve this

country. So, we must make the law in good faith hoping and assuming that their
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objective and the Government’s objective is the same. We must be in alliance
where we give enough freedom to the companies to invest in the communities
because this is the customer base for them. This is the revenue that they will
collect. So, the companies must also come forward to cooperate. But, as I said
earlier, there is unanimity in the Standing Committee and in the Government that
we must have 2 per cent compulsory Corporate Social Responsibility that the
companies themselves will do.

Sir, there was a fear which some companies had. They feared that there be
inspector raj and there will be inspection of books. So, we have said that they may
spend the money, self report it and make it project driven. And there is a template
which we will be put up on the website where the entire country and the world can
see as to what kind of CSR activity which any company is doing.

We also understand that sometimes, people in this country have said that it
1s very easy to open a company but almost impossible to shut it down. To close a
company, we have to approach the honourable High Court. There is a provision to
create a National Company Law Tribunal that will take care of many things
including winding up of companies. This Bill has path-breaking clauses and
schedules inside. We also now thought of having a one-person company. We
have now removed certain restrictions for one-person company. This is a new
concept to have a one-person company. It will give a lot of opportunity for young
people to show their entrepreneurial spirit to come forward and invest in our
economy.

I do not intend to make a very long speech in the beginning but it will
suffice to say that this Bill has been in the making for many years now. It has a lot
of recommendations of the Standing Committee and almost 98 per cent of the
recommendations have been fully accepted. I hope that this Bill will receive
support from all corners of this House. This Bill will really pave way for a
futuristic looking India where we have good corporate governance, CSR,

investment, job creativity, growth and we also have compliances.
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Everybody understands that if companies are committing fraud, are taking
people’s money and playing around with regulations, we must come down hard on
them. But while we impose this strict legislation on the companies, we also have
to give them enough confidence and elbow room so that they can have confidence
in India. Just now, the Finance Minister was saying about India’s economic
growth. This growth has to be nurtured further. I think the alliance between the
Government, the citizens and the corporate worl to come to a point where we
have confidence in each other.

I also believe that when you make a law, nobody can legislate for all
eventualities. But we are legislating to make sure that the 60-year old Bill gets
replaced with the forward-looking Bill. This Bill, I think, will also pave the way
for a much more transparent functioning of the corporate world. We have
provisions for having Independent Directors on the Board. It will be mandatory for
certain class of companies to have at least one woman Director on the Board so
that the women also get a part of the representation in a certain class of companies.

I will not go on for much longer. It is quite late. But I look forward to get
the support from all corners of this House. I will try my best to include all the
suggestions that the hon. Members will make and reply to their queries. Even after
this becomes a law, when the rules get drafted, even at that stage I will have a very
transparent functioning of this legislation, will invite all stakeholders, including
Members of Parliament. All your contribution and participation in this debate and
beyond will become part of the recording and I hope to carry everybody along as
we move forward to pass this Bill.

MR. CHAIRMAN: Motion moved:

“That the Bill to consolidate and amend the law relating to
companies be taken into consideration.”
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SHRI SHIVKUMAR UDASI (HAVERI): Mr. Chairman, Sir, [ seek your
permission to speak from this seat.

MR. CHAIRMAN : All right. Permission is granted.

SHRI SHIVKUMAR UDASI :  First of all, I would like to thank you for giving
me an opportunity to start the debate on the Companies Bill, 2011. I would also
like to thank our leaders Shrimati Sushma Swaraj and Shri Yashwant Sinha for
giving me this opportunity to start the debate on the Companies Bill, 2011. Before
starting the debate, I would also like to congratulate our young and dynamic
friend, Shri Sachin Pilot, for becoming the Minister of the Ministry of Corporate
Affairs. I also wish him all success in handling his Ministry.

Coming to the subject of the Companies Bill, 2011, the Companies Bill was
first enacted in 1956. In the last 55 years it has been amended 25 times. At that
time, as the hon. Minister was mentioning, there were around 30,000 companies.
But right now we are having more than eight and half lakh companies. Many
changes have taken place in India post -1991. I want to refresh your memory by
saying that when the Companies Bill was started in 1956, the economy in this
country had a communist orientation; in the next two decades it had a socialistic
approach; after liberalization, i.e. post-1991, we all know, it is more of a market
economy and it has a capitalistic orientation. We all know that.

Indian economy has seen substantial changes post-liberalisation. It has seen
vast expansion and growth in the last two decades. So, change in regulatory
structure for corporate sector is very much necessary to address issues relating to
regulatory harmony, good corporate governance, good corporate practices and
technological improvements. The Companies Bill drafted in 2009 seems to have
become the Companies Bill, 2011. Is it just a chronology or pathology? I think the
truth lies in-between. With a number of big national scams inexorably winding its
ways to the corporate sector, it would be highly irresponsible if the new companies

legislation does not keep pace with this sordid development. Experience has
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shown that it is not the mere change of law alone which matters, it is the effective
administration of law which matters more. For example, the other day, i.e. on last
Friday, the hon. Minister had stated that two and half lakh companies have not
filed their financial statements. Clause 211 of the Companies Bill 1956, and clause
129 of the Companies Bill, 2011 states that financial statements of all corporates
should be given to the Ministry of Corporate Affairs with the regulated audited
accounts. , making mere law is not important but how effective the
administration of law is what matters much. So, I am trying to say here that it is
but natural to expect the new Companies Bill to be better than the existing one in
all respects. But if this has to happen, let us engage in a constructive and
introspective discourse on how the new company legislation should address the
challenges of a rising India.

The new Companies Bill has 29 Chapters, with 470 clauses and the 470"
clause has 7 Schedules and 15 salient features. So, as compared with the 1956 Bill
which had 700 sections, however, in reality, the new Companies Bill will have
more provisions if one were to take into account the number of rules that are on
the anvil. Rules have to be formulated on at least 350 items listed in the Bill by
the Ministry. It will not be surprising if effectively the new law ends up having
1000 or even more provisions.

As far as the Standing Committee Report is concerned, the hon. Minister
was telling that most of the recommendations have been accepted by the Ministry.
There are around 10 more recommendations which have been either not accepted
or partially accepted; 21 new proposals which were not included in the 2009 Bill
were sent to the Standing Committee and they were included in the
recommendations and included in the Bill. The rules should be prescribed by the
Ministry at a later date. The motive of consolidating the law would be difficult to
achieve if so many rules are to be prescribed. It is not yet known when and how
these rules will be framed. The Ministry will be able to change the Companies

Law time and again without getting Parliamentary sanction. The result of such a


rbn
Contd. By   Q4   

rjs
Udasi cd


18.12.2012 308

huge amount of subordinate legislation is that it gives enormous amount of clout
to the bureaucrats in the Ministry. In the anxiety to reduce the length of the Act,
many substantive aspects of law like definition of Key Managerial Personnel and
related party, class of companies that may have layers of subsidiaries and number
of subsidiaries, duties of debenture trustee, etc. have been left to be prescribed by
the Rules. My apprehension here is that what will happen if we are not
formulating the rules. The hon. Minister has to take a cue from the Finance
Ministry about the pre-publication of Draft Rules so that all the stakeholders
would give their views. Before formulating the rules, you have to have the pre-
publication of a Draft so that all the stakeholders can give their opinions and their
views. Then, the Government will straightaway notify the rules.

Clause 469 of the Bill has no provision of any pre-consultation. I would
urge upon the Government and the Minister to take a cue from the approach taken
by the Government in deliberating on the GAAR proposal in the Direct Tax Code
with all the stakeholders so that their concerns are taken on board before finalising
the provisions. You should give substantial amount of time to them so that a
consensus is built on it.

The hon. Minister while piloting the Bill said that he would be taking into
account the consensus of all the stakeholders; would do it in a transparent
manner. [ appreciate it. He has to clarify one thing. If you give more time to the
stakeholders, then, inputs can be given by the stakeholders so that there will be no
chance of getting the blame. Otherwise, you will be getting the blame out of it.

I would like to mention some of the salient features which the Government
has made in the 2011 Bill which are appreciated. They include having e-
governance. The concept of CSR is being introduced for the first time with
enhanced accountability on the part of companies. There is a provision for a
woman Director. There is the concept of the National Company Law Tribunal
(NCLT) in view of the 11™ May, 2010 Supreme Court’s Judgement; there is the

investor protection. The Serious Frauds Investigation Office (SFIO) is getting for



18.12.2012 309

the first time the statutory status all of which we welcome. But I would like give
some suggestions in this regard.... (Interruptions)

The hon. Minister was talking about transparency. So, according to clause
29 of the 2011 Bill, de-mat securities is mandatory for listed and such class of
companies as may be prescribed optional for others.EThe clause mandates that
all companies making public offer and other clause of prescribed companies can
issue securities in DMAT form. Since this is a good corporate measures which will
eliminate frauds related to loss of securities, the Ministry should in a time bound
manner make this clause applicable to all companies. As the Government has done
in many other cases, let the Government fix a time bound frame so that all the
companies will have a DMAT share certificate.

When it comes to clause 326 — he was saying about providing for
overriding preferential payment to workmen dues, and debts due to secured
creditors in case of winding of a company, we appreciate but I would like to know
how the Minister has come to the conclusion of paying workmen salaries and
wages only for a period of two years and how practical is it. I am saying so
because if a company is winding up - how can the company pay wages two years
in advance and how have you come to the conclusion in fixing two years? [ would
like to seek the clarification of the Minister on these issues.

The Bill also intends to transfer certain powers presently being exercised by
the Company Law Board (CLB) to the Central Government. The transfer of
certain powers from a quasi-judicial body like the CLB to the Executive will also
have its unintended consequences. If past experience is anything to go by, there is
every likelihood of misuse of this power by the concerned officials by way of
resorting to redtapism. The bureaucrats will have the freedom to use their
discretion for a price giving rise to corruption. To ensure that, the proposed
discretionary powers are not misused by the bureaucrats, the Ministry should

provide for safeguards by way of detailed guidelines. Guidelines are very much
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important to ensure that discretionary powers should not be used by the
bureaucrats in the Ministry.

About the SFIO, I would say that it is a welcome move as it seeks to
reform the institution of SFIO with the intention to strengthen the investigation
mechanism by giving it a statutory status and prescribed powers. The power of
arrest will not only allow them to be taken seriously but also help prevent
destruction of evidences by the accused.

The Ministry has said that in appointing the SFIO in clause 211(2), the
Serious Fraud Investigation Office shall be headed by a Director and consist of
such member of experts from the following fields appointed by the Central
Government from among persons of ability, integrity and experience in banking,
corporate affairs, taxation, forensic audit, capital market, IT, law or such other
fields as may be prescribed. I am unable to see how the Office is going to find this
type of people, where is the capacity and how would you overcome. These are the
serious points to be clarified by the Minister. Merely making law does not help.
We have to see how are you going to get the officers; how are you getting them on
deputation. When a person comes from a different Department, he will be there for
some time, and then, he moves out. My concern with that is, how effectively it
would be and how would it be challenging to the Ministry to have this law.

Regarding separation of Chairman and CEO or the MD, clause 203 says
that the same is mandatory unless the article of the company provides. Otherwise,
it gives the company an easy escape route. A better governance system requires
that statute should provide for separation of power rather than leaving it to the
corporate for doing it voluntary. It should be made mandatory there but it should
be through clause, otherwise, they would escape through this escape route. I need
the clarification from the hon. Minister on this clause 203. E

Sir, Clause 149 read with Schedule IV is an attempt to legislate good
behaviour into law. Some of the clauses in the code are really absurd. For

example, one of the clauses relating to role and functions provides that
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independent Director shall balance conflicting interests of stakeholders. Now, a
Director in a small firm in times of sluggish demand will look at firing an
employee to protect the company’s interest rather than looking at protecting the
employees’ interest. The Ministry had constituted a Committee under the
chairmanship of Shri Adi Godrej to formulate a Policy Document on Corporate
Governance. In its Report dated 18™ September, 2012, the Committee has
observed as follows:

“Good governance cannot be imposed. It must emerge from a
changed social culture, taken down to the level of the corporation by
capable and committed Directors and executives.”

So, I want to know whether that Committee’s Report has reached the
Ministry and whether you have included any suggestions given by that Committee
in this Bill. I want to have this clarification from the hon. Minister. The need is to
promote such an ecosystem in which capable and committed independent
Directors contribute their best to strengthen the board process and for their efforts,
the independent Directors are sufficiently incentivized. In this regard, it is
pertinent to note here that Clause 197 (7) of the Bill prohibits stock options to
independent Directors. SEBI Guidelines allow ESOPs to independent Directors.
Global practices relating to ESOP permit stock options to independent Directors,
but independent Directors are expected to contribute to shareholder value creation.
So, any remuneration mechanism that delinks their remuneration from value
creation would discourage them from performing the larger role of contributing to
shareholder value creation. This is a point to be noted and something has to be
done for this also.

When it comes to Corporate Social Responsibility (CSR), I would like to
know whether the current understanding of CSR in India is relevant and adequate.
This is a big question right now. What are the different delivery systems for CSR

programmes in India? Basically, we should try to find out what are the differences
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between CSR, Business Responsibility and Responsible Business Conduct. How
can a supporting policy environment for its operation be developed in the country?

Sir, the hon. Minister was saying that this is the first time that CSR is being
introduced in our country. There is a debate on CSR in India among Government,
civil society and business community and it seems to be raising more questions
than answering them. Various quarters have approached the issue differently
leading to this confusion. There is such a variety in these discussions that many in
the audience, including myself, are confused. What is CSR? How is it going to be
delivered? How are we going to integrate it? How can it be enabled? How can it
be mandated? These are some important questions. Nobody is having answers to
these questions. How practical will CSR be in our country? If you are having self-
regulation on the corporate sector, how will it work? The hon. Minister was saying
that stakeholders were complaining about CSR. So, we would like to know as to
how it can be delivered and how it can be integrated. The subject of CSR has a
long evolutionary history in India. The evidence is witnessed in the words of great
thinkers and visionary leaders of the country right from Kautilya in the 4™ Century
B.C. to Jamshed;ji Tata in modern India, Mahatma Gandhi to Narayanamurthy etc.
All said and done, CSR was virtually unknown till recently. But it is today one of
the most important topics for discussion for everybody.

Business, undoubtedly, has a responsibility for wealth creation, but it has
also responsibilities for social problems created by business or by other causes,
beyond its economic and legal responsibilities. Corporate activities should be such
as to cause less harm and more beneficial outcomes for society and people. When
society gives licence to business to operate, it is only fitting that business serves
society too, apart from creating wealth.

MR. CHAIRMAN : Please conclude.
SHRI SHIVKUMAR UDASI: Sir, as the hon. Minister said, this is the first time
they are introducing CSR. So, I think, deliberation on CSR should be given thrust.

I request you to kindly give me another two minutes.
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E CSR has been defined in a number of ways by leading global
institutions. One of the most comprehensive definitions was coined in 1998 by the
World Business Council for Sustainable Development, an alliance of 200 leading
global businesses committed to promoting the role of business on sustainable
development issues.

According to this definition, CSR is the continuing commitment by
business to behave ethically, contribute to economic development while improving
the quality of life of the work force and their families as well as of the local
community and society at large.

In 2011, the European Union adopted a much simpler yet more
comprehensive definition of CSR as a responsibility of the enterprises for the
impact on society. This replaced its earlier 2001 definition of CSR, a concept
whereby companies integrate social and environmental concerns in their business
operations and in the interaction with their stakeholders on a voluntary basis.

The new definition marks a significant progress towards encompassing all
dimensions of sustainable development into CSR policies and practices as
compared to the earlier emphasis on impact. A note worthy difference is the
addition of economic element. It hereby touches all the three elements, social,
environmental and economic of sustainable development. Sir, with these few
words, I conclude my speech and draw the attention of the hon. Minister to clarify

some of the doubts that I have raised in my speech.
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MR. CHAIRMAN : Hon. Members, I have a list of seven or eight Members to
speak on this Bill. If the House agrees, the time of the House may be extended by
one hour.

SEVERAL HON. MEMBERS: Yes.

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Mr. Chairman, Sir, I
would like to make a submission. I would appeal to the Members that we have to
take this Bill to the Rajya Sabha. Please understand my dilemma. Please be brief
so that this Bill is passed today itself. ... (Interruptions)

MR. CHAIRMAN: I think, the House agrees. The time of the House is extended
by one hour.

Now, Shri Shailendra Kumar ji. E
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|ufy wEed ;@ wfera w
$ Yo AR : 7EIGT, § GATS B R g Had Q- W@rEcy I T

39 UBR Bl ST WiS B dAlell U 8, 39 TR Hels W A& B Y| & db
ISR & R DI q1d MU Hel 8, d <61 § 6 S 31l BAR T8l ARPRI IUHH oFT B
g S A W e HHATRAT B aER ¥ @1 w® & Ag PN Al ARy fp K A
B T8l s T, T AN T el A oS & §, B9 I8 T8I Ped (b ITd] IUSS, S
off, aife fom il =1 Weer 9 ofe faan B, S5 mafiear < =ifey & S 39 sufvn #
eIy AaT 1 TR UG B 3R IThT ASHR & I [ILT 3aER UM &Y, I8 WX hgdl
BT Aded gl IS DIRE HU BT B AN P A Aol ol B A1 TSN IuHA T,
SOH IMTRIIT &I Wl ¥ae 8l S .., T8, § 99 W fa9y &9 < f g9 fa9y Jar
BT AR T HY, T ST JSFR & EWR I B 919 37T Hal 8, 98 2 81 g

I HU A SR e WM @t 9 MUY e ®, I 9gd ot 9 gl
IR el AT Bl AT GRAE H DIs a1 MU a1 A= 970 $AH of G| SADT STeal A STeal
T B FMARHAT 8, TH ATHY DU AR GRDI, Faerei, siffpl, Harial iR @ At
ISR & IR 8, I faadl & e &1 argi |

eI, § AR PO 7 HEHR AU I FHATG Hootll, Ffh FHTART ST, ST g9 et
& wefa i € g et ERT fRar ofk o € gun &1 . (smawm) # ool A
HHATG BRI §U 39 (9l BT qROIR TS &l gl
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2 faora TegR e (FRQR, 9.0.): SO TiiesH WIfASH Usell IR 3T € Hifd 50-60 AT
{ Sg1eT B vae 8 T g1 That is Section 172.

Section 135 ‘Corporate Social Responsibility’ a"R Ig ofex g wiRe 4
SRt 81 WY a1 BUfIS Tae § P! ool U] il sHd wed a9 -8l 2 39dT RIa
SN BT AMLY| ST 6 I St 2 DS HRUNS W UAT el I o, Q4T
TE B ARy | swa Rae drere ReifRaferdt gt anfeu)

U, S Sl AEfST-31T YIS 3¢ ©, 1928 & UdT, 1942 & VT 3R 1956 &

BU! Uae W A ATSiST-31T WO 21 U feegal fed fhar 21 I8 foeal 15 |1l & a1y

dd & 99 R gl aisfe-amd ug ¥ f& if the company is unable to pay its debt. Iz
242 daRH Tl ¥ RuiReferd ge1 R 9 21 onft & fUsel |16 |l 9, a¥ 1950 9,

T BIEPIC ool dear o7l They were expert on the subject. 3@ fegTat # @ 8 & Qo

R RIS GRioved I $B AF-Ugarl VR IR, 3R 9 3 Sl then, winding up
and rehabilitation of the company will become farce. # a8 w1 =rear gl The
system, which has already stood the test of time. < 50 |l | 8E BIc B fSfASH
§9 AT afg @R & ofl, what is wrong in that? &R WifdSH s=i ¥B AT § B

... (cTggm)
QUMY FEIGT ¢ HUAT Fag 1 B 377 JIfey |
... (@agm)

i o qegr Rig : § 9w & 9 eafe fafer 9ee g9 Rages ax Sl sR If

this has stood the test of time by judicial decisions right from 1950 till date, why
do we not continue that process? @e H R B @ &2 TAT o & Yod & Rerrs

RIS AT MY Y| HHAFI RSIHAT BT I AlH 7@l &, by the time they know,
they are out. ST I8 oM & S | e a1 ¢ YRIA a9 81 Y| 1 815 dlcd H TR
q, 9 de | Fol Y| =mE § P BUAl Yoe & W giked Wifaea & they may continue

them under the judicial review of the High Court. 37&! I8 Teaics &rm, faffeiem

@& 8rml After Shri L. Chander Kumar case, every order has the judicial review.

Ig BSHIC H Fal syl ... (au) The appeal from Caesar’s wife will go to Caesar.
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TR foege # dga wfoa € a1 arfiore # wfyg & g a1 e ot 91 g8 ... (eraem) |
SHD! AT T | FARIR BRAT dTedl g fh ga-il Sfeal 1 SD! ATe T T8 F931 ol
5 I8 w1 57 SN Tl B AN R A AN AT A I b ©l ... (FEEE) gl
Seal gD WIS Tl AT T8 A Wb ol ..(FAUE) WA Pl dg © b swH S
IR R H1 AHH T 3R BEHIC BT HDBTOH FTHRUNS B e al Fei|

TE IR Wfee & % g7 foga # orfid wiged & &1 fafices 39 ara 21 a8
Fel el 2l R Rifdd ge wisa o &1 fafices 2 6 9 are ugdl o SuR formn 2@
a1 <rgA 9$ Bam &l Then, why it is three years and why not 90 days, which is all

over there. @ 3iT® fafFcem, U™ ®IC & A A< €, why only three years‘?E

# oid § weET ared § 5 3o o aiEfE o @ urad Ry Y v AR @
if it is just and equitable, SH@! NSl A oA feave g8 21 § T T HEdx STBT Uh
Red Aie @ gm, wifd it HAe U S 7 Fqrn 6 g8 rod wur F 6t S| s R
Rgaral 2, 39T vaeH Rl R 8l # s9eT Red Ae g 3R 3R 4 a8¥ & USoReic
B D dl B |

9D Al 39 [ H IR B @ 78 g1 I8 9 e 8, 39 U IR fe;r W,
RIS [T H ST S|
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o, A I (SHEH): 9wl Sft, Al 39 fad @1 R e ARy, wifes ug et &t

foRe 3l IS _r # 31T €. (Faer) 3Tt € Ui 81 &l ... (FagM) 86 39 W) |engT <
®1 HipT el FAar] offeT § R ff & SR 9 39 [9d &1 9w wRar gl b Arerar J3
el # ggel aR Ta IR fadt @ E1 H S gou st @1 wear onl § O 1 9 3
ST § - RO URIee |41, A1 S9! ATe AR &1 Sl 91 f[dd i 8, SAfy sl qHeis
HAT BRI ot a9 B ... (JFE)

[Ufy ARG ¢ PIs MR I Rprs § I8 Jwfl, dadt AT Ge & W Rers #
ST

... (@asm=)”

W. W I 2 QY AW, W AT A DA Al Sl 56 D1 Bl AT, 98 DIB! Arel fdharg
gt oft| This is only about 490 clauses. A single Bill has been presented. I 381
Fife a0 PHRDHes 8 A IS q81gR St O gobidl B BrIal e &, [ wmerer gm
H B SIY 3 IMMeH! &I Giaamd ferd! g1 sHfely 9 fJat &1 w9els =1 @1iey| 39 fdat 4
®g U GUR ¢ MY 2| HRARS Ta-9 & aR H Jardn T, RgaRee uifersft & ar § qamn
T, HivgRe At Redififaferd (FvaeR) a1 afrerd &) far T, Aces §ifw <fifsed vs
ST Bl el a1 faam T 3R g€iise SRNaed W iy RiTaes aran marl These
are all welcome steps. I8 < a1d g1 § I ared1 § 6 AR DRUNS a4 e
PHUGIR 8, U8 AIH HYCH D B9 H YT dcll| D U 3MSH 1 HIRURE His B 0T Bl
UES I, WA HFYSH $HD] Iaexy gl Horg reuw Sft g w o & sqer Arfers
JEferm™ 9 ol O H 21 AfT a0 a8 © P I8 go Hu? i AN v @l o &b
ST I8 34T Wis BR &l AT A1 S UHSl Srdr| o feuw St ¥ w8l 91 9ars b e
RIS STl | T, S SATRSER AT WTg9 dTeR 8189 Uy, 98 374l Hl ATIR &R BT 8, IH R Dl

IS RIS

* Not recorded.
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Y T8 AN € Aol I XeT ©l BH <@ ey b v whis R &t A 2l

HERTS SN, # 3TUP] A gl MU Jaad DI Arel AX U &l 31 &1 Fee a9 3R
S AT 4§ o s # Al AT gl W SR oS! S41 BT
[l HEEA: g=ag|
W, WA I FERTS G S 8, WX A1 D] 984 38T R&T &1.... (@qer)
[Tl HEGT : g=dIg|

Nothing else will go on record.

(Interruptions)” ...
PROF. SAUGATA ROY : Sir, I am finishing my speech in two minutes.
Basically, we are supporting the Bill.

AEIed, # Pel aredl g b Regave W fafied gl =@nf2y| 89 U W9 o H &,
=Y # S <ar g, A1 A 3N Ol & {6 ST 27 WAR BT Yeb Wb Ydas H a9 ©
T B & o T IWH M U IFHT GE BT §° 98 YARBIeSH BT UAT ©l SR
wfegd A Ta_Eiesd &I M &=ar o, it is obscene display of wealth. a8 S=fed &
3T 191 I IOHIfed Se oic AT 8l 1 $9 TG Q¢ § Q4T BT @1f2? a1 59 W
IS TS TE B AfRe? qg AoEe 7§ ve wHT 99 B N B § Y, 8 A
HHTSTATE B AT DR A 3R TS T8 BIU AT AT Bl & AN D ... (Fger)
|Hf wged ¢ 3 Bl
W, 6N YW : AEeY, 98 US WiRaw AWl gl There should be a limit on

remuneration, and this obscene and vulgar display of wealth must stop. g& 4rq,
For oTH St T arer 8, 39 <@ #A SN, PlAdin Y A g8 W I i {6 e Bs
& RacT® HeA Iorsyl § A9z § (6 AIRIw a1d 21 soR-odl wrdl feurfored 1 e
JAYA ST 3T § IR PIs T8 Sl © [P 8 b de 8 Y, A Fg WG AN ER B

* Not recorded.
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Y| GBRT & A § GUH BIC 7 U STopie o, Ide! ¢ HelTl giF dIc 7 &l b

AT BT ST BT 2l Ifhd &9 IR fhdd! ¥eg A N gaq1 §s1 99 17 Ig 91d

FHSA ATY| S9! DI W Hed @l ol He wanted to have a cricket team in Pune.
R are fo S forw g # oo wefeaw anfey, a1 o w9 & wefeam a1 fean| @7
FHE W AW 27 MRER & Bie fuiied & T | g1 g1 997 3R aed 3l A& # 150
RIS I 9 PR AT 59 o H Dls o Tl T8l 572 AN AHA BT &d g¢ 41 I8
{9 IR S 3ih Je FoM? 39 R |iEHl aAley| Joib W d¢, olfdhd Ig AN &1
BT PG HRUNC AN BT AN qSAT &l 81 ATeg | T8 DIs AHING a1g 841 arey| §
feqre Ram §, ST MY Yaed H dleld © fb Wen Siia Afey, a8 R anfey| # g8 e
=edl g 6 39 R &1 8 i wwedd | g uidl &1 Rigid § f6 8w g9 f@d @
THIT B, Afp I8 A 7§ P 39 A B @ik I a9¢ | RN Whie sHIREHIeH
3P T8 UTaRGe 3 8, BUS & X ¥ Ig Aaieng 9 1 SI&T qraRGpd 8 qhal o

ST TSN IR < a1, 89 36T 9T &R 8, offep they need more teeth. ST a1
S A1 A AISEE q3 Bl 9918 <d gY [del B qHIT BT g
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SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Thank you, Mr. Chairman,
Sir, for giving me permission to speak on this Bill. To make my speech very brief,
I shall only make a few points.

My first point is about corporate social responsibility. The Bill states that a
company having a net worth of Rs. 500 crore or more, or a turnover of Rs. 1,000
crore, or a net profit for development of Rs. 5 crore per annum, they will spend
two per cent of their net profits in and around the area. But my point is that this
provision should be made mandatory. In case of a PSU, it is mandatory; but in this
case, the Bill states that if a company fails to spend such amount, the Board shall
specify reasons for not spending that amount in its report. Why? The Board should
not be given any option. They must spend at least two per cent of their total profit?
Why should the net worth be limited to Rs. 500 crore? It should be made Rs. 100
crore. Similarly, why should the turnover limit be Rs. 1,000 crore? It should be
made Rs. 500 crore.

The second point is about auditing and accounting. Auditor must be put
under strict vigilance not ban for only five years, rather if any auditor commits
any willful wrong, he should be blacklisted.

My third point is about the Company Law. Today, what we are seeing is
that many companies register and engage themselves collecting money as ‘chit
funds’, and thereby are deceiving the people. We are seeing these things in many
parts of the country, particularly in my State of West Bengal. What is very
alarming is that many persons associated with these ‘chit funds’ have political
connections. Why? No person who has relations with any ‘chit fund’ should be
elected as an MLA or MP. Such a provision should be there. My point is that the
Company Law should be so strict that there should be no ‘chit fund’ companies as
registered company. The existing ‘chit funds’ should be audited properly so that

they cannot deceive the people.



18.12.2012 331

Fourth point is about the interest of the workers and employees of a
company, which should be looked into so that the workers are not deprived of any
kind of benefits. At the same time, about the sick industries, SICA defines a sick
company as an insolvent company and attempts to put in place the process by
which such companies could be revived. The Eradi Committee pointed out the
endemic delays in the restructuring process or revival process often caused by the
company promoters themselves. So, the hon. Minister should look into that so that
the sick companies could be revived without any impediments from the promoters.
The safeguards of the workers of these sick companies should be protected.

Fifth point is about the definition of the listed company. That should be
made more clear-cut. At the same time, the corporate sector should be brought
under strict vigilance.

My sixth point is about considering the recommendation of the Standing
Committee, that is, to restrict the number of companies beyond which an ‘audit
firm’ shall not be auditors. The Government should prescribe the number of the
companies.

About the definition of ‘promoters’, it should be relooked. I would request
the hon. Minister to have relook at it and bring into its ambit all those persons
associated either directly or indirectly as shareholders or otherwise and even those
who are acting in a professional capacity and have the power to influence the
company and control the company. They also should be brought into the ambit of
this definition of ‘promoters’.

Now, coming to ‘men of high office’ who should not be there as any
Company’s Director. Those who are ‘men of high office’, that is, Administrators,
Executives or in judicial capacity, should not be made Directors, even after their
retirement. There is sometimes a nexus between the bureaucrats and the executive.
After their retirement, they become Directors.

Coming to the issue of constitutional validity, I would like to bring to the

notice of the hon. Minister that the Bill provides for adjudication of company
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matters by the National Company Law Tribunal set up under the Act. However, a
similar body set up under the Amendment to the Companies Act in 2002 currently
faces a legal challenge in the Supreme Court. That needs to be looked into.

Now, there is a provision in the Bill that comes in conflict with the SEBI
Act and 1ts Rules. That must not be there. The SEBI Act must not be diluted,
rather it should be made more strict to restrict frauds like what has happened in the
case of Satyam. Any case of fraud should be investigated and proper punishment
should be given.

What we see is that the SEBI Act, 1992 prohibits insider trading in the
securities of a listed company. It prescribes a penalty of Rs. 25 crore or three times
the profits made from such trading, whichever is higher, for those insiders found
guilty of the offence. But what this Bill states is that the Bill bans only Directors
or key managerial personnel from insider trading, and it prescribes only a penalty
of Rs. 5 lakh to Rs. 1 crore. That should not be the case. It should be made more
strict.

In case of delisting of a company, the SEBI Act says that if it is a listed
company for three years, then the existing shareholders must approve of delisting.
But the Bill does not restrict the types of companies which could delist
themselves. Therefore, the interest of the existing shareholders, however small
their shareholding may be, should be looked into.

With these points, I would request the hon. Minister to go through the Bill
again, restructure it and then place it before the House.E
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DR. M. THAMBIDURAI (KARUR): First of all, I would congratulate my young
friend who has taken over the charge as Minister of State(Independent Charge)
and piloted this Bill. Sir, I know him very well. He is a very dynamic man and he
has to come up in life further from this position to a higher position. I
congratulate and I wish him to come and occupy that position. I know him very
well. His father and me were here together. At that time, he was studying in
school. Now, I am seeing him. He has become a great man and piloting a Bill for
a good cause. ... (Interruptions)

SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Pilot is piloting a Bill.

DR. M. THAMBIDURALI : Sir, he has very clearly explained about the purpose of
the Bill. He also accepted nearly 90 per cent recommendations of the Standing
Committee. He forgot to mention about the report of the Standing Committee.
The Finance Committee only took up all these things. We are all Members of the
Finance Committee. Most of the Members of the Committee are speaking now.
He would have accepted 100 per cent recommendations because most of the
Members discussed and recommended them very carefully for this Ministry. He
also explained the reason as to why he is bringing this Bill. It is because we want
to encourage investment. The investment is more important. Without that, the
country cannot develop; our economy cannot develop. We are having a
liberalized economy. We are the most democratic country in the world. We have
to encourage investment and think of the ways to protect the interests of the
investors. That is why, they are bringing so many amendments to this Bill. He
has said that the Bill protects the interests of the investors and also the interests of
the workers. He also told that after 5 years, the auditors of the company will be
changed. But what is happening? Even after 5 years, some juniors who are
working as auditors in similar companies, are only becoming auditors to this
company. Therefore, we cannot immediately stop that. But anyhow, we have to

find out the ways to control that kind of a role.
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Another important thing is about Corporate Social Responsibility. He said
that two per cent of the net profit would be taken for that purpose. It has to be
increased to five per cent because two per cent is too meagre for a company. What
can you do with that two per cent for the social purpose? That has to be increased
to five per cent. That is the suggestion which we are making.

What is happening in this country? Why are the investors not having
confidence in investing? There are bogus companies. They are registering,
cheating and running away because they are giving a lot of misleading
advertisements. They are misleading the people especially the chit companies.
What is happening in Uttar Pradesh? You know very well.

MR. CHAIRMAN: Thank you.

DR. M. THAMBIDURAI (KARUR): I am telling this because I was also holding
the charge of this Ministry in 1998-99 as Union Cabinet Minister. . At that time, I
received a lot of complaints about that company. I do not want to tell the name of
that company. Recently, the Supreme Court has given the judgment in this regard.
... (Interruptions)

MR. CHAIRMAN: Do not disturb him.

DR. M. THAMBIDURALI: At that time, when I was the Minister, these chit
companies had amassed wealth. I am suggesting the young Minister to take care
of the interests of the investors especially the depositors. There are many
companies which are giving wrong advertisements and cheating the people. They
are telling that if you invest now Rs. 100, you will get Rs. 200 within a year.
Those companies are giving this kind of misleading advertisement. In Tamil
Nadu, we have seen those advertisements and the people of Tamil Nadu have
invested in so many companies and those people are cheated. I am suggesting to
the young Minister that he has to restrict this kind of misleading advertisement.
That is more important. I am suggesting that those advertisements must be
controlled and stopped. He has to stop this kind of misleading advertisements in

all forms of media. The company can give the advertisement about the company.
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The company should not give the advertisement about the profit. The poor people
especially the wage-earners, the workers and also the rural people after investing
their hard-earned savings, are suffering a lot. That is why, this aspect has to be
taken care of. They should not give the wrong advertisements. The Minister
should take necessary action.

Therefore, 1 once again congratulate the Minister. Let him be successful.

He has brought this Bill for a good cause. 1 extend my best wishes for him.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, at the outset, |
should say that this Bill, as the Minister was introducing it, was weighing the
weight of that Bill. He did not mention the number of pages that was actually there
in the Bill. But, this is the second Bill which this Government had introduced. In
the last Lok Sabha, that is, the 14™ Lok Sabha, the Bill was introduced.
Subsequently, a report was prepared by the Standing Committee. And out of
hundreds of suggestions or recommendations that were made, many of them were
accepted. After quite some time when new clauses were added to that and was
again placed before the House, we took objection to that. The Chairman of the
Standing Committee on Finance Shri Yashwant Sinha had to come out in public
saying that this has become a new Bill. It has to be referred to the Standing
Committee again. When it went to the Standing Committee, I need not mention
the deliberations that took place there. But that is a part of history. Many Members
wanted to go back again to those suggestions which were already delved into and
to look at the Bill afresh. But the Chairman of the Finance Committee took the
stand and many of us supported that whatever has already been deliberated and on
which the Standing Committee has given its recommendations, we need not go
back on those issues again. Whatever new suggestions have come, new provisions
have been recommended are placed in the Bill, only those things can be looked
into. That is why, a lot of changes have taken place in this Bill.

My humble opinion is that more changes are also required to be taken. It is
because of the fact that the Act that is prevalent today is of 1956. Some tinkering
might have happened in between. But the whole world has changed relating to the
company and the management of the company. I have very little experience of
managing a company. I do not hold any company nor do I hold any share in any
company. Prof. Saugata Roy also has no share. He does not have any company. He

1s not a proprietor of any company. Many of us do not have that experience.
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Once this Bill came before us for consideration, four major issues are to be
delved into. Very rightly, the young Minister who is piloting the first Bill in his
career would have been happy if there would have been less vacant benches today
and we would not be approaching late night. Therefore, I would say at the outset
that we need some more time to delve into it because this Bill is going to create a
new atmosphere in this country. This Bill is going to create faith amongst people,
those who are buying shares, those who are investing in companies, those who are
managing the companies, those who are auditing the companies and those who are
getting the benefit of the corporate sector. Therefore, the first and foremost issue is
corporate governance. Initially, the first approach in this Bill which the
Government has brought to make is about separation between the Chairman and
the Chief Executive Officer. Invariably, we have seen many things happened
during the last one decade and a half. That is one of the major issues which I think
will specify number of companies in which an individual can become a Director.
Independent Director is also being delved into. How the Board is going to function
is being delved into and about the audit committee to examine eligibility and
independence of the auditor is also being looked into. E

Our good friend, learned friend Saugata Roy has mentioned about the
remuneration. That also was deliberated upon in the Standing Committee. I hope
when the Minister replies to the debate — I would be present here and I hope others
who have participated in the debate also will be present— will dwell on that issue.
Profit-related companies and those companies which are actually going down -
how one is going to determine the remuneration?

Corporate Social Responsibility (CSR) of course is an issue that is being
discussed not only today in this House but for the last one year or more CSR is
being discussed in the media and outside. But that is one aspect. The major aspect
I would say is how you are going to modulate or look into the affairs of the
auditors who are actually going into the finance aspect of the respective

companies. Will it be those two individuals who put their signatures on that audit
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report or that company which is actually involved in auditing that issue? We have
also accepted foreign auditors to come in and give their reports. This Bill, to a
great extent, looks into that aspect and also relating to independent auditors.

Sir, the Bill is to consolidate and amend the law relating to companies. The
Indian business landscape has changed significantly since 1956. With the
economy more globalised, capital more fungible, lower government supervision of
business, and society getting more vigilant towards their rights and entitlements ...
MR. CHAIRMAN : Please conclude.

PROF. SAUGATA ROY : He is speaking very nicely, Sir. He is Editor of a
newspaper.
SHRI BHARTRUHARI MAHTAB: It is a Odiya newspaper, Sir.

Therefore, laws need to reflect societal and economic changes and should
not merely be drafted to mitigate events and scams that have happened in the
recent past. By bringing in laws that are almost replicas of those operating in
developed markets, we cannot materially enhance the quality of corporate
governance in India where most of the listed companies have a significant
majority holding by the promoter group while in the West such laws are written
for companies having diverse shareholders. The Companies Bill has brought in
elements of law that work well with other markets such as accepting the changes
related to the digital age by allowing the use of video conferencing for Board
meetings, electronic voting in general meetings, electronic filings, shelf
registrations, exit options of minority shareholders as well as a few elements that
make it contextual for India. Let us not forget, Sir, that the new legislation seeks to
replace the half a century old Companies Act, 1956 and modernize corporate
practice in line with developments taking place across the globe.

I come to the Corporate Social Responsibility spending which is an issue
that is being discussed all around. The Standing Committee on Finance had asked

the Government to clearly define in the Companies Bill the term ‘private
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placement’. I hope the Minister while replying to this issue will explain what this
private placement instrument to raise money is and how it is going to benefit.

I come from the State of Odisha; Nishikant Babu comes from the State of
Jharkhand; and there are some Members who come from Chhattisgarh. These are
mineral-based sectors. Companies are mining there. Companies are putting up

plants. But CSR activity is happening either in Mumbai or in other urban areas or

even in Kolkata or even in some urban areas of their liking. , how does it

benefit us? The wealth of our area is being exploited. Certain people may get
employment there; some State Governments have brought in legislation to restrict
recruitment from outside. But what is the CSR activity of these companies where
those companies are actually functioning? That is why, repeatedly our attempt was
to make it mandatory. But what I find is that there is a dilution. I would be happy
if the Minister, while replying, would say that there is no dilution. It is because the
two per cent that was made mandatory, the Minister while introducing the
Minister said that it is mandatory, but as far as I understand, there is a rider. If a
company does not want to invest, in CSR he can specify the reason. If he is going
to give a reason, will that reason be accepted by the people where that money was
supposed to be spent or it is to be accepted by the Government which sits in
Delhi? ... (Interruptions)

MR. CHAIRMAN : Please conclude your speech now. Please conclude.

SHRI BHARTRUHARI MAHTAB : In that respect, I would only insist — earlier,
CSR was voluntary; and for the first time, India is going to enforce it and make it
mandatory. Yet you have given a leeway. I hope the Minister will remember about
a very learned industrialist, Jamsetji Tata, in a letter to his son, Dorabji, way back
in 1902, had written that business owes its existence to the community. The
Government’s approach, therefore, should be to encourage the corporates to
pursue CSR activities by providing incentives for meaningful contribution to
society.

There are two more points which I need to mention here.
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MR. CHAIRMAN: Please conclude now.
SHRI BHARTRUHARI MAHTAB : After having a fairly free run of the place all
these years, Indian companies will need to get used to some discipline, when it
comes to structuring their business and running them. Very soon, a small
shareholder — this is the best part — might be able to take on company
management; a handy-weapon for small investors seeking relief from errant
corporates, will soon be available in our country. But I am of the opinion that
corporate governance standards cannot be raised only by Independent Directors.
MR. CHAIRMAN: Please end your speech now.
SHRI BHARTRUHARI MAHTAB : The Bill expected to help in curbing a major
source of corporate delinquency as clause 36 (c) has been amended to include
punishment for falsely inducing a person to enter into any agreement with a bank
or financial institutions with a view to obtain credit facilities. However, various
provisions and sub-provisions of this Companies Bill are yet to be framed, putting
the entire system in a flux and creating operational hindrances; one does not know
when it will be done.

Lastly, Corporate Fraud Investigation Body, SFIO, will have the power to
carry out arrest, once the new Companies Bill is passed by the Parliament.
MR. CHAIRMAN: Please sum up now.
SHRI BHARTRUHARI MAHTAB : SFIO shall have the power to arrest in
respect of certain offences, which attract punishment for fraud. Those offences

shall be cognizable and the persons accused of any such offence shall be released

on bail subject to various conditions. 1s 1s in line with the Vepa Kamesam

Committee on strengthening SIFO but this is not the whole thing. I hope, the hon.
Minister will go through the suggestions of the Vepa Kamesam Committee’s
Report. There is a need to strengthen SIFO.

Sir, with these words, I support the Bill that is before the House and we
want this Bill also to go through the Rajya Sabha in this Session only.
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SHRI AJAY KUMAR (JAMSHEDPUR): Sir, thank you for giving me this
opportunity to speak. At the outset I would like to congratulate the hon. Minister
for bringing this Bill and also the previous Minister, Shri Verappa Moily, who
piloted this Bill. I would not speak too much on whatever has already been said
and so I will keep my points short.

One of the recommendations of the Standing Committee was that the public
sector undertakings notings by the controlling Ministry should be made public. I
know that the Bill does not include this, but one of the major reasons as to why the
PSUs are going through a major turbulence is because they get strange instructions
from the various Ministries. So, if the Government really intends to protect the
PSUs — we have seen it happen in Air India; we have seen it happen in oil
companies — and really not want the companies like Coal India to disappear and
become loss making, then I would request the hon. Minister to kindly consider that
all instructions by the controlling Ministry should be made public. HITHR & IX #
HIH! T g8 ¢l 3 WHR A AT & 3R ursde daex § W I offhd uah I IR 7 6 e
UTgde HUHl B Td b AIYHAR DI ST T8l DI, T4 AP 3MIBT HH ATH Tl 81T b
I g H aI URIe B I9 &F W gWHd BR I8 © A1 T8l IR W ol N AR I [T AT
SRWUS Sl STTEl TR, el 18- BU=ivl, JMRRA 3R MR Wl e 2| § T3 985 A
IRY M 5 WTFANR & B DI T § IS HA B ATLIRT © [ I8 T8 7 2
@I 7 a1 R St doiv Hfie W fawmn < @ 2

98d 9N AR < TEIUHAT & R H HEl 2] 9 TRe ¥ 9 @ 8, O @8 ¥
TRIF RN T HfSAsTT 81 W@l 8, a1l # #31 A8ley ¥ R1g S {6 UAaigwdr @t drfafea
& oI Usb Al a1 < ST o6 AT 917 red W 9t ]2 9, P9 Ul Sl IR G671 STel
T EfF T e T Ao 7 o ok fRRft ok IR H 9ead < sufay w9 oty ® %
TEIUE & foly ga Were /it 81 gaw, HiRaw wis &fifthd &l 3k Sam&r W &
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WR, T R yraer, Geer difgs S siifee & fog 8, Swe! Marer wan 81 siifser
B FIS-TNS A DIg Al BB WIS PR AT © A1 39 G HIA9T BT AN HIAT AT B
319 <@ IB ¢ fp S9! U fhd aRE 9 B B

3 H # Ig PEAT AEd g (B S-Sl BUAA 8, Sl S D IR YHIE STl Al g,
T T DA D &F W B, AAA B & H B AT AHAP A D &F H B, I ARG
DI WIS HRAT 980 8 SN ©| DIy HUN S g8 &1 8l, AT [ BA DI AU AT A
AJYelc IR 9a | vfasr & fofw Defuse ownership of companies @ ar # |re=T gl §
9 9 &1 F9IA 1 Y AUD! GRAE <dl § (b AT G $9 AUl [ W e B
A1 e
2 FRmia g9 (ssT): Wl weiey, # J8 | die B oI ared gl
[UTIfY HAEIST : 3MYB! Solold &
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At fARpia ga : wwIfa S, g9 uar © f5 @ AEey St 7 € ok # ot Tmar € fv W
fodt el & U B oMY # 39 fAd & foly R a1 9 Rl |fifa | o gen anl wfee
UTIec WTed B Gl AT 99718 § %8 8, A IR 9 Al IT! q9iE 2] Pedid H 11 ©RR B
g, fp S 3fd # Mt a1 €, W ST HT BT | AR FRET Agell AEd URIele &R 1
o, FAAH GEilg PR 2 ¥, IqD Ugal YH 99 YWl IR k¥, W AR F usel s ord
PAR A, HRell FAER SRl S Y R Iqd g8 IJerad (421 A1ed 3Ny, offhd I§ AN
ST ARIT A8 BT S| S8Ry ITH1 ATE W &b 377 A9 1956 © a1 aul & 918 I8
faar @y, safoy oy qa1s © U= 21 9f% oy Jar €, s¥ifer I% wifermie Id WR SN &R
31U FEANT PR &l 8, A YD! UIFARIC DT Wl g=Iara <1 aTey |

T8 ST aRadH &1 21 39 fd &1 Aded 99 21 R @Re 9 siferaed yoe o #
HET T 7 fh I 3R iRy onfde RUfq o TR § 98elt 8, S9a folg 97 St
faar @ smawmdmar gl sHfoy @ dse fHar 1 2 S e ¥ WOR iR W T aR
& Tl SRNAE <o Pre, FIG T 1965 BT QX B Y SIHH <ad dl 9ad1 @ ©l I
1947-48 ® Uiforamic § S fSxHeA g o % UawTgw STl e, Aod CaRd 3Tl &
3 RPN T 3R 5D AT I 37d SNUHS! geol< B) I BN & 21 3yl udr 2 5 o9
S H FEANT B B oY, i Usel AAH AT, IqD U8 HRYRT Ul BT HRI[ToH
msﬁ?mwmaﬁwwﬁﬁlg
21.00hrs

B B e BT 95, SafFeict e 3 agel 3R SHD Sl SSTER0T BAN U H o
5 89 @ T § B o ¢ U T 8, ISP TP IR0 § IR IAH HUAT A 3aan!
TEATT XA, SIRTUNRI TQ, RIifp I8 o1 b 01T b grawe fdal ® 6 & drRune #
TRAURT MUt iR sfdaferd), S AvdeR § 6 ureffian & o 99mean omH ImeHT &l
FHT DY e, 98 39 [ &1 9h4e &1 89R Uscl & [Ofa- ol dlel, Sl ATed arel,
e ATed drel, Yo PAR A dlel, W Hedd ATed aled AT FAT Sl Mg arelt, 9
# QIERM DI AARIDAT T8l FHSAAT 8| S 99 2000 H Ig fdeT AT 3R Pl 11 & dfie
JHSHT & BT ARV, SHD d¢ INBR 1 TP ek A g9, TRk HHSl B 918 SISl
HHS M Y, S HHAS B 91§ L. SN DA IMRAT| TH FEHT S Uh GHII o,
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THURIATSSN & folv AT avg A JUT ST HHS MR 3R IS99 S ISl del, SIP d1g
Aol Feperedx oMl | 39 et § g1 uioiifed 9o $-7a-4 feerll <t 8, gew vahrsfefaferd
g, ofp 3 § S ST 2 SWd IR H Y o © P 39 o Qa7 & T FE oem
SHDT SHH TG T8 PR U 8] S Y UA. 8, B I HUIC A I d1 B o, AT
AR fou afe o1 gamn Bl 9 sHAE el O 3.uw. | ® dt gnm, arsar § ®n
|t BA? YU, HI @l I8 T 6 IThT U Hevd WFR Bl W B oY ST HIA B, T
HUAT Al 2 3R YR & oIy hevel WaaR b oy I8 37l ol a1 831 2| IHhl 89
THATST T8 Y IY, Ifh T Bl 8 BIs AGR T8 & 8, 1 dgamgst o foran 2
IE 9 & fa i § g o ® 5 wE T S8 wnwn e swm, SifE Sigad &R 9T A e
< 1 e Bl

SUYI, 3D A1 I, B. B, 99 1948 P I I B. Pl Wl §, I8 Hxell @l AAI ST g,
fra®! af 2006 # =T 3rfS fHaT 21 A 1 B9 9gd $O AEH B TAN T B B
ay 1948 BT S BT BUA @l 8, TS QA GiAT B Y U SaTevvl 81 99 2006 H S
s fhar, STdT A g9 UdhHIee el fhaTl 393 918 S+ 3R i © Hifep 19 A
& WY BH BUIC BAT §, Sl § Usde HaeR & (ol T HIA &, Uledtd HFeR & oy
3T HTA 2, Hid # ft AR 3R o a8 21 &1 39 ¥ oot e ¥, 9fF 87 Wge aRm @
I qI W UPArSC T8 AT gl S oMY S99 | B FF b AR W ARA AT IFH
AHHIT B AT TADT DY THAST B, I§ UP @1 &1 9a1d §l 59 I8 o Aol
g, BIC-BI Ao &, # =Aredl g & a8 B Ife e 81 S, U Hisde wivie 3R uferd
THY, &1 dIof € Rie aR H wijsR dsde |red ad1 2 A e s sufl Jear R &l
g, BIs a1d el 8, Rafeld Ve JHAM HR @ 8, Pls d1d T8l o, olfh § I HE & § (b
9 W H By B ©, 302 8, W BT B &, 3O & A AR R wreg &g 2 o &
RS o PIc 5, FT A9 ISl 4 81 T AT 98 §< 71e) st & o 31y 391 fopsft b1 @+ @
FER i gU S9 Bl W dAcH Tl I M7 NUHATE!, Sfferd Fooll f$9a= S 2 a1 3iR
S A dacdd fSdax g, AT S 98 R <1, Uisde widde dl i gfeetd SiTHR & |1y off
&, @ H I8 P GHal g, S Yok PAR SNl BT HET © (B Drg W afod s, dig W
TR EH U $O¥ T8l Wil Fhdl & 30 < # SaTex § b el W9 T o€ & dR W
3T, AT g TS TRE @ AR W AT, WA WA wiHe fRaT § 9 < H, 918 TIeT B,
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e faRen B, TR wAe &, B W 8, i -9 defkafored € wen ugde wnwe
® o IE (AT § 3R ST o H B 8, 918 YRS ol Sy 3R I§ el & b
39 IRE B TSl DI AMTDT BY W IRBR & A T8l ST 1Y, AT BT MY &1 H < |
g, ¥ T < ARyl Afe v X @1 # ot geiie AR RIS Ared 9 1 IR B $aS
B Bl qd DR @ gl A SMuBl Wl berl GAR off, WA 3R "eard & Sfrdi off,
HIEICYUC IR - 26 TIWR, 1948 H I ®el fb I dhds geq &| W@ Ay 1950 H
ABee BM o, A FIRed TR F 9 SIfdt @ 8 T SR 65 A ¥, A H g
I e 3iT qifeI™icd &, 9 AR 3@ oY JTH &R I8 &) gIsad IThad & HAl I
TRE 931 g9 B, g A3 A A1 fPUR T <9 S & A1 H By AT BR g1 g, d DA
JaR B & Y, 31d FEd § 6 RRGR TR T, 9 Fed © 6 39 v et s
SI5d HHITH H ST BN, We B RHGASAT o1 81, $AAmH! RAre smfi| saq & ©
5 FiRee TR #§ 98 QuR M9 a& 781 a1 U1 &1 2| glfom 39 =il &1 My wosm &1
YA HIFY | $0 STATal $B FA © (o IR § #3315 A FARBehe aredm gl

FATT 149(3) § ®el AT & fh T TSIST SRINGER Bl SISl S 3| 3T FHIIIT
DI Sifol I P SRINGER T 8, R T T2 {6 & SN § SERGER 81 SMAI? Agell AIgd
H H T aEdl g P $8 d'genl [9ad1 § IR H, 931 W¥EN 39 a)E 4 Bl Al
I Teaeigie A e & W E7 AR ST SeRaeR Bl STl 9% I S ar HE o
g 5 ST =Sl Buel B @12y, d T8 8 urdil| g Feiel Wi dHe W W g Al 7
fFaT 2 iR 37U SHHT GIR HAT <11y o7l

D 918 SSli~oe SRNGR UTgde Hu+ | Y | 719 i, &9 3ik SeriY |rse
U BUHl 1 od & dl S99 SIS SRNGSY Bl &1 AMqIhdl &7 Sid g9 3May I 21
ol %@ 8, BN TR B YT SV @I E, A BIS OUU DI Yol H AT DU &1 ol d IqH
gell~SC SRNGCY B T AWl &, DI A AT 8 & 8?2 SAfAU o g9 fheft 9 I
TE o @ 8, IR AR TR AT U a1 @ E, SUH AT T VAT B Al AT, WS
3R PICT IS B! AE & QM 3R $H HU 91 BT AHAS QX BT YT &H &l S|

D 915 Wl IREeS) & U M+ HEl © fh 151 T Wt IR Bles? AA=
BT THIeR SRNGeR 11 ARG 151 BT W R &) &1 A1 98 O 9D IR B avE faga
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BT BIS W 20000 BT Wl IR Blesk 8, SHBI BUAT Il 7 AT TR 7 Hal f6 I8
g Ruoiefea 8, SRINGeR BT 39 @R &I fAgUeM &1 @& &=l @iyl S9a I
JF 188 H © fh TH.S. AT SRR fHdT & graR 981 21 AT IHPBT Blg gdeHT HRAT
2, HE e A WOR AT YFIGEH HAT ¥ A DB YOgH | ST IS 319 19 T3
JMMATIHAT TS S AT RIT BRN? 3T AT HeAl ¢ [ I AN AR - 188, 151, 149(3),
149(7) 3R 151 S 8, 9 R H 3MMUB] A DA DI MALIHAT 2l AT I§ A & [h
3T fopelt AfTd & qara # T8l Mgyl IABRY TAd a1d Pl iR J7 @1 § IR 9 7
STEHTRAT BT XA Igd & GaRAD Bl &l ... (Fau) 39 e esids & s BRu 4
RIS BYA BT FARTHC BaNT © AR BISfee Tl Pl & TH B I3 ¢

3T A H I g W MM N BAR Wk AEdE Wed b I8 I 3R AU W Hal
5 U T TG & ATHAR BT ATHAR 89 Al BT g1 7 fawg @1l se =i
IJerda g1 T8, W{E WEdld Wied, Joar d19 I8l el §, 89 ©, UWl §38 9Ied § - 8F
IR-UF I T I S IR IR ATl A GodeR & o ofs @ 9 3k fiodemr g9 <o
HHE T3 A9 T8 Hl IS v o I I B @ R o A gAle & dR ) qRkem
T H FE Tahd B AR W AR NG g9 H I8 9 b AR W U A B 2l R giar 7 o
<, ARl b1 gfe IR il a1 gl Sl ¥, IRl del o 6 Afe oy v ow o
BT T8l BT AT B ATUDT BiRil WR eAeHT <l
[UfY #EIed ¢ §d SN, U fee fRm §i?

Hon. Members, the extended time is over. If the House agrees, the time of
the House may be extended by another one hour. I think the House agrees.
... (Fagm)

3t fARTwIa g @ 3¢ I 9 5 Wt g B I1d B, AT Y S & BT 9 B Al i

& RIT 1 © - “Udh d 491 9841 &=y ... (FauF) “dd Haw] GRad: |9 G FREr”;
“ard o wRAfq TUET g - Afe ATy <™ Al BN O¥ H Q&R § SR Afe 3y
HiST I H MU A1 1622 H ST SIC SISAT HUA I &, 3MUB! g1 & 1 o Jgf fohan I
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SIS TS, SRS & ik Foi g8, iR # dfet g & # amud! dwear § F Avwem o
SMaTTHAT T E| 1957-63 H TS ABAAT Y&, & T #AT | ST G 3G HIC § -
“Behind the mask: The real face of CSR ”
I I BEl -
“We have lived so long at the mercy of uncontrolled economic

forces that we have become skeptical about any plan for human
emancipation.”

AN UTH 9 ISR & Sl 37T qHsH & ol w1t & 6 g <o # HgaaiR &
JAIHAT FT 87 Ueh 8 B! ¢ 3R Igd q1 B! 8| DT 3R FIofied | a7 gane ol
At R W 2| AR 98 HHA SRagm, A1 A I F W I &1 I8 9 6 b @ g dfed
ST @1 fhfeaas v &1 qu wd fhar & 99 ®el &l 399 91 ¥d Bl Bl ArgeniNar #
1990 & 3N 80 AN DI el AR & TS| A HH JI9 SIS Wfthe ATSSHRAT T o ST
g 3R S9S 918 a8l & Al Bl 4N BT UH &A1 T8l §| IR A8 DR B Y IR0 2
3T THedl AT FT IR € B 8, TAR T vl BT IR © [ HIdrblen &1 ot A
Wi Bl axdt # Q41 & fF a8t & A @ 9 &1 g a1 e @1 21 gE o & faem
facmarT & w 2| safy WTHeR @l snawadar d gl HTHeIR B MY HRUNS et
ReifAfaferdt o PRURE A decfafeld Hfeyl $9 I8 a1 W= <1 =1y &b
JMIDT YHIScaferel B ARy | IFdH! THRSCHfac! 10 HFR | B A1Y| TdrscRfad
FA1 B ARY, il Sl TYAT eS8 IR TRl Sl IAh HRUI ERG & R8T 8, IAD
BRU YICeR A9 b 2o & &3l 9 @e 4 ol gaask a1g 9a1 2 91 7ol A3
HAI BT AT A ® &l G G @ AR Al TeEA HHAT M W@ gl drel B AR gh
DT U g4 30T DA © [P 11000 PHRIS YT Bl T8 BT deR Gola=T 8l 17| JATIhT IAD
SR Bl Hald T8l 8 BN I8 A IAT of O B 81 SOP ol MUDT 3B MIRIBaT gl
3TMYET Sl AL AR WA 8, I8 Pel 1 Pel elell 8, o ax d #8 ® o b
TS B AT TEl, TS < A FAT B | H UB! DN B folg a1 § & gier uwdie usel |
B MU Ufecteh AaeR HHHl Bl fear gorm € iR AR sl SN DIl GG I15q 8 AT
STt =0 € 9 @ @ € % uf" wuy eF B, ofes # o o & wiae g oy
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< & T S IUweR § Felt 8 21 iU FEdl 7 {6 8 Jeae # 2| g IeHEd
# o gfied 2 ok ooy #, 9% Ua E9R aNis U gAR Teel R, Siet @ # afee g
3R A1 e Sl A% A9 &3 SgER 981 A 1500 BRIS v9Y HANT | Afhd |hra a1, &
RTS8 H SHIUS JHEE # 2] S HRU I ST U IS JHA H FHEl 7 3R A
DI Sl Ui Pud e =@fey, a8 e el R8T 81 iy W) U8 Bl © fb HTHaR Bl 3y
It Wifthe R o STy, 7 f% e Mfthe W1 I8 3R FolE 21 S $Aft smis! &8 @ 8
f oMy 3@ < A ge ANY, T8 TTold 91 B8 I8 &l Rifd 33 T/C ¢ BANT &, 8N
TN @1 2] 89 S99 TSI 3 UR¥e HiT @ &, 9y 3% 3Ny Reakvde € b s a1
Mfthe § of STSU| 9P 3T ITBT W H STeT SINIU| BT MYBT WA $HDI T o], <ifp af
e Aecd a1l s & v sre o’ 1 a1fer ok afdw daex & forw srem
AR BT @1fey, W 59 9 &1 IS GHIE™ & UIe| swel el b oA H Sl
YHSHTAT <1 E 5 I8 fia o &1 iR sy Sosaat 211
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MR. CHAIRMAN : Shri Abhijit Mukherjee. It is his maiden speech.

SHRI ABHIJIT MUKHERJEE (JANGIPUR): Thank you, Sir. I am honoured that
you have given me this chance. In this august House, speakers like Mr. Jawaharlal
Nehru, Indiraji, Mr. Rajiv Gandhi, Mr. Atal Bihari Vajpayee, Dr. Manmohan
Singh, Mrs. Sonia Gandhi and other distinguished speakers have already spoken. I
have got a chance to speak here now.

As we are running short of time, and the subject which is now being
discussed, I was one of the practitioners of CSR as CSR Manager in my earlier
profession days. From my practical experience, I bring out a few points about the
practical problems the participating companies organisatons are facing. A lot of
discussion has already taken place on the CSR. In July, 2010, in Puri there was a
Conference on CSR was organized by department of Public Enterprise(DPE)and
CSR guidelines were published by DPE. The three points which are important for
Corporate Social Responsibility are Economy, Environment and Community-cum-
people. Since Business is meant for profit, it is okay. Profit is not a dirty word, no
doubt. But what is important is how, how much profit and the methodology of
doing business/making profit. This Bill talks about corporate governance. A lot of
distinguished speakers pointed out many points, which can be tackled under the

corporate governance. E

Businessmen should do business in such a way that it does not harm either
to environment or economy or community. I would like to request the hon.
Minister to make note of the points that [ am going to make now. Firstly, 2 per
cent profit should be the net profit. The definition of net profit also varies from
one company to another. In ONGC, 2 per cent of Profit After Tax, which worked
out to about Rs. 500 crore about two years ago and in SAIL, it was about Rs. 100
crore. In SAIL, specifically it is taken as PAT minus dividend minus dividend tax
and it comes to little less than actually 2 per cent. So, the Bill should clearly

mention the definition also with a formula to deternine two percent (2% )of profit.
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The next point that I would like to make is that a lot of
companies/organisations, including public sector companies, are supposed to have,
under statutory obligations, good canteen, medical facilities to workers etc.
Sometimes, they also accounted under CSR. Some very good companies and
NGOs are working as CSR auditors. They have formulated some methodology.
Many companies are doing CSR directly by themselves, but generally in public
sector companies, either engineers or other officers are looking after CSR. not by
sociologists. Generally, organisations hire NGOs to implement their CSR
Projects. It is learnt that only 40% goes to the targeted beneficiaries .

In the past also, the topic of CSR was discussed. Many distinguished guests
also applied their mind on that. They have brought out many good points. As the
hon. Member who spoke prior to me said, there are many companies, particularly
public sector companies, which are having units located in different States where
one unit in a State is making profit and another unit located in another State is not
making profit. It may be noted that one unit is not a company. I would say it is
one of the sections of the company. That particular unit section is not making
profit. The question is, whether the profit earned out of that particular unit located
in a particular State should be distributed within that particular State or not? For
example, coal, steel and power are produced in one State, but they are distributed
all over the country. What should be the policy of these producing companies to
spend money under CSR.

Sir, under CSR, what we generally mean is community development which
was earlier known in the name of peripheral development that was restricted to 10-
15 kms. radial distance surrounding that particular plant where it is located. I have
personal experience that in a particular State, certain villages were adopted by a
big company as model villages. Then, the State Government has even stopped
giving pulse polio drops saying that it is the responsibility of that company.
Mainly, the villages were developed as model villages by providing roads, potable

water, medical facilities, solar lights and schools etc. At the same time, some
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NGOs were also hired to impart vocational training to the local villagers so that
they can earn something out of the vocational training. The total target to support
was for 4-5 years. If a company makes profit, then only they can give this money.
Now, I would like to know whether it is possible to create some kind of a CSR
Fund. When a company is making profit, some money should be put in that fund
and from that fund, the money may be spent on CSR, like Tata has done. In that
case, it will not make much of a difference whether the company is making profit

or not.

Tecond alternative could be also like the PM Relief Fund, there should
be a CSR Fund where companies/organisations will put a certain percentage or
2% profit of money there. From that Fund the work on CSR can be done all over
India. Any company can pick up any particular area, like girl child education or
immunisation or water for all or power for all, etc. They can choose some kind of
a specific area and give the list of that to the Prime Minister’s Fund or CSR Fund.

The CSR Fund has already tied up with Tata Institute of Social Sciences in
Mumbai and in fact they are also making guidelines and enlisting NGOs who can
undertake these jobs. A company like NTPC has already given them a job; the
whole CSR Fund goes there and in their chosen area they are spending that
money. But the guideline is silent on that. So, I would like to draw the attention
of the hon. Minister to look into this and see whether this thing can be
incorporated here.

Sir, without digging into anyone, the Government companies are very
susceptible to be dragged in controversy because of ministerial intervention in
CSR Fund. I am not mentioning anybody’s name, but heavyweight Ministers can
highjack that fund. It is not that the money is not spent but this should also be a
part of Government of India’s or local State Government programme. It can be

dovetailed with the local/Central Government’s programme and the place or area


rjs
Mukherjee ctd


18.12.2012 352

can be chosen in consultation with the local representative or with the local
Government, maybe DM or SDO or somebody like that.

These are some of my suggestions; I did not get much time to prepare, but
anyway, thank you very much. Sir, I support this Bill and congratulate the young
hon. Minister for bringing this Bill.
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SHRI H.D. DEVEGOWDA (HASSAN): Sir, I have also requested the hon.
Minister of Parliamentary Affairs to give me some time to speak on this Bill. I
have come today particularly to speak on this Bill. Please pardon me. I will take
only five to ten minutes.

I do not want to unnecessarily consume the time of the House. This Bill
has got 470 Clauses and I am unable to read all these Clauses. Please pardon me.
I am going to raise only two issues on this Bill, that is, the Schedule VI —
Infrastructural Projects, and Definition — Foreign company means any company or
body corporate outside India, the places of business in India whether itself or
through an agent, physically or through electronic mode.

Sir, the former hon. Chief Minister is here and earlier he was holding the
portfolio of Companies Affairs. I will give only one citation. Our present Prime
Minister, when he was the Finance Minister allowed FDI in infrastructure projects.
We have cleared several infrastructural projects in Karnataka. One Indian
company entered into an MoU with two foreign companies. Those two foreign
companies ran away and one Indian company tried to form a company with seven
members @ Rs.10 share each, that is, with Rs.70. Mr. Moily is here, the land was
given (@ Rs. 10 per acre on lease for an infrastructural corridor projecEThat
leased land was hypotheticated to ICICI bank for Rs. 250 crore. What you have
brought in here — I have seen that — is serious fraud investigation. I would not like
to consume more time by reading all these things. Today, that company has
invested Rs. 1300 crore. It went into a joint development agreement for Rs. 8000
crore. The farmers are committing suicides and nobody bothers. Those farmers
are losing their land. The hon. Home Minister, the Leader of the House, is here.

MR. CHAIRMAN: Thank you; you have made your point.
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SHRI H.D. DEVEGOWDA : The farmers are committing suicides. Against those
farmers who are suffering, 39 cases were launched. They are suffering in the
courts. Those poor farmers are losing their lands. Regarding the infrastructural
project which I have cleared, I submitted a memorandum to the Governor of
Karnataka. He has, in turn, investigated and asked the State Government that
1839 acres of land around Bangalore, which was given in excess for the first
phase, that should be rectified. The question is this. Now | want to tell the name
of that company; it is NECEL and Nice. I do not want to tell the name of the
promoter. | have recognized our senior leader because he always speaks so much
which is going to enlighten me. I have not thoroughly studied the implication of
this Bill. I am so happy that our young Minister has brought this Bill.

MR. CHAIRMAN: Thank you.

SHRI H.D. DEVEGOWDA: Sir, I will make a detailed representation to your
goodself. Can you assure me to hold an enquiry on this particular company which
has created such a fraud, the biggest fraud? I can quote innumerable instances
how that company has committed fraud —I am not going to mention any individual
— with collusion with officers and politicians and how that fraud has taken place
starting from signing the MoU by me and up till today what the fraud has taken.
You assure me that you are going to investigate whether by CBI or any agency, or
independent auditor. As a former Prime Minister and a person who has signed
that MoU with an American , the Governor of Massachusetts, will you assure me
that you ask our hon. Parliamentary Affairs Minister, former Corporate Affairs
Minister and the Leader of the House to assure me? [ would most humbly request
you to save our poor farmers and see that these types of fraudulent companies
coming from abroad to invest money.... (Interruptions)

MR. CHAIRMAN: Okay; you write to the Minister.

SHRI H.D. DEVEGOWDA : For Rs. 10 leased land, not even a rupee they have
invested. Now they have swallowed Rs. 8000 crore by signing a joint

development agreement. For Rs. 10 land, now they have made an agreement with
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another Ajmera Builders company for Rs. 4 crore per acre. I will produce all the
documents. It is Rs. 10 land and they have made agreement for Rs. 4 core. What
is this? ... (Interruptions)

MR. CHAIRMAN: Thank you. The hon. Minister now.

SHRI H.D. DEVEGOWDA : So, I would request you to promise to hold an
enquiry on this issue. I will congratulate you on behalf of the poor farmers who

are suffering in Karnataka.
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SHRI SACHIN PILOT: Thank you very much. Before I give my response, I want
to place on record my deep appreciation for all the hon. Members of Parliament,
who have spoken at length and who have stayed up late in the evening. I want to
thank the Parliamentary Affairs Minister for having made sure that we are working

late. I also want to wish gratitude for the Leader of the House to be present here

today.E

/R, TR [l [T 7 9gd e aRE ¥ 39 fAg9ue W Ul a1d @l @ gl #
ISR WIEd A YOI Bl Areal § e 9gd st Wi fam 21 R Sifwr g <
6 gaR Wil 7 R-Rm gol @1 Sorn & R Saer # S R YD1 Sl 0ol g,

I AR I BT TR & Dl §, 39D (oY W1 RN TASA 20| ... (GEH) I8 BN T

2 {5 a8 fad 98 991 Bl S 470 TS 21 89 oS Sl fdel of &R 3¢ &, Ugell Sl fad

T AT 98 A9 ¥ 99 AT Usel S 7 a9 1913 # 11 o IHD qI< IS 99 1956 H IS
SART F71 TS 89 AN DI UfgTRies HibT frell 21 ISl 89 il D1 oX H JATadel Bl g
TRWTST ST BT AT e B AT 7 q.&. @ a1d &I gd St ¥ 39 91 &1 79 fvar 21 af
2006 B, $cAS B Sl B & SAH 1000 FelOS] &1 BAR U 470 FAroiol & §A- DI
@ § 5 v Y4 fod R 91, U1 HEH R0 SQ S @&UE @ dAfdhd 9gd ddl 7 &l
FIfH 3MTSThel DI Tas H HU! AR Sfefasera v o gl

Sl wred 7 1w fha © 5 Sl grie wew 89 Al 9, A a1 @ 91 S
Afefbdhea gar 8, 98 wed ® WiegH W Bl gl SRl Yfded a8 e § {6 'H Wi wew
B! Gol AR H HH A 2| BT AN FSTIC 3R JG9I8e W wod & 99 IR J@e=i Bl
S T 21§ B9 BT SR MIDH! AR ARG BT a6l g 6 ofd W 89 T Bl
W A1 AT AT [ BT Bitbed H ol 7 H |Eal § @ H dfch DU, R
Bloey, 3T ST, T3, S Wl o 39 fddl & Whalesd & S9 9 94 I UG Idi B
@ IS 8 e DI WA B

R, AIUHNR & SR AW AN 7 U= a1 bel | § qqrn dredn g b g9 fdd
H B Sl USA-7 TR E SAH B 9-10 TSl B FollRed foive Il 8 Rl AUHsmR
& dEd B4 Al [ qobd 81 #-1 A © b e Rarfeqw smsfear 81 9Ra givar &1 uger <o
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BT STl $HHT U WIGE &1 &R, UH B § of B 37 &1 2| I7T & 91T 399 98 4
qed A B At oS B wahdl gl ofhT oy ¥e 39 a1 Pl A 5 ag U e
/AT | ST Al Tell BT GHT S| B AN g9 Qv H 991 Wra-9He BR, qah! HgAld
H 3R 99 BT AFHAfAd PR Hed IS Al AT ATUS BT, SHH SATGT HHIAR 8 Al
EZREERI

TR, ST & WRAS Bl A DI T g1 T8 YITwyS & oIy Ui uRAS 21 37 S | WS
9 aR A den o & S Nudgst &1 WUHsIR 81T & S 9gd Sdlal SEclsiars ekl g,
SdT HTel 8 Wdhdl gl Tgell a1 a1 S diveyst e # g, e = Pl WuEsiR dRA
US| < § S TS 3TS G BUHS & ST I Aed Tl 3% dhufal, et Wikifthes
ceiaR B, fisel 9 WTell # R 9 Hiftee # W 9t fivweR wv| w1 ft afeea

AT 8 {6 3R 89 HUfIST BT 3T Uldg R ofl, S9d! fhdrdl bl Sig-Usdle, s@dex ol

$dId BT BT Wh S & FUX g1 I a1 WYIfdh w0 I HUfal 59 Yae= & a9 Bl
DI BN | BAN HAT A€ & 6 8A TS B H HA I q°¢| 89 fea qrd DI S8
Giftfea R Sy Fol 6 AR HUGT EDT BT dredl &l ISERU B dN W gAN o
|iag 1 HeF fHAr 8 {6 SRR & 917 I9 Y S HUT Bl AIHIR B DI Dl
S gara & o1 R ff AT ¥ W F B R gl sMdt SR € a3-99 wufiai
T IS9Y 3T B Y € 3N FHI Bl GRS B T Heaqul BRI B ¥l R UH
ATAIR Bl ICFR Y BRAT ©, BH T Y& HRAT| 3R U HUT BT B & AT Bl
g, fordl o1 Afd qaer &1 &, § T2 s g 6 WRPR b1 I8 H 2 {6 89 319 B aa]
fop 3MudT T HRAT AMRU? AfhT F9 STDT ga1 SR URT fhar © {5 3R ey duet &
e @pde Tokel G IR 899 Hal © & 3T HHS g9V TP JUHIR HAS 8rfl, Uh
e & 3fER Jifee HHC BRN| MY T H UIRA BT HR WIYHIAR U Bl TeIE Bl 3R
TIIEE dNid W 3T U fShige <rsd BH § oldel ST IR T <gld | iR I8 § &1
BN A1, SIhT UTaUT 3T 81 $evic IR dasU| s IR HUuol fhalfhdd did I
dreiil 6 B 9 W @A O Bl 8, e @A BT § D 3T SHH R PR W

SHH TSI Coldd TWD I TCTC B IR UKNDPRU BR FHI| B AN b IWee cHT

g4, so that compliance becomes easy. E

B
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As the hon. Members will agree with me, the idea is to have higher
compliance. If I am not wrong and my estimates are not wrong and if most of the
companies are qualified to do CSR, actually conduct the CSR of two per cent, we
will get thousands of crores of rupees to go into all the 650 districts of our country.

The Bill itself says that the company, where it is operating, its first priority
should be there to fulfil the needs and aspirations of the people under which and
along which they are working. Giving a mere few jobs is not sufficient. We have
implored the companies that wherever you are functioning, you are mining, you
are manufacturing, you must try and do it at the place of your operation because
those of the people who are the most affected by the operation of the company. So,
I am hopeful, Sir, that Section 135 of the Schedule VII lists out a few things that
we believe could be taken as a guiding force.

Sir, I would like to place on record one thing. Some companies have had
this fear that once the Government comes into the picture and the money has to
come to the Government first and then to CSR activities, then monitoring becomes
difficult, then accountability and responsibility to fix particularly will become a
little difficult. Therefore, we have said: “We believe that this is your country also.
It is the corporates’ and the companies’ country also, and they, I think, are more
than willing.” So, they should be allowed to do the work that they want to do.
Somebody wants to do environment-friendly work; somebody wants to do
vocational schools and colleges; somebody wants to build hospitals. Incidentally,
if you have a CSR activity in which you open a school and if you make a profit on
that, that certainly will not be a CSR. The idea is not to make profit from a CSR
budget. The idea is to give a better quality of life to the people that you are

working along with.

# $o yragM UghR garl gl They are: promotion of education; promoting
gender equality; reducing child mortality; ensuring environment’s sustainability;
enhancing vocational skills; social business projects; and any other matters that the

companies feel that they can contribute.
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My humble submission to the House is that this is, like I said, a beginning;
this is the gestation period for this concept to become institutionalised. We are
making it a part of the law. The Bill says that the companies have to spend this
money; report it — self reporting and self declaration — but it will be visible to all,
viewed to all. If the companies are not able to spend that money for whatever
reason, then they are obliged to state in their books of records and accounts why
they have not spent it. If they do not spend and if they do not report, then Section
134 will be invoked, and they will be fined and penalised. That action can be taken
under the new Bill that we are putting for consideration and passing today.

AR A IERA S 7 S-9R a1 SR drell 1 H g WET H SPI Sfard <A1 Ared
g1 IO Bl 6 S IS BT [SWIogel TS 8 3R 84 a1 ATl &1 Sl wrae o g,
9 f9a # 98 "e@yyl e dHa REMIRfAE e qoa=1 & 00 SR & &1 aE

BT T1RY, I &1 9 9Ih s o Sfedtaa fam g1 We have encouraged companies
to create an Employee Welfare Trust so that the future of the people who are
working in the companies are secured.

I do not want to take names but certain Members have pointed out certain
companies where the promoters or the people at the helm of affairs of the
companies are perhaps not doing as much to look after the needs and the
requirements of the people who are working in the company.

We are also creating a Rehabilitation and Insolvency Fund so that at the
time of insolvency and while the liquidation process is on, I think, it is those

people who want the least amount of wages and whose future they have to secure

T SUH SA®I BH A BH & AT B TGS ATSed PR W 7 IR STABT HHET B TR SN
FIH BT, 98 AN Hiscyd W Sqer 8rml
faor qergR it ol wgl w8 &1 /M Bl {6 gsgad M| g9 UragN @ g,

“A person having special knowledge on labour matters, who has been a Presiding
Officer of a labour court for five years or more, he may be eligible to become a

member of the Tribunal so that there is representation and adequate representation
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in the NSLT for people who have background in labour laws and understands the
difficulties that the working people face.”E

HS I ST qeT SO 6 TAumaIEal Bl 3R Aoigd &)1 gl I8 fdopd w9 9 2|
3 A ST WIEd 3 Y UH B9 © aR H A & B fo HEl 8 R 98 g
DRI <, IFH I HRATS B BT LA H o H ¢ Feball gl THUHRATEAT Yeb Ul
HIT 8, Fd Uy I8 BT 99 & qr VAT dTehd 31U, I H FHSIET g b I aTel 99y
H 980 9N PRURS Hhigd &I fAfelie & # owers f4g 8rml Sir, the hon. Home

Minister made a statement in the morning. We have many laws, many strict laws.
But to my mind, the severity of the law is not a deterrent; it is the surety of that
law becoming a punishable offence. 5§ & i g1 Rifdwx %, but the surety of
punishment, I think, is a bigger deterrent. We must make certain examples of

certain wrongdoings that have happened.

Incidentally, Sir, # a1 &7 vgel §at § P # o1, I8t e wvgw &1 & Io
o, I AEd T THD IR H Il B, A T8 W W Per {6 fae wuvsq &1 A1 A, it is
actually regulated by the State Government. Chit funds are being regulated by the
State Governments under the Chit Fund Regularisation Act. So, the State
Governments have all the powers to regularise and control the chit funds if they
are operating. But the short point I want to make is that this Ministry — and [ will
personally make it a point — would speak to all the State Governments, and if any
company is using fraudulent means to advertise, to solicit money and to dupe
small investors, we will take the strictest possible action to make sure that the
investor’s interests are protected; and more so, it is the small investors — like I said
earlier — do not have the resources and money to engage good lawyers and good
accountants to get back their money. That is their hard earned money. The
responsibility to protect that money lies with us; and we will not be falling short of

our responsibility. €d T St ¥ G| &1 foih fHan| # gamm g|ar g 6 o9 a7 wis

fScae B3N, 89 PRATS DI, DR BT TISHA! SCRAYA 3N, 3Mdb ARl ®I Al 4,
gIdeY 1 B9 Uicae fhar iR 5 dul 1 g9 Siifee fhar o1, ¥ $o urcad oid
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Y 8, SRMETE B SIS BIc d PRATS ot %6 &l § Y 39 a1 Bl ifha BRAT s
g 5 o M T - oiifey, aala, Suh &), SRREER 81, 3R 3 SIdl &I, $TA%eR &I, Al
DI, S U B B Sl AT, IH TR BH AN G& BRATy D AR BT 1 1 91 ey o5
BT BRI Dl I£IT 8! 99 FbaT 2l

#Edd Sff 7 Q-9 ard Bel 81 o Regewee &, § @91 9w fog qaqrn = g o
AN I H 3 S @iE U7 g8 © Hiagar Horwe o, Ruw it 1 &, 9T U
ggd TIfcTd RARE AW S=a1 ¥ a1 gl S We, fUss, sfoq am € S S & SR
Wiifers &3 & fiegpal BR W B &, 7 @ 9@ 9 919 B 6@d © {6 IR J81 S B @
T el %81 81 U H SR HUISl @ AT AT YU+ It b1 9gd SATal 3R IR (&
B ©, A FHAS H TP A UaT Bl gl $HD [Ty BIA a9 A SUTET Sl I8 & b
& ool AT Reififaedt wwsl 8Rfi| a8 1956 &1 St I o, S 84 agad o
B IR B & b S diftbe g fHW W gh SvaeR @ gig gfied @ Srer wifthe
HYAALE H T8 A APpal §l ST AT Ugel B, SH DU H Sl A HHAN 8, IAD! Sl
3T TRATE &, IAD! |l 3MMUD] fSFIR HRAT TS| AT A7 HHATRA] Bl Ugg, a1 AT
TERT BOR BUY Ui 7EN § I8 B 3R 3R MU Aol el I g, A1 Ugell d1d 319 A7
garsy b 3R SMUdT dre 3iTh Sravaed F 3+l g$1 qedTg of &, dl ATqdh! IUreil RT3,
MU T AWTE &A1 B, MUY 99 HU &1 3 deM & forg fa s9-q¢ faam g, ag +#
3TYePT IATT TS| TE [ BIYA 89 ANT GG, <ffpe HT AeT & Weaq & A & 3778 ©
5 <o # wg A<y S @ity f6 S AN SEl o i € 8 S W@ &) 21 d ST
HUFIT A 8, AR Sd 8, S9H 89N OTRI-cTEl VT B B &, a8 a8 3MMsel Hu=irel
B, AgHFaRT SuST 8, WM SIS 8| W X B g8 IR W A B T8 T

2 f& we have to open our arms and embrace private investment -- domestic and

foreign.ut while we do that, while companies make money and profit--and
profit is not evil—the benefits of that profit must percolate down to the lowest
sections of our society and that is really the defining theme of this Bill and we are
hoping that this sort of consciousness will be arisen not just through this Bill but

also with the participation of most of our people who have spoken today.
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3d # # WUHWAR & IR A FHEAT A il Ael-qe HHA B IR I 8, 9o
I &= H YNIEH <1 BIN, S8l 4 B BR 61 &) I8 a1 4 TF § 6 Bg re @ ur
3T GRCH &, BISSIA & IR VAl M1 TR & HHI 8, Sigl IR I=M Hrese & AId
A Pl qIY 8, Wpod FAN & AT el M AT gl Afh SH &F B Rl S
a8l ® SR BT 8, S HHHl B AlgaAl DI T8l 8 Aebell | FATY HHHIST A AR MU
e b S BAR SAUHE € a1e e & 8 A1 A 8, S AGP! WA H bR A A
Joax UH Ul oI a9 A1y f fiveeR @ S iR 81, 98 S9 SS § A B WY,
SO IS H B SY| Dls SHGR AN 3R &3 A7 fel & 8, I ca1d H Pls dH
T B 3 98K & B {1y, as time goes by, we will start looking at more nuances of

CSR but I think as an enabling provision, as a first step, as a law that is going to be
historic in many senses, we must give our corporate sector the openness and the
freedom to do what their conscience tells them and make this Bill and law with all
positivity at our disposal and have faith in our corporate world so that we can
share with them the benefits that are going to accrue to the society....
(Interruptions)

MR. CHAIRMAN : Let the Minister speak.

2 <o T @ wIgdT HHEEIS 3 XE 9] DR <., (Fagr)

|UMfY ARG : AU T Slel, HAT SN Bl drer <l
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SHRI SACHIN PILOT: Sir, it is my humble submission that we are again
assuming that if there is one black sheep or one company that has done not good
job with its Trust and Foundation, we must not assume that all foundations are
doing a bad job. I can list ‘x’ number of companies where their Foundations have
done seminal job. Sir, they have done selfless work without the Parliament
mandating them to do so. Why must we assume that once the Bill becomes law,
they will start doing wrong things? 1 think we must have faith in our corporate
sector but if some company wants to work through a NGO or a Trust or a
Foundation of its own, we must allow them that freedom because if a company has
a specialty in education or in certain area, then they have expertise in that. In fact,
# Tl BY @I AT AR SN S & ol 3, A4 S e fhar @ik 91 sar fared | 59
S PHT SA YHIOT &F 2,981 W Sl BN Tpod &, STH Sl 8RR DS WPl © AR ITH
A SN ASfhal © Wpod €, ASiBAT B 19351 Wped € Sl Fed Wpedd W SR &1 R S
AR ARBRI TP’ D e ql-al AT a9 S A1 @4l % 100 RS BUY BT AT

AN dos FAR : AN AT Frof el ?

2 A e R W SR Use TN el |

So, these are suggestions we have given to the corporate world to make

sure that they understand the feelings of the House and they are able to contribute.

SR UE © [P PN R I & H B B Al S9! [sadd g, SAD! s
I Tl ITHIETRAT B T 6 HHE e A9 U T8 o J8 8, BN I8 W I,
HSh, IRTAT, AT M BT B Bl gl It is a good gesture and goodwill that

will arise from this. I think it is also very, very palatable and very, very visible to

the company. Therefore, I must also say 51 &IST & &A1 910 &I 8, IS & DI
T HET B R TRk ke B farg 791 fRar @11 9t el AT aredl §, offdd
T BT A BT A8 & MR ST 84 S BT ARy |

Regarding the point Mr. Nishikant Dubey raised about independent

Director, ¥R U Hllg MU <N {97 I-U gfeise SrRaed &1 Yol 991 © and

independent Directors are not to be inducted in private companies but only in
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public companies which receive public funds. 3FR 3MU 3R ISRAT St B HFIA
Wl a1 89 S9N dls siolsc SRRTER ol Sial darsil| fetise SRRy a9 89 =rfevl
B3 IR 91 H A Bl &1 T IR Blesd ® TSRe DI g9 ol Wiede T8l &) U | fhe
A HICH ST &, AWedl § rar 8, offdhd R gfelise Srvaed 8, 4 fedss 8,
Tch SRS TN W B BR qehil| VAT A Aral € 3R FoI oI € b St a1 st

g, S8l IR T 3R 984 S1El Bl § A1 Ul BT 01 B 8, 98 W Sfeise Srvaed &

Igd WEaqUl Il B | H s g 6 g9 A # U8 Us el uraee %‘Ilgl

319 T Al B T € SR U8 9ga orar-diel [ € 3R $9 W Py ©C b 8H ddl
PR Fhd © oAfbd Al AIC-AIC Yag o I© d1 UGHR MUl Al 2l S Syl
RS 8l # bR T § S aR H § &1 e # gar Arear g1 We are making a few

institutions. The Investor Education and Protection Fund, S fSfaSe &1 &« uga

FIY oIS B ST AT| 319 I8 IART U7 U B b 3ieR S AR S <ifqw fefase & ag 49

a9 @ a5 f 3 A, =" BIC IUHI B, IR By B, 99 ST @ Fom R dad
TAUGSATSSN & IR H |a- Bel iR § wosl § [ TaUmaATEsi Uh g1 quraemel faumT
g1 MY, TAMB DIRUNES 1S B 3R B A UScl 89 I W P o T | T4 Sl AThd
ST & 8§ AT § 9 99D fharadd # 984 Aewyul Rig ernl

TR B9 59 fdd & 3R U MARE & o7 &t a1 &I &, which is the National

Financial Reporting Authority. ¥ 1939 # $fead ACs THECT SHISYS F1 o7 3R
I8 Udh UaT 3T Tiferdmic o S 9 3iffecd @I Aifer oxal | Agdd ot &g w o &
fager &1 BIg 3iifecy M JBl W 3iifSe B 39 <o ¥ Jiifee w1 & folv you have to
be a registered auditor with the ICAIL <Ifeh AMSAITSATE 1 UrER R PR B qdTel
U €, AH B DI ¥ gaT| A iR HU AIoHE @ BIE AS-TS B Fahell 7, Wfrg

NFRA is the authority that will have foresight over the monitoring, quality and
service of Chartered Accountants and will take strict action against professional
misconduct. NFRA will be a quasi judicial body and the purpose will be to

harmonize the global best practices so that people have confidence in the
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accounting systems and accounting standards in India. NFRA, I hope, will also go
a long way and make assure that there is transparency in all the accounting work
that we do here.

TR, A Bl Al ST B IR W A ISl & qqrdl § SR 3 H 8A Uh b
3R frar 2 & 390 WRH P Wiem & yae fHar 21 91 @i siftas an,
g9 Ul Tae & dgd a8l BX Ahd 8, Ps IR WY VA B 2 S BUAl Tae bl
AT BRI © 3R AEURIAIRAT P aRIele A 21 ST WA DIcH BT &4 T
H TR 9T A U AINAT Bl 89 o el URi| #g R AT AiEd § B P § ST
T 91 o A I1 WA BT qgd 1 Wi, AfhT 39 Wed Bied @ Ted W N 984
Seal BH AN DI A FHA R ST #9 Yo H Bl o7 [ 99 BIC A &I, SyHIRTS
®1 S AT BT &, S STUT MR TE B U € S I A W Py 989 ATvadd
Rig B ¥R o9 d¢ vl & A1 A U aR Y GR ged dl, fo 9y el 3 39 e
W el § AR T4 [ DI WIE g, H T TR A AR IPR B TP A gd-9gd aIdIa
ST ARl § SR Sl Sal ORI O 31 90 9D oy W g=yare <A1 9 gl W, I8 9
BT SHH AT BT S-S XS HHS B+ & dIRAT I8, $9b1 it w@1l - Sir, [ will be

failing in my duty if I do not put on record my deep appreciation for my

distinguished predecessors, Mr. Veerappa Moily, Mr. Salman Khursheed and

before them I« S W & S/ FAT H, 39 HIHT INRM @, WIST HHS & AT ARR ©
I8 984 DA ol X Tgl adb Ugardl AR - Aial 7 ok wiédl 7 gt wednT
fpar 8, § Ul R® ¥ R WHR DI TRE ¥ ITdhT Igd-9gd gIdIg b1 dredl g 3R
S R A T 3MY 39 e ®Y qiRd H # F@t AlNE ©, § 39 omen &R IHIg & A1y fh
Hfasr § off 59 0 &1 &R gu@enel 9N & folv R W& &1 W A g fear @, g+
Y&l & AT H ST I FHTK el g
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THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Sir, I want to thank you

and all the Members of the House for sitting so late. I want to apologize, # &

meft € & oMl I8 P GIAT IR B & qace W H IS HISH B Sao™ T8l B qr|
T 3RS © 5 & R & e S &1 Al el iR #-1 smearad ® {6 ame wie &1 #

SN TG BT |

£ AR Tele @ Vo PAR S, AU G U fded fhar o, # @ o Tl #
3TTYP] STLATHT <1 a1l § 6 39 f[dd & B a1 & a8 3R Ugell Aifea # By 4
HHIT T BAR Sfeld O/ 3 B & ol & rel /ifesr &omm ofR ot T oft 9 @,
meﬂsﬁvwmﬁméﬂ,wﬁmwéﬂmglg

t AR g @ 7Eey, 9 T @ R om 7 iR § s I /g a1 aua
MR 3R W H A 9gd Sl § (3 Clel o 9RES # U Plefol T8l @iell g,
JMSSIBMTS 71 B, SONTIRT Breiol 8l 8l TR I8 MR e W 8 T8 gl ol @l 74!
A B TS ol I STHYRYR T B, A <rel T8l BTl ¥ @ e & fog 7 aarr 2
S 9 A gfetse SRNEeR @ folu dEl 2l Il gfelise srRaer sad &
Tfhlde € o1 vaR i g9 <&@ 21 9 2004 W Usd Wifthe # o), Fn IR¥USe SrRaeR A
3! SBR & fh TaR &A1 g9 W& 8 SR SUBT Fa1 AT e &, 59 IR H
JTIBT BRI &7 qoT AT A Al FARBeDH e ATy |
MR. CHAIRMAN: The question is:

“That the Bill to consolidate and amend the law relating to
companies be taken into consideration.”

The motion was adopted.
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MR. CHAIRMAN: Hon. Members, before we take up clause by clause
consideration of the Bill, I have to inform the House about two minor printing
mistakes in List No.1 of amendments to the Companies Bill, 2011.

After amendment at serial No.62 on page 7, the next amendment has been
printed as serial No.61, which should have been serial No.63. Likewise, in
amendment No.106 on page 11, ‘Page 210’ has been printed as ‘Page 201°.

I would, therefore, request the hon. Members that serial No.61 occurring
after 62 at page 7 in List No.1 of amendments to the Companies Bill, 2011 may be
read as serial No.63. Also, ‘Page 201’ occurring in amendment No.106 on page 11
may be read as ‘Page 210°.

The House shall now take up clause by clause consideration of the Bill.

Clause 2 Definitions
Amendments made:

Page 5, line 20, for “equity”, substitute “equity, if applicable”. 3)
Page 5, line 21, for “attached”, substitute “annexed”. (4)
Page 6, after line 34, insert—

“(i1a) the whole-time director;”. (%)
Page 6, line 35, omit “if the Board of Directors appoints him”. (6)
Page 8, line 19, omit “of money”. (7)

Page 9, for lines 34 and 35, substitute—

“Provided that nothing in sub-clause (¢ ) shall apply to a person
who is acting merely in a professional capacity;”. (8)

Page 13, line 1, after “members thereof”, insert “or their proxis”.  (9)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 2, as amended, stand part of the Bill.”

The motion was adopted.
Clause 2, as amended, was added to the Bill.
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Clause 3 Formation of Company
Amendment made:
Page 13, line 31, after “subscriber’s death”, insert “or his
incapacity to contact”. (10)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 3, as amended, stand part of the Bill.”

The motion was adopted.
Clause 3, as amended, was added to the Bill.
Clauses 4 to 19 were added to the Bill.

Clause 20  Service of Documents
Amendment made:

Page 24, line 20, omit “under a certificate of posting”. (11)

(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 20, as amended, stand part of the Bill.”

The motion was adopted.
Clause 20, as amended, was added to the Bill.
Clauses 21 and 22 were added to the Bill.

Clause 23  Public offer and Private Placement
Amendment made:
Page 25, for lines 13 to 17, substitute—
‘(2) A private company may issue securities—

(a) by way of rights issue or bonus issue in accordance with the
provisions of this Act; or

(b) through private placement by complying with the provisions of Part
IT of this Chapter.
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Explanation—For the purposes of this Chapter, “public offer” includes initial
public offer or further public offer of securities to the public by a company, or an
offer for sale of securities to the public by an existing shareholder, through issue
of a prospectus.’. (12)

(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 23, as amended, stand part of the Bill.”

The motion was adopted.
Clause 23, as amended, was added to the Bill.
Clauses 24 to 27 were added to the Bill.

22.00 hrs

Clause 28 Offer of Sale of Shares by Certain
Member of Company
Amendment made:

Page 29, line 35, for “offer”, substitute “offer, in accordance with the
provisions of any law for the time being in force, whole or”.  (13)
(Shri Sachin Pilot)
MR. CHAIRMAN : The question is:
“That clause 28, as amended, stand part of the Bill.”
The motion was adopted.
Clause 28, as amended, was added to the Bill.
Clauses 29 to 35 were added to the Bill.

Clause 36 Punishment for fraudulently inducing
persons to invest money.
Amendment made:

Page 32, for line 17, substitute—
“in the value of securities; or

(c ) any agreement for, or with a view to, obtaining credit facilities
from any bank or financial institutions,”. (14)
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(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 36, as amended, stand part of the Bill.”
The motion was adopted.
Clause 36, as amended, was added to the Bill.
Clauses37 to 41 were added to the Bill.

Clause 42 Offer or invitation for subscription of
Securities on Private Placement
Amendments made:

Page 34, for lines 2 to 15, substitute—

“42.(1) Without prejudice to the provisions of section 26, a company
may, subject to the provisions of this section, make private placement
through issue of a private placement offer letter.

(2) Subject to sub-section (1), the offer of securities or invitation to
subscribe securities, shall be made to such number of persons not
exceeding fifty or such higher number as may be prescribed,
(excluding qualified institutional buyers, and employees of the
company being offered securities under a scheme of employees stock
option as per provisions of clause (b) of sub-section (1) of section 62),
in a financial year and on such conditions (including the form and
manner of private placement) as may be prescribed.”. (15)

Page 34, line 18, omit “under clause (a),”. (16)

Page 34, line 21, for “clause (a) of section 23” substitute
“Part 1 of this Chapter”. (17)

Page 34, for line 22, substitute—
‘Explanation I1,--For the purposes of this section, the term
(1) “qualified institutional.’. (18)

Page 34, after line 25, insert—

‘(1i1) “private placement” means any offer of securities or
invitation to subscribe securities to a select group of persons by a
company (other than by way of public offer) through issue of a private
placement offer letter and which satisfies the conditions specified in
this section.’. (19)
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Page 34, line 27, after “have been completed”, insert “or that offer or
invitation has been withdrawn or abandoned by the company”. (20)

Page 35, omit lines 8 and 9. (21)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 42, as amended, stand part of the Bill.”
The motion was adopted.

Clause 42, as amended, was added to the Bill.
Clauses 43 to45 were added to the Bill.

Clause 46 Certificate of Share
Amendment made:
Page 36, omit lines 24 to 26. (22)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 46, as amended, stand part of the Bill.”
The motion was adopted.
Clause 46, as amended, was added to the Bill.
Clauses 47 to 55 were added to the Bill.

Clause 56 Transfer and Transmission of Securities

Amendments made:

Page 40, lines 38 and 39, omit “with imprisonment for a term which may
extend to six months or”. (23)

Page 40, line 40, omit, “or with both”. (24)

Page 40, after line 40, insert—

22 (7) without prejudice to any liability under the Depositories Act,
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of
1996

1996, where any depository or depository participant with an intention
to defraud a person, has transferred shares, it shall be liable under
section 447.”. (25)

(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 56, as amended, stand part of the Bill.”

The motion was adopted.

Clause 56 as amended, was added to the Bill.

Clause 57 Punishment for Personation
of Shareholder
Amendments made:

Page 40, line 41, for “share”, substitute “securities”. (26)
Page 40, line 43, for “any such share or interest”, substitute “any such

securities or interest”. (27)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 57, as amended, stand part of the Bill.”

The motion was adopted.

Clause 57, as amended, was added to the Bill.

Clause 58 Refusal of Registeration and
appeal against Refusal
Amendment made:

Page 41, line 17, for “shares”, substitute “securities”. (28)

(Shri Sachin Pilot)
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MR. CHAIRMAN: The question is:
“That clause 58, as amended, stand part of the Bill.”

The motion was adopted.

Clause 58, as amended, was added to the Bill.EI

Clause 59  Rectification of Register of Members

Amendment made:

Page 41, for lines 46 to 49, substitute—

“(3) The provisions of this section shall not restrict the right of a holder of
securities, to transfer such securities and any person acquiring such
securities shall be entitled to voting rights unless the voting rights have

been suspended by an order of the Tribunal.”. (29)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 59, as amended, stand part of the Bill.

The motion was adopted.
Clause 59, as amended, was added to the Bill.
Clause 60 was added to the Bill.

Power of Limited company to

Clause 61
alter its Share Capital

Amendment made:
Page 42, for lines 21 and 22, substitute—

“amount than its existing shares:

Provided that no consolidation and division which results in changes in the
voting percentage of shareholders shall take effect unless it is approved by
the Tribunal on an application made in the prescribed manner;”. (30)

(Shri Sachin Pilot)
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MR. CHAIRMAN: The question is:
“That clause 61, as amended, stand part of the Bill.
The motion was adopted.
Clause 61, as amended, was added to the Bill.
Clauses 62 to 77 were added to the Bill.

Clause 78  Application for Registeration of Charge
Amendment made:

Page 53, line 44, for “in such form and manner”, substitute “within such
time and in such form and manner”. (31)

(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 78, as amended, stand part of the Bill.”
The motion was adopted.
Clause 78, as amended, was added to the Bill.
Clauses 79 to 91 were added to the Bill.

Clause 92 Annual Return

Amendments made:

Page 58, line 26, for “thirty”, substitute “sixty”. (32)

Page 58, line 28, for “thirty”, substitute “sixty”.  (33)

(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:

“That clause 92, as amended, stand part of the Bill.”

The motion was adopted.
Clause 92, as amended, was added to the Bill.
Clauses 93 to 114 were added to the Bill.
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Clause 115 Resolution requiring Special Notice.

Amendment made:

Page 66, in lines 35 and 36, for “an aggregate sum of not less than
one lakh rupees” substitute “such aggregate sum not exceeding five
lakh rupees, as may be prescribed,”.  (34)

(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 115, as amended, stand part of the Bill.”
The motion was adopted.
Clause 115, as amended, was added to the Bill.
Clause 116 was added to the Bill.

Clause 117 Resulutions and Agreements to be filed.

Amendments made:

Page 67, in lines 7 and 8, omit “with imprisonment for a term which may
extend to six months or”.  (35)

Page 67, line 9, omit, “or with both”. (36)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 117, as amended, stand part of the Bill.”
The motion was adopted.
Clause 117, as amended, was added to the Bill.
Clauses 118 to 124 were added to the Bill.E
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Clause 125 Investor Educaton and Protection Fund
Amendment made:
Page 72, line 12, omit “clauses (c) and (d) of”. (37)
(Shri Sachin Pilot)
MR. CHAIRMAN : The question is:
“That clause 125, as amended, stand part of the Bill.
The motion was adopted.
Clause 125, as amended, was added to the Bill.
Clauses 126 and 127 were added to the Bill.

Clause 128 Books of Accounts, etc.
to be kept by Company
Amendment made:
Page 74, line 10, omit “wilfully”. (38)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 128, as amended, stand part of the Bill.

The motion was adopted.

Clause 128, as amended, was added to the Bill.

Clause 129 Financial Statement
Amendments made:

Page 75, lines 20 and 21, for “notes or documents
annexed or attached thereto”, substitute “notes annexed
to or forming part of such financial statement”.

(39)

Page 75, line 22, for “or documents by”, substitute “under”. (40)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
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“That clause 129, as amended, stand part of the Bill.
The motion was adopted.

Clause 129, as amended, was added to the Bill.

Clause 130 Re-opening of acconts on
court’s or Tribunal’s orders
Amendments made:

Page 75, for lines 23 to 25, substitute—

“130. (/) A company shall not re-open its books of
account and not recast its financial statements, unless an
application in this regard is made by the Central
Government, the Income-tax authorities, the Securities
and Exchange Board, any other statutory regulatory
body or authority or any person concerned and an order
is made by a court of competent jurisdiction or the
Tribunal to the effect that—"". (41)

Page 75, for lines 29 to 32, substitute—

“Provided that the court or the Tribunal, as the case may
be, shall give notice to the Central Government, the
Income-tax authorities, the Securities and Exchange
Board or any other statutory regulatory body or authority
concerned and shall take into consideration the
representations, if any, made by that Government or the
authorities, Securities and Exchange Board or the body
or authority concerned before passing any order under
this section.”. (42)

(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 130, as amended, stand part of the Bill.
The motion was adopted.
Clause 130, as amended, was added to the Bill.
Clause 131 was added to the Bill.
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Clause 132 Constitution of National Financial
Reporting Authority.
Amendments made:

Page 76, for lines 13 to 51, substitute—

‘(2) Notwithstanding anything contained in any other
law for the time being in force, the National Financial
Reporting Authority shall—

(a) make recommendations to the Central Government
on the formulation and laying down of accounting and
auditing policies and standards for adoption by
companies or class of companies or their auditors, as the
case may be;

(b) monitor and enforce the compliance with accounting
standards and auditing standards in such manner as may
be prescribed;

(c) oversee the quality of service of the professions
associated with ensuring compliance with such standards,
and suggest measures required for improvement in quality
of services and such other related matters as may be
prescribed; and

(d) perform such other functions relating to clauses (a), (b)
and (c) as may be prescribed.

(3) The National Financial Reporting Authority shall
consist of a chairperson, who shall be a person of
eminence and having expertise in accountancy, auditing,
finance or law to be appointed by the Central Government
and such other members not exceeding fifteen consisting
of part-time and full-time members as may be prescribed:

Provided that the terms and conditions and the manner of
appointment of the chairperson and members shall be such
as may be prescribed:

Provided further that the chairperson and members shall
make a declaration to the Central Government in the
prescribed form regarding no conflict of interest or lack of
independence in respect of his or their appointment.



18.12.2012 379

Provided also that the chairperson and members, who are
in full-time employment with National Financial
Reporting Authority shall not be associated with any audit
firm (including related consultancy firms) during the
course of their appointment and two years after ceasing to
hold such appointment.

(4) Notwithstanding anything contained in any other law for
the time being in force, the National Financial Reporting
Authority shall—

(a) have the power to investigate, either suo moto or on a
reference made to it by the Central Government, for such
class of bodies corporate or persons, in such manner as
may be prescribed into the matters of professional or other
misconduct committed by any member or firm of
chartered accountants, registered under the Chartered
Accountants Act, 1949:

Provided that no other institute or body shall initiate or
continue any proceedings in such matters of misconduct
where the National Financial Reporting Authority has
initiated an investigation under this section;

(b) have the same powers as are vested in a civil court
under the Code of Civil Procedure, 1908, while trying a
suit, in respect of the following matters, namely:-

(1) discovery and production of books of account and
other documents, at such place and at such time as may be
specified by the National Financial Reporting Authority;

(11) summoning and enforcing the attendance of persons
and examining them on oath;

(ii1) inspection of any books, registers and other
documents of any person referred to in clause (b) at any
place;
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(iv) issuing commissions for examination of witnesses or
documents;

(c) where professional or other misconduct is proved, have
the power to make order for—

(A) imposing penalty of -

(I) not less than one lakh rupees, but which may
extend to five times of the fees received, in case of
individuals; and

(IT) not less than ten lakh rupees, but which my extend
to ten times of the fees received, in case of firms;

(B) debarring the member or the firm from engaging
himself or itself from practice as member of the institute
for a minimum period of six months or for such higher
period not exceeding ten years as may be decided by the
National Financial Reporting Authority.

Explanation.—For the purposes of this sub-section, the
expression “professional or other misconduct” shall have
the same meaning assigned to it under section 22 of the
Chartered Accountants Act, 1949.

(5) Any person aggrieved by any order of the National
Financial Reporting Authority issued under clause (c) of
sub-section (4), may prefer an appeal before the Appellate
Authority constituted under sub-section (6) in such
manner as may be prescribed.

(6) The Central Government may, by notification,
constitute, with effect from such date as may be specified
therein, an Appellate Authority consisting of a chairperson
and not more than two other members, to be appointed by
the Central Government, for hearing appeals arising out of
the orders of the National Financial Reporting Authority.

(7) The qualifications for appointment of the chairperson
and members of the Appellate Authority, the manner of
selection, the terms and conditions of their service and the
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requirement of the supporting staff and procedure
(including places of hearing the appeals, form and manner
in which the appeals shall be filed) to be followed by the
Appellate Authority shall be such as may be prescribed.

(8) The fee for filing the appeal shall be such as may be prescribed.

(9) The officer authorised by the Appellate Authority shall
prepare in such form  and at such time as may be
prescribed its annual report giving a full account of its
activities and forward a copy thereof to the Central
Government and the Central Government shall cause the
annual report to be laid before each House of

Parliament.”. (43)

Page 77, omit lines 1 to 22. (44)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 132, as amended, stand part of the Bill.
The motion was adopted.
Clause 132, as amended, was added to the Bill.
Clause 133 was added to the Bill.

Clause 134 Financial Statement Board’s Report, etc.

Amendments made:

Page 78, line 3, for “Chairman”, substitute “Chairperson

of the company”.  (45)
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Page 78, for lines 4 and 5 substitute—

“one shall be managing director and the Chief Executive
Officer, if he is a director in the company, the Chief
Financial Officer and the company secretary of the
company, wherever they are appointed, or in the”.

(46)

Page 78, line 23, after “company secretary”, insert “in

practice”.  (47)

Page 79, line 27, for “Chairman”, substitute “chairperson

of the company”.  (48)

Page 79, for lines 32 and 33, substitute—

“(a) any notes annexed to or forming part of such financial
statement;”. (49)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 134, as amended, stand part of the Bill.

The motion was adopted.

Clause 134, as amended, was added to the Bill.

Clause 135 Corporates Socal Responsibility
Amendments made:

Page 80, lines 12 and 13, omit “make every endeavour to” (50)
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Page 80, after line 15, insert—

“Provided that the company shall give preference to the
local area and areas around it where it operates, for
spending the amount earmarked for Corporate Social

Responsibility activities:”. (51)

Page 80, line 16, for “Provided that”, substitute “Provided
further that”.
(52)

Page 80, after line 18, insert—

‘Explanation.— For the purposes of this section “average
net profit” shall be calculated in accordance with the
provisions of section 198.’. (53)

(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:

“That clause 135, as amended, stand part of the Bill.

The motion was adopted.

Clause 135, as amended, was added to the Bill.

Clause 136 Right of Member to copies
of audited financial statement
Amendment made:

Page 80, line 19, for “A copy of the”, substitute “Without
prejudice to the provisions of section 101, a copy of the”.
(54)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 136, as amended, stand part of the Bill.

The motion was adopted.
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Clause 136, as amended, was added to the Bill.
Clauses 137 and 138 were added to the Bill.
Clause 139 Appointment of Auditors
Amendments made:

Page 81, after line 51, insert —

“Provided that the company shall place the matter relating to such
appointment for ratification by members at every annual general meeting:”.(55)

Page 81, line 52, for “Provided that”, substitute “Provided further that”.(56)
Page 81, line 55, for “Provided further”, substitute “Provided also”. (57)
Page 82, for lines 31, substitute—

“rotated at such intervals as may be resolved by members; or”. (58)
(Shri Sachin Pilot)

MR. CHAIRMAN : The question is:
“That clause 139, as amended, stand part of the Bill.”

The motion was adopted.

Clause 139, as amended, was added to the Bill.

Clause 140 Remoral, Resignation of auditor
and giving of Special Notice
Amendments made:

Page 84, after line 34, insert—

“Explanation I.—It is hereby clarified that in case of a firm, the liability
shall be of the firm and that of every partner or partners who acted in a
fraudulent manner or abetted or colluded in any fraud by, or in relation to,
the company or its directors or officers.”.

(59)

Page 84, line 35, for “Explanation”, substitute “Explanation II ~ (60)

(Shri Sachin Pilot)
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MR. CHAIRMAN: The question is:
“That clause 140, as amended, stand part of the Bill.”
The motion was adopted.

Clause 140, as amended, was added to the Bill.

Clause 141 Eligibility, Qualificaions and
Disqualifications of Members
Amendment made:

Page 85, for lines 18 to 23, substitute—

“(g) a person who is in full time employment elsewhere or a person or a
partner of a firm holding appointment as its auditor, if such person or partner is at
the date of such appointment or reappointment holding appointment as auditor of
more than twenty companies,"

(61)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 141, as amended, stand part of the Bill.”
The motion was adopted.
Clause 141, as amended, was added to the Bill.
Clause 142 Remuneration of Auditors
Amendment made:
Page 85, after line 34, insert—

“Provided that the Board may fix remuneration of the first auditor
appointed by it.”.
(62)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 142, as amended, stand part of the Bill.”
The motion was adopted.

Clause 142, as amended, was added to the Bill.



18.12.2012 386

Clause 143 Powers and Duties of Auditors
and Auditing Standards
Amendment made:

Page 87, for lines 4 to 23, substitute—

“(5) In the case of a Government company, the Comptroller and Auditor-
General of India shall appoint the auditor under sub-section (5) or sub-
section (7) of section 139 and direct such auditor the manner in which the
accounts of the Government company are required to be audited and
thereupon the auditor so appointed shall submit a copy of the audit report to
the Comptroller and Auditor-General of India which, among other things,
include the directions, if any, issued by the Comptroller and Auditor-
General of India, the action taken thereon and its impact on the accounts
and financial statement of the company.

(6)The Comptroller and Auditor-General of India shall within sixty days
from the date of receipt of the audit report under sub-section (5) have a
right to,—

(a) conduct a supplementary audit of the financial statement of the
company by such person or persons as he may authorise in this behalf;
and for the purposes of such audit, require information or additional
information to be furnished to any person or persons, so authorised, on
such matters, by such person or persons, and in such form, as the
Comptroller and Auditor-General of India may direct; and

(b) comment upon or supplement such audit report:

Provided that any comments given by the Comptroller and Auditor-
General of India upon, or supplement to, the audit report shall be sent by
the company to every person entitled to copies of audited financial
statements under sub-section (1) of section 136 and also be placed
before the annual general meeting of the company at the same time and
in the same manner as the audit report.”.
(63)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 143, as amended, stand part of the Bill.”

The motion was adopted.

Clause 143, as amended, was added to the Bill.
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Clause 144 Auditor not render Certain Services
Amendments made:
Page 88, line 24, omit “or associate company”. (64)

Page 88, after line 33, insert—

“Provided that an auditor or audit firm who or which has be performing any
non audit services on or before the commencement of this Act shall comply
with the provisions of this section before the closure of the first financial

year after the date of such commencement.”.
(65)

(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 144, as amended, stand part of the Bill.”
The motion was adopted.

Clause 144, as amended, was added to the Bill.

Clause 145 Auditor to sign audit Reports, etc.
Amendment made:

Page 88, line 45, after “the company”, insert “in accordance with the
provisions of sub-section (2) of section 141>,
(66)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 145, as amended, stand part of the Bill.”
The motion was adopted.

Clause 145, as amended, was added to the Bill.
Clause 146 was added to the Bill.
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Clause 147 Punishment for Contravention

Amendments made:

Page 89, line 12, after “provisions of”, insert “section 139,”. (67)

Page 89, line 15, after “provisions”, insert “knowingly or wilfully”. (68)

Page 89, lines 16 and 17, for “any other person concerned or interested in
the company”, substitute “tax authorities”. (69)

(13

Page 89, line 22, after “the company”, insert
authorities”.(70)

, Statutory bodies or

Page 89, after line 23, insert—

“(3A) The Central Government shall, by notification, specify any statutory
body or authority or an officer for ensuring prompt payment of damages to
the company or the persons under clause (ii) of sub-section (3) and such
body, authority or officer shall after payment of damages to such company
or persons file a report with the Central Government in respect of making
such damages in such manner as may be specified in the said notification.”.

(71)

Page 89, line 28, after “partners”, insert “concerned”. (72)

Page 89, lines 29 and 30, omit “and such partner or partners of the audit
firm shall ~ also be punishable in the manner as provided in section 447”. (73)

(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 147, as amended, stand part of the Bill.”

The motion was adopted.

Clause 147, as amended, was added to the Bill.
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Clause 148 was added to the Bill. E

Clause 149 Company to have Board Directors
Amendments made:

Page 90, after line 42, insert—

“(1A) Every company existing on or before the date of commencement of
this Act shall within one year from such commencement comply with the
requirements of the provisions of sub-section (1).”. (74)

Page 92, for lines 3 to 6, substitute—

“(8) Notwithstanding anything contained in any other provision of this Act,
but subject to the provisions of sections 197 and 198, an independent
director shall not be entitled to any stock option and may receive
remuneration by way of fee provided under sub-section (5) of section 197,
reimbursement of expenses for participation in the Board and other
meetings and profit related commission as may be approved by the
members.”. (75)

(Shri Sachin Pilot)

MR. CHAIRMAN : The question is:
“That clause 149, as amended, stand part of the Bill.”

The motion was adopted.
Clause 149, as amended, was added to the Bill.
Clause 150 and 151 were added to the Bill.

Clause 152 Appointment of Directors

Amendments made:

Page 93, line 18, for “attached”, substitute “annexed”. (76)

Page 94, after line 2, insert—
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‘Explanation—For the purposes of this sub-section “total number of
directors” shall not include independent directors, whether appointed under
this Act or any other law for the time being in force, on the Board of a
company.’. (77)

Page 94, line 18, for “In this section”, substitute “For the purposes of this
section and section 160”. (78)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 152, as amended, stand part of the Bill.”

The motion was adopted.
Clause 152, as amended, was added to the Bill.
Clauses 153 to 156 were added to the Bill.

Clause 157 Company to inform Director
Indentificaion Number to Registrar
Amendments made:

Page 95, line 5, omit “with imprisonment for a term which may extend to
six months or”. (79)

Page 95, line 7, omit “, or with both”. (80)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 157, as amended, stand part of the Bill.”

The motion was adopted.
Clause 157, as amended, was added to the Bill.
Clauses 158 and 159 were added to the Bill.
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Clause 160 Right of persons other than Retiring
Directors to stand for Directorship
Amendment made:

Page 95, line 18, after “retiring director”, insert “in terms of section 152”.
(81)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 160, as amended, stand part of the Bill.”

The motion was adopted.
Clause 160, as amended, was added to the Bill.
Clauses 161 to 165 were added to the Bill.

Clause 166 Duties of Directors
Amendment made:
Page 98, line 34, omit “‘under sub-section (7)”. (82)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 166, as amended, stand part of the Bill.”

The motion was adopted.
Clause 166, as amended, was added to the Bill.
Clause 167 Vacation of office of Directors

Amendment made:

Page 99, omit lines 30 to 32. (83)

(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:

“That clause 167, as amended, stand part of the Bill.”
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The motion was adopted.
Clause 167, as amended, was added to the Bill.
Clause 168 was added to the Bill. E

Clause 169 Removal of Directors
Amendment made:
Page 100, omit lines 23 to 28. (84)
(Shri Sachin Pilot)
MR. CHAIRMAN : The question is:
“That clause 169, as amended, stand part of the Bill.”
The motion was adopted.
Clause 169, as amended, was added to the Bill.
Clauses 170 to 177 were added to the Bill.
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Clause 178 Nomination and Remuneration Committee
and Stakeholders relationship Committee
Amendment made:

Page 105, after line 12, insert—

“Provided that the chairperson of the company (whether
executive or non-executive) may be appointed as a member of
the Nomination or Remuneration Committee but shall not
chair such Committee.”. (85)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 178, as amended, stand part of the Bill.”
The motion was adopted.
Clause 178, as amended, was added to the Bill.
Clauses 179 tol85 were added to the Bill.
Clause 186 Loan and Investment by Company
Amendment made:
Page 112, for lines 29 and 30, substitute —

“prevailing yield of one year, three year, five year or ten year
Government Security closest to the tenor of the loan.”.  (86)

(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 186, as amended, stand part of the Bill.”
The motion was adopted.
Clause 186, as amended, was added to the Bill.
Clauses 187 and 188 were added to the Bill.
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Clause 189 Register of Contracts or arrangements
in which Directors are interested
Amendments made:

Page 116, line 12, after “sub-section”, insert “or such other
information relating to himself as may be prescribed”.  (87)

Page 116, omit lines 13 to 15. (88)

(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 189, as amended, stand part of the Bill.”
The motion was adopted.
Clause 189, as amended, was added to the Bill.
Clauses 190 to 195 were added to the Bill.

Clause 196 Appointment of Managing Director,
whole-time Director or Manager
Amendments made:

Page 120, line 5, for “one month”, substitute “six months”. (89)

Page 120, line 9, omit “special”. (90)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 196, as amended, stand part of the Bill.”
The motion was adopted.
Clause 196, as amended, was added to the Bill.

Clause 197 Overall maximum managerial remuneration
in case of absence or inadequacy of Profits
Amendments made:

Page 121, for lines 24 and 25, substitute—

“Option and may receive remuneration by way of fees
provided under sub-section (5), reimbursement of expenses
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for participation in the Board and other meetings and profit
related commission as may be approved by the members.”.

1)

Page 122, omit lines 10 to 17. (92)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 197, as amended, stand part of the Bill.”
The motion was adopted.
Clause 197, as amended, was added to the Bill.
Clause 198 was added to the Bill.

E

Clause 199 Power of Central Government or Tribunal
to accord approval etc. subject to Conditions
and to prescribe fees on application

Amendment made:
Page 124, for lines 1 to 24, substitute—

“Recovery 199. Without prejudice to any liability incurred under the provisions
of of this Act or any other law for the time being in force, where a
remunerati company is required to re-state its financial statements due to fraud or
on in non-compliance with any requirement under this Act and the rules
certain made thereunder, the company shall recover from any past or present
cases managing director of whole-time director or manager or Chief
Executive (by whatever name called) who, during the period for
which the financial statements are required to be re-stated, received
the remuneration (including stock option) in excess of what would
have been payable to him as per restatement of financial statements.”.
(93)
(Shri Sachin Pilot)

MR. CHAIRMAN : The question is:
“That clause 199, as amended, stand part of the Bill.”

The motion was adopted.
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Clause 199, as amended was added to the Bill.
Clauses 200 to 202 were added to the Bill.

Clause 203 Appointment of Key Managerial Personnel
Amendments made:
Page 125, line 39, omit “and”. (94)
Page 125 for line 40, substitute—
“(11) Company Secretary; and
(ii1))  Chief Financial Officer:”. (95)
Page 125, for lines 41 to 43, substitute—

“Provided that an individual shall not be appointed or reappointed as the
chairperson of the company, in pursuance of the articles of the company, as
well as the managing director or Chief Executive Officer of the company at
the same time after the date of commencement of this Act unless,--

(a) the articles of such company provide otherwise; or

(b) company does not carry multiple business:

Provided further that nothing contained in the first proviso shall apply to
such class of companies engaged in multiple businesses and which has
appointed one or more Chief Executive Officers for each such business as
may be notified by the Central Government.”. (96)

(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 203, as amended, stand part of the Bill.”

The motion was adopted.
Clause 203, as amended, was added to the Bill.
Clause 204 was added to the Bill.
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Clause 205 Functions of Company Secretary
Amendment made:

Page 126, line 49, for ‘“chairperson”, substitute ‘‘chairperson of the
company’’. (97)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 205, as amended, stand part of the Bill.”

The motion was adopted.
Clause 205, as amended, was added to the Bill.
Clauses 206 to 211 were added to the Bill.

Clause 212 Investigation into affairs of Company by
Serious Fraud Investigation office

Amendments made:
Page 130, line 37, for “sub-section (5) and (6) of section 467, substitute
“sub-section (5) of section 46, sub-section (7) of section 56”. (98)

Page 130, lines 38 and 39, omit “proviso to sub-section (2) and sub-section
(4) of section 147”. (99)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 212, as amended, stand part of the Bill.”

The motion was adopted.
Clause 212, as amended, was added to the Bill.
Clauses 213 to 234 were added to the Bill.

Clause 235 Power to acquire shares of shareholsers dissenting
from scheme or Contract approved by majority
Amendments made:

Page 148, line 10, for “transferee”, substitute “transferor”.  (100)

Page 148, line 11, for “transferor”, substitute “transferee” (101)
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(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 235, as amended, stand part of the Bill.”

The motion was adopted.
Clause 235, as amended, was added to the Bill.

Clause 236 Purchase of minority shareholding

Amendment made:
Page 149, line 17, omit “whether wholly or partially,”. (102)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 236, as amended, stand part of the Bill.”

The motion was adopted.
Clause 236, as amended, was added to the Bill.
Clauses 237 to 244 were added to the Bill.E

Clause 245 Class action

Amendment made:
Page 155, after line 12, insert—

“(1A) Where the members or depositors seek any damages or
compensation or demand any other suitable action from or against
and audit firm, the liability shall be of the firm as well as of each
partner who was involved in making any improper or misleading
statement of particulars in the audit report or who acted in a

fraudulent, unlawful or wrongful manner.”. (103)
(Shri Sachin Pilot)

MR. CHAIRMAN : The question is:
“That clause 245, as amended, stand part of the Bill.”

The motion was adopted.
Clause 245, as amended, was added to the Bill.
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Clause 246 Application of certain provisions to proceedings
under section 241 or Section 245
Amendment made:

Page 156, line 23, for “a fraudulent”, substitute “an”. (104)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 246, as amended, stand part of the Bill.”

The motion was adopted.
Clause 246, as amended, was added to the Bill.
Clauses 247 to 251 were added to the Bill.

Clause 252 Appeal to Tribunal
Amendment made:
Page 158, after line 40, insert—

“Provided further that if the Registrar is satisfied, that the
name of the company has been struck off from the register of
companies either inadvertently or on the basis of incorrect
information furnished by the company or its directors, which
requires restoration in the register of companies, he may
within a period of three years from the date of passing of the
order dissolving the company under section 248, file an
application before the Tribunal seeking restoration of name of

such company.”.” (105)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 252, as amended, stand part of the Bill.”

The motion was adopted.
Clause 252, as amended, was added to the Bill.
Clauses 253 to 388 were added to the Bill.
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Clause 389 Registration of Prospectus
Amendment made:
Page 201, linel9, for “Chairman”, substitute “chairperson of the company”.
(106)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 389, as amended, stand part of the Bill.”

The motion was adopted.
Clause 389, as amended, was added to the Bill.
Clauses 390 to 408 were added to the Bill.

Clause 409 Qualification of President and
Members of Tribunal
Amendment made:

Page 215, after line 42, insert—

“Explanation.—For the purposes of clause (c¢), in computing
the period during which a person has been an advocate of a
court, there shall be included any period during which the
person has held judicial office or the office of a member of a
tribunal or any post, under the Union or a State, requiring
special knowledge of law after he became an advocate.”.
(107)
(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 409, as amended, stand part of the Bill.”

The motion was adopted.
Clause 409, as amended, was added to the Bill.
Clause 410 was added to the Bill.
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Clause 411 Qualifications of Chair-person and
Member of Appellate Tribunal

Amendment made:
Page 216, line 20, for “the Tribunal, for”, substitute “the Tribunal for”.
(108)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 411, as amended, stand part of the Bill.”

The motion was adopted.
Clause 411, as amended, was added to the Bill.
Clauses 412 to 433 were added to the Bill.

Clause 434 Transfer of Certain pending proceedings
Amendments made:
Page 222, for line 3, substitute—

“434 (1) On such date as may be notified by the Central Government
in this behalf,--".  (109)

Page 222, line 20, omit “either de novo or”. (110)
Page 222, omit lines 21 to 29. (111)
Page 222, after line 41, insert—

“(2) The Central Government may make rules consistent with the
provisions of this Act to ensure timely transfer of all matters,
proceedings or cases pending before the Company Law Board or the
courts, to the Tribunal under this section.”. (112)

(Shri Sachin Pilot)

MR. CHAIRMAN: The question is:
“That clause 434, as amended, stand part of the Bill.”

The motion was adopted.
Clause 434, as amended, was added to the Bill.
Clauses 435 to 464 were added to the Bill.E
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Clause 465 Repeated of certain enactments and savings
Amendments made:
Page 231, for line 39, substitute—

“Provided further that until a date is notified by the Central
Government under sub-section (1) of section 434 for transfer of all
matters, proceedings or cases to the Tribunal, ” (113)

Page 231, line 41, for “Court”, substitute “court”. (114)

“Page 232, line 4 and 5, for “declaration made or any direction given
or any proceeding taken or any penalty”, substitute “declaration
made or any operation undertaken or any direction given or any
proceeding taken or any penalty, punishment, forfeiture”. (115)

Page 232, after line 14, insert—

“(ba) any principle or rule of law, or established jurisdiction, form or
course of pleading, practice or procedure, or existing usage, custom,
privilege, restriction or exemption shall not be affected,
notwithstanding that the same respectively may have been in any
manner affirmed or recognized or derived by, in, or from, the
repealed enactments;”. (116)

Page 232, after line 17, insert—

“(ca) any jurisdiction, custom, liability, right, title, privilege,
restriction, exemption, usage, practice, procedure or other matter or
thing not in existence or in force shall not be revised or restored;”.
(117)

(Shri Sachin Pilot)

MR. CHAIRMAN : The question is:
“That clause 465, as amended, stand part of the Bill.”

The motion was adopted.
Clause 465, as amended, was added to the Bill.
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Clause 466 Dissolution of Company Law Board
and Consequential Provisions.

Amendment made:

Page 233, line 1, omit “continue to” (118)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 466, as amended, stand part of the Bill.”

The motion was adopted.
Clause 466, as amended, was added to the Bill.
Clauses 467 to 469 were added to the Bill.

Clause 470 Power to remove difficulties

Amendment made:

Page 235, line 11, for “three years”, substitute “five years”. (119)

(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 470, as amended, stand part of the Bill.”

The motion was adopted.
Clause 470, as amended, was added to the Bill.
Schedules I to IV were added to the Bill.

Schedule V
Amendments made:

Page 287, for lines 44 to 46, substitute—

“(B) In the case of a managerial person who was not a security
holder holding securities of the company of nominal value of rupees
five lakh or more or an employee or a director of the company or not
related to any director or promoter at any time during the two years
prior to his appointment as a managerial person,--2.5% of the current
relevant profit:”.  (120)
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Page 291, line 28, for “clause or clauses”, substitute “class or
classes”. (121)

Page 291, line 29, for “form”, substitute “trom”. (122)

(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:

“That Schedule V, as amended, stand part of the Bill.”
The motion was adopted.
Schedule V, as amended, was added to the Bill.
Schedules VI and VII were added to the Bill.

Clause 1 Short title, extent, Commencement and
application
Amendment made:

Page 1, line 4, for “2011”, substitute “2012”.  (2)

(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That clause 1, as amended, stand part of the Bill.”

The motion was adopted.
Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:
“Page 1, line 1, for “Sixty-second, substitute “Sixty-third”. (1)
(Shri Sachin Pilot)
MR. CHAIRMAN: The question is:
“That the Enacting Formula, as amended, stand part of the Bill.

The motion was adopted.
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The Enacting Formula, as amended, was added to the Bill.
TheLong Title was added to the Bill. E

MR. CHAIRMAN : The Minister may now move that the Bill, as amended, be

passed.
SHRI SACHIN PILOT: Sir, I beg to move:
“That the Bill, as amended, be passed.”

MR. CHAIRMAN: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted
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... (Interruptions)
MR. CHAIRMAN: Hon. Members, do you want me to take up Zero Hour’
matters?
... (Interruptions)
|uEfa 7RG ¢ HAT SN, HuAT 3N aifeg |
... (9Er)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) ~...

S HAA AR 3T W I YA AfoY| L. (FaEH)  H RY BR @ g (b D! et &
T JATTLAD § Dadd 4 dlel AR AT AT T8l el dTed & I9d e Dl 89 B DY BRAS
B ol | # AL el ATedl gl 3R AU Bed © [ TSl Dl & el © R 37T & drefl Sl
g I 37T a1d 8, el Al 9D DY BRAS B ol |

MR. CHAIRMAN: The House stands adjourned to meet again tomorrow, the 19"
December, 2012 at 11 a.m.

22.45 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Wednesday, December 19, 2012/Agrahayana 28, 1934 (Saka).

* Not recorded
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